
 Third  Series,  Vol.  XVIII—No.  57  Thursday,  May  2,  7963
 Vaisakha  ‘12,  885  (Saka)

 LOK  SABHA

 DEBATES

 (Fourth  Session)

 (Vol.  XVIII  contains  Nos.  51-61)

 LOK  SABHA  SECRETARIAT
 NEW  DELHI

 ONE  RUPEE  (INLAND)  FOUR  SHILLINGS  (FOREIGN)



 CONTENTS

 CoLumns
 Oral  Answers  to  Questions—

 *Starred  Questions  Nos.  3432  to  747  «  3325—6I
 Short  Notice  Qucstion  No.  r0.  I336I—66

 Written  Answers  to  Questions—
 Starred  Questions  Nos.  7742  t0  7  57  3366—72
 Unstarred  Questions  Nos.  2626  to  2667  and  2669  to  2673  I3372-400

 Message  from  Rajya  Sabha  '  '13400-401
 Committee  on  Government  Assurances—

 First  Report  +  3340
 Re:  Termination  of  suspension  of  Mcmber  है  3407—09
 Constitution  (Sixteenth  Amendment)  Bill,  as  reported  by  Joint

 Committce—
 Motion  to  consider  3409—68

 Shri  A.  K.  Sen  ड़  3409—I2
 Shri  H.  N.  Mukerjee  ‘1341322
 Shri  Khadilkar  3423—26
 Shri  Sezhiyan.  3426—40
 Shri  D.  C.  Sharma  13441—46
 Shri  Subbaraman  73446—49
 Shri  Narasimha  Reddy.  3449—54
 Sbrimati  Lakshmikanthamma  3454—59
 Shri  Hari  Vishnu  Kamath  13459—68
 Shri  A.  K.  Sen  13468—76

 Clauscs  2to5andI  .  3479-S5OI
 Motion  to  pass  है  I350I—04

 Shri  A.  K.  Sen  .  350I
 Export  (Quality  Control  and  Inspection)  Bill

 Motion  to  consider  .  :  मु  33505
 Shri  Manubhai  Shah  वि  3505-I0,  3535
 Shri  Warior  a  :  +  35I0O—I9
 Shri  V.  B.  Gandhi  7  35I9—22
 Shri  A.C.  Guha.  .  ‘1352227
 Shri  Onkar  Lal  Berwa_.  A  मु  डे  13527—30
 Shri  Priya  Gupta.  n  ड़  353०-37
 Shri  Gauri  Shanker  Kakkar.  मु  हे  1353133
 Shri  Abdul  Wahid  13533—34

 Daily  Digest.  +  13537—40

 *The  sign  +  marked  above  the  name  of  a  M:  mber  indicates  that  the  Ques-
 tion  was  actually  asked  on  the  floor  of  the  House  by  that  Member.



 LOK  SABHA  DEBATES

 3325

 LOK  SABHA

 Thursday,  May  2,  ‘1963/
 Vaisakha  12,  885  (Saka).

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock,

 [Mrx.  ‘SPRAKER  in  the  Chair]
 GRAL  ANSWERS  TO  QUESTIONS

 राजस्थान-पाकिस्तान  की  सोमा  पर  तस्कर
 व्यापार

 4-
 श्री  qo  ला०  बारूपाल  :

 *११३२-३  श्री  हेम  राज

 (  श्री  नवल  प्रभाकर  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  राजस्थान-पाकिस्तान  की  सीमा
 पर  पाकिस्तानी  तस्कर  व्यापारियों  तथा
 भारतीय  पुलिस  के  साथ  हुई  मुठभेड़  में  तीन
 तस्कर  व्यापारी  मारे  गये  थे;

 (ख  )  यदि  हां,  तो  उनके  पास  से  क्‍या
 क्या  सामान  बरामद  हुआ  श्र  बह  कितने

 मूल्य  का  है;

 (ग)  क्‍या  यह  भी  सच  है  कि  एक
 कुख्यात  पाकिस्तानी  तस्कर  व्यापारी  की
 जेब  में  एक  भारतीय  नागरिक  के  नाम  पत्र
 मिला  है,  जो  कि  भूमि  सीमा  शुल्क  विभाग
 के  अधिकारी  के  पास  भेज  दिया  गया  है  ;
 और

 (घ)  यदि  हां,  तो  मामले  में  क्या  कार्य -
 वाही  की  गई  है  ?
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 fret  मंत्रालय  में  उपमंत्री  (भी  Fo  रा०

 भगत)  :  (क)  जी,  हां  ।  यह  घटना
 १४  फरवरी,  १६६३  को  हुई  ।

 (ख)  लगभग  ५,०००  रुपये  कीमत
 की  ४  १।२  मन  लौंग,  ५०  रुपये  कीमत  की

 पुरानी  हाथ-घड़ियां  व  हेलके  जेवर  और  ३
 ऊंट  पकड़े  गये  थे  ।  बाद  में  ऊंट  लगभग
 १३००  रु०  पर  नीलाम  कर  दिये  गये  I

 (ग)  जी,  हां  4

 (घ)  जिस  आदमी  के  नाम  वह  पत्र
 लिखा  गया  है  उसे  राजस्थान  पुलिस  ने
 भारत  रक्षा  नियमों  (डिफेंस  श्राफ  इंडिया
 रूल्स)  के  ऑ्रधीन  हिरासत  में  ले  लिया  है  1
 मामले  की  छानबीन  की  जा  रही  है  ।

 {(a)  Yes  Sir.  The  incident  took
 place  on  the  8th  February,  1963,

 (b)  44  maunds  of  cloves  worth
 about  Rs.  5,000,  some  other  articles
 like  old  wrist  watches,  and  _  petty
 jewellery  worth  about  Rs.  50  and  3
 camels  were  seized.  The  camels  were
 afterwards  auctioned  for  about  Rs.
 1300.

 (c)  Yes,  Sir.

 (a)  The  person  to  whom  the  said
 letter  is  addressed  has  been  detained
 by  the  Rajasthan  Police  under  the
 Defence  of  India  Rules.  The  case  is
 under  investigation.]

 श्री  प०  ला०  बारूपाल  :  क्‍या  मैं  जान

 सकता  हूं  कि  अभी  तक  कितने
 तस्कर  व्यापारियों  को  भारत  रक्षा  कानून  के
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 अंतगर्त  गिरफ्तार  किया  गया  है  शौर  कितने
 ऐसे  आदमी  हैं  जो  अभी  भी  गिरफ्तार  नहीं
 क्या  जा  सके  हैं  ?

 श्री  ao  रा०  भगत  :  इस  केस  के  सिल-
 सिले  में  पूछ  रहे  हैं  या  सारे  केसिस  के  सिलसिले
 में?

 श्री  प०  ला०  बारूपाल  :  गंगानगर  और
 बीकानेर  के  बारे  में  ।  ५

 भ्रध्यक्ष  महोदय  :  इसी  सवाल  के  सिल-
 सिले  में  बता  दिया  जाए  ।

 तो  ब०  रा०  भगत  :  वह  तो  मैंने  बता
 दिया  है  कि  एक  आदमी  को  हिरासत  में  लिया

 गया  है।
 श्री  प०  ला०  बारूपाल  :  क्‍या  मैं  जान

 सकता  हूं  कि  अभी  तक  कितने  ऐसे  तस्कर
 व्यापारी  हैं  जिनको  भारत  रक्षा  कानून  के
 ब्रन्तगंत  गिरफ्तार  नहीं  किया  जा  सका  है  ?

 अध्यक्ष  महोदय  :  सारे  कितने  गिरफ्तार

 हुए  हैं  या  कितने  अभी  नहीं  हुए  हैं,  वह  तो
 अब  नहीं  बताया  जा  सकता  है।

 Shri  ९.  K.  Bhattacharyya:  Is  it  a
 fact  that  since  Independence  up  till
 now,  goods  worth  Rs.  200  crores,
 mostly  gold  has  been  smuggled  from
 Pakistan  into  Rajasthan  through  the
 western  border?

 Shri  B.  R,  Bhagat:  I  do  not  have
 that  figure  since  Independence  just
 now.  I  do  not  think  that  figure  may
 be  correct  on  the  very  face  of  it.  I
 can  give  the  hon.  Member  the  figures
 for  96l  and  962  of  smuggled  goods
 seized.  In  the  entire  India-West
 Pakistan  border,  for  96l,  the  value  of
 seizures  is  Rs.  15,15,000;  in  962  this
 is  Rs.  20,61,000.

 श्री  शिव  नारायण  :  ये  जो  तीन  स्मगलर
 मार  गए  हैं,  ये  पाकिस्तानी  हैं  या  हिन्दुस्तानी  ?

 श्री  ब०  रा०  भगत  :  स्मगलर्ज  सब
 पाकिस्तानी  है  ।

 Shri  D.  0.  Sharma:  Is  it  not  a  fact
 that  only  0  per  cent  of  the  cases  of
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 smuggling  is  detected  by  the  Govern-
 ment  and  the  remaining  90  per  cent
 remains  undetected  and  if  so,  what  is
 the  approximate  value  of  the  things
 smuggled  into  India  from  Pakistan
 during  1962-637,

 Shri  B.  R.  Bhagat:  What  is  un-
 detected?

 Mr.  Speaker:  How  shall  it  be  com-
 pared,  what  percentage  it  is?

 Shri  B.  R.  Bhagat:  If  we  knew,  we
 will  catch  them.

 Shrimati  Savitri  Nigam:  May  I
 know  if  any  gang  has  been  located
 Or  found  out  which  is  very  active  in
 the  India-Pakistan  border,  whether
 any  clue  has  been  found  out  to  ascer-
 tain  whether  there  are  several  gangs
 which  are  working?

 Mr.  Speaker:  On  this  border?

 Shrimatj  Savitri  Nigam:  Yes,  Sir.

 Shri  B.  R.  Bhagat:  Obviously,  it  is
 not  the  work  of  one  person.  There
 may  be  persons  on  this  side  and  per-
 sons  on  the  other  side,  making  them-
 Selves  into  one  or  more  gangs.  We
 are  in  search  of  them.  We  have  been
 able  to  detect  many  gangs.

 Shri  Sham  Lal  Saraf:  This  border
 having  achieved  a  lot  of  notoriety,  for
 gold  smuggling  in  the  past,  may  I
 know  to  what  extent  that  smuggling
 has  been  stopped  since  the  promulga-
 tion  of  the  Gold  Control  Order?

 Shri  B.  R.  Bhagat:  It  is  very  diffi-
 cult  to  say  to  what  extent  it  has  been
 stopped.  But,  from  the  machinery
 and  the  effective  measures  that  we
 have  taken,  we  can  say  that  we  have
 gone  a  long  way  in  controlling  this.

 Shri  Sham  La]  Saraf:  Have  any
 cases  been  detccted—cases  of  gold
 smuggling  during  these  few  months?

 Shri  B.  R.  Bhagat:  This  question
 does  not  relate  to  gold  smuggling.  I
 want  a  separate  question  for  that.

 श्री  झोंकारलाल  बैरवा  :  सीमा पर  जो
 तस्कर  व्यापार  होता  है,  उसकी  रोकथाम
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 के  लिये  सरकार  ने  क्‍या  उपाय  किये  हैं
 शौर  क्‍या  पाकिस्तान  सरकार  इस  काम
 में  सहयोग  दे  रही  है  ?

 श्री  wo  'राम  भगत  :  जहां  तक  भारत
 सरकार  का  सवाल  है,  हमने  बहुत  से  स्टेप्स

 लिए  हैं  ।  हमारा  रेवेन्यू  इंटेलीजेंस  अच्छा

 हो  गया  है  और  लेंड  कस्टम  बोडो  पुलिस  को

 हमने  इख़त्यार  दिया  है  कि  वह  उन  चीजों
 को  पकड़  सकती  ह  |  खास  तौर  पर  तस्कर
 व्यापार  को  रोकने  की  कोशिश  की  गई  है  ।

 जहां  तक  पाकिस्तान  सरकार  का  सवाल

 है,  में  तो ंउसका  जवाब  नहीं  दे  सकता  हूं
 मगर  यह  जाहिर  है  कि  पाकिस्तान  सरकार
 भी  इसमें  लगी  हं  कि  स्मगलिंग  बन्द  हो  ।

 Indians  Travelling  Abroad

 #1133,  Shri  Vasudevan  Nair:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  the  trend  in  the  number  of
 people  travelling  abroad  after  enforce-
 ment  of  the  rule  that  the  Reserve
 Bank  should  also  sanction  all  cases  of
 foreign  travel;  and

 (b)  how  the  number  compares  with
 the  number  in  the  year  previous  to
 this  enforcement?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shrimati  Tarkeshwari
 Sinha):  (a)  and  (b).  It  is  presumed
 that  the  hon.  Member  refers  to
 Indians  travelling  abroad.  The  pas-

 Sage  restrictions  were  imposed  on  8th
 June,  962  and  it  is  too  early  to  have
 an  assessment  about  the  trend  in  the
 number  of  persons  going  abroad.

 Shri  Vasudevan  Nair:  May  I  know
 whether  Government  are  insisting
 that  even  people  who  are  not  in  need
 of  foreign  exchange  should  get  a  clear-
 ance  from  the  Reserve  Bank,  and  if
 so,  the  reason  or  the  logic  behind  this
 insistence?

 Shrimati  Tarkeshwari  Sinha:  Gov-
 ernment  do  insist  that  they  should  also
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 take  a  travelling  permit  from  the
 Reserve  Bank,  because  most  of  the
 people,  nearly  60  per  cent  of  the
 people,  previously  that  is,  before  this
 restriction  came  into  operation,  used
 to  go  without  foreign  exchange,  and
 we  found  that  it  affected  our  foreign
 exchange  position  in  two  ways.  One
 was  that  they  used  to  take  money
 from  abroad  and  when  they  came
 back  they  used  to  reimburse  the
 foreigners  who  used  to  come  here.
 The  other  was  that  the  remittances
 towards  home  from  Indians  abroad
 also  fell  down  considerably.  There-
 fore,  these  restrictions  were  imposed
 in  order  to  secure  the  foreign  ex-
 change  here.

 Shri  Vasudevan  Nair:  The  Deputy
 Minister  has  stated  that  it  is  too  early
 to  make  any  clear  assessment.  But
 I  only  wanted  to  know  the  _  trend,
 that  is,  whether  the  number  of  people
 going  abroad  has  come  down  because
 of  this  restriction.

 Shrimati  Tarkeshwari  Sinha:  The
 hon.  Member  wants  a  comparison.  I
 would  submit  that  in  the  past,  the
 statistics  were  not  kept  so  up-to-date
 as  to  really  allow  a  comparison  bet-
 ween  the  past  figure  and  the  present
 figure.  Secondly,  so  far  as  the  pre-
 sent  figure  is  concerned,  it  will  take
 at  least  a  little  more  time.  We  have
 to  give  at  least  one  vear  to  the
 Reserve  Bank  to  make  a_  proper
 assessment  of  the  persons  going
 abroad,  and  it  is  not  yet  one  year.

 Shri  Ramanathan  Chettiar:  May  I
 know  whether  Government  have  fix-
 ed  different  rates  with  regard  to  hard
 currency  area  aS  compared  to_  soft
 currency  area,  and  if  so,  the  rates
 that  are  fixed  by  the  Reserve  Bank  in
 respect  of  foreign  exchange  that  may
 be  allowed  for  travel  abroad?

 Shrimati  Tarkeshwari  Sinha:  If  I
 remember  rightly,  I  had  answered
 this  question  before  about  the  speci-
 fic  rates  for  the  do!lar  area  and  the
 Sterling  area,  or  the  hard  currency
 area  and  the  soft  currency  area.
 There  is  a  difference  in  the  rates  bet-
 ween  these  two  areas  in  the  matter  of
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 foreign  exchange  allotment.  Also,  आगरा
 में  a.

 का the  entertainment  allowance  that  is  आगरा  मुख  कसर  कज

 allowed  is  also  allowed  at  different  sa:
 rates  for  the  dollar  area  and  the  non-  #११३४.  Sf

 भो  विश्वनाथ  पाण्डेय  :

 dollar  areas.

 Shri  Ramanathan  Chettiar:  I  wanted
 to  know  the  rates.

 Shrimati  Tarkeshwari  Sinha:  I  do
 not  remember  the  figures  at  present.  I
 can  give  them  to  the  hon.  Member
 if  he  wants  them.  We  have  those
 figures  available.

 Shri  Buta  Singh:  In  spite  of  the
 fact  that  there  are  some  restrictions
 imposed  by  Government  in  respect  of
 persons  going  abroad,  may  I  know  how
 certain  well-known  persons  in  the
 country  manage  to  go  abroad  when-
 ever  it  suits  them?

 Shrimati  Tarkeshwari  Sinha:  It  is
 not  possible.  But,  so  far  as  the  mem-
 bers  of  the  airlines  and  the  crew  of
 the  ship  and  the  deck  passengers  bet-
 ween  India,  Burma,  Ceylon,  Malaya,
 Singapore,  Pakistan,  the  Persian  Gulf
 and  East  Africa  are  concerned,  these
 Passengers  are  allowed  freely.  There
 is  no  restriction  so  far  as  they  are
 concerned.  Also,  travel  between
 India  and  Pakistan  is  allowed.  Simi-
 larly,  passengers  between  Madras—
 Tiruchirappalli  and  Colombo  are
 allowed.  Therefore,  some  people  who
 go  and  travel  on  these  lines  need  not
 take  permission  from  the  Reserve
 Bank  every  time  they  go.

 Shri  Inder  J.  Malhotra:  May  I
 know’  whether  Government  =  are
 aware  of  the  fact  that  these  restric-
 tions  have  had  no  effect  on  the  usual
 or  habitual  travellers,  only  the  com-
 mon  man  is  affected  by  these  restric-
 tions?

 Shrimati  Tarkeshwari  Sinha:  This
 is  not  a  fact.  Apart  from  these  cases
 where  free  travel  is  allowed  without
 permit  from  the  Reserve  Bank,  I  do
 not  think  that  the  hon.  Member’s  pre-
 sumption  is  correct.

 '  श्री  श्यामलाल  तरफ  :

 क्या  स्वास्थ्य  मंत्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  क्या  आगरा  में  मुख  केसर  का
 अ्रन्तर्राष्ट्रीय  केन्द्र  खोला  जायेगा  ;

 (ख)  क्‍या  विश्व  स्वास्थ्य  संगठन  का
 एक  दल  इस  सिलसिले  में  भारत  झाया
 था;  और

 (ग)  मामले  में  क्‍या  निर्णय  किया
 गया  ?

 स्वास्थ्य  मंत्रालय  में  उपमंत्री  (डा०
 qo  स०  राजू)  :  (क)  और  (ख).
 जहां।

 (ग)  विश्व  स्वास्थ्य  संगठन  ने  एस०  एन०
 मेडिकल  कालेज,  आगरा  में  शोरोफेरिजियल

 ट्यूमस  की  हृस्टो-पैथोलॉजी  का  एक
 अन्तर्राष्ट्रीय.  संदर्भ-केन्द्र.  (इन्टरनेशनल

 रेफ्रेन्स  सेन्टर  )  खोलने  का  प्रबन्ध  कर  लिया  है।
 [(a)  and  (b).  Yes,  Sir.

 (c)  The  World  Health  Organisation
 have  finalised  arrangements  for  start-
 ing  an  International  Reference  Cen-
 tre  for  the  Histopathology  of  Oro-
 pharyngeal  Tumours  at  the  S.N.  Medi-
 cal  College,  Agra.]

 श्री  विश्वनाथ  पाण्डेय  :  इस  बर्ष  क्‍या

 होगा  ?

 स्वास्थ्य  मंत्री  (डा०  सुशीला  नायर)  :

 इन्तजाम  सब  हो  गया  है  ।  आरम्भ  एक
 प्रकार  से  हो  गया  समझना  चाहिये  ।  इसके
 विकास  में  तो  थोड़ा  सा  समय  लगेगा  ny

 शुरू  करने  के  सारे  भ्ररेंजमेंटस  पूरे  हो  गये

 है।
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 Dr.  Gaitonde:  In  view  of  the  fact
 that  the  work  done  in  Agra,  Delhi  and
 Bombay  shows  clearly  that  about  40-
 50  per  cent  of  all  cases  of  cancer  are
 cases  of  cancer  of  the  mouth,  and  in
 view  also  of  the  fact  that  one  of  the
 causes....

 Mr.  Speaker:  The  hon.  Member
 should  address  .the  question  to  me;
 otherwise,  the  answer  would  also  be
 addressed  to  him.

 Dr.  Gaitonde:  In  view  also  of  the
 fact  that  one  of  the  associated  causes
 of  cancer  of  the  mouth  is  supposed  to
 be  chewing  of  tobacco,  I  would  like
 to  know  what  pronhylactic  action  is
 taken  by  the  Health  Ministry  in  this
 respect?

 Dr.  9.  S.  Raju:  It  is  an  Interna-
 tional  Reference  Centre  where  infor-
 mation  will  be  collected  from  all  over
 the  world.  It  is  mostly  on  a  histo-
 pathology  basis  where  a  well-knuwn
 pathologist  Dr.  Bahi  is  already  there
 with  equipment.  That  is  why  the
 centre  has  been  located  there.  The
 statement  made  by  the  hon.  Member
 will  be  taken  into  consideration.

 Dr.  Gaitonde:  My  question  was
 different.

 Mr.  Speaker:  That  would  be  con-
 sidered  in  the  Centre.

 Dr.  Gaitonde:  It  has  been  already
 studied  in  India.  There  is  no  ques-
 tion  of  studying  more.  It  has  been
 studied  more  in  India  than  anywhere
 else  in  the  world  because  mouth
 cancer  is  prevalent  only  in  India.

 Mr.  Speaker:  He  has  given  the  in-
 formation;  it  would  be  taken  note  of.

 Shri  Sham  Lal  Saraf:  May  I  know
 if  it  is  at  the  instance  of  the  UN  orga-
 nisation  or  of  the  Government  of
 India  that  the  place  for  this  hospital
 has  been  located  at  Agra,  irrespective
 of  the  fact  that  there  is  already  such
 an  institution  working  at  a  brisk  pace
 in  Bombay,  namely,  the  Cancer  Re-
 search  Institute,  Bombay?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  It  seems  oropharyngeal
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 tumours  are  mostly  prevalent  in  cer-
 tain  areas  of  Mainpuri  and  _  other
 areas  which  are  catered  for  by  the
 S.  N.  Medical  College,  Agra.  As  Dr.
 Gaitonde  has  suid,  because  there  is
 such  high  incidence  of  this  disease
 here,  and  we  have  a  very  competent
 man  in  charge  with  all  the  necessary
 facilities,  that  is  why  the  WHO  has
 decided  that  this  Centre  should  be
 located  at  Agra.  They  gave  it  to
 India  on  the  understanding  that  we
 would  locate  it  at  Agra,  and  further
 they  wanted  an  assurance  that  Dr.
 P.  N.  Bahi  should  be  in  charge  of  the
 Centre  for  a  certain  number  of  years.

 Shri  Bhagwat  Jha  Azad:  What
 would  be  the  percentage  of  the  cost
 that  India  would  have  to  bear  for
 this  project,  and  the  cost  if  any,  the
 UN  organisation  wil!  have  to  bear?

 Dr.  D.  S.  Raju:  So  far  as  the  India
 Government  is  concerned,  there  is  no
 expense  at  all.  It  is  borne  by  them.
 For  the  WHO,  it  costs  $4,000  every
 year  for  four  or  five  years.

 Shri  Kapur  Singh:  May  I  know
 whether  this  heavy  incidence  of  mouth
 cancer,  about  which  the  hon.  Minis-
 ter  has  informed  the  House,  has  some-
 thing  to  do  with  the  universally  pre-
 valent  habit  of  pan  and  tobacco  chew-
 ing  in  this  area?

 Dr.  Sushila  Nayar:  It  is  suspected
 that  the  pan  and  tobacco  habit  may
 be  inter-related  with  this.  This  Cen-
 tre  will  study  this  point  also  in  fur-
 ther  detail.

 श्री  यद्यपि  सिह  :  क्‍या  में  जान  सकता
 हूं  कि  कैंसर  को  दूर  करने  के  लिये  श्रायुवेंद  से
 कोई  सहायता  ली  गई  है  ?

 डा०  सुशीला  नाथर  :  आयुर्वेद  में
 केन्सर  का  न  कोई  इलाज  है  और  न  केन्सर
 के  बारे  में  भ्रायुवेंद  की  किताबों  में  कुछ  लिखा
 हुआ  ही  है  ।

 श्री  सरजू  पाण्डेय  :  क्‍या  में  जान  सकता

 हूं  कि  केन्सर  की  शुरू  से  रोकथाम  करने
 के  लिये  सरकार  किसी  योजना  पर  विचार
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 कर  रही  है  और  क्‍या  वह  उनका  प्रचार  कर

 रही  है  ?

 डा०  सुशोला  नायर  :  अभी  तक  केन्सर
 के  बारे  में  दुनिया  का  ज्ञान  श्युर  है।  किस

 तरह  से  उसकी  रोकथाम  हो  सकती  है,
 इसका  ज्ञान  अधूरा  है,  अलग  अलग  प्रकार
 के  कुछ  केन्माण  री  रोकथाम  की  थोड़ी  सी
 योजनायें  बनी  ह  ।  उन  पर  भारत  सरकार
 भी  अमल  कर  रही  है  ।

 श्री  त्यागी:  यह  जो  पुराना  हिन्दुस्तान
 की  कहावत  है  कि  जो  आ्रादमी  श्राम  तौर  से
 गातो  देता  है,  उसके  हमें  बोलकर  हो  जाता

 है,  यह  भी  क्‍या  किसी  मेडिकल  साइंस  से

 ताल्लुक  रखता  है  ?

 श्री  BTo  ना  तिवारी  :  अभी  माननीय
 मंत्रणा  जो  ने  कहा  कि  आयुर्वेद  की  किताब,
 में  इसके  बारे  में  कोई  बात  लिखी  हुई  नहीं  है  tv
 कया  मैं  जान  सकता  हूं  दिन  इस  विशेष  बात  का
 अन्वेषण  करने  का  भो  उन्होंने  कभी  कोई
 प्रयत्न  किया,  खुद  उनको  कुछ  इसका  ज्ञान  है,
 या  उन्होंने  बस  ही  कह  दिया  ?

 Mr.  Speaker:  He  is  arguing  now.

 श्रो  तुलसीदास  जाघव  :  देश  में  जहां
 भी  माउथ  कैन्सर  होता  है  और  उसका  इन्तजाम
 वहां  नहीं  होता  है  तो  क्या  उसके  लिये  खास
 तौर  से  बल्  हैल्थ  आर्गेनाइजेशन  के  द्वारा
 कोई  खास  इन्तजाम  करवाने  के  सम्बन्ध  में
 विचार  किया  गया  है  ?

 अध्यक्ष  महोदय  :  यह  सवाल  तो  सिर्फ
 आगरे  के  सम्बन्ध  में  है।  कैन्सर  के  बारे  में
 सारी  जगहों  की  बातें  यहां  नहीं  श्र  सकतीं  ।

 Shri  R.  S.  Pandey:  May  I  know
 whether  mouth  cancer  is  more  com-
 mon  in  India  in  comparison  with
 other  countries,  and  if  it  is  due  to
 smoking?

 Mr.  Speaker:  That  has  already  been
 asked.
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 श्री  विभूति  सिर  :  में  जानना  चाहता
 हैं  कि  क्या  सरकार  की  तरफ  से  अस्पतालों
 को  कोई  ऐसी  हिदायत  दी  गई  है  कि  कैन्सर

 की  बीमारी  वालों  की,  जैसे  कि  श्र  बीमारियों
 के  सम्बन्ध  में  है,  विशेष  तोर  से  देख  भाल  की
 जाय  और  उसका  मुफ्त  इलाज  किया  जाये  ?

 अ्रध्यक्ष  महोदय  :  आप  और  भ्र स्प तालों
 के  लिये  कह  रहेगें  या  कि  आगरे  के  भ्रस्पताल
 के  लिये  ?

 श्री  विभूति  मिश्र  :  यहां  के  लिये  तो  कह
 ही  रहा  हुं,  लेकिन  जैसे  पटना  है  या  मद्रास  है
 उसके  लिये  भी  पूछ  रहा  हूं  ।

 अध्यक्ष  महोदय  :  यह  प्रश्न  केवल  झ्रागरे
 के  सम्बन्ध  में  है  |

 श्री  भक्त  दर्शन  :  में  जानना  चाहता  हूं
 कि  आखिर  अ्रागरे  को  ही  इसके  लिये  विशेष
 तौर  से  क्‍यों  छोडा  गया  है  ?

 अध्यक्ष  महोदय  :  यह  तो  माननीय
 मंत्री  महोदय  बतला  चुके  है  ।  माननीय
 सदस्य  ने  सुना  नहीं  ।

 जो  भक्त  दर्शन  :  मैं  जानना  चाहता  हूं
 कि  क्‍या  इसके  लिये  वहां  पहले  से  कोई  व्यवस्था
 थी  जिसको  आगे  बढ़ाये  जाने  का  प्रबन्ध  किया
 गया  है  ?

 अध्यक्ष  महोदय  :  माननीय  मंत्री  जी
 ने  लम्बा  चौड़ा  बयान  दिया  कि  क्‍यों  आगरे
 को  चुन  लिया  गया  ।  शायद  माननीय  सदस्य
 उस  वक्‍त  सुन  नहीं  रहे  थे  ।

 Shri  5.  6.  Samanta:  Is  it  not  a  fact
 that  medical  science  says  that  tobacco
 has  nicotine  and  other  poisons?  May
 I  know  why  chewing  of  pan  comes  in
 and  whether  medical  science  has  any-
 thing  to  say  about  it?

 Mr.  Speaker:  Now  it  is  arguing  the
 case.

 Shrimatj  Savitri  Nigam:  May  I  know
 whether  the  Agra  centre  will  be  a
 treatment  centre  as  well  as  a  survey
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 centre,  or  it  will  be  only  a  _  survey
 centre?  If  it  is  going  to  be  a  treat-
 ment  centre,  what  would  be  the
 Strength  of  the  hospital  as  far  as
 number  of  beds  is  concerned

 Dr.  Sushila  Nayar:  A_  certain
 amount  of  treatment  is  already  being
 given.  What  is  being  added  on  par-
 ticularly  is  research  activities.  Re-
 search  activity  is  also  there  to  some
 extent.  It  will  be  further  intensified.

 Mr,  Speaker:  Next  Question.
 Cancer  should  not  remain  in  our
 mouth  so  long!

 Students  Studying  Abroad

 (  Shri  Ulaka:
 #1135,  <  Shri  Yajnik:

 [  Shri  Dhuleshwar  Meena:
 Will  the  Minister  of  Finance  be

 Pleased  to  state:

 (a)  whether  non-Matriculates,
 Undergraduates  and  Graduates  are
 permitted  to  study  abroad  even
 though  higher  educational  facilities
 are  available  in  this  country;  and

 (b)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shrimati  Tarkeshwar!
 Sinha):  (a)  Non-Matriculates  are  not
 allowed  any  foreign  exchange  for
 study  abroad.  Undergraduates  are
 allowed  foreign  exchange  for  the
 study  of  technical  subjects  only  and
 provided  they  have  either  obtained
 admission  to  a  degree  course  abroad
 or  for  a  diploma  course  in  which  case,
 they  are  required  to  have  obtained
 not  less  than  50  per  cent  marks  in
 India.  For  non-technical  subjects,
 graduates  who  have  obtained  not  less
 than  60  per  cent  marks  in  Bachelor’s
 degree  or  50  per  cent  marks  in
 Master’s  degree  are  allowed  foreign
 exchange  for  the  study  of  approved
 subjects  at  limited  number  of  insti-
 tutions.

 (b)  Having  regard  to  our  develop-
 mcntal  programmes  and  the  increas-
 ing  demand  for  trained  and  qualified
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 personnel,  it  is  necessary  to  supple-
 ment  the  facilities  availiable  in  the
 country  with  the  education  abroad  of
 some  of  the  students.

 Shri  Ulaka:  May  I  know  the  total
 number  of  such  students  who  have
 been  given  foreign  exchange  during
 last  year,  and  the  total  amount  of
 foreign  exchange  given  to  them  dur-
 ing  the  same  period?

 Shrimati  Tarkeshwari  Sinha:  If  the
 hon.  Member  gives  separate  notice,  I
 would  be  able  to  supply  the  infor-
 mation.

 Shri  Sonavane:  May  I  know  whe-
 ther  foreign  exchange  is  granted  to
 students  who  go  on  their  own  re-
 sources  or  only  to  those  on  Govern-
 ment  basis?

 Shrimati  Tarkeshwari  Sinha:  In  all
 cases  foreign  exchange  is  granted  if
 it  comes  under  the  approved  rules.
 The  grant  of  foreign  exchange  for
 educational  purposes  is  '  there;  they
 may  go  on  Government  sponsored
 basis  or  they  may  go  from  their  own
 resources.  If  they  want  to  go  from
 their  own  resources  or  they  get
 stipend  or  if  they  are  working  in
 some  firm  they  may  be  sent  for  ap-
 prenticeship  or  training  and  then  the
 firm  pays  for  it.

 Shri  Ulaka:  May  I  know  the  num-
 ber  of  students  who  have  been  re-
 fused  foreign  exchange  for  education
 during  1962-63  and  reasons  therefor?

 Shrimati  Tarkeshwari  Sinha:  The
 hon.  Member  asked  for  the  number  of
 students  going.  It  is  connected  with
 the  other  question  and  if  the  hon.
 Member  wants  detailed  information  I
 would  be  able  to  give  it  later  on.

 श्री  हवा  Yo  ज्योतिष  :  क्‍या  मैं
 जान  सकता  हूं  कि  इस  मद  में  सरकार  दे  गत
 वर्ष  कितना  रुपया  फारिन  एक्सचेंज  का
 खर्च  किया  ?

 श्रीमती  तारकेश्वर  सिन्हा  :  सवाल
 तो  दरअसल  यह  था  कैसे  लोगों  को  फारिन

 एक्सचेंज  दिया  जाता  है  ।  इसके  बारे  में
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 इस  समय  आंकड़े  मेरे  पास  नहीं  हैं  v  भ्रमर
 जरूरत  होगी  तो  पोछे  दिय  जा  सकते  हूँ  ।

 Shri  C.  K.  Bhattacharyya:  Has  it
 come  to  the  notice  of  the  Government
 that  the  Reserve  Bank  at  Calcutta  had
 in  certain  cases  allowed  foreign  ex-
 change  to  fictitious  persons  who  took
 it  out  for  study  abroad?

 Shrimati  Tarkeshwari  Sinha:  We
 have  no  information  with  the  Gov-
 ernment,  but  if  it  is  brought  to  the
 notice  of  the  Reserve  Bank  they
 would  take  proper  action.  In  the
 past  whenever  such  cases  have  occur-
 red  action  was  taken:  if  students
 going  from  here  for  a_  particular
 course  of  study  change  over  to  an-
 other  course,  the  Reserve  Bank  takes
 proper  action  and  sces  that  this  does
 not  happen  and  a  penalty  is  put  on
 them.

 Shri  Vasudevan  Nair:  The  hon.
 Finance  Minister  said  sometime  back
 that  only  students  who  wish  to  take
 up  higher  gtudies  and  research  in
 technical  subjects  are  allowed  to  go
 abroad  in  view  of  the  difficulty  of
 foreign  exchange.  But  from  the  ans-
 wer  given  by  the  Deputy  Minister  it
 is  gathered  that  even  undergraduates
 and  matriculates  are  allowed  to  go
 abroad  for  education.  May  I  know
 which  answer  is,  correct?  Has  the
 policy  changed  recently?

 Shrimati  Tarkeshwari  Sinha:  The
 Policy  as  it  stands  today  has  been
 stated  by  me  in  the  original  written
 answer.  Our  need  for  technical  per-
 sonnel  is  great  and  so  we  are  follow-
 ing  a  liberal]  policy  in  regard  to  tech-
 nical  education.

 Shri  Kapur  Singh:  To  what  do
 the  Government  attribute  the  wides-
 pread  desire  of  Indian  students  to
 go  abroad  for  study  despite  the
 availability  of  similar  educational
 facilities  at  home?

 Shrimati  Tarkeshwari  Sinha:  I
 have  all  sympathy  with  the  desire
 of  the  hon.  Member  and  others  who
 want  to  go  abroad  but  the  limitation
 is  only  of  the  foreign  exchange.

 Mr.  Speaker:  The  question  is  this:
 why  is  there  this  desire  for  all  stu-
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 dents  to  go  abroad  if  all  these  faci-
 lities  are  available  here  for  the  study
 of  this  subject?

 Shrimati  Tarkeshwarj  Sinha;  I
 share  his  views,

 Sbri  Priya  Gupta:  May  I  know  if
 going  abroad  for  studies  includes  the
 study  of  the  technical  or  non-techni-
 cal  courses  for  which  there  is  provi-
 sion  in  India  and  may  I  also  know
 whether  apprenticeship  is  being  al-
 lowed  to  anyone  in  courses  for  which
 there  are  facilities  in  India?

 Shrimati  Tarkeshwari  Sinha:  If  a
 particular  person  has  secured  ad-
 mission  in  some  foreign  institution
 or  if  he  gets  a  stipend  or  a  particular
 firm  is  training  him,  in  that  case
 foreign  exchange  not  exceeding  50
 per  cent  of  the  standard  scale  is  al-
 lowed.

 Shri  Priya  Gupta:  Can  it  ibe  a
 private  study?

 Shrimati  Tarkeshwari  Sinha:  I  do
 not  understand  what  he  means.

 Shri  Priya  Gupta:  Not  being  sent
 by  Government  or  any  institution.

 Shrimati  Tarkeshwari  Sinha:  If  it
 comes  under  the  approved  course,
 foreign  exchange  is  allowed.

 Shri  Priya  Gupta:  I  want  clarifica-
 tion  from  the  hon.  Minister.

 Mr.  Speaker:
 him.

 I  am  not  allowing

 Shri  Ansar  Harvani:  Is  the  Gov-
 ernment  aware  that  young  men  and
 women  from  the  rich  families  are
 studying  art  courses  in  Oxford  and
 Cambridge  and  if  so  what  was  the
 source  of  their  foreign  exchange?

 Shrimati  Tarkeshwari  Sinha:  Peo-
 ple  can  pursue  art  courses  if  they
 are  graduates  and  get  60  per  cent  of
 the  marks  or  if  they  have  taken  the
 Master’s  degree  getting  more  than  50
 per  cent  and  if  the  art  courses  are
 in  the  approved  list.  If  the  hon.
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 Member  means  art,  painting,  archi-
 tecture,  etc,  then  for  those  courses
 no  foreign  exchange  is  allowed.

 डा०  गोविन्द  दास  क्या  इस  बात  का
 नियमों  में  ध्यान  रखा  गया  है  कि  विदेशों  में
 हम  ऐस  ही  विद्यार्थियों  को  जाने  दें  कि  जिनको
 उनके  विषय  यहां  नहीं  पढ़ाए.  जा  सकते
 और  केवल  उन्हीं  विषयों  के  लिए  विद्यार्थी,
 बाहर  भेजे  जायें  जिनकी  शिक्षा  यहां  नहीं  है  ?

 श्रीमती  तारकेश्वरो  सिन्हा:  जी  हां  ।

 Shrj  P.  6.  Sen:  Is  it  a  fact  that  the
 students  who  are  given  scholarships
 by  the  Italian  Government  for  short-
 term  study  of  3  months  in  Italy  are
 denied  foreign  exchange  even  to  the
 extent  of  incidental  charges  and  pas-
 sage?

 Shrimati  Tarkeshwari  Sinha;  I  do
 not  have  the  list  of  persons  who  are
 denie’  foreign  exchange  and  on  what
 criter.a.  I  have  stated  the  general
 principles  following  the  rules  and
 regulations.  Only  those  people  who
 come  under  the  approved  list  are  al-
 lowed  foreign  exchange.  We  also  keep
 in  view  that  for  the  courses  for
 which  facilities  are  available  here,
 they  are  not  allowed  to  go.  For  ex-
 ample,  for  FRCS  and  MRCP  we  are
 not  allowing  persons  to  go  abroad.

 Shri  Tyagi:  I  want  to  make  it  quite
 sure  from  the  hon.  Minister.  May  I
 take  it  that  no  Indian  student  has
 been  allowed  during  these  years  for
 study  in  Grammar  Schools....

 Shri  Sonavane:  The  hon.  Member
 is  addressing  the  question  to  the
 Minister  and  not  to  the  Chair.

 Mr.  Speaker:  Objection  is  being
 taken  that  the  hon,  Member  is  ad-
 dressing  the  questions  to  the  Minister
 direct.

 Shri  Tyagi:  I.am  sorry;  her  face
 was  so  attractive.

 Mr.  Speaker:  Order,  order.  We  all
 know  Mr.  Tyagi’s  feelings,  but  he
 should  subdue  them  here.
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 Shri  Tyagi:  May  I  take  it  that  no
 Indian  student  has  been  allowed  dur-
 ing  these  few  years  to  go  to  U.K.  or
 other  foreign  countries  for  study  in
 ordinary  Grammar’  Schools  or  in
 Oxford  ang  Cambridge  Universities
 for  postgraduate  or  graduate  training?

 Shrimati  Tarkeshwari  Sinha:  The
 question  is  with  regard  to  foreign  ex-
 change.  No  foreign  exchange  has  been
 allowed.

 Shri  Bhagwat  Jha  Azad:  The  rea-
 $On  given  for  allowing  technical  stu-
 dents  to  go  abroad  is  shortage  of
 technical  hands  in  the  country.  We
 want  to  know  through  most  of  the
 supplementaries  why  students  in  art
 subjects,  for  whom  study  facilities  are
 available  here,  are  allowed  to  go  ab-
 road  ang  given  foreign  exchange,  and
 technical  hands  are  not  being  given
 foreign  exchange.

 Shrimati  Tarkeshwari  Sinha:  Faci-
 lities  available  in  India  for  technical
 training  do  not  commensurate  with
 the  requirements  of  technically  train-
 ed  personnel.  So,  we  do  allow  foreign
 exchange  for  technical  training
 abroad,  to  fulfil  the  requirements  of
 the  Plan  programmes.

 D.V.C.
 +

 (  Shri  P.  R.  Chakraverti:
 *2i36.<  Shri  Sidheshwar  Prasad:

 {  Shri  Bhagwai  Jha  Azad:

 Wil]  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  8  fact  that  the
 West  Bengal  Government  have,  _  in
 their  representatation  to  the  Centre,
 emphasised  that  the  wide  gap  bet-
 ween  the  objectives  and  achievements
 of  the  D.V.C.,  particularly  in  the  field
 of  irrigation,  has  changed  the  entire
 economic  aspect  of  the  project;

 (b)  whether  the  West  Bengal  Gov-
 ernment  have  insisted  on  the  reallo-
 cation  of  the  cost  of  D.V.C.  Dams  and
 their  maintenance  charges  among  the
 three  participating  Governments  in
 conformity  with  realities;  and
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 (c)  the  steps  taken  to  settle  the
 dispute?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  ang  Power  (Shri
 Alagesan):  (a)  The  State  Govern-
 ment  did  not  agree  with  the  aloca-
 tion  of  the  cost  of  the  D.V.C.  Dams
 to  the  three  main  objects  as  worked
 out  by  the  Corporation.  They  have
 observed  that  due  to  inadequacy  of
 storage  in  the  existing  reservoirs  to
 meet  fully  the  requirements  of  irri-
 gation,  both  kharif  and  rubi,  Navi-
 gation  and  flood  control  as  designed,
 the  economic  aspect  of  the  D.V.C.
 scheme  had  changed.

 (b)  The  Government  of  West
 Bengal  have  not  agreed  to  the  allo-
 cation  of  the  cost  of  the  D.V.C.  Dams
 worked  out  by  the  D.V.C.  on  the
 basis  of  storage  capacity  earmarked
 for  different  purposes.

 (c)  The  matter  is  under  arbitra-
 tion  before  an  arbitrator  appointed
 for  the  purpose  under  section  49  of
 the  D.V.C.  Act,  1948.

 Shri  P.  R.  Chakraverti:  In  view  of
 the  fact  that  the  actual  irrigation  was
 only  about  6°5  lakh  acres  as  gainst
 the  target  of  9°73  lakh  acres  as  noted
 in  the  report  of  the  Ministry,  may  I
 know  how  the  Government  proposes
 to  persuade  the  West  Bengal  Govern-
 ment  to  accept  the  responsibility  of
 operation  and  maintenance  of  the
 barrage  and  irrigation  systems?

 Shri  Alagesan:  Sir,  it  is  true  that
 the  irrigation  at  present  is  for  6°5
 lakh  acres  as  against  9°73  lakh  acres.
 The  rest  of  the  irrigation  can  be
 achieved  by  digging  proper  water
 courses  and  also  feed  channels.  The
 DVC  and  the  West  Bengal  Govern-
 ment  have  agreed  to  dig  the  water
 courses  and  field  channels’  in  a  co-
 ordinated  manner.  We  had  _  offered
 some  years  ago  that  the  barrage  and
 the  irrigation  system  can  be  taken
 over  by  the  West  Bengal  Govern-
 ment,.  We  have  been  pursuing  it.  I
 have  had  talks  with  the  West  Bengal
 Ministers  also  On  this  subject.  They
 are  considering  it  and  I  think  we
 wil]  be  able  to  come  to  a  decision
 soon.
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 Shri  P.  R.  Chakraverti:  In  view  of

 the  fact  that  the  operation  and  main-
 tenance  wing  of  the  electricity  de-
 partment  of  the  DVC  has  been  trans-
 ferreq  to  Maithon  in  the  interest  of
 operational  efficiency,  may  I  know
 when  the  proposed  transfer  of  the
 headquarters  to  Maithon  in  the  dis-
 trict  of  Dhanbad  will  be  given  effect
 to  and  whether  the  delay  is  caused
 because  of  the  dispute  or  some  other
 cause?

 Shri  Alagesan:  I  have  answered
 this  question  on  several  occasions  on
 the  floor  of  the  House.  It  has  been
 agreed  to  in  principle.  It  means  a
 lot  of  money  being  spent  on  build-
 ings  etc.  It  will  be  done  in  stages.

 Shri  Siddheswar  Prasad:  The  hon.
 Minister  stated  that  the  matter  is
 before  arbitration.  May  I  know
 whether  he  will  be  able  to  tel!  us
 the  terms  of  reference?

 Shri  Alagesan:  As  I  said,  the  DVC
 worked  out  the  allocation  of  cost
 between  the  three  subjects:  irriga-
 tion,  power  and  flood  control.  Thi:
 allocation  was  not  accepted  by  the
 two  State  Governments  of  Bihar  and
 West  Bengal  and  therefore  they
 have  gone  in  for  arbitration  against
 this  decision.

 Shri  Sidheswar  Prasad:  What  are
 the  terms  of  reference?

 Shri  AlageSan:  The  various  parties
 will  put  forward  their  case  and  the
 arbitrator  will  decide.  The  terms
 of  reference  are,  broadly,  to  decide
 how  the  allocations  are  to  be  made.
 The  present  alocution  made  by  the
 DVC  ihiu.:  been  objecteg  to  by  both
 Bihar  ang  West  Bengal  Governments.

 Shri  Bhagwat  Jha  Azad:  Since  the
 State  Governments  of  Bihar  and
 West  Bengal  cannot  be  forced  te
 pay  for  the  things  which  are  not
 there—the  achievement  falling  short
 of  expectation—cguld  we  know whether  the  Cent:a!  Wsvernment  5
 taking  up  the  matter  to  assess  how
 far  the  achievements  will  be  there
 now  in  the  DVC?
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 Shri  Alagesan:  It  is  not  very  cor-
 rect  to  say  that  the  DVC  has  fallen
 short  of  achievement.  As  I  said,
 instead  of  9°73  lakh  acres  6°5  lakh
 gcres  have  beci  irrigated,  In  several
 irrigation  schemes  the  full  potential
 is  not  utilised;  it  is  reached  only
 over  a  period  of  years.  The  same
 thing  is  happening  in  the  DVC.  The
 power  part  of  it  is  going  on  all  right.
 It  is  true  that  we  have  not  created
 enough  flood  control  capacity  in  the
 various  dams  of  DVC  and  they  cannot
 the  entire  flood,  To  that  extent  there
 may  be  shortfall.

 Shri  Bibhuti  Mishra:  The  hon.
 Minister,  Shrj  T.  T.  Krishnamachari,
 in  his  statement  said  that  the  werk-
 ing  of  the  DVC  dam  is  not  satisfac-
 tory.  What  is  the  opinion  of  the
 Government?

 Mr.  Speaker:  It  cannot  be  answer-
 ed  here.

 Shri  Bhagwat  Jha  Azad:  The  hon.
 Minister  js  present.  What  has  the
 Government  to  say  about  it.

 Mr.  Speaker:  Order,  order.

 को  विभूति  सिर  :  अध्यक्ष  महोदय,
 इस  समय  श्री  ति०  त०  क्रृष्णमाचारी  यहां
 बैठे  हुए  है  1  उन्होंने  कहा  था  कि  इसका  काम
 सन्तोषप्रद  नहीं  है  कौर  डी०  वी०  सी०  में
 उनकी  राय  में  कहीं  कहीं  खराबियां  हें,  सब
 सरकार  को  इस  बारे  में  जवाब  देना  चाहिए
 कि  वास्तविक  स्थिति  क्‍या  है  ?  हम  मैम्बर्स
 लोग  इसके  बारे  में  पूरी  तरह  जानना  चाहते
 हैं  कि  आख़िर  इस  बारे  में  क्या  सही  स्थिति
 है?

 अ्रध्यक्ष  महोदय  :  जिस  शक्ल  में  आप
 सवाल  करते  है  उसमें  वह  ऐलाऊ  नहीं  हो
 सकता  है।  माननीय  सदस्य  ने  बतलाया  कि
 एक  दफा  एक  मिनिस्टर  ने  इसके  बारे  में
 एक  राय  दी  थी  तो  अब  आपकी  क्‍या  राय  है,
 अब  मैं  इसको  कैसे  ऐलाऊ  करूं  ?
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 श्री  विभूति  मिश्र:  दो  मिनिस्टर्स  दो  तरह
 को  बात  करे  तो  क्‍या  बह  ज़रूरी  नहीं  हैँ  कि
 सरकार  द्वारा  उसके  बारे  में  सही  स्थिति
 क्या  है  यह  हाउस  को  बतलाई  जाय  ?  यह
 हाउस  एक  सोवरन  बोडो  है  और  आप  उसके
 ग्रध्यक्ष  है  ।  इसको  सफाई  होनी  चाहिए
 कि  कौन  आदमी  ठोक  कहता  है  और  कौन
 ग़लत  कहता  है  ।

 भ्रध्यक्ष  महोदय  :  जरूर  द्वारा  चाहिए,
 यह  में  भी  चाहता  हूं  मगर  शकल  इसकी
 दूसरी  होनी  चाहिए  ।

 Shri  0.  N.  Tiwary:  May  I  know
 whether  Government  has  taken  note
 of  the  statement  of  Shri  T.  T.  Krish-
 namachari  and  considered  the  matter.
 I  want  to  know  the  decision  of  Gov-
 ernment  in  this  matter,

 Mr.  Speaker:  He  wants  to  know
 whether  a  decision  has  been  taken  af-
 ter  taking  note  of  the  opinion  expres-
 sed  by  Shri  T.  T.  Krishnamachari.

 Shri  Alagesan:  If  it  is  meant  that
 we  should  always  try  to  improve
 matters.  certainly,  we  will  do  it.

 Shri  K.  N.  Tiwary:  May  I  know
 the  perecntage  of  water  and  power
 utilised  by  Bihar  and  West  Bengal
 Governments  respectively  and  the
 financial  burdens  borne  by  the  res-
 pective  governments  and  the  Centre?

 Shri  Alagesan:  I  cannot  give  the
 exact  figures  now.  I  want  notice.

 Dr.  Ranen  Sen:  May  I'  know  whe-
 ther  there  is  shortfall  of  production
 of  thermal  electricity  and  irrigation
 potential  in  DVC?  May  I  also  know
 whether  it  is  a  fact  that  of  the  three
 participants  of  DVC,  the  West  Bengal
 Government  has  to  pay  most  in  re-
 gard  to  the  functioning  of  DVC?

 Shri  Alagesan:  All  these  have  been
 done  with  reference  {o  certain  prin-
 ciples  on  the  basig  of  which  ailoca-
 tion  of  costs  is  made.  The  flood
 control  part  has  to  be  borne  entirely
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 by  the  West  Bengal  Government
 ang  also  most  of  the  irrigation  part.
 The  power  part  is  being  shared  by
 all  the  three  governments.  It  is
 being  done  as  per  the  principles  laid
 down  in  the  Act  itself.

 Shri  Hem  Barua:  In  view  of  the
 fact  that  lack  of  planning  and  ad-
 ministrative  inefficiency  are  the  basic
 causes,  as  pointed  out  by  the  Public
 Accounts  Committee,  for  the  failure
 of  DVC,  may  I  know  whether  Gov-
 ernment  have  visualized  any  organi-
 sational  change,  as  in  the  case  of
 Hindustan  Steel?

 Shri  Alagesan:  I  cannot  accept  the
 hypothesis  on  wh‘ch  the  hon.  Mem-
 ber  proceeds  that  the  DVC  has  fail-
 ed  in  its  objective.

 Shri  Hem  Barua:  That  is  what  the
 Public  Accounts  Committee  has
 said,

 Shri  Alagesan:  DVC  has  tried  to
 live  up  to  its  purpose,  as  much  ne  it
 can.

 Sub-Soil  Water  in  Nimri

 1137,  Shri  R.  6.  Dubey:  Will  the
 Minister  of  Works,  Housing  and  Re-
 habilitation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  sub-
 soi!  water  in  Nimri  was  about  three
 feet  below  ground  when  the  con-
 struction  work  of  houses  under  the
 Low  Income  Group  Housing  Scheme
 was  started;

 (b)  ‘vhether  it  is  a  fact  that  on  ac-
 count  of  the  sub-soil  water  648
 houses  in  Nimri  are  in  danger;  and

 (c)  if  so,  the  steps  Government  are
 taking  to  prevent  the  damage  and
 danger  to  houses  and  lives  of  people
 living  there?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Rehabili-.
 tation  (Shri  P.  S.  Naskar):  (ay  Delhi
 Administration  have  advanced  a  loan
 of  Rs.  32  lakhs  to  the  Delhi  Muni-
 cipal  Corporation  for  the  construc-
 tion  of  houses  at  Nimri  under  the  Low
 Income  Group  Housing  Scheme.  It  is
 understood  that  when  the  foundations
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 for  the  houses  were  lai  bdty  he  Cor-
 poration  in  ‘1961,  the  sub-soil  water  at
 the  site  was  more  than  3  feet  below
 ground  level.

 (b)  and  (c).  The  level  of  the  sub-
 soil  water  in  the  Nimri  area  is  high
 but  the  Corporation’s  scheme  pro-
 vides  for  proper  drainage  ard  the
 diversion  of  an  existing  irrigation
 channel  with  a  view  to  bringing
 down  the  level  of  the  sub-soil  water.
 There  is  no  danger  to  the  houses.
 The  houses  are  nearing  completion.

 Shri  R,  G.  Dubey:  May  I.  know
 whether  any  trial  boring  has  taken
 place  before  the  site  was  selected  for
 construction?

 Shri  P.  S.  Naskar:  I  think  the
 Delhi  Municipal  Corporation,  which
 is  executing  the  scheme,  tock  all
 the  posisble  measures.

 Shri  R.  G.  Dubey:  Does  it  mean
 that  despite  the  fact  that  sub-soil
 water  in  that  area  was  very  iigh,
 which  will  mean  very  much  enhanc-
 ed  cost  of  construction,  the  experts
 advised  the  selection  of  this  site?

 Shri  P.  S.  Naskar:  I  do  not  know
 that,  but  the  Corporation  have  _  in-
 formed  us  that  there  is  no  danger
 to  these  houses  on  account  of  the
 Sub-soj]  water.

 Shri  D.  0.  Sharma:  The  problem
 of  sub-soil  water  does  not  concern
 only  Nimri.  It  concerns  the  whole
 of  Delhi.

 Mr.  Speaker:  This  question  is  in
 regard  to  Nimri.

 Shri  D.  0.  Sharma:  I.  was  saying
 that  the  incidence  of  sub-soil  water
 does  not  concern  only  Nimri.

 Mr.  Speaker:  I  was  saying  that  this
 question  relates  to  Nimri.

 श्री  प्रकाशवोर  शास्त्री:  क्‍या  मैं  जान
 सकता  हूं  कि  नीम ड़ी  और  उसके  आस  पास
 के  क्षेत्रों  में  जो इस  से  लगती  हुई  कौलिनियां  हैं,
 उनकी  जमीन  में  पानी  का  स्तर  कुछ  ऊपर
 आ  गया  है,  यदि  हां,  तो  क्या  सरकार  ने  इस
 सम्बन्ध  में  कुछ  जानकारी  ली  थी  ?
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 निर्माण,  श्रीवास  और  पुनर्वास  मंत्री

 (श्री  मेहर  चन्द  खन्ना):  हमें  इस  का  कोई
 इल्म  नहीं  है  |

 Plant  for  Iodisation  of  Salt

 +
 (  Dr.  L.  M.  Singhvi:

 “1138. ¢  Shri  Ram  Harkh  Yadav:
 [  Shri  D,  C.  Sharma:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 UNICEF  is  collaborating  with  the
 Government  of  India  for  setting  up
 a  plant  for  the  iodisation  of  salt,  and

 (b)  if  so,  the  capital  outlay  for
 the  plant  and  targeteq  production  of
 the  plant?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  (Dr.  D.  S.  Raju):  (a)
 and  (b).  In  accordance  with  an  agree-
 ment  between  the  Government  of
 India  and  the  UNICEF  the  latter
 have  already  supplied  free  of
 cost  an  iodisation  plant  with  a  capa-
 city  of  processing  1600]  metric  tons
 of  salt  per  year  which  has  been  in-
 stalled  at  Sambhar  Lake  and  has
 commenced  operation  from  the  mid-
 dle  of  November.  1962.  A  capital  ex-
 penditure  amounting  to  Rs.  5,14,340
 has  been  incurred  by  the  Govern-
 ment  of  India  on  the  construction  of
 a  building  to  house  the  plant  and
 for  laying  of  rail  tracks  etc.

 Dr.  L.  M.  Singhvi:  By  which  date
 is  this  plant  likely  to  be  commissioned?

 Dr.  D.  S.  Raju:  It  has  already  been
 commissioned.  It  is  already  working.

 Dr.  L.  M.  Singhvi:  I  wouid  like  to
 know  the  extent  of  UNICEF's  contri-
 bution  to  the  plant  and  its  propor-
 tion  to  the  total  capital  oullay  on  the
 plant  and  whether  this  aid  was  for
 expansion  or  for  laying  a  plant  afresh?

 Dr.  D.  S.  Raju:  As  J  have  said,  the
 whole  expenditure  on  the  plant  has
 been  borne  by  the  UNICEF.  Only  the
 expenditure  on  the  construction  of  a
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 building,  laying  rail  tracks,  etc,  is
 borne  by  the  Government.

 Dr.  L.  M.  Singhvi;  What  is  the  ex-
 tent,  and  what  is  the  proportion?

 (No  answer  was  given).
 Mr.  Speaker:  Shri  D.  com  Sharma.
 Shri  D,  C.  Sharma:  To  what  use

 will  the  product  of  this  plant  be  put
 and  may  I  know  whether  there  is  suffi-
 cient  market  in  this  country?  ie

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  Goitre  is  a  condition  which
 is  very  widely  prevalent  in  this  coun-
 try  all  along  the  1,500  miles  of  the
 sub-Himalayan  belt  and  about  ‘15E
 million  people  are  affected  by  this
 condition.  JIodised  salt  is  the  treat-
 ment  for  this  condition.  We  are  sup-
 plying  the  iodised  salt  free  of  608
 and  We  want  to  reach  these  people  as
 early  as  possible.

 Shri  S.  N.  Chaturvedi:  What  is  the
 estimated  consumption  of  salt  in  these
 areas  where  the  people  are  affected  by
 goitre  and  to  what  extent  will  the  de-
 mand  for  this  salt—be  met  by  this
 plant?

 Dr.  D.  S.  Raju:  This  plant  is  sup-
 posed  to  produce  about  16,000  tons
 of  iodised  salt.  That  will  be  able  to
 cover  a  population  of  four  and  ३  half
 million.

 Shri  Bhagwat  Jha  Azad:  May  I
 know  whether  the  plant  is  producing
 at  present  to  its  full  capacity  and,  if
 not,  by  what  time  it  is  likely  to  reach
 its  targeted  production?

 Dr.  D.  S.  Raju:  The  target  is  16,000
 tons.  It  is  now  producing  12,000  tons.

 Mr.  Speaker:  When  will  it  pro-
 duce  to  its  full  capacity?

 Dr.  D.  S,  Raju:  Before  long.

 it  काशी  राम  गुप्त  :  इस  आइश्रोडाइज्ड
 नमक  के  व्तिरण  का  कया  तरीका  होगा  ?

 डा०  सुशीला  नायर  :  तरीका  यह  है
 कि  जिन  एरियाज  में  गाय टर  प्रिवेलेंट
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 है,  वहां  पर  साल्ट  कमिश्नर  के  साथ  यह
 इन्तजाम  किया  गया  है  कि  यही  नमक  वहां
 भेजा  जायेगा  ।  स्वाद  में  कोई  फके  नहीं
 है  ।  जनता  दूसरे  नमक  की  जगह  इस  नमक
 को  इस्तेमाल  करे  ।

 Shri  Kapur  Singh:  May  I  know
 whether  there  are  any  indications  that
 iodine  deficiency  is  a  common  sym-
 torh  in  malnuitrition  diseases  in  large
 areas  of  this  country  apart  from  the
 Himalayan  tracts?

 Dr.  Sushila  Nayar:  The  highest  in-
 cidence  is  in  the  sub-Himalayan  belt.
 There  are  some  districts  of  Bihar,  Pun-
 jab  and  Uttar  Pradesh  where  we  are
 concentrating.  In  Punjab,  Gurdaspur
 district  is  the  worst  affected  area,  and
 we  are  concentrating  on  all  these
 areas.

 Shri  Hem  Raj:  May  I  now  whe-
 ther  the  iodiseq  salt  springs,  where-
 ever  they  exist,  will  be  taken  care
 of  and  will  be  used  for  this  purpose?

 Dr.  Sushila  Nayar:  There  are  no
 natural  springs  of  iodised  salt  to  the
 best  of  our  knowledge  and  informa-
 tion.  A  special  plant  has  been  put  up.
 One  has  been  installed,  and  one  more
 is  to  be  installed  at  Sambhar  lake.
 We  hope  to  instal  two  more  at  Khar-
 goda  in  Gujarat  to  supply  the  needs
 of  the  affected  population.

 Smallpox  in  Delhi

 +
 (  Shri  Yashpal  Singh:

 #4139,  {  Shri  Bishanchander  Seth:
 L  Dr.  L,  M.  Singhvi:

 Will  the  Minister  of  Health  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  deaths
 due  to  small-pox  in  the  capital  are
 increasing  since  July,  1962;  and

 (b)  if  so,  the  measures  Government
 are  taking  or  propos  to  take  in  the
 matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  (Dr.  0.  S.  Raju):  (a)
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 and  (b).  A  statement  giving  the  re-
 quisite  information  is  laid  on  the  table
 of  the  House.  [placed  in  the  Library,
 see  No,  LT-275/63.]

 श्री  यशपाल  सिंह  :  क्‍या  सरकार  ने
 इस  बात  का  पता  लगाया  है  कि  क्‍या  कारण
 था  कि  दिल्‍ली  में  तो  चेचक  का  इतना  अधिक
 प्रकोप  हुआ  और  आस-पास  के  इलाके  बचे
 रहे ?

 स्वास्थ्य  मंत्री  (डा०  सुशीला  नायर)  :

 यह  बत  तो  ग़लत  है  कि  आस-पास  के  इलाके
 बचे  हुए  हैं  7  रास-पास  के  इलाकों  में  दिल्ली
 से  बहुत  ज्यादा  कैसी  हुए  हैं  ।  दिल्‍ली  में
 जो  कैसी  हुए  हैं,  वे  अधिकतर  खास-पास
 के  जिलों  से  आए  हुए  लोगों  के  हैं  1

 श्री  यहा पाल  सिह  :  मैं  यह  जानना
 चाहता  हूं  कि  जिन  लोगों  ने  चेचक  का  टीका
 लगवाने  से  इन्कार  किया,  उनके  खिलाफ़
 क्या  कार्यवाही  की  गई  है  ?

 डा०  सुशीला  नायर  दिल्ली  में  प्राइमरी
 वैक्सीनेशन  कम्पलसरी  है  और  जिन्होंने
 इन्कार  किया  है,  उनको  फ़ाइन  किया  गया  है
 कानून  के  मुताबिक  तो  उनको  जेलखाना
 भी  हो  सकता  है,  लेकिन  बी  समझाने  की
 कोशिश  हो  हो  रही  है  शौर  फ़ाइन  किया
 गया  है  ।

 Dr.  L,  M.  Singhvi:  Is  it  realised  by
 the  Government  that  the  main  prob-
 lem  in  controlling  the  disease  of  small-
 pox  is  lack  of  co-urdination?  What
 have  the  Government  done  to  secure
 co-ordination  between  the  different
 agencies  who  are  responsible  for  the
 implementation  of  the  eradication  pro-
 gramme  and  whether  the  Government
 have  thought  it  necessary  to  introduce
 legislation  in  order  to  make  this  a  Cen-
 tral  subject?

 Dr.  Sushila  Nayar:  Co-ordination  is
 very  necessary.  The  Government  of
 India  has  given  assistance  to  the  State
 Governments  to  appoint  special  staff.
 The  understanding  with  the  State
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 Governments  is  that  whichever  dis-
 tricts  are  taken  up  for  the  eradication
 programme,  all  the  staff  there,  whe-
 ther  under  the  municipality  or  under
 the  district  board,  will  be  pooled  with
 the  special  staff  to  be  recruited  for  the
 eradication  programme  and  will  work
 as  one  unit.  It  has  not  been  consider-
 ed  necessary  to  have  a  Central  legis-
 lation  on  the  subject  as  yet.  Vaious
 State  Governments  have  invoked  the
 Epidemic  Diseases  Act  and,  if  neces-
 sary,  action  can  also  be  taken  under
 the  Defence  of  India  rules.

 श्री  ोकारलाल  बैरवा  :  श्रीमन्‌,  मैं

 यह  जानना  चाहता  हूं  कि  चेचक  का  टीका
 सब  लोगों  को  लगाने  की  दिशा  में  कितनी
 प्रगति  हुई  है  ?

 डा०  सुझोला  नायर  :  मेरे  पास  इस
 वक्त  इसके  आंकड़े  नहीं  हैं,  लेकिन  करोड़ों
 लोगों  को  टीके  लग  चुके  हैं  t

 श्री  भक्त  दर्शन:  श्री मनु,  इस  विवरण
 से  मालूम  पड़ता  है  कि  फ़रवरी  से  आगे  चेचक
 से  मरने  वालों  की  संख्या  में  बढ़ोतरी  हुई  है  t
 मैं  यह  जानना  चाहता  हूं  कि  जब  इतना  प्रयत्न
 किया  जा  रहा  है,  तो  फिर  इतनी  अभ्र सफलता
 क्यों  हो  रही  है  7  क्या  इसकी  जांच  की  गई  है  ।

 डा०  सुशीला  नायर  मैंने  पिछले  साल
 एपिडेमिक  थी द्र  की  बात  की  थी  ।
 हकीकत  यह  है  कि  उसकी  बिना  पर  इस
 वक्‍त  ज्यादा  कैसी  होने  वाले  थे  ।  उनकी
 आशंका  पहले  से  थी  ।  जैना  कि  मैंने  निवेदन
 किया  है,  आस-पास  के  ज़िलों  में  से,  दूसरी
 स्टेट्स  में  से,  बहुत  कैसी  यहां  पर  ग्रा  रहे
 हैं  '  तो  भी  हमने  एक  विशेषज्ञ  कमेटी,
 स्पेशलिस्ट्स  कमेटी,  नियुक्त  की  है,  जो

 पापुलेशन  में  से  यह  देखने  के  लिए  रैंडम  सेम्पल
 ले  रही  है  कि  हकीकत  में  यह  स्माल पाक्स

 के  केसिज  बाहर  से  आए  हुए  लोग  हैं,  या
 उनकी  कोई  और  वजह  है।

 Shri  P.  Venkatasubbaiah;  May  I
 know  whether  the  attention  of  the
 hon.  Minister  has  been  drawn  to  the
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 fact  that  in  spite  of  vaccination  and
 re-vaccination,  small-pox  is  still  on  the
 increase  and  that  there  is  something
 defective  in  the  vaccine?

 Dr.  Sushila  Nayar:  That  was  true
 of  Madras.  We  tested  their  vaccine
 and  found  that  it  was  most  ineffective.
 Steps  are  being  taken  to  rectify  that.

 श्रीमती  बसंत  कुमारी  :  मैं  यह  जानना
 चाहती  हूं  कि  चेचक  से  किस  देश  में  ज्यादा
 झ्रादमी  मरते  हैं  ?

 डा०  सुशीला  नायर:  हिन्दुस्तान  ऐसा
 देश  हे,  जिसमें  सारी  दुनिया  से  ज्यादा  आदमी
 चेचक  से  मरते  हैं  ।

 श्री  श्रोंकारलाल  बैरवा  :  श्रीमन्‌,  सब

 अध्यक्ष  महोदय  :  माननीय  सदस्या  का
 तो  मैंने  लिहाज  किया  है  कि  उन्होंने  बार  पूछे
 सवाल  किया,  लेकिन  बैरवा  साहब  को  भी
 यह  टैम्प्टेशन  कैसे  हो  गया  ?

 Shri  Sonavane:  May  I  know  the
 percentage  of  small-pox  cases  among
 children  who  have  not  been  vacci-
 nateq  and  among  those  who  have  been.
 vaccinated?

 Dr.  Sushila  Nayar:  The  highest
 number  is  among  those  who  have  not
 been  vaccinated  and  the  _  second
 highest  is  among  those  who  were
 vaccinated  many  years  ago  and  who
 have  not  been  re-vaccinated,

 Shri  Balakrishnan:  From  the  state-
 ment  it  seems  that  the  death  rates  are
 increasing  month  by  month.  I  want
 to  know  whether  it  is  because  pre-
 cautionary  action  was  taken  late  or  is
 it  because  vaccination  has  been  taken
 very  late?

 Dr.  Sushila  Nayar:  There  are  cases
 where  vaccination  has  ‘been  given
 late.  The  patient  was  already  incubat-
 ing  the  disease,  The  disease  took  place
 within  2  or  3  days  of  the  vaccination,
 before  immunity  could  develop.  For
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 the  rest,  as  I  said  earlier,  we  are
 investigating  to  see  from  where  these
 cases  are  coming  from.

 Hirakud  Dam  Project
 +

 (  Shri  P.  K.  Ghosh:
 |  Shri  Y.  N,  Singha;

 #1140.4  Dr.  Kohor:
 Shri  Mahananda:

 |  Shri  Yashpal  Singh:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  state:

 (a)  whether  full  amount  of  compen-
 sation  claimed  by  people  whose  lands
 were  submerged  in  the  construction  of
 Hirakud  Dam  has  been  paid;  ang

 (b)  whether  the  rate  of  compensa-
 tion  has  all  through  been  uniform?

 The  Parliamentary  Secretary  to  the
 Ministry  of  Irrigation  and  Power  (Shri
 S.  A.  Mehdi):  (a)  and  (b).  Informa-
 ticn  is  being  collected  from  the  State
 Government  and  will  be  laid  on  the
 Table  of  the  House  in  due  course,

 Shri  P.  K.  Ghosh:  May  I  know  if
 the  State  Governments  have  been
 asked  to  furnish  the  number  of  refe-
 rence  cases  made  by  the  public  against
 the  valuation  made  by  the  Land
 Acquisition  officer—the  number  of
 persons  who  have  gone  to  court?

 Shri  S.  A,  Mehdi:  I  have  not.  got
 the  number  of  cases  in  which  refe-
 rences  have  been  made.

 Shri  P.  छू  Ghosh:  May  I  know  if
 the  State  Governments  have  been
 asked  to  furnish  the  number  of  cases?

 The  Minister  of  State  in  the  Minis-
 try  of  Ivrigation  and  Power  (Shri
 Alagesan):  We  shall  ask  for  that
 number,  if  the  hon.  Member  wants
 that.  We  do  not  have  that  information.

 श्री  बूटा  सिह:  हीरा कुड  डेम  की  वजह
 से  जो  बहुत  से  लोग  बेघरबार  हुए  हैं,  डिस-
 प्लेयर  हुए  हैं,  उन  में  से  बहुत  से  मज़दूर  कौर
 खास  कर  उन  में  से  भी  बहुत  से  हरिजन  हैं
 जिनको  कभी  तक  भी  बसाया  नहीं  गया  है,
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 जो  अभी  भी  बेघरबार  हैं  और  जिनके  लिए
 सरकार  ने  कुछ  नहीं  किया  है  ।  मैं  जानना
 चाहता  हूं  कि  क्या  उनके  लिए  कुछ  किया
 जा  रहा  है  ?

 Shri  S.  A.  Mehdi:  I  have  not  been
 able  to  follow  the  question,

 Mr.  Speaker:  Most  of  those  that
 have  been  displaced  are  from  the  back-
 ward  classes  or  Harijan  people.  What
 has  been  done  to  rehabilitate  them?

 Shri  Alagesan:  A  huge  amount  of
 compensation  has  been  paid  and  they
 have  been  resettled.  The  information
 that  we  do  not  have  is,  what  exactly
 was  the  amount  claimed  for  submer-
 gence,  what  was  paid  and  what  is  the
 balance.  We  do  not  have  that  infor-
 mation.

 att  तुलशी  दास  जाघव:  जिनकी  ज़मीन
 इस  डैम  में  आ  गई  हे,  उनको  दूसरी  ज़मीन
 देने  का  इन्तजाम  क्‍या  सरकार  ने  किया  है  ?

 श्री  से०  Wo  मेहदी  :  जिन  लोगों  की
 जमीन  इसमें  दी  गई  है  उनको  काम्पैंसेशन
 देने  का  इन्तजाम  है  ।

 अध्यक्ष  महोदय  :  जमीन  के  बदले
 ज़मीन  देने  का  कोई  इंतजाम  किया  है  ?

 श्री  से०  Ho  मेहदी  :  हम  लोगों  कॉ
 इसकी  इत्तिला  नहीं  है  |

 Shri  P.  K.  Ghosh:  May  I  know  by
 what  time  the  hon.  Minister  expects
 to  get  the  information  from  the  State
 and  by  what  time  the  Ministry  pro-
 poses  to  clear  up  all  compensation?

 Shri  S.  A,  Mehdi:  There  are  a  few
 cases  under  dispute.  Some  have  been
 decided  by  arbitration,  and  in  some
 others  the  parties  have  not  come  to
 take  compensation,  Other  are  still  in
 court.  It  is  expected  that  the  deci-
 sion  will  be  made  in  a  year  or  so.  If
 the  parties  do  not  come  to  take  com-
 pensation,  we  cannot  say  how  long  it
 will  take.  iy
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 Family  Planning
 *1141,  Shri  D.  6.  Sharma:  Will  the

 Minister  of  Health  be  pleased  to  state:

 (a)  whether  an  expert  committee
 has  been  set  up  to  evaluate  the  work
 done  in  the  field  of  family  planning
 under  the  Chairmanship  of  the  De-
 puty  Health  Minister  and  to  chalk  out
 the  programme  for  the  Fourth  Plan
 period;

 (b)  if  so,  the  constitution  of  the
 committee  and  its  terms  of  reference;
 and

 (c)  whether  the  report  of  the  Com-
 mittee  would  be  laid  on  the  table?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  (Dr,  D.  5.  Raju):  (a)
 Yes,  Sir.

 (b)  The  following  is  the  proposed
 Constitution  of  the  Committee:—

 It  is  a  long  list  of  20  names.  Would
 you  permit  me  to  read  that?

 Mr.  Speaker:  That  may  be  laid  on
 the  Table  of  the  House.

 The  list  laid  on  the  Table  is  as  under:

 Chairman

 l.  Dr.  D.  5.  Raju,  Deputy  Minister
 for  Health,  Government  of  India.

 Pro-Chairman

 2.  Shrimati  Dhanvanthi  Rama  Rau,
 President,  International  Planned
 Parenthood  Federation.

 3.  Dr.  Shrimati  Soundaram  Ram-
 chandran,  Deputy  Minister  for  Edu-
 cation,  Government  of  India.

 Members
 4  One  representative  of  the  Gov-

 ernment  of  Maharashtra.
 5.  One  representative  of  the  Gov-

 ernment  of  Uttar  Pradesh.
 6.  Smt,  Avabai  8.  Wadia,  President,

 Family  Planning  Association  of  India.
 7.  Smt.  Renuka  Ray,  M.P.

 8.  Shri  Thirumal  Rao,  M.P.
 533  (Ai)  LSD.—2,
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 9,  Professor  P.  'C.  Mahalanobis,
 Chairman,  Expert  Committee  on  Com-
 munication  Action  Research.

 10.  Dr.  V.  K.  R.  V.  Rao,  Chairman,
 Demographic  Advisory  Committee.

 ll.  Dr,  V.  R.  Khanolkar,  Chairman,
 Advisory  Committee  on  Scientific
 Aspect  of  Family  Planning  of  the
 LC.M.R.

 12.  Shri  R.  K.  Ramadhyani,  Secre-
 tary,  Ministry  of  Health,  or  his  repre-
 sentative.

 13.  A  representative  of  the  Planning
 Commission.

 14.  A  representative  of  Ministry  of
 Community  Development,  Panchayati
 Raj  and  Cooperation,

 ‘15.  A  representative  of  Ministry  of
 Commerce  and  Industry.

 l6.  A  representative  of  Ministry  of
 Information  &  Broadcasting.

 17  Shri  Ashok  Mitra,  Registrar
 General.

 18.  A  representative  of  Council  of
 Scientific  and  Industrial  Research.

 19.  Shri  K.  R.  Nair,  Central  Statis-
 tical  Organization.

 20.  Lieut.-Colonel  B.  L,  Raina,  Mem-
 ber-Secretary.

 The  concurrence  of  the  members|
 Ministries  concerned|Department  of
 Parliamentary  Affairs  in  respect  of
 members  of  Parliament  is  being  ob-
 tained.

 The  terms  of  reference  of  the  Com-
 mittee  are  to:

 (i)  review  the  family  planning
 programme;

 (ii)  evaluate  the  work  done  in  the
 field  of  family  planning;

 (iii)  suggest  measures  for  inclusion
 in  the  Fourth  Five  Year
 Plan.

 (c)  The  report  of  the  Committee
 would  be  laid  on  the  table  of  the  Lok
 Sabha  in  due  course.
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 Shri  D,  0.  Sharma:  May  I  know  नियोजन  चल  रहा  है  ।  लेकिन  सत्य  संख्या what  are  the  exact  terms  of  refe-

 rence  and  whether  the  report  will  deal
 only  with  the  fourth  plan  or  it  will
 go  to  the  follow-up  process  after  that
 plan  period?

 Dr,  9.  S.  Raju:  The  terms  of  refe-
 rence  are:  Review  of  family  plan-
 ning  programme,  evaluation  of  work
 that  has  been  done  already  during  the
 two  plan  periods  and  to  suggest  mea-
 sures  for  inclusion  in  the  Fourth  plan.

 Shri  9.  0.  Sharma;  What  is  the  re-
 sult  of  the  evaluation  of  the  work  al-
 ready?  Is  it  not  a  fact  that  the  work
 is  almost  equal  to  zero?

 Dr.  D.  S.  Raju:  No,  Sir.  It  is  not
 correct.

 क्रि  यशपाल  सिंह  :  परिवार  नियोजन
 फेल  हो  गया  है,  जितना  फैमिली  प्लानिंग
 बढ़ा  जितना  कंट्रोल  बढ़ा,  उतनी  ही  आबादी
 भी  बढ़ती  गई  ।  ऐसी  सूरत  में  क्या  सरकार
 के  लिए  यह  उचित  न  होगा  कि  वह  इस
 करोड़ों  स्वयं  की  धनराशि  को  रोक  कर
 सैल्फ  कंट्रोल  के  प्रचार  में  लगाये  ?

 अध्यक्ष  महोदय  :  श्री  सरजू  पाण्डेय  :

 श्री  यश्पाल  सिंहः  श्रीमन्‌,  मेरे  सवाल
 का  जवाब  हीं  मिला  है  |

 अध्यक्ष  महोदय  :  पहले  तो  आपने
 यह  ऐज्यूम  कर  लिया  कि  यह  फेल  हो  गया  है।
 दूसरे  आपने  सजेशन  दी  कि  करोड़ों  को  बचा
 कर  दूसरे  काम  में  लगाया  जाए

 शनी  यशपाल  सिह  :  सेल्फ-कंट्रोल  में
 लगाया  जाये  जैसा  कि  गांधी  जी  ने  कहा  है  1

 अध्यक्ष  महोदय  :  आडर ,  आडर  I

 श्री  सरजू  पाण्डेय  :  परिवार  नियोजन
 योजना  के  लाल  होने  के  बाद  से  देश  के  बच्चों
 की  पैदा  पर  क्या  प्रभाव  पट्टा  है?

 स्वास्थ्य  मंत्री  (डा०  सुशीला  नायर)  :
 देश  की  आबादी  तो  बढ़ी  है,  बढ़  रही  है
 लेकिन  उसका  कारण  यह  नहीं  है  कि  परिवार

 बहुत  कम  हो  गई  है  स्वास्थ्य  को  योजनाकारों
 के  कारण  से  |  नगर  परिवार  नियोजन  न
 होता  तो  आबादी  इससे  भी  ज्यादा  बड़ती  ।
 एक  दो  जगहों  पर  जहां  पर  खास  स्टडी  की
 गई  हू  वहां  पर  यह  पता  जला  है  कि  १६
 परसेंट  प्रौढ़  १८  परसेंट  रिएक्शन  बय  सेठ
 में  हुआ  है  ।

 Shri  Hem  Barua:  May  I  know  whe-
 ther  the  attention  of  the  hon.  Minis-
 ter  has  been  drawn  to  a  recent  state-
 ment  made  by  the  Planning  Minister
 Shri  Nanda  to  the  effect  that  the
 rhythm  method  has  not  come  up  to
 the  expectations,  and,  therefore,  the
 suggestion  made  by  him  was  for  a
 balancing  of  all  approaches,  moral  and
 material,  and  if  so,  whether  Govern-
 ment  have  taken  any  steps  in  this
 direction  as  suggested  by  the  Plan-
 ning  Minister?

 Dr,  Sushila  Nayar:  The  Planning
 Minister  only  made  a  statcment  of  the
 practice  that  is  being  followed  in  the
 country  at  present.

 Shri  P.  R.  Patel:  May  I  know  whe-
 ther  any  survey  has  been  made  as  to
 how  far  this  scheme  is  implemented  by
 Members  of  Parliament  who  have  their
 ideals  of  society?

 Dr,  Gaitonde:'  May  I  know  whether
 it  is  a  fact  that  the  contraceptives,
 insteagd  of  being  prepared  by  the
 Hea.tn  Ministry  are  being  prepared
 by  the  Atomic  Energy  Commission?

 Dr.  Sushila  Nayar:  I  do  not  know
 if  contraceptives  are  being  prepared
 by  the  Atomic  Energy  Commission,  but
 I  do  know  that  the  production  of  con-
 traceptives  and  all  other  drugs  is  con-
 trolled  by  the  Commerce  and  Indus-
 try  Ministry  and  not  by  the  Health
 Ministry.

 Shri  Bhagwat  Jha  Azad:  In  spite
 of  the  fact  that  the  people  even  in  the
 distant  villages  are  over-prepared  for
 family  planning,  is  it  a  fact  that  what-
 ever  little  amount  is  allocated  for  this
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 As  not,being  spent,  even  jaccerding  to
 schedyle?.

 Dr.  Sushila  Nayar:  “That  is  not  cor-
 rect.  The  truth’  of  the  matter  is  that
 during  the  last  one  yeat,  our  ‘total
 expenditure  which  indicates  effort  was
 more  than  ‘the  ‘total“during  the’:  five
 yeats-of  the  Second  Plan.  And  I-algo
 wish  -to  say  that  three-fourths  :of  all
 our  effort  at  family  planning  is  in  the

 “rural  areas.’

 श्री  प्रकाशकों  शास्त्रों:  किया  स्वास्थ्य
 मंत्री  जी  ने  यह जानने.  का  भी  यत्न  किया
 है  कि  देश  में  कुछ  इस  प्रकार  के  भी  घार्मिक
 संगठन  है  जिन  के  प्रचारक  विधिवत  स

 'प्रकार  का  आंदोलन  कर  रहे:  है.  कि  परिवार
 नियोजन  हमारी  थािकिं  परम्परा श्री  के
 विपरीत  .है,  दि  हां,  वों.  उसके  .  निराकरण
 के  लिये  क्‍या  यत्न  किया  भा  रहा  है  ?.

 डा०  सुशीला  नायर  :  सिवाय  कैथोलिक'
 धर्म  के  किसी  ने,  एक  धर्म  के  रूप  में  परिवार

 नियोजन.  का  विरोध  नहीं  किया हैं  धम
 की.  स्वतंत्रता  हमारे:  देवा  में.  का  मम:  है  और
 कायम  रहेगी;  लेकिन  मैं  यह  कहना  चाहती  हूं'
 कि  बहुत,  से.  उन  धर्मों  .के  लोग  भी,  ,जीत,  के
 धर्मो  के  नेता  परिवार  “मिकी जन  ”  .विरोध-

 करते  है,  फ्रैमिलों'  प्लानिंग.  प्रेक्टिस  को
 इस्तेमाल.  करते:  जह ।

 ‘Shri’  Mani  Sigh  P.  ‘Patel:  “In  vidw'of
 the  urgency  of  the  ‘problem

 y  Mr.  Speaker:  .  Whether,  the  prohjem
 is  wreent.or.  not;  his.  desire  to,  put  this
 question  was  very,  urgent.

 bri.  Man  Sink,  P_  Patel;  In.  view
 of  the  urgency  of  the  problem,  may,I know  whether  Government  have  con-
 sidered  -the,.qmestion  af;  imposing.  an
 additional:  tax.  on  parents.  who  have
 more  than  three  children?...

 Dr.  Sushila  Nayar:  It  is  a  sngges-
 tion  for  action.
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 Suort  Notice  QvuESTION
 Ja2  hrs;
 '\  Drinking  Water  Supply  Board:  :

 ¢.  Dr.  L.  M.  Singhv::  Wilt  the
 Minister  of  Health  be  ploased  to  state;

 (a)  whether  it  is  a  fact  that  Gov-
 “ernment  of  India  has  set  up  a  Drink-
 .ing,  Water  Supply  Board  to  expedite
 .the  implementation  of  rural  water
 supply.  scheme;  and

 by  if  s0;,  whether.a  statement  will
 ‘be  ‘Iaid'  on:  the  Table.  showing  the
 pérsonnel;  ‘tenure  ang  functions  of  the
 Board  as  well  ag  the  estimated  expen-
 diture  on  its  functioning  and  the  total
 resources  made  available  for  the  pur-

 Rose?
 The  Minister  of  Health  (Dr,  Sushila

 Nayar):  ‘(a)’  Yes,  ‘Sir.  ig
 (b)  At  present  the  stibjdet  of  rural

 water  supply  is.  being.  dealt.  with  by
 differeni,  agencies,  viz,,,.  प्रिक  Ministry

 f  Health  under  the  National  Water
 Supply  and.  Sanitation  Programme
 (Rural),  Planning  CommisMborf  “under
 Local’  Development’  Works  gram-
 me  the’  ‘Ministry  of  ‘@bmmunity
 Dévelopmrent  ‘and  ‘Cooperatidh  under
 the  C.D,  Probramme  and  thé  Ministry
 of  Home  iathale  undé4y  the  Programme
 of  Welfare  of,  Backward  Classes...  The
 State.  Governments  are  the  imple-
 meming  authorities.  The.  speedy  -im-
 plementation,  of..the  prejects,,  depends
 upon  close  liaison  and  cooperation
 between:  ithe:  State.  Governments  «and
 the  warioug!  Ministries.  which  -sanction
 the.  projects  ‘amd  ‘also’  a.  measure...  of
 coordination  of  fe:  various::'schemes.,
 To  achieve.this:  end,  the  [Government
 Of  India  have  Set.up  a  Drinking  Water
 Board:
 tid  composition  of  the  Boatd  is  ‘as
 followa:—  a
 7  Shri  Balwantmay  Mehta  (Chairmdn
 2.  Dr.  KL  Rao,  M.P.  Mebmer:
 3.  Shri  R.  Morarka,’  M:P  Mémbet'

 Shri,G.  Mubbarji  7 ‘
 retary,  Miris'r  |  ae  Member

 Shri  Ss  Raiagopalan,  Deputy,
 Ditector  General  (PHE)

 Shri  BS  Srikantja,  Deput
 Secretary,  Ministry  of  Health’  Mémiber¢

 Secretary

 Member
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 2,  The  Board  will  visit  States  as
 necessary  and  may  co-opt  _  suitable
 members  from  the  appropriate  State
 Governmenis  when  their  specific  pro-
 blems  are  discussed.

 3.  The  terms  of  reference  are:—

 (i)  to  discuss  with  the  State
 Governments  the  measures  for
 processing  their  rural  water
 supply  schemes  with  a  view
 to  overcoming  difficulties  of
 vrocedure  and  administrative
 ‘andicaps  and  to  suggest  ap-
 propriate  machinery  for  their
 implementation;

 (ii)  to  provide  liaison  between  the
 State  Governments  and  the
 Central  Government  with  re-
 gard  to  the  implementation  of
 the  rural  water  supply
 schemes;

 (iii)  to  advise  the  Central  Gov-
 ernment  regarding  action  to
 be  taken  by  them;  and

 (iv)  to  do  all  such  things  as  may
 be  possible  and  necessary  to
 assist  the  expeditious  imple-
 mentation  of  rural  water  sup-
 ply  schemes,  especially  in  the
 scarcity  and  difficult  areas.

 The  Board  may  also  take  up  similar
 work  relating  to  urban  water  supply
 with  the  approval  of  the  Central
 Government  at  a  later  stage.

 No  specific  tenure  of  the  Board  has
 been  fixed.  The  expenditure  on  the
 functioning  of  the  Board  is  estimated
 to  be  about  Rs.  2,800  per  month  on
 pay  and  allowances  in  addition  to
 Some  expenditure  on  T.A.  and  D.A.
 which  will  depend  upon  the  place  and
 frequency  of  mectings  of  the  Board.

 No  resources  have  been  specially
 placed  at  the  disposal  of  the  Board  as
 it  is  not  an  implementing  agency  but
 only  an  advisory  body.

 Dr.  L.  M.  Singhvi:  We  have  been
 told  in  the  statement  read  out  to  us
 that  a  multitude  of  Ministries  is  invol-
 ved  in  the  work  of  making  drinking
 water  available  to  villages.  Our
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 greatest  need  is  co-ordination  and,
 therefore,  I  would  like  to  know  whe-
 ther  for  securing  co-ordination  this
 Board  will  function  as  a  supervisory
 body  or  as  a  sanctioning  authority  also
 or  merely  as  an  advisory  body  to  the
 Government?

 Dr.  Sushila  Nayar:  It  is  an  advisory
 body,  but  the  advice  is  likely  to  be
 accepted  in  all  cases.  It  will  remove
 bottlenecks  and  expedite  the  sanc-
 tions,  implementation  etc.,  of  the
 schemes.

 Dr.  L.  M.  Singhvi:  Our  concern  has
 been  very  great  particularly  because
 there  was  a  Report  of  a  Committee  on
 Rural  Water  Supply  earlier.  What
 has  happened  to  the  recommendations
 of  that  Committee,  to  what  extent
 have  those  recommendations  been  im-
 plemented  and  may  I  know  whether
 in  view  of  the  recommendations  made
 by  the  Committee,  more  resources
 are  being  made  available  for  drink-
 ing  water  supply  to  all  rural  areas  of
 the  country?

 Dr.  Sushila  Nayar:  Very  little  work
 has  been  done  for  implementation  of
 the  Committee’s  Report  referred  to  by
 the  hon.  Member.  The  Report  was
 passed  on  to  the  various  State  Gov-
 ernments.  This  Board  is  expected  to
 stimulate  and  expedite  the  implemen-
 tation  of  some  of  those  recommenda-
 tions  also.  Further,  we  expect  that
 as  soon  as  we  have  exhausted  what-
 ever  resources  there  are  at  our  dis-
 posal,  it  may  be  possible  to  have  some
 funds  made  available  from  the  Plann-
 ing  Commission.  But  at  the  present
 moment,  even  if  the  money  was  avail-
 able,  there  are  so  many  bottlenecks  in
 the  form  of  non-availability  of  pipes,
 pumps,  filters  and  various  other  diffi-
 culties  which  have  got  to  be  over-
 come  before  the  schemes  can  really
 make  headway.

 Shri  P,  Venkatasubbaiah:  May  I
 know  whether  this  Committee  is  com-
 petent  to  recommend  suo  motu  some
 of  the  feasible  schemes  that  it  directly
 receives?
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 Dr.  Sushila  Nayar:  They  can  cer-

 tainly  make  such  recommendations  as
 they  consider  fit.

 Shri  Tyagi:  Did  the  hon.  Minister
 get  this  scheme,  this  omnibus  scheme,
 sanctioned  by  the  Cabinet?  Has  the
 Cabinet  actually  considered  and  sanc-
 tioned  this  scheme?  With  so  many
 Ministries  coming  in  and  doing  all-
 India  work,  I  am  afraid  it  will  act
 only  as  a  contraceptive  against  water
 supply.

 Dr.  Sushila  Nayar:  The  hon  Mem-
 ber’s  fears  are  completely  unfounded.

 Mr.  Speaker:  He  is  still  under  the
 shadow  of  family  planning?

 Dr.  Sushila  Nayar:  This  Board  is  a
 Board  within  the  Health  Ministry.
 This  Board  has  not  brought  together
 all  the  various  Ministries.  There  is  a
 separate  committee  that  has  been
 established  for  co-ordination  purposes.
 This  Board  will  go  to  the  State  Gov-
 ernments,  study  the  problem  in  each
 case  and  see  that  their  difficulties  are
 removed  and  expeditious  implementa-
 tion  is  effected  by  the  different  agen-
 cies.

 Shri  Tyagi:  The  States  know  their
 business  all  right.

 श्री  भक्त  दर्शन  :  इस  बोर्ड  के  बारे  में
 बतलाया  गया  है  कि  यह  बोर्ड  केन्द्रीय  सरकार
 और  राज्य  सरकारों  के  बीच  में  एक  कड़ी
 का  काम  करेगा  V  मैं  जानना  चाहता  हूं  कि
 क्या  इसके  निर्माण  के  संबंध  में  राज्य  सरकारों
 से  परामर्श  कर  लिया  गया  था,  और  क्या  सब
 ने  इस  में  सहयोग  देने  का  आश्वासन  दिया
 है?

 डा०  सुशीला  नायर  राज्य  सरकारों
 ने  पूरे  हृदय  से  इसका  स्वागत  किया

 है

 श्री  बड़े  :  वाटर  सप्लाई  कमेटी  की
 रिपोर्ट  तीन  साल  से  पड़ी  हुई  है।  इस  की  कुछ
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 रिकमैंडेशन्स  आई  हूँ  ।  अब  तक  इस  पर  विचार
 करने  में  विलम्ब  क्‍यों  लगा  ?

 डा०  सुशीला  नायर  :  उस  कमेटी  के  जो

 बहुत  से  सुझाव  थे  उन  पर  राज्य  सरकारों
 को  अमल  करना  था  a  राज्य  सरकारों  के
 पास  उन  को  भेज  दिया  गया  था  a  अनेक
 कारणों  से  वे  बहुत  ज्यादा  काम  उस  संबंध
 में  नहीं  कर  सकीं  |

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Nationalised  Indian  Banks  in  Burma

 #1142,  Shri  P.  com  Borooah:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  Government  of  Burma
 has  since  permitted  the  nationalised
 Indian  Banks  in  Burma  to  transfer
 their  original  capital  back  to  India;

 (b)  if  so,  to  how  many  Banks  and
 how  many  are  yet  to  be  permitted  to
 do  so;  and

 (c)  the  total  capital  involved?

 The  Deputy  Minister  in  the  Minis-
 ter  of  Finance  (Shri  B.  R.  Bhagat):  (a)
 and  (b).  Two  of  the  five  Indian  banks,
 which  had  branches  in  Burma,  have
 been  granted  permission  to  repatriate
 their  head  office  funds  amounting  to
 Rs.  5  lakhs  in  each  case.  The  ques-
 tion,  so  far  as  it  relates  to  the  other
 three  banks,  is  still  pending.

 (c)  The  funds  which  were  remitted
 to  the  branches  in  Burma  by  the  head
 offices  in  India,  in  accordance  with  the
 provisions  of  the  Union  Bank  of
 Burma  Act,  amounted  to  Rs.  25  lakhs.
 A  sum  of  Rs.  5  lakhs  out  of  this
 amount  still  remains  to  be  reimbur-
 sed.  In  addition  to  this  sum,  assets  or
 funds  belonging  to  or  due  to  the
 head  offices  in  India  under  various
 heads  of  account  will  also  have  to  be
 repatriated,  but  it  is  not  possible  at
 this  stage  to  estimate  precisely  the
 actua]  amounts  which  may  be  involv-
 ed.
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 Schoo!  Health  Cemmitter.

 f  Shri  Ulakai
 “1143  Shri  D.  C.  Sharma

 ‘Shri  Dhulésiwar  Wie  atm

 intensive  exploration  Avorkiin-‘Koalar
 Gold:  Fidids:  area  is  also  being:  under-::
 taken  to  locate  potential  ore‘  reserves  :
 since  availability  of  large  quantities  of
 high  .arpde,.are  is,  a.  majar,,factar,,j
 high  .grade.  are,.is  .a:-major,  factor  in Will  the  Minister  of  Health  be  pleas-  ieepingiiows  the-post  of  paducuan: ed  to’  refer  to  the  reply  ‘given  to‘Star+

 red,  Question  No;  47l  :on  fthe:-;  20th
 August,  .962  and  state:

 (a)  whether  the  recommendations
 made  by  the  School  Health  Committee
 have  since  been  examined

 (b)  if  so,  the  results  theradf;  and

 (c)  the  decision  of  Government  on
 the  .reremmendgatipns?

 ‘Fhe  Minister  of  Health  (Dic  Sushil:
 Nayar):  (४)  Yés,  SIRES  |

 (b)  and  (c).  A  statement  given  the
 requisite  information  ‘is  laid  ‘on  the
 Tabie  of  ‘the  House!’  ‘[Pla¢ed  in‘  the
 Libraty:'  See  No.  LAT-2277}63}2

 Kolar.  Gold  Mines  rm

 #1144,  Shri  A.  K.  Gopalan:  (Will  the..
 Minister  of  Finance  be  pleased  to  state;

 (a)  whether  Government  propose  to
 take  iteatited!  ta  Bini  dowK!  tHe  ९०४६
 of  -prodastidt  -df‘kdlé  in  -Kulir?  Gold’
 Minés}  andi  ov  oe  ane  Li

 (bp).  if-..69,,  the,  mature,  of  jmeasures
 proposed  jo..be  taken  in.  this,  conner~.-
 tion?

 The  Deputy  Minister  ‘in  ‘the  Mitis
 of  Finance  (Shri’B.  है.  Bhagat):  rat
 Yes,  Sir

 (b)  The  various  ‘  measures  *  unter
 consideration  ‘are:—

 (l)  to  step  up  the  production  of
 gald

 (2)  to  effect  economies  in  ‘the  var-
 fous  processes  of  producing
 gold

 (3),  to  centralise  services  such  ag
 workshops,  stores  etc.:  and /

 (4)  to  improve  the  present  'techni-
 ques.

 दिल्लो  में  पानी  फो.  कसी

 श्री'  भक्त  दर्शन  :

 #  ९  १४५४
 हों  राम  हैरत  यादव  :
 श्री  प्रकाशवीर  शास्त्री

 ;  |  पथी  'काशीराम  गुप्त  :

 क्या  स्वास्थ्य  मंत्री  यह  बताने  की  बरपा
 करेंगी  कि.

 (क)  क्‍या  दिल्‍ली  तथा  नई  दिल्‍ली  के
 कई,  क्षेत्रों  में  पानी.  को  अत्यंत  कमी
 अनुभव  को  जा-रही  है  ;

 (ख).  क्या'  यह  भरी''  सच  है  कि  फ़सल
 नगर,  दिल्‍ली  के  प्रेम  नगर  क्षेत्र  में  १५,  १६,
 दौर.  अपन,  धज  ६३  की  नन्  में  फुक  बूंद
 मी  पानी  नहीं।  माथा'  ;

 '(ग):  यदि!  हां,'  तो  इसके  क्यों!  कारण:
 हैँ  ;  मीर

 wet)  “स्थिति में:  सुधार  करनेके  लिये
 क्या व्यवस्था  को  जा  रहाहै?

 7

 +  संयोस्ण्ये  मंत्री  (डा०  हुक्मों  यारी 5;

 (कहर  जी  हॉ

 '  (ख)  जल  अध्यक्ष  पूरी  तौर  पर  -बन्द
 नहीं  किया  जया.  था  बल्कि  इन;  दिनों  पानी
 का  दबाव  कम,  था  I

 (a)  मूलतः  प्रेम  नगर  दो  जलाशयों

 भ्या  शादीपुर  और  औद्योगिक  क्षेत्र  से

 जुड़ा  हुआ  था  परन्तु  ढिल्लो  कुग्ब:म्ोजता-कों को
 राहत  देने  के;  लिये:  कादीपुर  जलाशय  -  से,
 प्रयोगात्मक  रूप  में  कनेक्शन  काट  दिया  गया
 था  कौर  प्रयोग  पूर्ण  होने  पर  नगर  निगम
 ने  दोनों  क्षेत्रों  को  राहत  देने'  के  लिये  इस  आर
 से  ऐक  छोटा  सा  कनेक्शन  फिर  दे  दिया  1



 13369  Written  Answers  VAISAKHA  12,  885  (SAKA)  Written  Answers  3370

 (8)  स्लाइस  वाल्व  के  विनियमन  तथा
 पानी  देने  के  समय  को  सीमित  करके  राहत
 दी  जा  रही  है।

 Discharge  of  Filthy  Water  by  Sugar
 Mills

 #1146,  S  Shri  Vishwa  Nath  Eandeys u  Shri  Balgovind  Verma:
 Will  the  Minister  of  Health  be  pleas-

 ed  to  state:

 oe

 (a)  whether  Government  are  aware
 that  the  filthy  water  discharged  by  the
 Sugar  Mills  affects  the  health  of  the
 public;  and

 (b)  if  so,  the  steps  Government  are
 considering  to  take  in  order  to  remove
 this  nuisance?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Wastes  and_  effluents
 from  the  Sugar  Mills  will  affect  the
 public  health  if,  without  being  proper-
 ly  treated,  they  are  discharged  near
 inhabited  ‘localities  or  drained  into
 rivers  or  ponds  which  are  put  to  use
 by.  human  beings,

 (b)  State  Governments  and  local
 bodies  can  take  action  to  prevent  or
 stop  the  nuisance  under  various  Fac-
 tory  Acts  or  Municipal  Bye-laws.  The
 Ministry  of  Food  and  Agriculture  have
 evolved  a  process  for  treatment  of
 Sugar  factory  effluents  at  the  National
 Sugar  Institute,  Kanpur,  for  adoption
 by  the  Sugar  Mills.  The  Government
 of  India  in  the  Ministry  of  Health
 constituted  a  Committee  in  July,  962
 for  the  purpose  of  drawing  up  a  draft
 enactment  dealing  with  water  pollu-
 tion  from  domestic  and  _  industrial
 wastes.  The  report  of  the  Committee
 is  awaited.

 राज्य  विद्युत  बोर्डों  के  भ्रष् यक्षों  फा  सम्मेलन

 श्री  भक्त  दर्शन  :
 |  श्री  सिद्धेश्वर  प्रसाद  :

 नया  सिचाई  श्र  विद्युत  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (#)  क्या  यह  सच  है  कि  ग्रप्रैल,  १६६३
 के  पहल  सप्ताह  में  नई  दिल्‍ली  में  राज्य  विद्युत

 #११४७.

 बोर्डो  के  अध्यक्षों  का  सम्मेलन  बुलाया  गया
 था;

 (ख)  यदि  हां,  तो  सम्मेलन  में  क्‍या
 निर्णय  किये  गये  अथवा  सिफारिशों  की  गईं  ;
 और

 (ग)  उन  निर्णयों  तथा  सिफ्रारिशों  पर
 क्या  कार्यवाही  की  जा  रही  है  ?

 सिचाई  शौर  विद्युत  मंत्रालय  में  राज्य-
 मंत्री  (भी  श्रलगेशन)  :(क)  जी,  हां  1

 (ख)  मुख्य  सुझावों  का  विदा  सभा
 पटल  पर  रखा  गया  है।  [पुस्तकालय  में
 रखा  गया,  देखिये  संख्या  एल.  टीम/
 ६३]

 (ग)  इन  सुझावों  की  जांच  की  जा  रही
 है  और  इन  पर  राज्य  सरकारों  के  साथ  सलाह
 करके  विचार  किया  जायेगा।

 Improved  Water  Supply  Plan

 f  Shri  P.  R.  Chakraverti:
 Dr.  L.  M.  Singhvi: “urs:  Shri  N.  R.  Laskar:
 Shri  Onkarlal  Berwa:

 Will  the  Minister  of  Health  be  pltas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  .two
 Russian  Scientists  who  visited  Delhi,
 Bombay  and  Nagpur  to  study  the
 water  supply  problems  of  these  cities,
 have  made  specific  suggestions  to  take
 sufficient  protection  measures  at  the
 water  intake  points;

 (b)  whether  Government  have
 taken  any  steps  to  prevent  water  from
 pollution  by  sewage  at  the  Okhla
 Water:  Works  in  Delhi;  and

 (c)  whether  there  is  any  scheme  to
 solve  the  problems  with  international
 collaboration  on  the  lines  indicated  by
 these  scientists?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  In  Delhi  the  Russian
 Scientists  suggested  that  intake  points
 should  be  protected  against  pollution.



 33377  Written  Answers

 In  Bombay  and  Nagpur  no  specific
 suggestions  were  made.

 (b)  Yes,  Sir.  The  Sullage  and  Se-
 wage  flowing  in  the  storm  water  nul-
 las  are  being  deviated  into  outfall
 sewers.  Out  of  thirteen  storm  water
 nullas,  nine  have  already  been  tapped
 by  the  Corporation.

 (c)  No,  Sir.

 Ceiling  on  Consumption  of  Water  and
 Electricity  by  Ministers

 *1149,  Dr.  L.  M.  Singhvi:  Will  the
 Minister  of  Works,  Housing  and  Reha-
 bilitation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Union  Cabinet  Ministers  have  decided
 upon  a  ceiling  of  Rs.  250  per  month
 on  the  consumption  of  water  and  elec-
 tricity  at  their  residences;

 (b)  if  so,  from  what  date;  and

 (c)  whether  similar  ceilings  have
 been  decided  upon  for  consumption  of
 water  and  electricity  at  the  residences
 of  Ministers  of  State  and  Deputy
 Ministers  in  the  Union  Government?

 The  Minister  of  Works,  Housing  and
 Rehabilitation  (Shri  Mehr  Chand
 Khanna):  (a)  and  (९).  Ministers  have
 decided  to  impose  a  voluntary  ceil-
 ing  of  Rs.  200  per  month  upon  them-
 selves  for  the  consumption  of  electri-
 city  and  water  at  their  residences.

 (b)  From  the  Ist  April,  1963.

 All  India  Water  Grid

 (  Shri  P.  C.  Borooah:
 *1150  2  Shri  Rameshwar  Tantia:

 Shri  N.  R.  Laskar:
 ii  Shri  P.  Venkatasubbaiah:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  Government  have  of
 late  had  under  consideration  a  scheme
 for  linking  the  major  rivers  of  the
 country  to  form  an  All  India  grid;

 (b)  if  so,  the  details  of  the  scheme;
 and
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 (c)  the  tentative  decision,  if  any,
 taken  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  No  specific  scheme  for
 linking  the  major  rivers  of  the  country
 to  form  an  All-India  Grid  is  under
 consideration.

 (b)  and  (c).  Do  not  arise.

 Permanent  Indus  Commission
 *I5l.  Shri  P.  0,  Borooah:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  the  main  subjects  discussed  at
 the  recent  meeting  of  the  permanent
 Indus  Commission  held  at  New  Delhi;
 and

 (b)  the  decisions  taken  at  the  said
 meeting?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Algesan):  (a)  and  (b).  The  Permanent
 Indus.  Commission,  during  its  recent
 meeting  held  in  New  Delhi  from  20th
 to  26th  April  1963,  finalised  its  Annual
 Report  for  the  year  ended  on  330
 March  1963.  A  copy  of  this  Report  will
 be  laid  on  the  Table  of  the  House
 shortly.

 Loans  from  National  Credit  Funds

 2626.  Shri  Ulaka:  Will  the  Minister.
 of  Finance  be  pleased  to  state:

 (a)  the  extent  of  loans  and  advances
 granted  by  the  Reserve  Bank  of  India
 out  of  National  Credit  (long  term
 operations)  Fund  so  far  since  Ist
 July,  ‘1962;

 (b)  how  much  of  it  has  been  paid
 to  the  State  Governments  and  how
 much  of  it  has  been’  given  to  the
 Orissa  Government  during  the  same
 period;  and

 (c)  how  much  has  been  paid  to  the
 Co-operative  Banks?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  Loans  amounting
 to  Rs.  0.90  crores  were  sanctioned  to
 the  State  Governments  and  the  State
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 Cooperative  banks  from  the  Long-
 term  Operations  Fund  between  the
 Ist  July,  962  and  the  3lst  March,
 963  and  a  sum  of  Rs.  6.06  crores  was
 drawn  during  this  period.

 (9)  Loans  amounting  to  Rs.  4.94
 crores  were  sanctioned  to  the  State
 Governments  out  of  the  sum  of  Rs.
 0.90  crores  mentioned  above  and
 almost  the  entire  amount  was  drawn
 by  the  Governments  concerned.  The
 amount  sanctioned  in  favour  of  the
 Orissa  Government  was  Rs.  12,91,500
 and  the  entire  amount  was  disbursed
 to  that  Government.

 (c)  The  amounts  sanctioned  to  and
 drawn  by  the  State  Cooperative  Banks
 were  Rs.  5.96  crores  and  Rs.  .2
 crores  respectively.  A  sum  of  Rs.  5.0]
 lakhs  was  sanctioned  in  favour  of  the
 Orissa  State  Cooperative  Bank,  but
 was  not  drawn  or  utilised.

 Central  Excise  Department  Quarters
 at  Cuttack  and  Rayagada

 2627.  Shri  Ulaka:  Will  the  Minister
 of  Finance  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 638  on  the  25th  August,  962  and
 state  the  latest  progress  so  far  made
 with  regard  to  the  construction  of
 residential  quarters  at  Cuttack  and
 Rayagada  for  the  non-gazetted  ctaff
 of  Central  Excise  Department  in
 Orissa?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  Tenders  have  been
 called  for  the  work  at  Cuttack  whereas
 the  construction  work  at  Rayagada
 has  been  deferred  for  the  time  being  in
 view  of  Emergency.

 State  Bank  Branches  in  Orissa

 2628,  Shri  Ulaka:  Will  the  Minister
 of  Finance  be  pleased  to  _  state  the
 number  of  branches  of  State  Bank
 opened  in  Orissa  so  far  since  Ist  July,
 4955  and  their  locations?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  The  State  Bank  of

 India  has  opened  28  branches  in  Orissa
 between  the  Ist  July,  955  and  3lst.
 March,  963  at  the  following  centres:

 Puri
 Baripada
 Sundargarh
 Dhenkanal
 Bolangir  (Patna)
 Khurda
 Keonjhar
 Chatrapur
 Bhubaneswar
 Bhawanipatna
 Rayagada
 Bargarh

 13.  Jeypore
 14.  Koraput
 1b.  Titlagarh
 ‘16.  Parlakimedi
 Ww.  Angul
 18,  Bhanjanagar
 19.  Bhadrak
 20.  Kendrapara
 2l,  Jajpur
 22.  Rourkela’
 23.  Talcher
 24.  Phulbani
 25.  Nawapara
 26.  Aska
 27.  Nayagarh
 28.  Kaptipada  (Rairangpur).
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 Nursing  Home  Charges

 2629  f  Shri  Ulaka:
 me  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Health  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  090  on  the
 20th  August,  962  and  state:

 (a)  whether  the  question  of  reduc-
 ing  the  rates  of  the  Nursing  Homes  in
 the  Hospitals  managed  by  the  Central
 Government  has  since  been  consider-
 ed;  and

 (b)  if  so,  the  decision  taken  in  the
 matter?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  and  (b).  The  question  of
 revising  the  rules  for  the  Nursing
 Home  and  Special  Wards  of  the
 Willingdon  Hospital  is  still  under
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 Pree
 -consideration.  There  is  no  Nursing
 Home  ini  the  Safdarjang  Hospital

 Cost  of  Living  Index  in..Delhi

 J  Shri  Dhuleshwar  Meena 9 268
 {  Shri  Ulaka

 Will  the  Minister-of  Finance.  be
 pleased  to  state:

 (a)  whether  the  cost  of  living  index
 in  Delhi  is  rising;

 (b)  if  so,  the  nature  of  the  rise  dur-
 ing  1962-63;  and

 (c)  the  main  reason  for  this  rise
 in  cost  of  living  index?:

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  and  ~(b).  The
 consumer  price  index  for  Delhi
 (!960—00)  was  06  in  “March  1962;
 it  went  up  to  0  by  August  962  but
 came  down  again  to  07  by  Decem-
 ber  1962.  In  March  963  the  index
 was  108.  Over  the  year  1962-63,
 therefore,  the  index  has  increased  by
 two  points.

 (c)  The  rise  has  been  due  to  the
 rise  in  prices  of  pulses,-meat,  fish  and
 eggs,  condiments  and  spices,  as  also
 due  to  the  increase  in  prices  of  com-
 modities  like  kerosene,  soap,  tobacco,
 etc.,  following  the  Budget  proposals
 and  the  increase  in  railway  fares  from
 July  1962,  Mote

 Extension  of  Income  Tax  Act  to
 ‘  Goa.

 253l.  Dr,  Sarojini  Mahishi:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  Income  Tax  Act
 and  the  Wealth  Tax  Act  will  be
 extended  to  Goa,  Daman,  Diu,  Dadra,
 Nagar  Haveli  and  Pondicherry;  and

 (b)  if  so,  from  when?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  and  (b).  The
 Income-tax  Act,  96l,  the  Wealth  tax
 Act,  957  and  other  Central  direct
 taxes  enactments  have  been,  brought
 into  force  in  the  Union  territories  of
 Goa,  Daman  and  Diu,  Dadra  ana
 Nagar  Haveli  and  Pondicherry  witn
 effect  from  1-4-1963  througn  a  Regu-

 MAY  2,  963
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 lation  promulgated  by  the  President
 under  Article’  240  ofthe  Constitution. a
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 vvtii  Inter-State!  Sales  ‘Tax

 2632,  Shri  R.  N,  Reddy;  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  Government.are  aware
 that  in  Inter-State  Sales  Tax  most  of
 the  C  Forms  are  collected  through
 banks;

 (b)  whether  Government.  are  also
 aware  that  .  large  number  of  C  Form
 obiained  by  Delhi  merchants  from
 out-station  merchants,  who  are  regis-
 tered,  are  being  rejected  by  Delhi
 Sales  Tax  Authorities  on  minor  cleri-
 cal  omissions  or  mistakes  in  filling
 the  C  Forms;

 (c)  whether  it  is  a  fact  that  this
 sort  of  harassment  is  only  confined  to
 Delhi;  and

 (d)  what  is  the  policy  cf  Govern-
 ment  in  this  respect  and  whether
 Government  will  frame  a  _  uniform
 polie¢y  for  all  the  States?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  Yes,  Sit.

 (b)  and  (०).  ‘C’  forms  are  liable  to
 be  rejected  in  Delhi  or  in  any  other
 State  if.the  form,  or  any  corrections
 in  the  entries  made  therein,  are  un-
 signed  or  when  it  does  not  give  full
 particulars  relating  to  (i)  the  registra-
 tion  certificate  of  the  purchasing
 dealer  or  (ii)  the  bill!cash  memo  and
 the  amount  for  which  the  goods
 covered  by  the  ‘C’  form  are  purchas-
 ed.

 Inspite  of  this  position,  opportunity
 is  almost  invariably  being  given  to
 the  dealers  by  the  Delhi  Sales  Tax
 Administration  to  remove  these
 defects.

 (d)  On  account  of  concessional  levy
 attracted  hy  the  production  of  form
 ‘C’,  proper  verification  thereof  is  neces-
 sary.

 In  view  of  what  has.  been  stated
 under  (b)  and  (c)  above,  no  further
 action  by  the,Government  in  this
 regard  is  called  for.
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 Central  Sales  Tax

 2638,  Shsi  R.  N.  Reddy:
 Minister  of  Finance  be  pleased:
 state:

 -to

 ae  ८४७४३  oA  sed  bee  aed  a  rie  |
 (a)  whether:  Government:  ane  aware:

 Will-the  :

 that  in.  Inter-State  trade  the  buyer:
 who  is  registered  dealer  has  to  pay
 l  per  cent  Central  Sales  Tax  to  a
 seller  in  addition  to  the  C  Forms;

 8  ae  की  stomp  a  ar  an
 (b)  whether  Government  are  also

 aware  that.  there  is  a,  malpractice
 prevailing  in  the.  country  amongst
 certain  registered  dealers  who  get
 the  goods  on  I|  per  cent  Central  Sales
 Tax  but  do  not  deliver  C  Form  subse-
 quently  or  the  balance  of  Central
 Sale’.  Tax  and  thereby  cause  great
 losses  to  the  seller  merchants;  and

 (c)  what  steps  Government  con-
 template  to  take  to  safeguard,  the
 interest  of  seller  merchants

 The  Minister  of  Finance  (Shri
 Morarji  Desai)  (a)  The  Central,  Sales
 Tax"Acf,  7956  imposes.a  liability  on,  .
 the  selier  to  pay  tax,at  the  conces-
 sional  rate  of  2%  on  inter-State  .salées
 of  goods  to  a  registered  ‘dealer,  if  the
 selling  dealer  produces  a  declaration
 in  ‘Form  ‘C’  from  the  purchasing  dealer...
 Depending  upon,  their  terms  of  con-
 tract,  the,  seller  can  reimburse  himself
 from  .the,  purchaser  withthe  amount,
 of  {ax  payable  by  him.  on  his  sale,

 (b)  and  (c).  The  supply  of  forms
 ‘C’  by  the  buyer  to  the  seiler,  or  pay-
 ment,of  balance  of  Central  sales  tax,’

 ould  depend  on  the  normal  businesg
 dealings  and*the  terms  of  ‘the  contract
 between  thé  two  parties,  and  the  Gov-
 ernment  do  not  propose  to  interfere
 in  this  regard.

 Central  Sales  Tax

 2634,  Shri  R.  N.  Reddy:
 Minister  of  Finance  be
 state:

 Will  the
 pleased  to

 (a)  whether  it  is  a  fact  that  in  West
 Bengal  State.a  C  Form  issued  by  &
 merchant  in  Inter-State  sales  covers
 the  purchases  for  one  year,  whereas  jn

 other  States  it  is  valid  for  the  parti-
 cular  “garter  one!”  fo  tse  th  say

 wo  bre  needy
 (b)  if  so,  whether  Government  will

 clarify  the  .  different  Government.
 policies  in  different  States  in  regard
 tothe  Central  Sales.  Tax;

 (c)  whether  Government  propose  to
 frame  uniform  rules  for  all  the  States;
 and

 (d)  if  not,  the  reasons  therefor?

 The  Minister.,:.of-  Finance  (Shri
 Morarji  Desai):  (a)  Where  a  supplier
 sends  80005  in  ‘instalmefits  ‘in  respect
 of  a  bulk  érder  ‘placed’  dn  him,  Gov-
 ernment  of  Betigal  a¢cépt  one
 ‘©’  form,  for’  att  ‘tHe  .  sippiiés  made
 against  that'order'  th  gitdilar  circums-
 tances,  the*  G6vetiimént-"  of’  “Madras
 alsd  ४५४०४६  one  forth  ‘fit  supplies  made
 in  one  financjal  year.  The  other  States
 generally  Botmit  one  fort  being  sub-
 mitted  for  supplies  made  ‘in  a  quar-
 ter

 (b).  The  administration  of  Central
 sales  tax  has  been  delegated  to  the
 sales  tax  authorities  of  the  States  who
 generally.  exerdise  ‘the  ‘same  powers
 and:  adopt  the  same  ‘i:procedures  ‘in:
 regard-to  Central  galies  tax  also  as:are
 applicable  under  the  general  saies  tax
 law8-of'  the  'respeetive  States,

 Ce)"  aikd  (da)  .'  Invvidw:  of  Ute  position
 as  -explainédin  thé  reply  'to  ‘part:  (9)
 of  the  question,  the  ‘Gdverriment' do’
 not  propose  to  frame  uniform  rules
 for:ali  the  States  it  id

 tae  eh  aces
 Multipurpose;  River.  Valley  and

 Power  Projects

 225  Jf  Shri  Subodh  Hansda:
 Shri  M.  L.  Dwivedi:

 Will  the  Minister'of  Irrigation  and
 Power  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  there
 is  a  proposal  for  standardisation  in
 preparation,  .of:  ,;:Multipurpese:::  river
 valley  and  power  projects;  and

 (ib)  if.so,,  whether,  this  proposal:  has
 been  accepted.  hy  .the  experts  of  the:
 country?  ्
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 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  and  (b).  Because  of
 wide  diversity  in  the  hydraulic  condi-
 tions  and  other  limitations,  complete
 standardization  in  the  preparation  of
 multi-purpose  river  valley  and  hydro
 power  projects  is  difficult.  A  certain
 degree  of  standardization  however,  is
 being  achieved  in  respect  of  thermal
 power  stations.

 Small  Savings

 (  Shri  Bhagwat  Jha  Azad:
 Shri  Bhakt  Darshan:
 Shri  Daljit  Singh:

 2636,  4  Shri  P.  R.  Chakraverti:
 Shrimati  Jamunadevi:

 |  Shri  Maheswar  Naik:
 Shri  Rama  Chandra  Mallick:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  total  target  for  small
 savings  in  the  Third  Plan  period  is
 progressing  according  to  year-to-year
 target.

 (b)  if  so,  the  collections  through
 small  savings  up-to-date  since  the
 beginning  of  the  Third  Plan;  and

 (c)  the  amounts  collected  through
 sale  of  (i)  National  Defence  Certifi-
 cates,  (ii)  Defence  Deposit  Certificates
 and  (iii)  Premium  Prize  Bonds  during
 1962-63,  separately  for  each  State?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  No  yearwise  tra-
 gets  have  been  fixed,  but  the  resources
 for  the  Plan  assume  net  collections  of
 Rs.  600  crores  through  small  savings.

 (b)  The  total  net  collections  during
 the  first  two  years  of  the  Plan  amount
 to  Rs.  69  crores  approximately.

 (c)  Separate  State-wise  figures  for
 1962-63  are  not  yet  available.

 Out-of-Turn  Allotment

 2637.  Shrimati  Savitri  Nigam:  Will
 the  Minister  of  Works,  Housing  and
 Rehabilitation  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  546  on  the  22nd  August,  962  and
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 state  the  number  of  houses  allotted
 during.the  last  3  months  according  to
 the  out  of  turn  allotment  list?

 The  Minister  of  Works,  Housing  and
 Rehabilitation  (Shri  Mehr  Chand
 Khanna):  62,  on  the  basis  of  medical
 priority  recommended  by  the  Directo-
 rate  General  of  Health  Services.

 Milk  Powder  from  UNICEF

 2638.  Shri  Ravindra  Varma:  Will
 the  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  truck
 engaged  by  the  Central  Medical  Stores
 to  transport  a  consignment  of  15,000
 lbs.  of  milk  powder  received  from  the
 UNICEF  for  distribution  in  Murshida-
 bad  wus  reported  “missing”;  and

 (b)  if  so,  the  action  taken  to  trace
 the  truck  and  the  consignment  of  milk
 powder?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Yes.  The  truck  was
 engaged  by  the  West  Bengal  Govern-
 ment  Central  Medical  Store  Depot.

 (b)  Action  has  been  taken  by  the
 State  Government  against  the  con-
 cerned  Transport  Company  by  freez-
 ing  their  security  deposit  and  with-
 holding  payment  of  bills  pending
 enquiry.  The  police  inevstigations
 have  not  yet  been  completed.

 Defence  Production  in  Private  Sector

 2639.  Shri  Maheswar  Naik:  Will  the
 Minister  of  Finance  be  pleased  to  state:

 (a)  whether  the  Reserve  Bank  of
 India  has  now  provided  credit  facili-
 ties  for  the  purpose  of  promoting
 defence  production  in  private  sector;

 (b)  the  total  provision  of  credit  thus
 available;  and

 (c)  the  fields  of  production  which
 will  be  covered  by  these  facilities  and
 the  kinds  of  matcrial  expected  to  be
 produced  through  them?

 The  Minisier  of  Finance  (Shri
 Morarji  Desai):  (a)  Yes.
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 (b)  The  quotas  within  which  sche-
 duled  banks  ci.  normally  borrow  from
 the  Reserve  Bank,  as  determined  in
 respect  of  the  quarter  ending  June
 1963,  amount  to  Rs.  66.39  crores.  The
 additional  borrowing  limits  sanctioned
 to  some  of  the  scheduled  banks  for
 the  current  busy  season  are  of  the
 order  of  Rs.  82  crores.  Over  and
 above  these  sums,  additional  limits  to
 the  extent  of  Rs.  38.93  crores  have
 been  sanctioned  to  a  few  banks  for  a
 temporary  period  of  one  or  two
 months.

 (c)  The  additional  borrowing  limits
 have  been’  sanctioned  to  the  banks
 mainly  for  meeting  the  requirements
 of  concerns  engaged  in  the  production
 of  essential  goods  for  defence  or  for
 essential  civil  consumption  or  for  the
 promotion  of  exports.

 Soyabeens  for  Protein  Needs
 2640.  Dr.  L.  M.  Singhvi:  Will  the

 Minister  of  Health  be  pleased  to  state:
 (a)  whether  Government  are  con-

 tinuing  to  sponsor  the  idea  for  using
 more  and  more  of  soyabeens  for  sup-
 plying  the  protein  needs;  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  to  develop  and_  popularise
 soyabeens  as  a  major  dietic  ingredient
 in  India?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  and  (b).  The  Governmert
 of  India  have  no  proposal  for  using
 increasing  quantities  of  Coyabeans  as
 the  cultivation  of  Soyabean  is  very
 limited  and  oilseeds  such  as  ground-
 nuts  and  kharif  pulses  which  are  rich
 and  popular  sources  of  protein  are
 readily  available.  The  past  experience
 with  Soyabean  also  shows  that  it  has
 not  become  popular  as  human  food  in
 this  country  on  account  of  its  peculiar
 flavour.

 Travel  Agency
 2641.  Shri  Sham  Lal  Saraf:  Will

 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  an
 exchange  racket  of  International

 Foreign  Exchange  has  been  unearthed
 recently,  with  a  Travel  Agency  in
 Bombay;  and

 (b)  if  so,  the  name  of  that  Travel
 Agency  and  whether  this  Travel
 Agency  operates  in  Foreign  Countries
 as  well?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  and  (b).  The  staff
 of  the  Enforcement  Directorate  search-
 ed  the  premises  of  Messrs.  Aero
 Agencies  Private  Ltd.,  a  travel  agency
 in  Bombay,  and  the  residences  of  its
 sales  representative  and  his  associate
 on  the  5th  January,  1963,  and  the
 premises  of  Messrs.  Hirup  Travel
 Service,  another  travel  agency  in
 Bombay,  on  the  28th  March,  1963.
 Certain  documents  were  seized  in  the
 course  of  these  searches.  The  cases
 are  under  investigation.  Government
 have  no  information  whether  these
 two  travel  agencies  operate  in  foreign
 countries.

 पाकिस्तान  में  बह  कर  चले  गये  लकड़ी  के
 स्‍लीपर

 [श्री  'आकार  लाल  बैरवा  :
 २६४२.  4  श्री  कछवाय  :

 श्री  बूटा  सिह  :

 क्या  सिंचाई  और  विद्युत  मंत्री  २१  मार्च,
 १६६३  के  तारांकित  प्रश्न  संख्या  ५३३  के

 उत्तर  के  संबंध  में  यह  बताने  की  क्रिया  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  पाकिस्तान
 उन  लकड़ी  के  स्‍लीपर,  की  कीमत  देने  को
 राजी  हो  गया  है  जो  हाल  मैं  बह  कर  उसके
 राज्यक्षेत्र  में  चले  गये  थे  ;

 (ख)  यदि  हां,  तो  उन  स्लीपरों  की
 कीमत  कितनी  है  ;  और

 (ग)  यह  रुपया  कब  तक  प्राप्त  हो
 जाने  की  आशा  है  ?

 सिचाई  और  विद्युत  मंत्रालय  में  राज्य-
 मंत्री  (श्री  श्रलगेशन):  (का  मां,  १६६३
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 तक  नदियों  से  पाकिस्तान  को  बह  गई  लकड़ी
 5:  नीलामी  द्वारा  एतदर्थ  निपटान  के  संबंध
 मैं  प्रक्रि  प्रभी  भी  रथाई  सिंध  कमीशन
 द्वारा  विचाराधीन  है  |

 (ख)  और  (ग)  प्रश्न  नहीं  उठता  ।

 Empire  of  India  Life  Assurance  00.,
 Ltd.

 2643.  Shri  Morarka:  Wil]  the  Minis-
 ter  of  Finance  be  pleased  to  state:

 (a)  the  total  amount  of  fees  paid  by
 the  Administrator  for  the  Empire  of
 India  Life  Assurance  Company  Limited
 in  the  prosecution  launched  against
 Lala  Shankerlal  and  others;  and

 (b)  the  names  of  the  persons  with
 the  amounts  paid  to  each  of  them,
 separately?

 The  Minister  of  Finance’  (Shri
 Morarji  Desai): (a)  Rs.  62,686.

 (b)  Shri  K.  J..Khandala-
 wala  Rs.  40,028
 Mis--  Jayabji  Daya-
 bhai  and  Co.  (Shri  .
 P.  V.  Pakvasa).  ©  “Rs.  22,658

 Liquidators  for  Empire  of  India  Life
 ‘  Assufaiite  *  Conipany
 644.  Shri  Morarka:  Will  the  ‘Min-

 ister:  of  Finance  be  pleased  to  state:

 (a)  when  the  liquidators  for  fhe
 Empire  of  India  Life  Assurance  Com
 pany  ‘were  “appointed

 (b)  the  total  amount  spent  50  far
 on  thesé  fiquidators;

 (c)  the  names  of  the  liquidators;
 and

 (d)  when  the’  liquidation  ‘proceed-
 ings  are  likely  to  be  completed?

 The  Minister  of  Finance  (Shri
 Morarji  Desai)  a)  ०  Liquidator
 was..appointed  for.  Empire  -.of  i  India
 Life  Assurance  Co.

 (b),  (c)  and  (d)  Do  me  arise.
 IS
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 चुंगी  अधिकारियों  द्वारा  भारत-नेपाल  सोमा
 पर  तिब्बती  ऊन  का  रोका  जानो

 २६४४५.  श्री  भक्त  दर्शन  :  क्‍या  वित्त
 मन्त्री  य3  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  भारत  नेपाल
 सीमा  पर  स्थित  नौतनवा  (जिला  गोरखपुर)
 में  तिब्बती  ऊन  से  लदे  हुए  कई  ट्रक  चुंगी
 अधिकारों  द्वारा  रोक  लिये  गये  हैं  यद्यापि

 1णिज्य  तथा  उद्योग  मन्त्रालय  ने  उस  ऊन
 के  आयात  के  लिए  परमिट  दे  दिया  था  ;

 (ख)  यदि  हां,  तो  ऐसा  किन  परि-
 स्थितियों  में  हुआ  है;  और

 (ग)  इस  समस्या  को  किस  प्रकार  टल
 कियां  जा  रहा  हैं  ?

 वित्त  मंत्री  श्री  मोरारज़ो  देसाई)
 (क)  और  (ख)  नेपाल  से  भाई  टी०  सी०

 (आयात  व्यापार  नियन्त्रण)  लाइसेंस  के
 आधार  पर  मंगाये  गये  तिब्बती  ऊन  से  लदे
 पांच  ट्रक  तोता  की  सीमा  चौकी  पर  रोक
 लिपे  गये  थे,  क्योंकि  ऊन  एक  अनधिकृत
 मागं  से,  और  लाइसेंस  की  मान्यता  की  अवधि
 समाप्त  होने  के  बाद  लाया  गया  था

 (ग)  शब  यह  ऊन  थाना  किसी  तुमने/
 या  दण्ड  के  छोड़  दिया  गया  है  |

 Unauthorised  Cultivation  of  Tobacco

 2646,  Shrj  Daji:  Will  the  Minister
 of  Finance  be  pleased  to  state:

 (a)  the  number  of  cases  of  unautho-
 rised  cultivation  of.  tobacco  which
 came.  to  light  during  1962-63.  in  dis-
 trict  Kangra  (Punjab),  tehsil-wise;

 (9)  the  penalty.  imposéd  jn  each
 case;  and

 (c)  whether  the  cases  referred  to  in
 part  (a)  above  include  the  cases  77
 which  persons,  already  brought  to
 book  during  the  last.  fve  years  Jn
 similar  cases,  were  involvear
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 The  Minister  of  Finance.  (Shri
 Morarji  Desai  eases  of  un
 authorised  diiltiveiion  07  tdbdecd  ‘der-
 taining  to  tehsil  ‘Bera’  Gopipur’‘ohly
 in  the  District  of  Kangra  came”  to
 light  during.  1962-63.

 (०)  A.penalty.  of  Rs.  40/-.eath  »  was
 imposed  in  two  cases  anti  one  =  cas2
 was  dropped.

 (c)'  No  ‘Sir.

 Filarla  Eradication’  in  Anjihra  Pradesh

 2647.  Shri  9.  8.  Raja:  Wil  the
 Minister’  of  Health  be.'  pleased:  to
 state:

 (a)  whether  the  Central  Gpvern-
 ment  have  prepared  a_  schernc  for
 eradication  of  Filaria  in  ‘Andhra’  Pra-
 desh  during  1963-64;  and

 (b)  if  so,  the  details  thereof?

 ‘The  Minister  for  Health  (Dr.Sushila
 Nayar):  (a)  and  (b).  No  s*Hmé’  hias
 yet  been  prepared  for  eradicayon:  of
 filaria,in  Andhra  Prades  or  any,  ether
 State  in  India.  The  Nationa},  Filaria
 Control  Programme,  however.  is  in
 operstion’’sjnte  FOBS.'  It  is  “ést'mited
 that  a  population  ‘of  about  4  million
 is  at.  risk  to,  filariasis  ig  Andi.ra,  Pra-
 desh,  Under  Natignal..Fiiaria  Corirot
 Programme,  3  survey  wunits,,  and  2
 control  units  have  been  estabiisked  in
 the'State’  ‘The  Central  Government
 have  '‘beén  ‘providing  assistante’’  by way  of  matefial’  ard!  equipment,  ‘in-
 secticides,-  larvicides::.ets:  'to’:  the
 State  Government:  '

 THE  sistdnee  provided  ih  ferris  of
 mionky  8  “as  “folloWs:~

 Year  Ra.  .(in.:  lakhs)
 1955-56  oy i
 956-§7  4°56.
 1957-58  4:43  ;
 1958-59  47].
 1959-60  27
 1960-61  878
 1961-62  0°06
 1962-63  D62!;
 (estimated)  8°2L:;

 Undék  the’  proposed’  Feotittisation
 of  the  National  Filaria  Control  FPro-
 gramme,,  the,;,,Qendral.,  Gosrerment
 have,  decided  to,  establigh  :a  Filarjasis
 Training  Centre  at  Rajahmundry

 .ndhra  Pradesh  during  1963-64.

 Distribution  of  Krishna  and  Godavari
 Waters

 J  Shri  7.  0.  Sharma 2648
 au  Shri  M  Ranging

 Will  the;.Minister.  of  Irrigation  .  and
 Power  be  pleased  to  state:

 “tay  whethér  a‘  “deputation  from
 Maharashtra  placed’  the  case  of  Maha-
 rashtra  regarding  the  distribution  of
 Krishna-Godavarl  Waters  ‘before  him;
 and

 i  (b)  if..y0,  the  reaction  of  the.  .Gov-
 ernment.  thereto?

 The  Minister  of  State  in  the  Min--
 istry  of  Irrigation  ‘and  Power  (Shri
 Alagesan):  (४)  ‘Yes

 4b)  -The  ,matter  .is,,  still,  under.  .con-
 sideration  .of..  the  Government,.

 Micro-Ffy dé!  7  ‘Sets

 2649.  Shri  Hem  Raj:  Will  the  Min-
 ister  of  Irrigation’  and  ©  Power  ‘  be
 pleased  ‘to’  state

 (a)  ‘the  pldces'‘where'  Mi¢rdé-Hydél'
 sets  have  béén'  thstalled:  ‘during  1962-
 63

 (b)  the  capacity  of  each  one  of
 them;  .  and.
 Coy  the!  area  Whit  they  will  serve?

 The.  Minister  of  State  in  the  Min-
 istry  of  Irrigation  .and  Power  ,  (Shri
 Alagesan);  (a),  and  (b),,  The  installar
 tion  of  one  -Miero  Hydel  Set  of  5  KW
 8985  been  completed  at,  Bharyoyr
 Chamba  district  of  Himachal,  Pra,
 desh

 (c)  This  will  supply  electricity  to»
 Bharmour.
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 Monkey  and  Rat  Menace  in  North  and
 South  Avenues,  New  Delhi

 2650.  Shri  6.  Mohanty:  Will  the
 Minister  of  Health  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a
 fairly  large  number  of  Members  of
 Parliament  are  harassed  now-a-days
 by  monkeys  and  rates  in  their  quar-
 ters  at  North  and  South  Avenues,
 New  Dehli;  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  to  root  out  this  nuisance?

 The  Minister  for  Health  (Dr.  Sushila
 Nayar):  (a)  No  complaints  of
 monkey  or  rat  nuisance  have  been
 received  from  Members  of  Parliament
 except  a  report  regarding  monkey
 nuisance  from  Shri  Nawab  _  Singh
 Chauhan  in  July,  1962,  which  was

 .attended  to  promptly.  Monkeys  were
 scared  away  as  desired.

 (b)  Expert  monkey  catchers  are
 needed  to  remove  the  nuisance  but
 in  spite  of  best  efforts,  the  New  Delhi
 Municipal  Committee  have  not  been
 able  to  secure  the  services  of  expert
 monkey  catchers.  At  present  only
 searing  is  resorted  to.

 As  regards  rat  nuisance  immediate
 steps  are  taken  by  the  New  Delhi
 Municipal  Committee  to  destroy  rats
 by  baiting  and  trapping  whenever
 any  complaint  is  received.

 New  Medical  Cflleges

 265l.  Shri  Ram  Harkh  Yadav:  Wiil
 the  Minister  of  Health  be  pleased  to

 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  start  80  new
 medical  colleges  in  the  country  by
 the  end  of  the  Third  Five  Year  Plan
 and  90  more  by  the  end  of  the  Fourth
 Five  Year  Plan;

 (b)  if  so,  the  quota  of  U.P.  in  these
 colleges;  and
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 (c)  the  States’  contribution  in  the
 venture?

 The  Minister  for  Health  (Dr.  Sushila
 Nayar):  (a)  No.  6  new  medicai
 colleges  are  proposed  to  be  opened
 during  the  Third  Five  Year  Pian
 period.  In  regard  to  Fourth  Five
 Year  Plan  period,  the  question  nas
 not  been  taken  up;

 (9)  Out  of  8  new  medical  collc-
 ges,  4  collerss  were  proposed  to  be
 opened  in  Uttar  Pradesh,  three  of
 which  have  since  been  opened  at  Ali-
 garh,  Varanasi  and  Allahabad.

 (c)  The  scheme  for  the  establish-
 ment  of  medical  colleges  and  the  cx-
 pansion  of  the’  existing  ones  is  a
 Centrally  aided  scheme.  The  pattern
 of  Central  assistance  is  as  follows:—
 Non-recurring.

 (i)  BG,  for  equipment:  Subject  to
 a  ceiling  of  Rs.  22,500  per  admissioi.

 (ii)  75%  for  building:  Subject  tu
 a  ceiling  of  Rs.  37,500  per  admission.
 Recurring.

 50%
 Subject  to  a  ceiling  of  Rs.  4,000  per

 admission.

 Highpowered  Flood  Control  Board
 for  AsSam

 2652,  Shri  P.  C,  Borooah:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  it  has  of  late  been
 decided  to  se*  up  a_  high-powered
 Flood  Control  Board  for  Assam  and

 (b)  if  so,  the  precise  constitution
 and  functions  of  the  Board?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  and  (b).  With  a
 view  to  controlling  and  coordinating
 the  various  short-term  and  long-term
 flood  control  measures  in  Assam,  the
 Government  of  Assam  have,  on  the
 suggestion  of  the  Government  of
 India,  agreed  to  set  up  a  high-power-
 ed  Flood  Control  Board  for  Assam.
 The  constitution  and  functions  of
 the  Board  have  yet  to  be  finaiised  by
 the  State  Government.
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 Foreign  Exchange  for  Students

 2653,  Shri  Yajnik:  Will  the  Minis-
 ter  of  Finance  be  pleased  to  state:

 (a)  the  amount  of  fcreign  exchange
 that  has  been  spent  on  Indian  students
 studying  abroad  country-wise  during
 the  last  three  years;

 (b)  if  any  efforts  are  made  to  eco-
 nomise  the  foreign  exchange  spent  for
 the  purpose;  and

 (c)  the  new  rules  that  are  made
 for  restricting  the  grant  of  foreign
 exchange  to  students  studying  abroad?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  to  (c).  The  sta-
 tistics  of  foreign  exchange  released
 for  education  abroad,  and  the  restric-
 tions  imposed  in  crder  to  economise
 the  foreign  exchange  are  given  in  the
 statement  laid  on  the  table  of  the
 House,  [Placed  in  the  Library.  See
 No.  LT-279|63].

 फील्ड  चेनल  का  निर्माण

 २६५४.  श्रो  योगेन्द्र  झा  :  क्‍या  सिंचाई
 कौर  विद्युत  मन्त्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने
 फील्ड  चेनल  बनाने  का  निर्णय  किया  है;

 (ख)  १६६३-६४  में  कितने  मील
 लम्बी  फील्ड  चैनल  बनाई  जायगी  ;  ब्रोकर

 (ग)  उपलब्ध  पानी  के  पूर्ण  उपयोग
 के  लिए  कितने  मील  की  फील्ड  चैनल  बनाने
 की  जरूरत  है  ?

 सिंचाई  कौर  विद्युत्‌  मंत्रालय  में  राज्य
 मंत्री  (श्री  श्रलगेशन)  :  (क)  से  (ग).
 गीत  यानकारी  एकत्रित  की  जा  रही  है
 आर  सभा  की  मेज़  पर  रख  दी  जाएगी  v

 Integrated  Centrai  Excise  Offices
 2655.  Shri  UWmbichibava:  Wjll  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 proposal  to  set  up  Integrated  Central

 §33(Ai)  LSD—3.

 Excise  Offices  in  States  has  not  been
 implemented  in  Kerala;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  vf  Finance  (Shri
 Morarji  Desai):  (a)  Yes,  Sir.

 (b)  The  integrated  pattern  has  been
 introduced  in  certain  Central  Excise
 Collectorales  as  an  experimental  mea-
 sure.  In  the  light  of  the  experience
 gained,  it  is  being  extended  to  other
 Central  Excise  Col’ertorates.  A  pro-
 posal  to  introduce  the  integrated  pat-
 tern  in  Kerala  is  already  receiving
 attention  and  it  is  being  examined,
 with  particuiar  reference  to  the  con-
 ditions  of  Central  Excise  work  in  that
 State,  in  what  manner  the  pattern
 should  be  introduced  there  so  as  to
 yield  the  maximum  results  from  the
 stand-point  of  adminjstrative  effi-
 ciency  and  economy  in  the  cost  of
 administration.

 पालना

 २६५६-  श्री  दे०  शि०  पाटिल  :  क्‍या
 स्वास्थ्य  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  पालने  में

 झूलने  का  बच्चे  के  शारीरिक  और  मानसिक
 स्वास्थ्य  पर  बुरा  प्रभाव  पड़ता  है  ;

 (ख)  क्या  सरकार  ने  विशेषज्ञों  द्वारा
 इन  तथ्यों  की  जांच  कराई  है;  और

 (ग)  सरकार  ने  जनता  को  उत्तरी
 जानकारी  कराने  के  लिये  क्या  प्रयत्न  किये
 37 हैं?

 स्वास्थ्य  मंत्री  (डा०  सुशीला  नायर)  :

 (क)  सरकार  को  ऐसी  कोई  जानकारी  नहीं
 है  जिनसे  यह  पता  चले  कि  पालने  में  झूलने
 का  बच्चे  के  शारी  टिक  और  मानसिक  स्वास्थ्य
 पर  बुरा  अगर  पड़ना  है  1

 (ख)  सरकार  ने  ऐसी  कोई  जांच  नहीं
 कराई  है  ।

 (ग)  यह  प्रश्न  नहीं  उठता  |
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 ग्वालियर  सें  सोना  पकड़ा  जाना  ‘

 २६५७.  थमी  झ्लोंकारलाल  बेरवा  :  क्‍या
 वित्त  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  ग्वालियर  में
 १६  अप्रैल,  १६६३  को  एक  बिजली  के  पंखे

 में  छिपाया  हुआ  १५  तोले  सोना  बरामद
 किया  गया  था;

 (ख)  यदि  हां,  तो  क्‍या  यह  सोना
 बाहर  ले  जाया  जा  रहा  था;  और

 (ग)  संबंधित  व्यक्तियों  के  विरुद्ध
 क्या  कार्यवाही  की  गई  ?

 वित्त  मंत्री  (श्री  मोरारजी  देसाई)  :

 (क)  जी  नही

 (ख)  और  (ग).  यह  सवाल  पैदा  ही
 नहीं  होता  ।

 Judicial  Powers  for  Estates  Officer
 2658.  Shri  Kashi  Ram  Gupta:

 Will  the  Minister  of  Works,  Housing
 and  Ktehaylitation  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  in
 accordance  with  the  provisions  of
 Public  Premises  Eviction  Act,  an
 Estates  Officer  hag  been  given  scme
 judicia)  powers  to  decide  the  eviction
 cases  between  the  Land  and  Deve-
 lopment  Officer,  Delhi  and  his  lessees;

 (b)  if  50,  whether  it  is  a  fact  that
 this  Officer  is  paid  by  the  Land  and
 Development  Officer,  Delhi  and  is
 directly  under  his  control;  and

 (c)  if  so,  how  the  interests  of  the
 individual  lessees  are  safeguarded?

 The  Minister  of  Works,  Housing  and
 Rehabilitation  (Shri  Mehr  Chand
 Khanna):  (a)  The  Public  Premises
 (Eviction  of  Unauthorised  Occupants)
 Act  provides  for  the  appointment  of
 an  Estate  Officer  with  powers  to
 decide  eviction  cases.  This  Estate
 Officer  deals  with  cases  between  the
 Land  ang  Development  Officer,  Delhi
 @nd  his  lessees  in  a  judicial  manner
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 and  appeals  against  his  orders  lie  to
 the  District  Judge.

 (b)  and  (c).  The  Estate  Officer  is
 paid  from  the  budget  of  the  Land  and
 Development  Office.  The  fact  that  he
 is  attached  to  the  Office  of  the  Land
 and  Development  Officer,  Delni  does
 not  prejudice  the  interests  of  these
 unauthorised  persons  whose  cases  are
 dealt  with  by  him  because  of  the  judi-
 cial  nature  of  the  proceedings  and
 because  they  can  always  appeal  to
 the  District  Judge.

 Senior  Engineering  Officers  of
 C.BLP.

 2659.  Shri  D.  D.  Maniri:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  85  on  10th
 April,  963  and  state:

 (a)  the  number  of  senior  Engiaeer-
 ing  Officers  of  Central  Board  of  Iri-
 gation  an?  Power  who  have  joined
 commercial  firms  after  getting  per-
 mission  from  the  Ministry  during  the
 last  five  years  and  on  what  terms  and
 conditions;

 (b)  whether  an  upto  date  Nst  will
 be  laid  on  the  Table:  and

 (c)  how  many  among”  these  are
 stationed  at  Deli?

 The  Minister  of  State  in  the  Min-
 istry  of  Irvigacion  and  Power  (Shri
 Alagesan):  (a)  None  so  far.  The
 engineering  officers  serving  in  the
 Central  Boarg  of  Irrigation  &  Power
 are  either  direct  employees  of  the
 Board  or  are  on  deputation  to  the
 Board  from  the  State|/Central  Govern-
 ment.  While  officers  on  deputation
 have  to  revert  back  to  the  parent
 department  on  obtaining  permission
 of  the  Government  concerned  before
 joining  commercial]  firms,  the  Board  is
 competent  to  accorg  such  permission
 in  the  case  of  officerg  directly  re-
 cruited  by  the  Board.

 (b)  Does  not  arise
 ’  (ce)  Does  not  arise.
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 Senior  Officers  Joining  Commercial
 Concerns

 2660,  Shri  D.  D.  Mantri:  Will  the
 Minister  of  Fimance  be  pleased  to
 mefer  to  the  reply  given  to  Starred
 Question  No.  8l5  on  0th  April,  963
 and  state:

 (a)  the  number  of  Senior  Officers
 of  Central  Board  of  Revenue,  Income
 Tax  and  Indian  Revenue  Service  who
 have  joined  commercial  concerns  after
 getting  permission  from  Government
 during  the  last  five  years  and  op
 what  terms  and  conditions;

 (b)  whether  an  upto  date  list  will
 be  laid  on  the  Table;  and

 (c)  who  among  these  are  stationed
 in  Delhi?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  Presumably  by
 senior  officers,  the  Hon’ble  Member
 is  referring  to  retired  Class  I  Officers.
 If  this  be  so,  during  the  years  958
 to  962  twenty-nine  officers  were
 given  permis-ion  to  join  commercial
 eoncemns.  Tt  may,  however,  be  added
 that  permission  of  Government  is  not
 necessary,  after  two  years  of  retire-
 ment  of  an  officer,  for  taking  up  com-
 mercial  employment.

 (b)  and  (ec).  A  statement  is  Jaid
 on  the  Table  of  the  House.  [Placed  in
 the  Library.  See  No.  LT-280/63].

 Kolar  Gold  Mining  Undertakings

 266l,  Shri  A,  K.  Gopalan:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  there  is  any  managing
 board  at  present  to  run  the  Kolar
 Gold  Mining  Undertakings;  and

 (b)  if  so,  the
 board?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  Yes;  Sir.

 personnel  of  the

 (b)  The  Board  of  Management,
 Kolar  Gold  Mining  Undertakings  con-
 sists  of:

 x.  Shri  Morarji  R.  Desai,  Chairman
 Finance  Minister.

 2.  Shri  Bali  Ram  Bhagat,  De-
 puty  Minister  of  Finance  Vice-

 Chairman
 3.  Shri  M.R.  Yardi,  Joint  Sec-

 retary,  Ministry  of  linance
 (Department  of  Economic
 Affairs)

 4.  Shri  S.  5.  Shiralkar,  Joint
 Secretary,  Ministry  of  Fi-
 nance  (Department  of  LEx-
 penditurc)
 Shri  N.  N.  Kashyap,  Joint
 Secretary,  Ministry  of  Mi-
 nes  and  Fue
 Shri  N.N.  Chatterjee,  Joint

 Secretary,  Ministry  of  La-
 bour&  Employment
 Shri  K.  Narayanaswamy,

 Chief  Secretary  to  the  Go-
 vernment  of  Mysore
 Shei  Ss  Nanjundigh.  Depaty

 Commissioner,  Kolar  Dis-
 trict,  Mysore

 9.  Shri  Fh.  N.  Choimeky,  Rep-
 tative  ob  the  Coitsuli-

 neers,  Mos.  John

 Member

 Member
 wa

 Member
 n

 Mentbcr
 ह

 Member
 oc

 Me.  ver

 Member
 to.  Shri  M.  H+  Parchasarsthy,

 Maassing  Dicetor,  Nolur
 Gold  Mining  Underiviangs  Member

 Kolar  Gold  Field

 2662.  Shri  A.  K.  Gopalan:  Will  the
 Minister  of  Finance  be  picased_  to
 state:

 (a)  the  number  of  consultant  engi-
 neers  in  Kolar  Gold  Field  at  present;

 (b)  how  many  of  them  are  forcign-
 ers;  and

 (c)  the  salary  ang  other  emolu-
 ments  given  to  them  at  present?

 The  Minister  of  Finance  (Shri  Mor-
 arji  Desai):  (a)  No  individuals  are
 engaged  as  Consulting  Engineers,
 Mis.  John  Taylor  &  Sons,  London
 are  the  Consulting  Engineers  of  the
 Kolar  Gold  Mining  Undertakings  and
 they  have  two  Resident  Representa-
 tives  in  Kolar  Gold  Field.

 (b)  Does  not  arise,
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 (c)  Mls.  John  Taylor  &  Sons  are
 paid  a  fee  of  Rs.  4  lakhs  per  annum.
 In  addition,  a  cash  allowance  of  Rs.
 325  per  month  is  paid  to  each  of  their
 two  Resident  Representatives  in  the
 Fielq  in  respect  of  living  quarters,
 for  the  maintenance  of  servants  and
 towards  cost  of  petrol  and  oil  for  the
 motor  cars.

 Kolar  Gold  Fielq  Hospital
 2663.  Shri  A.  K.  Gopalan:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  progress  so  far  made  in  the
 construction  of  an  out  patient  ward
 in  the  Kolar  Gold  Field  Hospital;

 (b)  the  estimated  cost  of  construc-
 tion;  and

 (c)  the  amount  so  far  spent?
 The  Minister  of  Finance  (Shri  Mor-

 arji  Desai):  (a)  The  construction  of
 the  out  patient  ward  has  yet  to  be
 taken  up.

 (b)  Rs.  5  lakhs.

 (०)  Nil

 Kolar  Gold  Mines

 2664,  Shri  A,  K.  Gopalan;  Will  the
 Minister  of  Finance  be  pleased  to
 State:

 (a)  the  present  per  capita  produc--
 tion  of  a  worker  in  the  Kolar  Gold
 Mines.

 (b)  the  per  capita  cost  of  produc-
 tion;  and

 (c)  the  average  monthly  income  of
 a  worker,  a  supervisor  and  an  officer
 in  the  Kolar  Gold  Mines  at  present?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  3:!  Metric  Tonnes
 of  ore  per  employce  per  month.

 (b)  Per  capita  cost  of  production
 per  month  is  Rs.  262,

 (c)  Worker  Rs.  324  p.m,
 Supervisor  Rs.  269  p.m.

 Officer  Rs.  W170  p.m.
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 Anti-Sea  Erosion  Projects  in
 Kerala

 2665.  J  Shri  Vasudevan  Nair:
 ‘  Shri  Warior:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  the  State  Government
 of  Kerala  have  requested  for  addi-
 tiona]  help  from  the  Centre  in  1962-63
 for  anti-sea  erosion  projects;

 (b)  if  so,  the  details  thereof;  and

 (c)  the  decision  of  the  Central  Gov-
 ernment  in  this  matter?

 The  Minister  of  State  in  the  Min-
 istry  of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  to  (c).  Against  an
 allocation  for  financial  assistance  of
 Rs.  80  lakhs  for  flood  control  and
 anti-sea  erosion  schemes  of  Kerala
 State  for  1962-63,  a  request  for  e@
 loan  of  Rs.  +112:55  lakhs  was  received
 in  January,  1963.  The  loans  actually
 sanctioned  for  1962-63,  however,  had
 to  be  limited  to  the  budgeted  provi-
 sion  of  Rs.  80  lakhs.

 कोटा  में  फोम  फो  खेती

 २६६६.  श्री  श्लोंकारलाल  बैरवा:  क्‍या
 वित्त  मन्त्री  यह  बताने  की  बरपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  कोटा  (राज-
 स्थान)  के  कुछ  भागों  में  अफीम  की  बड़े  पैमाने
 पर  खेती  होती  है  ;

 (ख)  यदि  हां,  तो  उसकी  उपज  बढ़ाने
 के  लिये  क्या  कदम  उठाए  गए  हैं;  श्र

 (ग)  उपज  बढ़ाने  के  लिये  तीसरी
 योजना  में  कितनी  राशि  मंजूर  की  गई  है  ?

 वित्त  मंत्री  (श्री  मोरारजी  देसाई)  :

 (क)  जी  हां  ।

 (ख)  अफीम  की  खेती,  दवाओं  कौर
 वैज्ञानिक  कामों  के  लिए,  इसकी  प्रभारी-

 प्रिय  मांग  के  प्राकार  पर  की  जाती  है  I
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 (7)  यह  मद  आयोजना  में  शामिल

 नहीं  है  ।

 रूसी  डाक्टर  द्वारा  हृदय  का  प्रा परेशन

 २६६७.  श्री  औंकार  लाल  बैरवा  :  क्‍या
 स्वास्थ्य  मन्त्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  रूस  के  एक
 डाक्टर  श्री  वी०  वी०  पैट्रोवस्की  ने  हाल  में
 दिल्ली  में  भारतीय  डाक्टरों  के  समक्ष  हृदय
 के  एक  जटिल  आपरेशन  का  प्रदर्शन  किया  था;
 झोर

 (ख)  यदि  हां,  तो  उन्होंने  अरन्य  कौन
 से  रोगों  के  बारे  में  मारे  डाक्टरों  को  विस्तृत
 जानकारी  दी  ?

 स्वास्थ्य  मंत्री  (डा०  सुशीला  नायर):
 (क)  ्य  (ख).  जी  हां  ।  प्रोफेसर  पैट्रोवस्की

 ने  ७  ग्रप्रैल,  १६६३  को  सफदरजंग  अस्पताल
 में  एक  रोगी  का  माइकल  स्टेनोसिस  विथ

 झारी क्यू लर  फाइब्रिलेशन  का  आपरेशन  किया  |

 यह  आपरेशन  जटिल  नहीं  है  ।  उन्होंने  सफ-
 दर जंग  अस्पताल  में  डाक्टरों  को  कोड  भाषण

 नहीं  दिया  ।

 Diversion  of  Funds  for  Housing

 JS  Shri  Hari  Vishnu  Kamath.
 7  Shri  Yashpal  Singh:

 Will  the  Minister  of  Works,  Hous-
 ing  and  Rehabilitation  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  922  on  the  8th  April,
 963  and  state:

 2669.

 (a)  whether  allocations  for  hous-
 img  schemes  have  been  diverted  by
 any  State  or  States  to  other  projects;

 (b)  if  so,  by  which  State  or  States;
 and

 (c)  to  what  projects  or  purposes?

 The  Minister  of  Works,  Housing
 and  Rehabilitation  (Shri  Mehr  Chand
 Khanna):  (a)  to  (c).  Enquiries  are

 being  made  from  the  State  Govern-
 ments  and  the  information  when  re-
 ceived  will  be  placed  on  the  table  of
 the  House.

 Delhi  Kennel  Club

 2670.  Shrj  P.  0.  BorOoah:  Will  the
 Minister  of  Health  be  pleased  to
 state:

 (a)  whether  the  Delhi  Kennel  Club
 has  appealed  to  Government  to
 help  the  club  in  setting  up  a  trainin:
 centre  for  “Seeing  eye  dogs”  for  th:
 blind;

 (b)  if  90,  whether  the  club  has  sent
 in  any  detailed  scheme  for  the  pur-
 pose;  and

 (c)  Government’s  reaction  to  this
 appeal?

 The  Minister  of  Health  (Dr.  Sus-
 hila  Nayar):  (a)  No  such  request  has
 been  received  by  the  Ministry  of
 Health.

 (b)  and  (०).  Question  does  not
 arise.

 Central  Excise  Inspectors

 267l.  Shri  Ram  Sewak  Yadav:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  the  total  number  of  vacancies
 which  occurred  under  Allahabad
 Collectorate  during  962  for  the  posts
 of  Central  Excise  Inspectors;

 (b)  the  total  number  of  vacancies
 filled  up  during  ‘1962;

 (c)  the  number  of  priority  category
 candidates  out  of  the  panel  of  962
 offered  appointments  as  Inspectors
 during  1962;

 (d)  the  number  of  retrenched  em-
 ployees  of  Rehabilitation  Department
 absorbed  in  these  posts;  and
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 (e)  if  not,  the  reasons  therefor?

 ‘The  Minister  of  Finance  (Shri  Mer-
 arji  Desai):  (a)  2I.

 (b)  8.

 (९)  Nil.

 (d)  Nil.

 (e)  The  priority  category  candi-
 dates,  including  the  retrencheq  em-
 ployees  of  the  Rehabilitation  Depart-
 ment,  are  eligible  to  be  considered
 for  appointment  only  against  the
 direct  recruitment  quota.  3  vacancies
 were  available  for  direct  recruits  and
 the  same  were  filled  by  appointment
 of  Scheduled  Caste  candidates  ag  the
 posts  were  reserved  for  them.

 भारत  में  नेत्र  दान

 २६७२.  श्री  झ्लोंका  लाल  बेरी/  :

 स्वास्थ्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत  में
 अनेक  व्यक्तियों  ने अपने  नेत्र  दान  किये  हैं;
 शोर

 (ख)  यदि  हीं,  तो  गत  तीन  वर्षों  में
 कितने  व्यक्तियों  ने  प्र पने  नेत्र  दान  किए  हैं  ?

 स्वास्थ्य  मंत्री  (डा०  सुशीला  नायर  )  :  ;
 (क)  दौर  (@).  सूचना  एकत्र  की  जा  रही
 है  और  यथा-साय  सभा-पटल  पर  रख  दी
 जायेगी  ।

 Income  of  Companies
 2673.  Shri  H.  N.  Mukerjee:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  total  assessed  income  of
 companies  in  India  from  1953-54,  to
 1961-62,  to  be  shown  year-wise;

 (b)  the  total  amount  of  tax  paid
 including  tax  on  dividends  to  share-
 holders  from  year  to  year;  and

 (c)  fhe  total  income  of  the  said
 companies  after  tax  payment  year-
 wise?  iz
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 The  Minister  of  Finance  (Shri  Mor-

 arji  Desai):  (a)  to  (c),  The  required information  is  given  in  the  statemens laid  on  the  Table  of  the  House
 [Placed  in  the  Library,  see  No.  LT-
 1281/63).

 2.07  brs.

 MESSAGE  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report the  following  message  received  from
 the  Secretary  of  Rajya  Sabha:—

 “I  am  directed  to  inform  the
 Lok  Sabha  that  the  Rajya  Sabha
 at  its  sitting  held  on  Wednesday,
 the  24th  April,  1963,  adopted  the
 following  motion  concurring  in
 the  recommendation  of  the  Lok
 Sabha  that  the  Rajya  Sabha  do
 agree  to  nominate  seven  members
 from  the  Rajya  Sabha  to  the  Pub-
 lic  Accounts  Committee  for  the
 period  commencing  on  the  Ist
 May,  963  and  ending  on  the  30th
 April,,  964:—

 “That  this  House  concurs  in
 the  recommendation  of  the  Lok
 Sabha  that  the  Rajya  Sabha  do
 agree  to  nominate  seven  mem-
 bers  from  the  Rajya  Sabha  te
 associate  with  the  Committee
 on  Public  Accounts  of  the  Lok
 Sabha  for  the  period  commen-
 cing  on  the  Ist  May,  963  and
 ending  on  the  30th  April,  964
 and  do  proceed  to  elect,  in  such
 manner  as  the  Chairman  may
 direct,  seven  members  from
 among  the  members  of  the
 House  to  serve  on  the  said
 Committee.”

 2.  I  am  further  to  inform  the  Lok
 Sabha  that  at  the  sitting  of  the  Rajya
 Sabha  held  on  Wednesday,  the  Ist
 May,  1963,  the  Chairman  declared
 the  following  members  of  the  Rajya
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 Sabha  to  be  duly  elected  to  the  said
 Committee:—

 qd)  Shrimati  K.  Bharathi;
 (2)  Shri  Nawab  Singh  Chauhan;
 (3)  Shrimati  Maya  Devi  Chet-

 try;
 (4)  Shri  B.  D  Khobaragade;
 (5)  Shri  Daayabhai  V.  Patel;
 (6)  Shri  B.  D.  Patil;  and
 (7)  Shri  Sadiq  Ali.

 COMMITTEE  ON  GOVERNMENT
 ASSURANCES

 Frmsr  Report
 Shri  Balakrishnan  (Koilpatti):  I

 beg  to  present  the  First  Report  of  the
 Committee  on  Governiuent  Aasuran-
 ees,

 32.08  hrs.

 TERMINATION  OF  SUSPENSION
 OF  MEMBER—Contd.

 Mr,  Speaker:  Further  consideration
 ef  the  following  motion  moved  by
 Shri  Ramchandra  Vithal  Bade  on  th2
 lst  May,  1963,  namely:—.

 “That  the  order  of  suspension
 made  against  Shri  Hukam  Chand
 Kachwai  by  resolution  of  this
 House  adopted  on  the  3th  April,
 1963,  be  terminated.”

 Shri  Kapur  Singh  (Ludhiana):  May
 I  rise  to  support  this  motion?

 I  support  this  motion  on_  three
 grounds.  The  first  ground  is  that  the
 Mover  of  the  Motion  has  formally
 expressed  the  regret  of  the  whole
 party,  the  group  to  which  the  =  sus-
 pended  Member  belongs,  over  what
 happened  that  day,

 The  second  ground  is  that  the
 Member  concerned  himself,  immedi-
 ately  after  the  unfortunate  incident,
 eame  to  you  in  the  Chamber  and  not
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 only  expressed  his  regret,  but  also
 admitted  that  he  felt  that  what  he
 had  done  was  wrong,  and  that  he  did
 it  under  excitement  of  the  moment
 and  not  in  any  premeditated  manner,

 The  third  ground  on  which  I  sup-
 port  this  motion  is  that  in  his  letter
 to  you,  which  he  has  written  after  a
 lapse  of  some  time  and  after  calm
 consideration  of  the  whole  affair,  he
 has  reiterated  his  previous  position
 that  he  acted  in  unpremeditated  ex-
 citement  and  that  on  a  reconsidera-
 tion  of  the  matter  he  is  genuinely
 sorry  about  it.

 Now,  the  question  wil]  arise  whe-
 ther  either  these  grounds  together  or
 the  letter  of  the  Member  which  is  now
 before  the  House,  constitute  suffi-
 cient  amends  for  revoking  the  dis-
 pleasure  which  the  House  hag  in-
 flicted  upon  him,

 In  the  letter  which  the  hon,  Mem-
 ber  has  written  to  you,  the  crucial
 phrase  is  mujhe  khed  hai.  We  have  to
 See  whether  this  phrase  makes  suffi-
 cient  amends  or  not  for  accepting  the
 motion  which  is  before  the  House.
 This  phrase  mujhe  khed  hai,  if  it  is
 properly  and  logically  analysed,
 means  three  things.  It  may  mean
 that  after  dispassionately  and  care-
 fully  examining  the  whole  ‘matter  I
 have  come  to  the  conclusion  that  I
 acted  wrongly,  and  further,  I  publicly
 admit  the  error  of  action,  It  is  a  form
 of  apology,  Another  interpretation  is:
 after  a  great  deal  of  dispassionate  re-
 consideration  of  my  conduct  I  have
 come  to  the  conclusion  that  I  acted
 wrongly  but  I  do  not  owe  any  apology
 to  anyone.  That  position  also  might
 be  taken.  There  is  a  third  inter-
 pretation:  I  have  now  gone  over  what
 I  did  that  day:  I  admit  that  what  I
 did  was  wrong  and  I  also  concede  that
 an  apology  is  due  but  I  am  reluctant
 to  make  an  apology  not  because  an
 apology  is  not  due  but  because  the
 demand  for  apology  seems  to  stem  out
 of  extraneous  considerations  to  which
 I  am  not  prepared  to  submit,  As  far
 @gs  I  can  see  these  are  the  three  inter-
 pretations  of  this  phrase.
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 Mr.  Speaker:  It  is  very  uncertain
 whether  he  had  all  these  things  in  his
 mind,

 Shri  Kapur  Singh:  We  have  no
 other  alternative  but  to  examine  and
 to  scrutinise  as  to  what  it  logically
 means.  If  it  is  the  third  position  it
 means  that  he  admits  what  he  has
 done  is  wrong  and  he  also  ddmits
 that  an  apology  is  due  but  that  he
 is  not  prepared  to  offer  this  apology.
 Then,  it  may  implicate  two  further
 Propositions:  one  is:  I  am  too  proud
 to  offer  an  apology:  there  are  psycho-
 logical  and  personal  reasons  for  it.

 Shri  Bade:  Sir,  my  submission  is
 that  if  the  House  is  to  divide  on  this
 issue,  I  am  even  prepared  to  with-
 draw  my  motion:  I  want  a  unanimous
 resolution.

 Shri  Kapur  Singh:  Let  me  finish.

 Mr.  Speaker:  No  long  speeches  are
 needed  now.

 Shri  Kapur  Singh:  Without  this
 analysis  the  House  will  not  be  able
 to  arrive  at  a  proper  decision.

 Mr,  Speaker:  But  the  analysis
 should  not  take  such  a  long  time.

 Shri  Kapur  Singh:  Or,  he’  might
 mean  I  will  not  offer  an  apology  not
 on  account  of  any  psychological  rea-
 sons  but  because  I  believe  that  this
 demand  springs  out  of  some  extrane-
 ous  considerations  which  have  impli-
 cations  that  have  nothing  to  do  direc-
 tly  with  this  occurrence.  This  is  a
 complete  and  logical  analysis  of  the
 position.

 Now  the  question  is  whether  in  this
 ease  an  expressed  apology  apart  from
 what  he  has  already  said  is  needed
 and  required,  whether  the  demand
 for  expressed  apology  amounts  to  an
 extension  and  refinement  of  the
 statement  which  he  has  already  made,
 namely,  mujhe  khed  hai,  or  does  it
 amount  to  a  material  difference?  My
 submission  before  the  House  is  that
 what  he  has  already  stated,  namely,
 mujhe  khed  hai,  expresses  implicitly
 an  apology  an  explicit  expression  of
 which  would  merely  constitute  an
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 extension  of  it  and  not  a_  different
 addition  to  it  and  therefore  I  say  that
 the  insistence  on  expression  of  apology
 neither  adds  to  the  grace  nor  to  the
 dignity  of  the  House,  for,  it  would
 detract  from  the  spontaneity  of  the
 offending  Member’s  regrets  and  would
 assume  the  form  of  a  tribute  levied
 under  coercion.  I  recommend  that
 the  motion  be  adopted.

 Shri  Khadilkar  (Khed):  Mr,  Spca-
 ker,  I  do  not  want  to  go  into  the
 analysis  based  on  psychology  or  patho-
 logy  of  the  man  concerned  because  on
 that  day  his  behaviour,  as  this  House
 would  realise,  was  most  reprehensible.
 He  spoke  in  a  frantic  and  hysterical
 manner,  and  shouted  certain  things
 in  a  most  filthy  language.  (Interrup-
 tion).  I  have  heard  him.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  There  is  nothing  in  the
 record  to  that  effect.  We  were  all
 present  here.  (Interruption).

 Some  Hon,  Member  rose—

 Mr,  Speaker:  Order,  order.  Hon.
 Members  will  please  resume  their
 seats,  All  hon.  Members  were  here,
 What  they  themselves  heard,  observ-
 ed  or  concluded,  they  have  a  right  to
 say.

 Shri  Nath  Pai  (Rajapur):  But  how
 could  he  say  ‘things  which  were  never
 said?

 Shri  Surendranath  Dwivedy:  There
 was  nothing  in  the  record,

 Mr.  Speaker:  That  of  course  might
 be  his  conclusion  and  inference  from
 the  conduct  of  the  hon,  Member,  Let
 him  say  what  he  has  to  say.

 Shri  Surendranath  Dwivedy:  Has

 vA

 eard  the  words?

 Shri  Nath  Pai;  That  the  thon,  Mem-
 ber  was  gesticulating  in  a  manner
 which  was  not  conducive  to  raising
 the  standard  of  Parliamentary  dignity
 is  accepted  by  all,  and  it  has  been
 condemned,  I  think,  by  no  less  than
 the  highest  guardian  of  Parliamentary
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 decorum,  that  is,  the  Speaker  of  the
 House.  If  such  words  were  used  or
 not,  the  only  authority  to  which  we
 can  refer  should  be  obviously  the  pro-
 ceedings  uf  the  House.  I  do  not  know
 how  the  hon.  Member  there  says  this.
 I  am  not  defending  the  action  of  the
 Member  the  other  day,  because  we
 take  the  strongest  objection  to  the
 way  he  gesticulated.  Those  of  us
 who  are  sitting  in  proximity  to  the
 Speaker  did  not  hear  those  words,
 and  so,  I  do  not  know  how’  Shri
 Khadilkar,  who  is  sitting  at  such  a
 distance  managed  to  hear  them,  I
 thought  he  had  only  glasses.  I  do  not
 know  if  he  has  a  special  hearing  aid
 also!

 Shri  Khadilkar:  Let  me  finish.

 Mr,  Speaker:  I  am  not  going  to  ex-
 press  any  opinion  one  way  or.  the
 other,  because  I  also  cannot  say  ex-
 actly  what  words  were  actually  utter-
 ed  by  him  or  what  the  actual  words
 were.  But  I  must  say,  at  the  same
 time,  that  the  way  that  he  behaved,
 the  gesticulations  that  he  made—(In-
 terruptions),—order,  order.  If  Iam
 not  allowed  to  proceed,—and  when
 he  uttered  words  in  that  tone,  when
 there  were  l5  or  20  voices  which  were
 being  uttered  simultaneously,  it  was
 not  possible  for  every  Member  or
 perhaps  any  Member  just  to  follow
 what  exactly  was  being  said.  But  Le
 was  saying  something.  Can  _  Shri
 Nath  Pai  tell  me  what  he  had  said?

 \

 Shri  Nath  Pai:  I  think  he  said  in
 his  very  raucous  voice.  सभापति  जी.  यह
 क्या  हो  रहा  है,  बाहर  चलिये।
 I  think  he  said  the  words:  प्रधान
 मंत्री  जी  यह  क्‍या  हो  रहा  है।
 He  said  it  with  such  a  passion  that
 it  could  hardly  amount  to  any  arti-
 culation.  I  heard  that  sentence.  But
 I  did  not:  hear,  (Interruption).  I
 do  not  want  to  be  treated  as  authority.

 Shri  Khadilkar:  I  would  put  it  as
 violent  gestures.  I  will  modify  it.

 Mr.  Speaker:  Shri  Bade  says  that  if
 the  opinion  is  divided,  then  he  would
 like  to  withdraw  his  motion,  Is  the
 opinion  divided?

 Shri  Nath  Pai:  No,  no,

 Some  Hon.  Members:  Yes.

 Shri  Bade:  I  may  be  allowed  to.
 withdraw  the  motion,

 Shri  Nath  Pai:  In  these  matters,
 there  is  this  accepted  convention;  as
 Shri  मर,  N.  Mukerjee  yesterday  point-
 ed  out;  this  is  one  of  the  occasions  on
 which  I  found  myself  in  complete
 agreement  with  him.  That  is,  the
 Leader  of  the  House  gives  a  lead  and
 if  the  Leader  of  the  House  also  is  of
 the  opinion  that  in  spite  of  the  apology
 tendered  by  the  Member  immediately
 after  the  incident  and  the  apology
 tendereq  on  behalf  of  the  party  to
 which  he  belongs—by  Shri  Bade—it
 is  not  sufficient  to  mitigate  the  offence
 committed,  then  only  we  shal]  think
 about  giving  permission.  We  would
 like  to  hear  the  Leader  of  the  House,
 There  is  a  convention,

 Shri  C.  K,  Bhattacharyya  (Raiganj):
 Has  any  apology  been  tendered?

 भ्रध्यक्ष  महोदय  :  उन्होंने  कहा  है
 जो  कुछ  मैंने  उत्तेजना  में  कहा  उसके  लिये
 मुझे  खेद  है

 Shri  Bhagwat  Jha  Azad:  The  apo-
 logy  is  not  there.  (Interruption).

 Mr,  Speaker:  It  is  an  apo-
 logy  according  to  the  interpretation
 put  by  some  hon.  Members  on  this
 side,  though  Shri  Kapur  Singh  has  only
 analysed  it  logically  and  in  some  other
 manner;  he  has  given  us  this  analysis
 of  the  whole  thing.  But  the  real
 question  before  us  is  that  after  rei-
 terating  what  he  had  said  ang  describ-
 ing  that  he  had  not  abused  anybody,
 behaving  in  that  manner  and  _  accus-
 ing  the  correspondents  of  the  news-
 Papers,  that  the  reports  are  false  and
 unjustified,  he  has  said  ..(Interrup-
 tions).
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 Shri  Surendranath  Dwivedy:  The
 words  in  his  letter  are:  “I  cannot
 Use  abusive  language  against  anybody.
 I  am  sorry  for  what  I  did  that  day  in
 excitement...  ra

 भ्रध्यक्ष  महोदय  :  मैंने  भी  तो  यही  कहा
 जो  मान तोय  सदस्य  कह  रहे  हैं  वही  मैंने  हिन्दी
 में  कहा  है,  हो  सकता  है  कि  तरजुमा  ठीक  न
 हो  ।  जो  लफ्ज  उन्होंने  लिखे  वह  यही  हैं  कि-
 उत्तेजना  में  मैंने  जो  कुछ  कहा  उसके  लिये

 मुझे  खेद  है  7  ये  लफ्ज  हाउस  के  सामने  हैं,
 हाउस  यह  देखे  कि  यह  सीमेंट  एपालाजी  है
 या  नहीं  |

 मैंने  कल  भी  कहा  था  a  मैं  सरदार  कपूर
 सिंह  की  इनफारमेशन  के  लिये  फिर  बतला
 देना  चाहता  हूं  कि  जब  उन  के  लीडर  साहब
 यानी  मि०  त्रिवेदी  मेरे  पास  प्रिये  थे  उन  सर
 मैंने  साफ  तौर  पर  यह  कहा  था  :--

 The  House  would  require  that  there
 should  be  an  unconditional  apology,
 because  it  hag  occurred  once  before
 also.  But  in  spite  of  that  request  of
 mine,  probably  the  Leader  could  not
 secure  that  or  he  had  no  time  to  get
 #t;  I  do  not  know  what  happened
 afterwards,

 Some  Hon,  Members:  Shri  Bade
 hag  said  it.

 Mr.  Speaker:  Should  it  come  from
 Mr,  Bade  or  from  Mr,  Trivedi  or  from
 Mr,  Dwivedy,  it  is  for  the  hon.  Mem-
 bers  to  decide...

 Shri  Surendranath  Dwivedy:  The
 party  has  given  it.

 Mr.  Speaker:  It  is  not  a  question  of
 the  party.  The  behaviour  that  he  dis-
 played  was  such  that  probably  it
 would  be  impossible  for  any  party
 leader  or  anybody  else  to  contro]  him
 if  he  gets  into  that  temper  again.  If
 the  House  decides  that  it  is  enough,  I
 have  no  objection.  What  the  hon.
 Prime  Minister  like  to  say  anything?

 The  Prime  Minister  and  Leader  of
 the  House  (Shri  Jawaharlal  Nehru):
 ‘The  issue.  ,  ,
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 Shri  A,  P.  Jain  (Tumkur):  We  may
 be  allowed  to  express  ourselves  before
 the  Prime  Minister  is  called,

 Shri  Joachim  Alva  (Kanara):  The
 hon,  Leader  of  the  House  should  not
 be  embarrassed,

 S  Shri  Jawaharlal  Nehru:  The  issue,
 which  is  a  fairly  simple  one,  although
 a  very  regrettable  one,  has  been  put
 on  a  somewhat  metaphysical  basis  by
 one  of  the  hon.  Members  opposite  and
 he  has  tried  to  anlalyse  what  certain
 words  mean.  He  might  have  gone  on
 further  and  suggested  a  psycho-
 analytical  treatment  of  the  case;  that
 would  have  been  quite  suitable,  I
 think,  because  what  was  observed
 that  day  required  some  such  _  treat-
 ment.  But  the  issue  is  a  simple  one.
 The  behaviour  was,  83  admitted  by
 everybody  in  the  House,  most

 nee table  and  most  objectionable.  e
 normal  rule  of  the  House  is  that  if
 an  hon.  Member  against  whom  such
 action  is  taken  by  the  House  apolo-
 gises,  then  the  House  may  take  a
 lenient  view  of  it.  But  when  it  comes
 to  this  question  as  to  whether  the
 words  used  are  adequate  apology  or
 not,  I  do  not  think  this  is  a  matter
 to  be  considered  by  the  full  House
 analysing  each  word,  You  are  the
 guardian  of  the  House,  Sir,  and  I
 am  quite  content  to  abide  by  your
 decision,  adding  this  that  I  feel  very
 strongly  about  the  hon.  Member's
 behaviour  that  day,  but  I  00  not
 think  that  it  would  be  right  for  us
 to  appear  to  be  vindictive.  It  is  for
 you,  therefore,  to  decide.  I  would
 suggest  that  the  House  may  leave  the
 ‘matter  in  your  hands;  you  can  speak
 to  the  hon.  Member  and  decide  ac-
 cordingly.

 Some  Hon,  Members:  Yes.

 Shri  Tyagi  (Dehra  Dun):  |  would
 submit.....

 Mr.  Speaker:  Instead  of  further  pro-
 ceeding  with  this,  it  might  be  left  to
 me  and  the  hon,  Member.
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 Some  Hon,  Members:  Yes.

 Shri  Tyagi:  I  only  wanted  to  say
 that  the  words—whatever  is  said  in
 excitement.

 “बेद”  के  माने  हाउस  में  साफ  रोके

 थे नहीं  यहां।  खेद  के  माने  अफसोस के  हैं,
 रिग्रेट  के  हैं  और  पश्चाताप  के  मिले  हुये  हैं  t
 खेद  के  माने  एक  तरीके  से  एपौलोजी के  भी

 होते  हैं  ।

 Shri  A.  K.  Gopalan  (Kasergod):
 When  the  matter  has  been  decided,
 what  is  the  use  of  his  speaking  now?

 भ्रध्यक्ष  महोदय  :  हाउस  की  मंशा  यही
 है  कि  मैं  उन  से  मिल  कर  अपने  श्राप  फैसला
 कर  लूं  1

 2.25  hrs,
 CONSTITUTION  (SIXTEENTH

 AMENDMENT)  BILL,  963
 Mr.  Speaker:  We  may  now  pro-

 ceed  with  the  next  item  on  the  Order
 Paper—Bills  for  consideration  and
 passing.  The  hon.  Law  Minister  may
 move  his  motion  for  consideration  of
 the  Constitution  (Sixteenth  Amend-
 ment)  Bill,  1963.  This  has  been
 allotted  3  hours.  89  far  as  general
 discussion  is  concerned,  we  will
 have  a  division  on  the  motion  for
 consideration  at  3:00  P.m.

 The  Minister  of  Law  (Shri  A  K..
 Sen):  Mr.  Speaker,  Sir,  I  beg  to
 move:

 “That  the  Bill  further  to  amend
 the  Constitution  of  India,  as
 reported  by  the  Joint  Committee,
 be  taken  into  consideration.”

 Sir,  this  Bil]  was  introduced  on  the
 recommendation  of  the  National
 Integration  Committee  which  was  set
 up  with  Shri  C.  P.  Ramaswami  Aiyar
 as  the  Chairman  who  in  the  report
 recommended  that  article  9  of  the
 Constitution  should  be  amended  so  as
 to  make  it  possible  for  the  State  to
 impose  restrictions  for  the  purpose  of
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 preventing  all  activities  designed  to
 have  further  disintegration  of  the
 country  and  to  make  it  impossible
 for  parties  to  make  secession  from
 India  or  disintegration  of  India  elec-
 tion  programmes  or  issues.  For  this
 purpose,  Sir,  the  Bill  seeks  to  give
 power  to  the  Government  to  impose
 restrictions  by  amendinfi  suitably
 article  19.

 Article  19(2)  and  19(4)  do  not  give
 power  to  the  Parliament  to  impose
 resirictions  for  the  purpose  of
 securing  the  sovereignty  and  integrity
 of  India,  and  we  seek  to  add  these
 words  in  article  9  clauses  (2),  (3)  and
 (4)  words  in  article  9  clauses  (2),  (3)

 and  (4)  of  the  Constitution.  This  is
 absolutely  necessary  because  the
 existing  words  do  not  cover  a  power
 designed  to  curb  activities  which  seek
 to  challenge  the  sovereignty  and  integ-
 rity  of  India  as  some  parties  have
 recently  sought  to  do—not  only  they
 sought  to  do  but  to  make  them  election
 issues  on  which  elections  have  been
 fought  and  the  most  narrow  and
 parochial  sentiments  and  emotions
 have  been  roused  and  people  have
 been  called  upon  to  vote  on  these
 issues.

 Hereafter,  Sir,  it  is  designed  ७
 bring  into  operation  strict  laws  which
 will  penalise  all  such  activities.
 Further  than  that,  in  deference  to  the
 recommendations  of  the  same  com-
 mittee,  we  are  making  it  absolutely
 obligatory  for  all  candidates  who
 seck  election  either  to  the  local
 legislatures  or  to  Parliament  to
 subscribe  to  oaths  before  elections
 pledging  themselves  to  uphold  the
 sovereignty  and  integrity  of  India.
 The  form  of  the  oath  as  amended
 after  the  Bill  becomes  law  is  shown
 in  clause  5  of  the  Bill,  and  this  will
 also  have  a  salutary  effect  on  a  candi-
 date  who  has  pledged  himself  to  up-
 hold  the  sovereignty  and  integrity  of
 India  not  to  make  disintegration  and
 secession  an  election  issue.

 As  J]  said,  Sir,  when  it  was  referred
 to  the  Joint  Committee,  it  should  be
 passed  without  any  division  what-
 soever  because  I  cannot  conceive  of
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 any  reasonable  objection  to  a  candi-
 date  can  do,  the  least  that  a  member
 local  legislature  or  to  the  Parliament
 subscribing  to  an  oath  pledging
 himself  to  uphold  the  sovereignty  and
 integrity  of  India.  This  is  an  ele-
 mentary  duty,  the  least  that  a  candi-
 date  can  do,  the  least  that  a  member
 of  either  the  local  legislature  or
 Parliament  can  do,  and  this  is  the
 least  duty  that  he  owes  to  this
 country  to  which  he  belongs.

 It  is  unfortunate  that  ata  time
 when  we  are  facing  the  most  major
 threat  in  our  history  since  inde-
 pendence,  we  should  have  to  contend
 wih  such  activities  and  have  to  ask
 for  powers  to  deal  with  such  activities.
 Yet,  it  becomes  all  the  more  neces-
 sary  that  these  powers  should  be
 taken  to  see  that  the  integrity  and
 security  of  the  country  are  not
 capable  of  being  threatened  by
 anyone  who  chooses  to  make  these
 narrow  issues  either  election  issues  or
 issues  of  a  loca]  or  regional  character.
 I  should,  therefore,  humbly  appeal
 that,  at  least  for  the  purpose  of
 showing  the  united  will  of  the
 country  and  the  uniteq  will  of  this
 House  the  entire  country  must  stand
 pledged  permanently  to  the  sacred
 duty  of  upholding  the  integrity  and
 sovereignty  of  India  and  pledging
 itself  ruthlessly  to  deal  with  all
 activities  which  seek  to  threaten  the
 very  foundation  of  our  freedom,
 integrity  and  unity.  It  is  only  by
 such  united  voice  that  we  are
 capable  of  expressing  that  in  my  sub-
 mission  we  shall  be  able  to  carry
 the  entire  country  with  us.  There-
 fore,  I  humbly  submit  that  this
 motion  be  accepted  and  the  Bill  be
 passed  without  any  dissenting  vote.

 Mr,  Speaker:  Motion  moved:

 “That  the  Bil)  further  to  amend
 the  Constitution  of  India,  as
 reported  by  the  Joint  Committee,
 be  taken  into  consideration.”

 There  is  an  amendment  by  Shri
 Sezhiyan.  Is  he  moving  it?
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 Shri  Sezhiyan:  Yes.
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 Mr.  Speaker:  He  may  move  it.  If
 he  wants  to  speak  in  favour  of  it,
 that  also  he  may  do  now.

 Shri  A.  K.  Sen:  An  amendment  to
 the  Bill  is  not  admissible  now.

 Mr.  Speaker:  Under  rule  109,  at
 any  stage  of  a  Bill,  a  member  can
 move  that  the  further  discussion  on
 the  Bill  be  adjourned.  That  is  the
 motion  given  notice  of.

 Shri  A.  K.  Sen:  But  it  cannot  be
 an  amendment  to  the  Bill.

 Shri  Sezhiyan  (Perambalur):  f
 beg  to  move:

 “That  the  Debate  on  the  Consti-
 tution  (Sixteenth  Amendment)
 Bill,  1963,  be  adjourned.”

 The  object  of  this  amendment  is  to
 ask  for  adjournment  of  the  considera-
 tion  of  this  Bill.  In  view  of  the
 present  emergency,  we  suggest  that
 the  House  might  defer  consideration
 of  this  Bill.  There  is  no  urgency  or
 need  for  the  hasty  passing  of  such  a
 Bill  with  far-reaching  consequences,
 curtailing  the  fundamental  rights  of
 the  people.  If  there  is  any  danger
 now  to  the  integrity  and  sovercignty
 of  the  country,  if  at  all  it  is  there,  it
 is  only  external  and  not  _  internal.
 Therefore,  our  view  is  that  the  Bill
 need  not  have  been  taken  up,  it  need
 not  be  discussed  now  and  it  may  be
 postponed  for  a  future  date,  if  at  all  it
 is  required.  I  will  speak  on  the
 Bill  later.

 Mr.  Speaker:  I  will  straightway
 put  it  to  the  vote  of  the  House.

 The  question  is:

 “That  the  Debate  on  the  Consti-
 tution  (Sixteenth  Amendment)
 Bill,  1963,  be  adjourned.”

 The  motion  was  negatived.
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 Shri  H.  N.  Mukerjee  (Calcutta  Cen-
 tral):  Mr.  Speaker,  there  can  be  no
 question  that  the  sovereignty  and  the
 integrity  of  our  country  are  such
 things  that  it  is  the  bounden  obliga- tion  of  every  single  citizen  to  sustain
 and  uphold  them  and,  from  that  point
 of  view,  as  far  as  this  Bill  is  con-
 cerned,  we  have  accorded  at  an  earlier
 Stage,  and  also  in  the  Joint  Committee,
 our  genera]  support  to  the  measures
 adumbrated.  But  we  have  just  now
 heard  a  proposal  that  discussion  on
 this  matter  might  conceivably  have
 been  postponed  and  even  though  the
 House  has  rejected  that  proposition,  I
 would  like,  in  all  humility,  to  make
 certain  submissions  where  certain
 misgivings  in  my  mind  in  regard  to
 this  Bill  would  be  expressed.

 I  am  sure  that  everybody  will  agree
 that  there  were  other  methods,  me-_ thods  other  than  amending  the  Consti-
 tution,  which  perhaps  we  could  have
 adopted  in  order  successfully  to  fight
 the  forces  of  disintegration  in  this
 country.  If  there  is  in  this  coun-
 try,  unfortunately,  a  sizable  sec-
 tion  of  public  opinion  which  even
 talks  openly  in  terms  of  the  desirabi-
 lity  of  the  secession  of  a  particular
 area  from  the  rest  of  India  then  that
 is  a  misfortun2  which  has  to  be  tackl-
 ed  in  ways  iifferent  from  mere  legis-
 lation.  I  wo  vot  say  that  legislation
 is  unnecessary  altogether,  but  apart
 from  legislation,  there  are  other  me-
 thods  or  other  ways  of  working  among
 our  people  so  that  this  apparent  threat
 to  the  integrity  of  our  country  can
 really  and  truly  be  met.

 Apart  from  that—I  will  come  back
 to  this  argument  a  little  later—I  find
 that  there  are  certain  legalistic  diffi-
 culties  which  would  be  the  result  of
 this  legislation.  I  would  like  to  draw
 the  attention  of  the  hon.  Law  Minister
 to  a  pamphlet  entitled  “A  critical  study
 of  the  Constitution  (Amendment)
 Bill”  by  a  senior  Research  Officer  of
 the  Indian  Law  Institute  where  from
 a  purely  technical  point  of  view  cer-
 tain  objections  have  been  raised  and
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 I  am  drawing  the  Government's  at-
 tention  to  some  of  these  aspects.

 In  this  pamphlet  it  is  pointed  out  by
 this  Research  Officer  of  the  Indian  Law
 Institute  that  already  in  this  country
 our  courts  have  found  it  difficult  to
 apply  concepts,  like  public  interest,
 public  order,  security  of  State  etc.  in
 the  context  of  reviewing  the  restric-
 tions  placed  on  fundamental  rights  and

 ‘even  though  in  regard  to  these  con-
 cepts  our  courts  can  find  assistance
 from  the  comparative  jurisprudence
 of  other  countries,  like  the  United
 States  or  the  United  Kingdom,  _  this
 Bill  is  now  bringing  into  the  picture
 expressions,  like  sovereignty  and  inte-
 grity,  which  have  not  yet  been  em-
 ployed  and  therefore—I  am  quoting
 the  words  of  Shri  Narayan  Rao,  who
 is  the  Research  Officer  concerned—

 «_...which  have  not  yet  been
 tested,  anywhere  in  the  context  of
 curtailing  the  liberties  of  the  peo-
 ple.”

 He  adds:—

 “It  is,  therefore,  for  considera-
 tion  whether  it  is  proper  to  sub-
 ject  the  liberties  of  the  people
 with  expressions  like  ‘sovereignty’
 and  ‘integrity’  which  are  at  once
 clusive  and  indefinite  and  carry-
 ing  with  them,  at  the  same  time,
 a  wide  and  varying  coverage.”
 This  is  a  legalistic  argument,  but

 since  the  law  is  of  a  particular  nature,
 I  proffer  this  advice  to  the  hon,  Minis-
 ter  that  he  might  have  this  aspect  of
 the  Bill  considered.

 This  Bill  also  has  certain  features
 which  can  be  called  somewhat  incle-
 gant.  Our  hon.  friend,  Shri  Kamath,
 has  drawn  attention  to  some  of  these
 inelegant  features.  For  instance  mem-
 bers  of  legislatures  are  being  asked  to
 take  an  oath  or  to  make  an  affirma-
 tion.  That  might  be  all  right;  I  am
 not  objecting  to  it.  But,  at  the  same
 time,  even  before  a  man  is  contesting
 the  elections  he  is  being  asked  to
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 take  an  oath  or  to  make  an  affirma-
 tion.  It  is  rather  unusual  to  prescribe
 oath-taking  or  the  making  of  an  affir-
 mation  as  a  pre-requisite  for  eligibi-
 lity  to  contest  the  elections.  As  Shri
 Kamath  has  suggested,  without  worry-
 ing  over  a  constitutional  amendment,
 a  very  minor  change  could  have  been
 made  in  the  Representation  of  the
 People  Act  so  that  the  candidates  for
 election  to  legislatures  and  that  sort
 of  thing  would  be  obligated  to  make
 a  statcment  on  the  lines  envisaged  in
 this  Bill.  Here  is  a  double  process  of
 oath  taking  or  affirmation  making.  I
 do  not  know  what  specia!  gains  are
 expected  from  this  kind  of  thing.  The
 same  results  could  be  achieved  by  an
 e@ath  being  taken  or  an_  affirmation
 being  made  when  one  enters  the  Iegis-
 lature  or  any  other  kind  of  office  and
 this  duplication  can  very  well  be
 saved  if  it  is  thought  necessary
 through  the  mechanism  of  the  Repre-
 sentation  of  the  People  Act,

 There  was  also  another  point  which
 was  brought  up  earlier  when  this  Bill
 was  undcr  discuss:‘ou.  Tnese  po  itical
 Gifiiculti.s  are  rallier  intriguing.  We
 are  having  certain  intcrnutiunal  trans-

 “atcions  at  the  present  moment  wih.ch
 relate  to  the  teritorial  itegrity  of
 India.  J]  do  not  know  what  our  friend
 the  M  nister  of  Kailways  has  been
 saying  and  doing  in  the  course  of  his
 conversations  with  the  Pakistan  Gov-
 ernmet.  I  do  not  know  what  he  said
 in  his  party  mecting.  But,  I  suppose
 the  Prime  Minister,  after  a  few  days,
 —I  do  not  know  when,—is  going  to
 make  a  statement  about  what  is  being
 done  on  behalf  of  our  country  in  re-
 gard  to  this  matter  of  Indo-Pakistan
 discussions.  Quite  apart  from  the
 merits  of  the  matter,  let  us  look  at  the
 legal  aspect  involved.  There  is  no
 question  that  certain  international
 transactions  are  going  on  which  would
 affect  the  territorial  position,  territo-
 rial  integrity  of  India:  no  doubt  about
 it.  The  papers  go  so  far  as  to  make
 certain  prognostications.  Yesterday,
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 in  the  Statesman,  there  was  a  report
 that—

 “The  Americans  would  be  happy
 to  see  the  idea  of  ‘a_  special
 status’  for  Kashmir—involving
 condominium  over  or,  interna-
 lisation  of  the  whole  or  a_  part
 ef  Jammu  and  Kashmir—fill  the
 vacuum  left  by  the  discussion  on
 a  political  solution.  But,  although
 the  British  team  would  also  be
 keen  on  it,  the  Indian  side  is  not.”

 Iam  not  saying  anything  about
 what  he  has  said,  because  I  do  not
 know.  But  I  take  it  that  the  Indian
 Government  is  not  going  to  give  away
 any  part  of  Indian  territory.  That  is
 another  matter.  There  is  no  doubt
 that  certain  discussions  are  going  on.
 What  is  going  to  happen?  This  Bill,
 for  ins‘ance,  is  amend  ng  the  Consti-
 tution  so  that  it  wou'd  be  impossible
 even  to  hav:  a  Constitutisn  Amend-
 ment  Bill  io  cede  any  Indian  teritory
 to  a  foreign  country  without  commit-
 ting  breach  of  the  oath  its  if.  This  s
 being  pointed  ot  in  this  pamphlet  to
 which  7  mals  a  little  while
 ago,  tne  par  t  by  Shri  Narayan
 Rao,  Sear  Research  OMeccr,  The  In-
 dian  Law  Tnstitute,  where  he  mokes
 the  point  very  specifi  He  says—
 Iam  quotins  h’'s  words:

 uly,

 “Once  a  Minister  takes  an  oath
 to  uphold  the  integrity  of  India,
 he  cannot  move  a_  constitution
 amendment  Bill  to  emde  any  part
 of  Indian  territory  to  a  foreign
 country,  nor  can  Members  legally
 support  it,  without  doing  violence
 to  their  oath  clause.  It  is  no
 argument  to  say  that  when  it  re-
 lates  to  a  constitution  amendment,
 the  oath  does  not  stand  in  the
 way.  If  such  an  argument  is  ac-
 ceptable,  then  the  agitation  to
 amend  the  constitution  to  release
 a  part  of  the  Indian  territory  from
 its  present  fold  is  also  defensible,
 for  suggestions  to  amend  the
 Constitution,  are  certainly  not  the
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 monopoly  of  he  Government;  hey
 can  ag  well  be  made  by  any  per-
 sons.”
 What  is  happening  about  the  Indo-

 Pakistan  negotiations,  we  do  not  know.
 But,  it  might  conceivably  involve
 some  diminution  or  some  alteration  in
 the  territorial  integrity  of  this  coun-
 try.  We  have  accepted,  our  Govern-
 ment  has  accepted  the  Colombo  pro-
 posals.  According  to  this  particular
 lawyer,  this  Bill,  if  it  is  passed  into
 law,  would  equally  stand  in  the  way
 of  implementing  the  Colombo  propo-
 sals.  In  the  case  of  the  Beru_  Bari
 matter,  we  discovered  that  the  Gove-
 rnment  had  thought  in  the  beginning
 that  sovcreignty  presupposes  the
 capacity  on  the  prt  of  the  sovercign
 state  like  ours  to  give  away  a  part  of
 our  own  territory.  As  a  layman  prac-
 tically,  T  suppose  most  of  us  wuld  be
 agreenble  to  that  pont  of  view.  But,
 then,  the  Supreme  Court  soemchow
 happened  to  intervene  and  there  had
 to  be  a  Constitutional  amendment,

 Here,  again,  some  Jegat  students
 are  pointing  0७  that  we  cannot  have

 amontment  in  the
 this  oath

 a  costitutiona!
 cone  vebls  fiiure  if  we  hove
 or  afiem  tisn  already  incorporated  in
 our  Consiitution  and  anything  in  the
 matter  of  giving  effect  to  anv  of  the
 international  transactions  which  re-
 latcs  to  territoria}  re-distribution
 would  not  be  passible.  It  is  not  my
 head-ache.  It  is  the  Government’s
 head-ache  It  is  for  the  Government
 to  decide  how  far’  this  king  of  a
 difficulty  can  be  circumvented.

 The  main  reason,  however,  why  we
 support  the  idea  of  this  Bill  is  this
 I  have  said  at  the  very  outset  that
 no  words  are  necessary  to  stress  the
 idea  that  ‘the  sovereignty  and
 integrity  of  our  country  have  to  be
 upheld.  We  support  this  Bill  because
 we  have  noticed  in  certain  parts  of
 our  country  a  tendency  on  the  part  of
 sizeable  sections  of  our  people  to
 veer  ‘over  to  the  idea  of  secession
 from  the  mother  country.  That  is  a
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 most  disastroils  thing  But,  how  are
 we  going  to  set  about  it?  Are  we
 gOing  to  use  the  baton  of  the  law  in
 order  to  keep  all  our  people  contented
 within  the  ambit  of  our  State
 system?  The  party  known  as  the
 D.M.K.  is  so  much  in  the  picture.
 How  are  we  going  to  tackle  this
 problem?  My  submission  is,  it  is  not
 by  legislation  though  it  may  be
 Necessary,  but  by  sympathy,  by
 understanding  and  by  action  com-
 mensurate  with  such  sympathy  and
 understanding.  We  have  to  make
 efforts  at  a  level  where  law  cannot
 reach.  Long  years  ago  we  read  the
 lines  of  Alexander  Pope:

 13418:

 “How  small  a  part  of  all  that
 human  hearts  endure

 The  part  that  laws  or  Kings  can
 cause  or  cure?”

 There  are  so  many  things  which
 could  be  done,  not  by  means  of  the
 law-—it  is  not  by  means  of  legisiation,
 exccutive  action,  coercive  force,
 epplication  of  sanctions  behind  the
 State  apparatus,  but  by  human
 ryinDethy,  by  understanding  and

 appreach  to  the  problems  which  are
 thrown  up  by  the  conditions  of  our
 couairy.

 Only  the  other  day  we  passed  a  Bill
 on  the  official  Janguages  of  our
 country,  We  have  seen  how  certain
 incendiary  procecdings  have  already
 been  ‘aunched  and  all  that.  How  are
 we  going  to  tackle  it?  Are  we  going
 just  to  say,  we  have  got  the  law  in
 regard  to  the  official  language,
 everybody  has  to  say  yes  to  it?  We
 cannot  proceed  in  that  fashion  jin  a
 community  where  people  have  their
 own  rights.

 The  south  of  our  country,  parti-
 cularly  Tamil  Nag  is  as  much  a  part
 of  the  north  as  the  north  is  of  the
 south.  Without  the  two  together,
 India  ceases  to  be.  I  do  not  know
 why  we  do  not  recall  to  ourselves  so
 many  things  which  should  be  told
 over  and  over  again  in  the  north  as
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 well  as  in  the  south  in  order  to  em-
 phasise  the  unity  of  our  country.  In
 the  Vishnu  Purana  which  was  record-
 ed  in  the  4th  century  A.D.,  we  have  a
 sloka:

 sat  यत  समुद्रीय
 हिमाद्रेश्चंव  दक्षिण

 बम  तक  भारत  नाम
 भारती  यत्र  सन्तति:

 North  of  the  sea  and  south  of  Hima-
 layas  is  the  country  called  Bharata
 Varsha  which  is  the  place  where  the
 children  of  Bharata  live.  That  was
 the  conception  of  Bharata  Varsha.
 From  time  to  time,  the  balance

 ‘between  the  north  and  the  south  has
 been  disturbed.  There  is  a_  lovely
 legend  in  the  south  about  the  sage
 Agastya.  It  is  saig  that  on  the
 occasion  of  the  marriage  of  Siva  with
 Parvati,  there  was  such  ay  immense
 e<oncourse  of  gods  and  sages  in  the
 -Himalayan  region  that  the  balance  of
 the  Universe  was  likely  to  be  upset  and
 in  order  to  redress  the  balance  the
 great  sage  Agastya  was  sent  to  the
 south.  That  was  how  the  balance  was
 actually  redressed.  From  time  to  time,
 the  political,  economic  and  _  cultural
 balance  of  our  country  is  perhaps  in
 danger  of  being  upset  and  something
 has  to  be  done  in  order  to  satisfy  the
 south  as  well  ag  the  north  so  that  the
 balance  of  our  country  is  not  upset.
 The  other  day,  I  was  very  happy  to
 hear  my  hon.  friend  Shri  Sham  Lal
 Saraf  say  that  when  he  offered  puja
 every  day,  he  invoked  the  rivers  which

 ‘belonged  not  only  to  the  north  but
 also  to  the  south:

 गंगे  च  यमुना  चाव  गोदावरी  सरस्वति
 नमूदे  सिद्धों  कावेरी,  जलेस्मिन्‌  सिल्ली

 कुरु  ।

 This  is  how  we  think  of  our  country,
 a  country  which  is  likned  together  by
 rivers,  mountains,  and  holy  places
 ‘which  are  distributed  al]  over  the
 Jand.  What  would  be  the  culture  of
 ‘india  if  the  great  southern  Acharyas

 .

 MAY  2,  963  (Sixteenth  Amendment)  43430
 है: 1 (1 ह

 had  not  made  their  contribution:
 Sankaracharya,  Madhavacharya,  Val-
 labhacharya,  Sayanacharya,  Ramanu-
 jacharya,  Without  them  where  would
 we  be?  I  read  somewhere  that  Siva  is
 a  gift  of  the  south  to  the  north.  There
 are  the  great  saivite  saints  of  the
 south,  known  as  Nayanars,  among
 them  Manikkavachakar,  some,of  whose
 writings  some  of  us  have  read  from
 time  to  time.  I  have  scen  a  reference
 in  the  Padma  Purana  which  says  that
 the  idea  of  Shuddha  Bhakti,  devotion
 to  a  personal  deity,  came  from  the
 south  and  then  it  travelled  via  Maha-
 rashtra  to  the  Gangetic  doab  near
 Mathura.  The  great  Bhakti  move-
 ment  of  this  country,  in  the  north  and
 in  the  south,  from  Nanak  to  the
 southern  saints,  from  Jnyaneswar  to
 Chaitanya,  the  tremendous  movement
 of  this  country  is  linked  together  one
 with  the  other.  Where  would  we  be
 if  we  keep  the  south  out  or  if  we
 keep  the  north  out?

 I  was  reading  the  other  day  the
 Kural  written  by  the  great  Tiruval-
 luvar,  one  of  the  gems  of  creation,
 something  which  was  written  for  the
 whole  of  India,  for  the  whole  of
 mankind.  I  read  the  translation  by
 Dr.  Pope,  and  in  the  introduction,  Dr.
 Pope  had  said  that  Tiruvalluyar  must
 have  been  subjected  to  some  Christian
 influence  or  perhaps  he  would  not
 have  made  this  universal  appeal.  I
 do  not  know  about  that,  but  the
 Kural  is  a  gem.  Here  was  something
 which  come  from  the  south,  but  it  is
 permeated  through  and  through  with
 what  can  be  called  the  Indian  spirit.
 There  is  no  getting  away  from  it.

 I  read  also  jn  the  Parliament  Library
 the  other  day  Shri  Rajagopalachari’s
 translation  into  English  of  the  Kamban
 Ramayana.  I  have  so  many  differences
 with  Rajaji  and  on  some  occasions,  I
 try  to  have  a  dig  at  my  hon.  friend
 Professor  Ranga  who  is  not  here,  be-
 cause  of  his  leader  Rajaji.  I  hope
 Rajaji  devotes  his  attention  more  to
 that  kind  of  cultural  work  that  he
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 has  done  so  wonderfully.  But,  in  any
 case,  4  read  the  Kamban  Ramayana,
 rather  portions  of  it,  and  I  could  find
 how  the  southern  sirit  finds  effulgent
 expression  through  that  kind  of  thing.

 Then,  of  course,  as  Indians,  surely
 our  philosophy  of  which  we  are  80
 proud,  has  been  so  laregly  contributed
 to  by  the  great  southern  acharyas.
 Then,  again,  in  regard  to  our  arts  and
 architecture,  if  we  go  to  Tanjore  and
 Ganga:konda  cholauram,  or  Kanchi
 or  Chidambaram  oor  Madurai  or
 Tiruchirapalli,  what  do  we  feel?  We
 feel  proud  of  our  Indianness,  an
 Indianness  which  transcends  mere
 Indianness  and  encompasses  the  world.

 That  is  why  I  nave  a  feeling  that  if
 only  the  southern  people  would  be
 content  with  the  idea  that  in  the
 north  there  is  not  a  sort  of  superi-
 ority  complex  about  them,  if  only
 the  southern  people  knew  that
 the  earier  neglect  of  the  south
 regions  by  the  British  imperialist
 Government  in  this  country  is
 going  to  be  rectified  and  proper
 amends  made  by  the  free  Govern-
 ment  of  new  India,  if  only  the  south-
 ern  people  realiseg  that  in  the  new
 India,  the  Tamils  as  well  as  the  Pun-
 jabis  would  have  the  same  kind  of
 rights  in  order  to  go  forward,  if  only
 today  in  the  south  and  the  north  and
 the  east  and  the  west,  there  is  a  feel-
 ing  that  we  are  joined  in  a  common
 endeavour  to  build  a  new  India  of  our
 dreams,  then  all  this  talk  of  secession
 and  that  sort  of  thing  would  melt  into
 nothingness.  When  the  sun  rises,  all
 the  mist  vanishes,  and  when  the  sun
 of  rea)  patriotism  rise  in  our  country,
 all  this  mist  and  miasma  would  be
 completely  a  thing  of  the  past.

 But,  how  are  we  going  to  fight  it?
 Are  we  going  to  fight  it  by  legislation?
 Are  we  going  to  fight  it  by  showing
 the  bludgeon?  Are  we  going  to  tell
 our  people  that  they  have  to  do  cer-
 tain  things,  take  certain  oaths  or  make
 some  affirmations,  or  be  punished?
 Are  we  going  to  kill  people?  If  we
 have  to  live  together,  we  are  mem-
 bers  of  one  another;  we  hang  toge-
 533  (ai)  LSD—A.  क्
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 This  country  is  ours,  this  country
 which  streiches  from  the  Himalayas
 to  the  sea  is  a  country  to  which  we
 have  promised  all  our  devotion,  That
 prom'se  cannot  be  made  stronger  by
 a  few  more  oaths  and  _  affirmations
 made  obligatory  by  the  Constitution.
 That  promise  is  something  which
 emanates  from  the  heart.  That  is  why
 I  tell  the  Government  of  the  day,—
 and  also  appeal  to  the  people  of  the
 south—to  touch  their  hearts  and  move
 them  in  such  a  way  that  the  south
 will  drop  the  idea  of  secession  altoge-
 ther,  and  I  am  sure  they  would  do  it,
 if  approached  properly.  There  is  no
 reason  on  earth,  no  reason  which  can
 possibly  appeal  to  the  human  mind
 which  can  justify  the  idea  of  the  se-
 cession  of  any  part  of  our  country.
 All  this  talk  about  the  possibility  of
 southern  secession  scems  to  me  like
 so  much  moonshine  and  nonsense,  but
 80  much  is  made  of  it  because  of  the
 political  ineptitude  of  Government,
 because  of  the  ‘failure  of  economie
 planning  to  do  away  with  regional
 disparities  altogether.  That  is  why
 Government  has  to  address  itself  to
 these  tasks.

 Perhaps,  I  may  have  digressed  2
 great  deal,  but  I  do  wish  to  make  an
 appeal  to  Government.  Even  though
 the  Law  Minister  may  not  be  interest-
 ed  in  these  aspects  of  the  administra-
 tion,  yet,  I  do  want  to  make  a_  very
 serious  appeal  to  Government  that  it
 is  necessary  to  have  first  things  first,
 to  do  first  things  first,  and  not  to  have
 legislation  in  this  manner,  legislation
 which  might  only  accentuate  a  pro-
 blem  which  can  be  solved  only  with
 the  touch  of  human  sympathy.  That
 touch  of  human  sympathy  alone  can
 give  the  right  to  statemanship,  and  I
 do  hope  the  Government  of  the  day
 justifies  itself  in  that  matter.

 Mr.  Speaker:  Though  he  has  not
 digressed,  he  has  transgressed  the
 time-limit  at  least.
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 Shri  Khadilkar  (Khed):  I  must
 confess  that  I  partially  agree  with  the
 approach  taken  towards  integration
 by  the  Marxist  mystic  Shri  H.  पर.
 Mukerjee.

 When  the  National  Integration  Con-
 ference  was  called,  after  certain
 events  in  this  country  had  taken  place,
 this  problem  was  looked  at  from  a
 807  of  panicky  or  alarmist  angle.
 There  were  some  Janguage  riots  in
 Assam.  There  were  communal  riots
 at  Bhopal  and  Jabalpur.  There  was
 agitation  for  a  separate  suba  of  Pun-
 jab,  And  because  of  a  lunatic  fringe,
 of  Tamil  people  if  I  may  use  that
 expression  without  any  discrespect,
 my  friends  from  Tamilnad  raised  the
 voice  of  secession.  The  Hi!l  Tribes
 also  thought  that  some  type  of  auto-
 nomy  should  be  granted  to  the  govern-
 ment  of  those  hill  areas.  In  the
 face  of  all  these  things  that  had  hap-
 pened,  perhaps,  Government  thought
 that  the  time  had  come  when  the
 forces  of  disrutpion  were  at  work,  and
 if  we  wanted  to  check  those  fissipar-
 ous  tendercies,  the  short-cut  was  some
 sort  of  legislation  to  amend  the  Con-
 stitution.

 .

 I  am  afraid  this  is  not  the  way  to
 look  at  Indian  unity,  a  unity,  in,  as  I
 said  on  another  occasion  in  a  compo-
 site  secular  State  of  ours,  which  is  a
 federation  no  doubt  on  the  political
 place,  but  on  the  plane  of  language,
 culture,  historical  background  etc.  if
 we  look  at  it,  it  is  a  sort  of  plural
 society.  The  founders  or  the  framers
 of  our  Constitution  when  they  laid
 down  the  present  law  by  which  we
 476  governed,  gave  some  thought  to
 it,  and  thought  it  wise  that  if  we  esta-
 blished  a  federal  structure  or  gave  a
 federal  structure  to  our  Constitution,
 or  envolved  a  composite  secular  struc-
 true,  perhaps  we  would  march  ahead.

 Now,  let  me  ask  some  questions.  Is
 this  a  peculiar  problem  of  India?  The
 problem  of  linguism,  the  problem  of
 regionalism,  and  the  problem  of  com-
 Muna!  tension  are  common  to  all  de-
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 mocracies  all  over  the  world.  To  some
 extent,  it  is  present  in  the  United
 States  and  also  the  Soviet  Union,  if  I
 were  to  mention  only  two  examples.
 Why  is  that  so?  Formerly,  when
 monarchy  prevailed  or  a  single  auto-
 cratic  rule  prevailed,  the  forces  of
 cochesion  were  in  the  ruling  party  or
 the  ruling  class.  But  once  we  have
 introduced  the  principle  of  demo~
 cracy,  naturally,  we  shall  have  to  evo-
 lve  a  new  approach  to  the  problem
 and  take  into  consideration  the  various
 aspects  of  the  nation,  and  particularly
 a  sort  of  multi-cthnical  nation  such  as
 ours.  Unless  we  make  that  approach
 to  the  problem,  I  am  afra‘d  these
 short-cuts  of  amending  the  Constitu-
 tion  on  any  pretext  or  on  any  excuse
 is  not  going  to  lead  us  much  farther.

 3  hrs.

 On  this  occasion,  I  would  like  to
 make  a_  suggestion  to  Government.
 Some  of  my  hon.  friends  here  in  this
 House  and  in  the  Rajya  Sabha  while
 talking  to  each  other  the  other  day,
 were  saying  that  the  time  had  come
 perhapg  after  fifteen  years  of  experi-
 ence  when  instead  of  making  piece-
 meal  amendments  to  the  Constitu-
 tion,  a  committee  should  be  constitut~
 ed  to  see  from  our  own  experience
 what  other  amendments  are  called  for,
 and  a  comprchensive  Bill  should  be
 brought  forward  instead  of  making
 amendments  of  this  nature  off  and  on.
 Looking  to  the  experience  of  the
 world,  when  we  are  trying  to  streng-
 then  our  democracy  and  move  faster,
 what  are  the  factors  really  endanger-
 ing  our  national  unity  or  integrat'on?
 These  must  be  analysed.  For  instance,
 there  is  regionalism.  In  the  process  of
 development,  if  some  regions,  like
 Assam,  felt  that  they  are  neglected—
 regions  where  the  total  per  capita
 investment  in  this  period  is  very  low—
 or  some  regions  in  the  South,  for  ins-
 tance,  Kerala,  where  there  is  a  popu-
 lation  problem,  demand  certain  pro
 jects  and  that  demand  assumes  the
 character  of  a  movement  or  agitation,
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 are  these  fissiparous  tendencies?  Are
 they  challenges  to  our  national  unity?
 I  ask  these  questions  because  when
 the  question  of  linguistic  reorganisa-
 tion  of  States  was  before  the  country
 and  we  in  Maharashtra  stood  fora
 State  of  our  own  and  against  the  pro-
 Posed  bilingual  State,  there  were
 many  people  charging  us  with  fissipa-
 rous  tendencies  endangering  national
 unity.  But  has  it  proved  a  danger  to
 national  unity?  Has  the  constitution
 of  Maharashtra  on  a  language  basis
 proved  a  danger  to  national  unity?
 Take  the  agitation  for  ६  Punjabi  Suba.
 I  do  not  want  to  go  into  the  quest’on
 of  whether  the  agitation  was  proper
 or  correct.  I  only  want  to  emphasise
 One  aspect.  If  there  is  a  legitimate
 desire  on  the  part  of  a  region  to  have
 its  language  well  established  in  that
 region,  within  the  framework  of  our
 federal]  Constitution,  is  it  a  danger  to
 our  national  integration?

 Shri  N.  Sreekantan  Nair  (Quilon):
 Is  it  federal  or  unitary?

 Shri  Khadilkar:  It  is  federal-cum-
 unitary.  It  is  not  completely  federal.
 As  I  said,  I  do  not  want  to  go  into  that
 question  now.

 I  would  like  to  ask  this  question.
 This  was  the  danger  that  was  seen  in
 that  particular  period  when  there
 were  communal  riots,  when  there
 were  language  riots,  when  there  ~vere
 agitations  for  different  purposes.  Sud-
 dently  we  awaken  and  summon  a  big
 conference  and  take  decisions,  It  was
 all  right  so  far  as  decisions  were  con-
 cerned.  But  what  is  the  method,  what
 must  be  the  approach  which  will  be
 more  effective?  I  sometimes  fee]  that
 after  freedom  there  ought  to  have
 been  some  intellectual  ferment  in  this
 country,  a  ferment  of  thought.  Unfor-
 tunately,  I  feel  disapointed  that  that
 is  lacking  all  round;  instead  there  is
 a  certain  deadening  weight  of  obses-
 sion  of  power  all  round.  This  is  not
 a  healthy  state  of  affairs.

 Therefore,  if  we  wat  to  tackle  these
 problems,  I  would  humbly  make  a
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 submission.  It  is  all  right  to  legislate,
 amend  the  Constitution,  prescribe
 some  oath  or  affirmation  for  every
 representative.  But  a  representative
 government  presupposes  a_  certain
 representative  character.  If  I  am  rep-
 resenting  a  certain  region,  I  am  sup-
 posed  to  represent  that  interest  and
 agitate  for  it.  Representative  govern-
 ment  always  presupposes  that.  So  |
 am  afraid  this  method  or  this  a.
 proach,  of  amending  the  Constitutio:.
 to  ensure  integration,  will  not  7५
 really  fruitful.

 There  is  another  aspect.  We  area
 ‘caste’  society.  After  the  inaugura-
 tion  of  our  democracy,  certain  d’sab:-
 lities  have  been  removed  from  the
 ‘untouchables’  and  they  are  coming
 up.  I  know  that  in  one  State  nearly
 40  per  cent  are  Scheduled  caste  or
 ‘Scheduled  tribe  people.  They  find
 that  they  have  practically  no  share  in
 the  power.  Someone  supposed  to  re-
 present  them  has  been  taken,  but
 when  I  approach  them,  they  feel  that
 they  have  been  isolated.  If  they  agi-
 tate  for  equitable  distribution  of
 power  caste-wise,  community-wise,
 region-wise,  would  it  be  an  offence,
 would  it  be  a  threat  to  national
 integration?

 We  are  trying  to  develop  our  society.
 In  the  very  nature  of  things,  develop-
 ment  means  a  certain  process  of  dis-
 integration  and  integration  at  a  higher
 Jevel.  This  presupposes  development.
 When  you  try  to  develop  and  intro-
 duce  new  techniques,  certain  aspira-
 tions  are  roused.  Naturally  people
 fee]  that  they  must  have  this  industry
 or  that  project  in  their  area  and  that
 their  employment  potential  must  go
 up.  When  people  become  articulate
 and  demand  these  things,  would  you
 call  them  unpatriotic  or  insufficiently
 patriotic?  I  do  not  think  that  would
 be  a  proper  assessment  of  the  situa-
 tion.  Therefore,  my  submission  is
 that  you  will  have  to  take  objective
 realities  into  account  before  applying
 the  remedy.
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 {Shri  Khadilkar]
 The  majer  problem  in  our  country

 is  not  how  to  counteract  the  forces  of
 disintegration  or  fissiparous  tendencies,
 For  instance,  there  are  the  DMK
 friends.  I  discussed  these  matters
 with  some  of  them  only  the  other  day.
 Do  they  really  mean  secession?  I
 asked:  ‘Do  you  mean  secession  or  the
 right  of  secession  in  the  Constitution?’
 They  are  not  clear  in  their  mind.  That
 is  another  approach  to  the  problem.
 On  a  former  occasion,  I  mentioned  it.
 Because  of  poverty,  many  of  these
 people  had  migrated  to  Malaya  and
 Ceylon.  Their  economy  was  to  some
 «xtent  sustained  by  receipt  of  money
 ‘rom  outside.  Naturally,  if  instead
 of  looking  to  the  north,  they
 gaze  at  Malaya  or  Ceylon  and  think
 in  some  different  way,  will  you  say
 that  they  are  unpatriotic  and  are  ch2l-
 lenging  the  unity  of  this  country?  If
 you  do,  I  am  afraid  that  it  would  not
 be  a  proper  diagnosis  of  the  situation.

 Therefore,  though  I  suport  the  mea-
 sure  as  it  has  come  forward,  in  my
 oinion,  there  is  no  short  cut  for  all
 these  things.

 Shri  Manoharan  (Madras  South):
 Why  should  you  suport  it?

 Shri  Nath  Pai  (Rajapur):  Party
 discipline.

 Shri  Khadilkar:  I  am  _  supporting
 it  because  some  instrument  is  neces-
 sary  to  check  these  tendencies;  at  the
 same  time,  I  am  pleading  that  this  is
 not  the  way  to  approach  the  problem.
 You  will  have  to  make  a  supreme
 effort  at  a  different  level.  Let  us  take
 the  communal  problem.

 Dr.  M.  S.  Aney  (Nagpur):  That
 would  be  in  addition  to  this  measure

 Shri  Khadilkar:  I  am  coming  tc
 that.  When  I  referred  to  our  compo-
 Bite,  secular  State,  it  is  a  big  ideal.
 But  so  far  as  loyalty  to  secularism  is
 concerned,  it  has  to  be  complete.  In
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 this  country,  Muslims  and  Hindus  live
 together  and  have  influenced  each
 other;  at  the  same  time  that  vert:cal
 division  remains;  cu:turally  and  reli-
 giously,  their  background  remains  se-
 parate.  Then  there  was  an  agitation
 for  partition.  Though  we  are  co
 existing  peacefully  within  the  Ind.  an
 Union—Muslims,  Hindus,  Christians
 and  all  othcr  communitics—a_  certain
 section  of  the  Muslim  community  be-
 cause  of  the  past  agitation,  is  bound
 to  be  suspect,  having  a  little  sense  of
 divided  loyalty.  But  on  that  score,
 can  we  question  their  loyalty  to  the
 nation  as  a  whole,  to  our  State?  When
 an  overriding  consideration  superven-
 ed,  when  the  emergency  came,  all
 of  them,  whatever  their  differences,
 declared  unitedly  that  we  all  stand
 for  national  unity,  territorial  inte-
 grity  and  the  sovereignty  of  this  coun-
 try,  and  we  will  fight  with  all  our
 might  united.  Does  it  not  show  up
 the  basic  unity  of  this  country?

 Therefore,  I  sometimes  feel  puzzled
 when  the  slogan  of  emotional  integra-
 tion  is  raised.  It  is  a  mere  slogan.  We
 feel  that  we  can  feed  thi,  nation  with
 slogans  instead  of  giving  them  some
 food  for  thought  and  awaken  them  te
 the  new  realities,  help  them  try  to
 understand  the  new  problems  and  to
 solve  them.  a,

 Therefore,  I  would  plead  hat
 though  this  legislation  has  been  put
 forward,  it  is  a  sort  of  a  shortcut  mea-
 sure  taken  on  an  alarmist  view  of  the
 situation,  without  understanding  the
 nature  of  the  problem.  It  will  not  ge
 far  enough.  Some  other  machinery
 must  be  developed  to  approach  the
 people.  In  a  develoing  economy,  if
 there  is  an  element  of  regionalism  or
 there  are  communal  problems  and
 other  things,  at  that  level,  to  my  mind,
 there  is  no  real  danger  of  disintegra-
 tion  or  fissiparous  tendencies.

 Shri  Sezhlyan:  In  considering  this
 Bill,  I  would  like  to  analyse  two  as-
 pects  of  it.  First,  the  Bill  seeks  to
 amend  the  Constitution  and  curtail
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 the  fundamental  rights  now  enshrin-
 ed  therein.  Secondly,  it  gives  an  enabl-
 ing  constitutional  provision  to  deal
 in  a  legal  way  with  any  talk  of  what
 they  call  separation  or  secession.

 3.0  hrs,

 (Mr.  Deputy-SpEAKER  in  the  Chair]

 Before  coming  to  that,  I  would  like
 to  analyse  the  position  of  fundamental]
 rights  in  our  Constitution  itself.  In  a
 democrat'c  set  up,  the  most  important
 factor  is  the  provision  of  fundamental
 rights  in  the  Constituiton,  and  the
 Manner  in  which  these  fundamen:al
 rights  are  protected  and  implemented
 in  practice.  In  qa  democracy,  the
 sovereignty  rests  with  the  people  and
 The  people  have  delegated  only  certain
 rights  to  the  Government  which  they
 have  created,  rctaining  the  other
 rghts,  which  may  be  called  funda-
 m:ntal  rights  and  which  are  inaliena-
 ble  rights  and  should  never  be  en-
 croached  upon  by  the  Government,

 I  concede  that  there  can  be  no  such
 thing  as  absolute  freedom.  Under  the
 guise  of  freedom  of  speech,  nobody
 has  got  a  right  to  abuse,  to  slander,
 or  to  speak  in  an  obscene  language  or
 to  create  panic  in  a  wanton  way.  I
 concede  all  that.  I  also  concede  that
 there  should  be  some  reconciliation
 between  the  individual  rights  anu  the
 collective  intercsts  of  soc’ety.  But
 there  should  be  some  demacration  on
 Government's  own  limitations  to  en-
 croach  upon  fundamental  rights.  We
 should  be  able  to  say  “thus  far  and  no
 farther”  can  Government  enter  into
 the  ambit  of  the  fundamental  rights
 of  the  individual.

 In  the  Indian  Constitution  a  pro-
 minent  place  has  been  given  to  fun-
 dametal  rights,  but  there  is  article
 868  with  which  a  ruling  party  with
 sufficient  majority  may  abridge  and
 bring  amendments  to  the  fundamental
 rights  just  by  jeopardising  the  very
 nature  of  the  article  there.  If  they
 want,  they  can  make  a  wholesale  as-
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 sault,  they  can  obliterate  out  of  exis-
 tence  the  very  chapter  and  put  into
 inaction  the  exercise  of  these  rights.
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 It  will  be  pertinent  to  quote  here
 what  the  hon,  Justice  K.  Suba  Rao
 said  when  he  delivered  the  convoca-
 tion  address  of  the  Madras  University
 last  year.  He  gaid:

 “What  is  more,  the  seeds  of
 destruction  of  the  Constitution  are
 inherent  in  the  Constitution  itself.
 ....There  is,  therefore,  every  dan-
 ger,  if  we  are  not  vigilant,  that
 one  day—I  hope  it  will  never  hap-
 pen—a  powerful  personality  may
 into  power  through  democratic
 process  and  control  Parliament  and
 throw  the  country  back  into  a
 state  of  servility  from  ‘which,
 after  a  long  and  sustained  strug-
 gle,  it  has  emerged.”

 What  Justice  Suba  Rao  said  about
 a  powerful  personality  equally  applies
 to  a  powerful  party.

 At  an  earlier  stage  of  the  same  ad-
 dress,  he  said:

 “In  this  context,  it  does  not
 make  much  of  a  difference  whe-
 ther  the  rulers  who  deprive  us  of
 our  liberties  are  foreigners  or  our
 own  countrymen:  servility  is  ser-
 vility,  whether  it  is  imposed  by
 the  former  or  by  the  latter.”

 Therefore,  unless  we  are  vigilant,
 unless  the  fundamental  rights  are
 never  allowed  to  be  jeopardised  at  the
 Passing  whims  and  fancies  of  the  rul-
 ing  party,  we  will  never  be  safe,  De-
 mocracy  will  always  be  in  danger  in
 those  circumstances.  For  the  safc:
 and  fearless  functioning  of  demo-
 cracy,  these  fundamental  rights  shou)
 have  been  placed  beyond  the  contr):
 beyond  the  temptation,  of  the  rulir
 party  which,  with  a  brute  majority.
 may  now  and  then  pass  an  amend-
 ment  curtailing  the  fundamental
 rights.

 That  is  why,  under  the  American
 Constitution,  they  made  a  provision,
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 a  specific  provision  that  Congress  shall
 make  no  law  abridging  the  freedom
 of  speech,  but  in  India  what  we  see  is
 that  at  every  turn,  whenever  they
 want  to  solve  a  problem,  whenever
 they  come  across  any  obstacle,  the
 first  thing  they  d»  is  to  amend  the
 Constitution  and  curtail]  whatever  li-
 berties  have  been  given  in  the  Consti-
 tution.  It  looks  as  if  the  Government
 is  not  under  the  Constitution,  but  that
 the  Constitution  is  always  under  the
 Government  and  the  ruling  party.

 Many  of  the  hon.  friends  say  to  us
 that  they  have  given  freedom  of
 speech  to  us,  that  we  are  at  liberty  to
 speak  excepting  separation  be-
 cause  they  say:  this  is  a  vital  subject,
 do  not  talk  on  this.  In  all  other  res-
 pects  they  give  us  the  luxury  of  free-
 dom  of  speech.  In  answer  to  that  ar-
 gument  that  freedom  of  speech  cannot
 be  allowed  in  a  matter  of  vital  impor-
 tance.  I  can  give  the  memorable  words
 of  Justice  Jackson  of  the  Supreme
 Court  of  the  United  States  when  he
 said  in  8  case:

 “Freedom  to  differ  is  not  limit-
 ed  to  things  that  do  not  matter
 much.  That  would  be  a  more
 shadow  of  freedom.  The  test  of  its
 substance  is  the  right  to  differ  as
 to  things  that  touch  the  heart  of
 the  existing  order.”

 Therefore,  whenever  you  say  there
 is  freedom,  you  shou'd  allow  us  the
 freedom  to  express  ourselves  even  on
 vital  matters  which  you  think  affect
 the  whole  country.

 The  case  in  which  Justice  Jackson
 gave  that  memorable  ruling,  West  Vir-
 ginia  Board  of  Directors  vs.  Barnette,
 arose  out  of  an  order  issued  by  the
 West  Virginia  Board  requiring  every
 student  of  the  State  to  take  a  pledge
 before  the  American  flag,  stating

 ‘I  pledge  allegiance  to  the  flag
 of  the  United  States  of  America
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 and  to  the  Republic  for  which  it
 stands,  one  Nation,  indivisible
 with  liberty  and  justice  for  all.”

 This  kind  of  pledge  looks  harmless
 and  also  patriotic.  This  order  was
 given  in  fhe  Forties  when  war  clouds
 were  hovering  over  America  and  the
 whole  world,  when  democracy  itself
 was  at  stake.  The  Supreme  Court
 was  seized  of  this  problem  in  943  in
 the  thick  of  the  war.  Still,  the  Sup-
 reme  Court  decided  that  they  would
 not  allow  any  compulsion  in  the  tak-
 ing  of  the  pledge.  They  said  in  the
 judgment:

 “If  there  is  any  fixed  star  in  our
 constitutional  constellation,  it  is
 that  no  official,  high  or  petty,  can
 prescribe  what  shall  be  orthodox
 in  politics,  nationalism,  religion  or
 other  matters  of  opinion  or  force
 citizens  to  confess  by  word  or  act
 their  faith  therein.”

 Therefore,  I  would  appeal  to  the
 friends  on  the  other  side,  the  Cong-
 ress  friends,  to  come  forward  and  con-
 vince  the  people  if  they  are  errone-
 ous.  Do  not  compel  them  to  believe
 what  you  want  them  to  believe.  Pro.
 bably  we  may  be  in  the  wrong,  or
 you  may  be  in  the  wrong.  When  we
 go  through  world  history,  we  find  that
 so  many  fighting  faiths  have  been  dis-
 proved  at  a  later  age,  what  has  been
 considered  to  be  absolute  truth  has
 been  proved  to  be  otherwise  in  a  suc-
 ceeding  generation,  what  has  been
 accepted  in  one  age  may  become  a
 mere  mirage  in  the  next.  Therefore,
 I  would  appeal  to  them  to  argue  with
 the  people  with  whom  we  are  asso-
 ciated,  to  convince  them,  to  convince
 us,  to  convert  us,  or  be  converted  in
 the  process.  Therefore,  I  would  say
 you  should  put  forward  an  argument
 to  counteract  another  argument,  but
 not  legal  repression  to  supress  the
 argument.
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 Here,  it  is  pertinent  to  quote  what
 Justice  Holmes  said  in  a  memorable
 dissenting  opinion.  He  said:

 “When  men  have  realised  that
 time  has  upset  many  fighting
 faiths,  they  may  come  to  belive
 even  more  than  they  believe  that
 the  ultimate  good  desired  is  better
 reached  by  the  free  trade  in  ideas,
 that  the  best  test  of  truth  is  the
 power  of  the  thought  to  get  itself
 accepted  in  the  competition  of  the
 market.”

 Therefore,  why  do  you  not  allow  your
 own  ideas  to  be  accepted  by  the  peo-
 ple  in  the  competition  of  the  free
 market?  Why  do  you  cOme  with  a
 long  legal  arm  and  try  to  force  some-
 thing  which  is  not  accepted  by  the
 people  at  this  stage?

 Why  not  have  courage,  faith  in
 democracy  and  in  your  own  selves,
 faith  in  the  people  as  Thomas  Jeffer-
 son,  had  when,  inaugurating  the  first
 Congress  of  the  United  States,  he
 said:  eal

 “If  there  be  any  among  us  who
 wish  to  dissolve  this  union  or  to
 change  its  republican  form,  let
 them  stand  undisturbed  as  monu-
 ments  of  the  safety  with  which
 error  of  opinion  may  be  tolerated,
 where  reason  is  left  free  to  com-
 bat  it.”

 Why  not  allow  the  people  to  diflerent-
 jate  between  what  is  wrong  and  what  is
 right?  Why  should  the  ruling  party
 become  the  harbourers  of  the  faith  of
 the  people?  Why  should  they  not  al-
 Jow  the  people  to  distinguish  between
 what  is  good  and  what  is  bad?

 Therefore,  I  would  say  you  should
 argue  the  case,  you  should  convince
 us,  ou  should  convince  the  people  and
 convert  them.  We  may  not  matter
 much  in  the  political  set  up  of  the
 country.

 In  the  larger  interests,  the  people
 are  concerned.  Therefore,  we  should
 be  able  to  go  to  the  people  and  con-
 vince  them  instead  of  bringing  such
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 an  Act.  I  have  quoted  so  many  deci-
 sions  of  the  constitutional  implications
 from  the  United  States  because  it  had
 the  long  tradition  of  a  wrtten  eonsti-
 tution.

 Coming  nearer  home,  I  may  say  that
 I  have  been  impressed  with  the  speech
 made  in  922  by  a  foremost  freedom
 fighter  of  the  country:

 “A  man  has  right  to  say  what
 he  pleases,  to  induce,  to  exhort,  to
 command  provided  he  does  _  not
 slander  or  deceive  or  commit  any
 other  of  the  wrongs  known  to  the
 law  of  which  speech  may  be  medi-
 um.  Unless  he  is  thugs  shown  to
 have  abused  his  right,  why  is  he
 to  be  called  upon  to  excuse  or
 justify  himself  because  his  words
 may  interfere  with  some  one  else
 in  his  calling.  The  right  of  free
 speech  we  shall  cling  to  whatever
 the  cost.”

 The  “above  forms  part  of  a  memo-
 able  statement  made  by  Pandit
 Jawaharlal  Nehru  before  the  District
 Magistrate’s  court  at  Allahabad  on
 ‘175-1922.  Later  on  in  the  year  1928,
 when  he  submitted  a  report  on  the
 future  Constitution  of  the  country,  he
 says:

 “Our  first  care  should  be  to  have
 our  fundamental  rights  guaranteed
 in  a  manner  which  will  not  permit
 their  withdrawal  under  any  cir-
 cumstances.”

 Some  may  argue  that  he  said  those
 things  because  he  did  not  visualise  at
 that  time  that  at  a  future  date  some
 party  will  come  and  preach  separation,
 Now,  in  the  year  945  speaking  at
 Kapurthala  Gardens,  Srinagar,  on  l7th
 July  1945,  he  says:

 “We  do  not  want  freedom  for
 keeping  one  part  of  India  under
 the  sword  of  the  other,  but  we
 want  economic  development  of
 India.  If  some  part  of  India  in-
 sists  on  separation,  the  Congress
 would  try  to  persuade  it  not  to  do
 so,  but  if  it  wants  to  go  out  of
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 Hindusthan,  the  Congress  will  al-
 low  it  to  do  so.”

 These  are  the  words  of  Pandit
 Jawaharlal  Nehru  in  the  year  1945.
 What  has  happened  to  these?  As  a
 freedom  fighter  in  1922,  he  says  that
 “we  shall  cling  to  the  freedom  of
 speech  whatever  be  the  cost”.  As  a
 fervent  democrat  of  1928,  he  says  that
 the  fundamental  rights  will  not  be
 permitted  “to  be  withdrawn  under  any
 circumstances  whatsoever”.  As  a  de
 mocratic  leader  in  1945,  when  he  was
 about  to  take  over  the  reigns  of  ad-
 ministration,  he  says  that  if  some
 part  of  India  insists  on  separation  the
 Congress  will  try  to  persuade  it  but
 when  it  is  not  possible,  it  will  allow
 it  to  do  so”.  But  as  Prime  Minister
 in  ‘1968,  we  see  these  things:  funda-
 mental  rights  are  to  be  curtailed;  free-
 dom  of  expression  is  to  be  put  down
 All  that  I  can  say  is:  “what  a  fall  is
 there,  my  countrymen!”

 I  now  come  to  the  question  of  Beru-
 bari;  it  has  been  referred  to  by  a  pre-
 vious  speaker  also.  Actual  cession  of
 territory  was  made  by  the  Indian
 Union.  The  Supreme  Court  gave  its
 opinion  on  a  reference  by  the  Presi-
 dent  and  I  shall  quote  one  sentence
 from  its  opinion:

 “It  is  universally  recognised
 that  one  of  the  attributes  of  sove-
 reignty  is  the  power  to  cede  parts
 of  national  territory  if  necessary.”

 The  Supreme  Court  also  found  that
 sovereignty  implies  inherently  power
 to  acquire  and  power  40  cede.
 I  would  like  the  hon.  Minister  of  Law
 who  is  not  here  or  his  Deputy  to  con-
 sider  this  point  when  he  is  inserting
 the  words  ‘sovereignty  and  integrity’.
 Sovereignty  implies  power  to  acquire
 and  power  to  cede;  so  you  are  talking
 of  acquisition  and  cession.  You  should
 take  the  whole  of  it  and  not  leave  a
 part  of  it.  If  you  think  you  can  in-
 sert  the  words  ‘integrity  and  sovereig-
 nity’,  there  is  the  implied  power  of
 cession  also.
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 I  now  come  to  the  business  of  in-
 tegration.  When  they  talk  of  integra-
 tion  they  forget  one  fundamental
 thing.  India  is  a  vast  sub-continent
 with  different  cultures,  histories,  races,
 languages  and  nationalities.  Unless
 you  accept  this  reality  no  headway
 may  be  made  in  any  direction.  You
 cannot  undo  what  history  has  done
 or  brush  out  of  existence  the  reality
 that  is  there  with  a  stroke  of  pen.
 Here  it  is  pertinent  to  quote  Sardar
 K.  M.  Panikkar  from  his  convocation
 address  to  the  Karnatak  University
 last  year:

 “The  essential]  point  which  I
 would  emphasise  is  that  in  a  plu-
 ral  society  what  is  required  is
 understanding,  appreciation  and
 tolerance  and  not  integration.  .To
 talk  of  integration  in  a  _  plural
 society  is  absurd  and  meaningless.

 “As  for  regionalism,  I  need  not
 say  anything  beyond  that  the  sys.
 tem  of  federation  itself  is  based
 on  the  validity  of  regional  per-
 sonality.  No  one  in  his  senses
 would  deny  that  in  a  territory  as
 large  as  India  with  its  regions
 larger  than  many  great  States,
 with  its  local  histories  buried  deep
 in  tradition,  national  unity  can
 only  be  based  on  the  recognition
 of  regional  interests.  Regional-
 ism,  to  my  mind,  is  an  essential
 and  necessary  feature  of  democra-
 tic  States.”

 Therefore,  talking  about  national  in-
 tegration  without  consideration  to
 these  things  is  meaningless.  The  Bill
 is  called  the  l6th  amendment  of  the
 Constitution.  Newspapers  name  it  as
 the  anti-secession  Bill  while  in  the
 south,  in  Madras  it  is  said  that  it  is
 Anti-DMK  Bill.  Somehow  or  the
 other,  people  associate  it  with  the
 DMK  and  they  say  that  this  Bill  is
 brought  forward  to  put  down’  the
 DMK;  that  idea  is  gaining  currency.
 What  impression  the  Bill  would
 create  in  the  mind  of  an  unbiassed
 individual  is  best  put  forward  by  the
 “Commerce”  in  its  issue  date  the
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 Sth  January  1963.  Analysing  this
 Bill  which  was  in  the  offing  “Com-
 merce”  commented:

 ‘From  more  than  one  quarter
 the  suspicion  has  been  voiced  that
 the  Congress  Party  is  using  the
 present  emergency  to  strengthen
 its  own  political  position  against
 opposition  groups,  since  it  appa-
 rently  fears  that  the  latter  have
 gained  in  prestige  in  recent
 weeks.”....If  there  is  real  states-
 manship  at  the  Centre,  this  would
 be  seen  as  an  occasion  to  capitalise
 on  the  friendly  gestures  offered
 by  the  DMK.  The  Congress
 Party,  however,  is  thinking  of
 mending  the  Constitution  (for
 which  it  has  a  brute  majority)  as
 a  substitute  for  mending  its  own
 ways  and  policies,  thus  alienating
 not  only  those  who  directly  misuse
 liberties  but  even  the  law  abiding
 public  which  would  certainly  like
 more  homage  being  paid  to  funda.
 mental  principles.”

 Shri  C.  K.  Bhattacharyya  (Rai-
 ganj):  What  is  exactly  the  meaning
 of  the  expression  brute  majority?..
 ....(Interruptions.)  Are  there  brute
 minorities  also.

 Shri  N.  Sreekantan  Nair:  That  is
 well-known  in  parliamentary  parlance.

 Shri  Hari  Vishnu  Kamath:  Not
 literally  brute.

 Shri  Sezhiyan:  The  ruling  party  hag
 committed  so  many  acts  of  commis-
 sion  and  omission  which  merits  its
 dethroning  at  the  hands  of  a  vigilant
 public.  The  writing  on  the  wall  is
 clear.  Let  not  the  ruling  party  think
 that  its  power  is  unassailable.  The
 political  hegemony  cannot  be  saved
 and  perpetrated  by  subduing  serious
 competitions  in  the  Opposition.  No-
 thing  will  save  it.  Nothing  will  save
 the  ruling  party  if  it  goes  in  this  way
 for  amending  the  Constitution  and
 other  short  cuts.  Nothing  will  save
 the  Congress  not  all  the  funds  and
 fortunes  of  Serajuddins,  Birlag  and
 big  business  can  save  it.
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 The  ugly  legal  repression  is  not
 going  to  subdue  us.  So  too  they  can.
 not  banish,  drive  out  or  destroy  a
 political  expression  however  unpalat-
 able  it  may  appear  to  the  party  in
 power.  For  men  and  women  imbued
 with’  a  sense  of  righteousness’  will
 continue  to  fight  for  such  principles
 unmindful  of  the  consequences.  Tens
 of  thousands  of  spirited  young  men
 will  come  forward  to  vindicate  the
 freedom  of  speech,  freedom  of  expres-
 sion,  and  to  vindicate  the  stand  taken
 by  us.
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 I  will  say  one  more  thing.  In  the
 name  of  national  unity,  the  laws  are
 being  brought  in,  and  legal  ways  are
 being  found  out,  but  I  will  say  that
 the  futility  of  this  piece  of  legislation
 —let  alone  the  DMK.  take  it  out  of  the
 picture  for  the  moment—lies  in  this.
 In  this  connection,  I  might  point  out
 to  a  judgment  given  in  the  United
 States  of  America,  in  the  case  of  West
 Virginia  Board  of  Education  versus
 Barnattee  Justice  Jackson  and  others.
 said:

 “Nationalism  is  g  relatively  re-
 cent  phenomenon,  but  at  other
 times  and  places  the  ends  have
 been  racial  or  territorial  security
 support  of  a  dynasty  or  regime
 and  particular  plang  for  saving
 souls.  As  first  and  moderate
 methods  to  attain  unity  have  fail-
 ed,  those  bent  on  its  accomplish-
 ment  must  resort  to  an  ever  in-
 creasing  severity.  As  govern-
 mental  pressure  towards  unity
 becomes  greater.  so  strife  becomes
 more  bitter  as  to  those  whose
 unity  it  shall  be....ultimate  futi-
 lity  of  such  attempts  to  compel  co-
 herence  is  the  lesson  of  every
 such  efforts  from  the  Roman  drive
 to  stamp  out  Christianity  as  a
 disturber  of  Pagan  unity,  the  In-
 quisition  as  a  means  to  religious
 and  dynastic  unity,  the  Siberian
 exiles  as  a  means  to  Russian  unity,
 down  to  the  fast  failing  efforts  of
 our  present  totalitarian  enemics.
 Those  who  begin  coercive  elimina-
 tion  of  dissent  soon  find  them-
 selves  exterminating  dissenters.”
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 First  you  begin  the  extermination  of
 the  dissent.  Then  it  goes  on:

 “Compulsory  unification  of
 opinion  achieves  only  the  unani-
 mity  of  the  graveyard.”

 Historically,  Delhi  is  known  to  be  the
 graveyard  of  so  many  empires.  Let
 not,  therefore,  one  more  graveyard  be
 dug  here  by  this  measure  (Interrup-
 tion).

 Mr.  Deputy-Speaker:  The  hon.
 Member’s  time  is  up.

 Shri  Sezhiyan:  I  will  make  one
 more  reference,  because  Shri  H.  N.
 Mukerjee  made  a  point  against  the
 idea  and  preaching  of  separation.

 Shri  ९०.  K.  Bhattacharyya:  Many
 empires  in  the  south  have  also  gone
 to  the  grave.

 Shri  Sezhiyan:  That  is  what  I  say.
 ‘Any  empire  is  bound  to  go  that  way.
 I  would  refer  again  to  a  decision  of
 the  Supreme  Court  of  United  States,
 freedom  to  preach  separation  has  been
 allowed  there.  There  is  one.  particular
 case,  and  that  is  Anglo  Herndon  ver-
 sus  J.  I.  Loury,  in  the  USA.  Anglo
 Herndon  was  a  communist  Negro  who
 had  gone  as  a_  paid  organiser  to
 Atlanta  Georgia.  He  had  for  distri-
 bution  some  printed  books,  and  one

 ‘of  them  wag  entitled  “The  Communist
 Position  on  the  Negro  Question”.  On
 its  cover  was  a  map  of  the  U.S.  with
 a  dark  belt  across  several  southern
 ‘States  and  the  phrase  “self-determi-
 nation  for  the  Black  Belt”  had  been
 written.  It  urged  that  the  Black  Belt
 should  be  made  one  Governmental
 unit,  ruled  by  the  Negro  majority.
 This  domain  was  to  be  freed  from  the
 American  imperialism  to  the  point  of
 deciding  its  foreign  relations  with
 other  countries  and  with  the  Govern-
 ‘ment  of  the  U.S.A.  It  also  advocated
 strikes,  boycotts  and  a_  revolutionary
 struggle  for  power  against  the  white
 bonrgeoise,  even  if  the  situation  does
 Mot  yet  warrant  the  raising  of  the
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 question  of  uprising.  He  preached  up-
 rising  revolution  and  open.  violence
 for  formation  of  a  separate  Southern
 Belt.  He  was  convicted  by  the  lower
 courts  and  sent  to  prison  for  8  to  20
 years.  When  the  question  went  to
 the  Supreme  Court  of  the  United
 States,  they  said  that  such  a  convic-
 tion  went  against  the  tenets  and  spirit
 of  the  fundamental  rights  in  the  Cons-
 titution.  The  Supreme  Court  gaid:

 “So  vague  and  indeterminate
 are  the  boundaries  these  set  to
 the  freedom  of  speech  and  assem-
 bly  that  the  law  necessarily  vio-
 lates  the  guarantees  of  liberty
 embodied  in  the  Constitution.”

 Therefore,  whatever  may  be  the  opin-
 ion  of  others,  at  least  accept  the
 sincerity  of  our  faith  as  you  have
 sincerity  in  your  own  faith.  If  you
 have  got  sincerity  in  your  faith,  please
 accept  the  sincerity  of  others  8:9०
 who  held  the  contrary  view.  As  far
 as  this  question  is  concerned,  please
 allow  us  to  say  this:  please  argue  with
 us,  contend  with  us,  convince  us.  If
 you  find  we  are  incorrigible,  leave  us
 alone,  and  go  to  the  people,  convince
 them.  If  you  do  that,  that  is  real
 democracy.  If  you  do  other  things,
 the  name  is  not  democracy,  but  it  is
 something  else.  Thank  you.

 Shri  प्र,  N.  Mukerjee:  My  hon
 friend  Shri  C.  R.  Pattabhi  Raman,  the
 Deputy  Minister  in  the  Ministry  of
 Labour  and  Employment  and  for  Plan-
 ning  is  a  very  steave  and  capable  law-
 yer  but  then  the  Law  Minister  is  not
 here.  We  have  also  a  Deputy  Minister
 in  the  Ministry  of  Law.  The  Home
 Ministry  has  a  three-pronged  represen-
 tation,  But  nobody  is  here  now  when
 the  Constitution  (Amendment)  Bill  is
 under  discussion.  (Interruption).

 An  Hon.  Member:  That  is  the  res-
 pect  they  show  to  the  Constitution.

 Shri  Nath  Pai:  Mr.  Deputy-Speaker,
 this  pertinent  point  raised  by  Shri
 H.  N.  Mukerjee  deserves  a  little  more



 ‘13441  Constitution

 serious  consideration,  and  we  seek
 your  help  in  this  matter.  I  have  the
 highest  regard  for  my  hon.  friend  the
 Deputy  Minister,  Shri  C.  R.  Pattabhi
 Raman,  but  the  cavalier  manner  in
 which  the  Constitution  is  sought  to  be
 amended.  with  nobody  from  the  Cabi-
 net  being  present  here,  is  perhaps  a
 reflection  on  the  House.  I  would  like
 you  to  convey  the  feelings  of  the
 House  to  the  Ministers  concerned.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  I  request  the  Minister  of
 Parliamentary  Affairs  to  see  that  at
 least  one  Cabinet  Minister  is  present
 when  we  discuss  the  Constitution
 (Amendment)  Bill.

 Mr,  Depvty-Speaker:  He  will  come.
 Shri  D,  C.  Sharma.

 Shri  HL  ए,  Chatterjee  (Nabadwip):
 It  is  a  contempt  of  Parliament.

 Shri  Hari  Vishnu  Kamath:  It  must
 be  held  over  till  he  comes,

 Shri  D,  Cc.  Sharma  (Gurdaspur):
 Mr.  Deputy-Speaker,  Sir,  the  hon.
 Member  who  spoke  just  now  spoke
 most  eloquently  in  praise  of  the  sou-
 thern  spirit,  and  I  can  understand
 why  he  was  so  ful]  of  glowing  senti-
 ments  about  the  southern  spirit,  I  am
 myself  a  great  believer  in  and  a  grea-
 ter  admirer  of  the  southern  spirit,  But
 I  do  submit  very  respectfully  that
 the  great  men  to  whom  he  reforred
 never  talked  in  terms  of  southern
 spirit  or  the  northern  spirit,  They
 always  talked  in  terms  of  an  Indian
 spirit.  They  believe  in  the  spiritual
 unity  of  the  whole  of  this  country,
 and  they  believed  that  there  was  one
 ethos  which  was  pervading  the  whole
 of  this  sub-continent,  from  Cape
 Comorin  to  Kashmir.  I  go  not  think
 they  will  feel  very  happy  if  they  were
 to  listen  to  this  eloquert  but  fatuous
 elaboration  of  the  southern  spirit.  I
 make  a  confession  here  tody,  that  in
 my  adventures,  if  I  may  use  that
 word,  or  in  my  quest—that  will  be  a
 much  better  word—for  peace,  for  the
 mental  and  spiritual  equilibrium  dur-
 ing  the  evening  of  my  life,  I  have
 come  myself  to  believe  in  the  great

 VAISAKHA  12,  885  (SAKA)

 c
 |

 (Sixteenth  73442
 Amendment)  Bill

 philosophy  of  Maharshi  Ramana.
 When  I  read  the  books  of  Maharshi
 Ramana  and  when  I  read  the  talks  of
 Maharshi  Ramana,  whenever  I  try  to
 understand  the  spirit  that  underlies  in
 them,  I  come  to  the  conclusion  that
 Maharshi  Ramana  did  not  talk  about
 the  southern  or  the  northern  spirit.
 He  talked  of  the  spirit  of  India  and
 that  appealed  to  the  whole  world
 Therefore,  the  utmost  harm  that  can
 be  done  by  any  Member  of  this  House
 is  to  talk  in  terms  of  southern  and
 northern  spirit.  There  is  only  one  spirit
 which  we  are  adhering  to  and  that
 is  the  Indian  spirit  and  we  stand  com-
 mitted  to  that  spirit.

 An  Hon.  Member:  The  Indian  spirit
 is  the  Hindi  spirit.

 Shri  D.  C.  Sharma:  Another  Mem-
 ber  who  preceded  me  was  quoting
 from  the  statements  of  some  of  the
 great  judges  of  the  Supreme  Court  of
 the  United  States  of  America:  we
 should  have  freedom  of  speech:  we
 should  have  freedom  of  expression;
 all  these  are  guaranteed  in  the  Cons-
 titution.  But  he  forgets  one  great  les-
 son  of  the  United  States  history.  The
 most  honoured  name  today—lI  use  this
 word  deliberately—in  the  United
 States  history  is  the  name  of  Abraham
 Lincoln.  What  did  Abraham  Lincoln
 do?  He  was  as  much  a  votary  of  the
 fundamental  rights  of  human  beings
 as  anybody  else  could  be.  And  yet,
 he  fought  a  war  between  the  north
 and  the  south  when  the  south  wanted
 to  secede  from  the  north.  He  wanted
 that  the  whole  of  America,—the
 United  States  of  America—should  be
 kept  as  one,  and  undivided  and  in-
 violable  entity.  Shall  I  take  the  ex-
 perience  of  the  great  President  of
 America  whose  name  is  honoured  all
 over  the  world,  or  shall  I  take  the
 obiter  dicta  of  these  Judges  for  whom
 I  have  great  respect?  The  fact  emer-
 ges  that  we  are  discussing  this  after-
 noon  one  question,  which  is  an  abso-
 lute  question.  It  is  one  of  the  abso-
 lutes  of  our  political  and  national  life.
 That  is  the  question  of  the  integrity
 and  sovereignty  of  India.  I  do  not
 think  there  can  be  two  opinions  about
 it.  ,  | ‘
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 [Shri  D.  C.  Sharma]
 The  gentleman  says  that  we  are

 trying  to  have  a  short-cut  through
 this  legislation  in  order  to  preserve
 that.  I  think  nothing  can  be  farther
 from  the  truth.  Do  yoy  mean  to  say
 that  all  legislation  is  a  short-cut?  If
 legislation  is  like  that,  I  do  not  know
 why  we  are  here,  having  all  this  para-
 pharnalia  of  democracy  all  over  India.
 Legislation  is  not  a  short-cut.  It  is  a
 milestone;  it  is  a  beacon  of  light,  a
 pointer,  something  which  shows  us  the
 way  by  which  we  have  ६0  travel.
 I  believe  this  Bill  shows  us
 the  way  by  which  all  the  citizens  of
 India  should  travel.  I  don’t  want  to
 gay  anything  about  my  DMK  friends.

 Dr.  M.  S.  Aney:  Say;  don’t  be
 afraid.

 Shri  D.  C.  Sharma:  When  my  DMK
 friends  ask  me  to  go  and  convince  the
 people,  persuade  the  people,  I  think
 they  are  saying  all  that  with  their
 tongue  in  their  cheek.  They  do  not
 mean  what  they  say.

 Shri  8,  Kandappan  (Tiruchengode):
 We  mean  what  we  say.

 Shri  D.  C.  Sharma:  I  am  very  glad
 you  mean  what  you  say.  But  I  will
 tell  you  that  what  you  mean  and  what
 you  say  is  utterly  wrong.  This  is  not
 a  short-cut.  This  is  a  fundamental
 question  of  the  integrity  and  sovere-
 ignty  of  India.  If  India  is  not  sove-
 reign  and  united,  if  India  displays

 fissiparous  tendencies,  where  will  my
 DMK  friends  stand?  Where  will  my
 friends  stand  who  want  this  subha
 or  that  subha  or  who  want  Hill  areas
 to  be  autonomous?  If  India  goes,  DMK
 goes.  This  subha  or  that  subha  goes.
 I  think  our  Government  has  done  the
 right  thing  by  bringing  this  Bill  at
 this  time,  because  we  are  threatened
 not  only  externally,  but  internally.
 Can  I  forget  that  there  are  some  per-
 sons  in  this  country  of  mine  who  ६9४
 the  language  of  pro-Chinese?  Can  I
 forget  that  there  are  some  persons  in
 this  country  who  preach  openly  that
 the  Chinese  army  is  going  to  be  the
 army  of  liberation?  Can  J  forget  that
 there  are  some  persons  who  give  re-
 eelpts  for  the  donations  that  they  have
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 taken,  so  that  these  may  be  shown
 when  the  Chinese  army  came?

 Mr.  Deputy-Speaker,  drastic  situa-
 tions  require  drastic  remedies.  India
 at  this  time  is  facing  a  very  very  diffi-
 cult  situation.  Its  integrity  and  sove-
 reignty  are  being  challenegd  by  our
 neighbours  across  our  border.  Nobody
 ean  deny  the  fact  that  there  are  cer-
 tain  elements  in  my  country  who  are
 in  favour  of  those  who  preach  that
 kind  of  thing.  Therefore,  I  believe
 that  the  integrity  of  my  country  should
 be  made  not  a  relative  good  or  condi-
 tional  good,  but  an  absolute  good,  to
 which  we  have  to  adhere  all  the  time.

 I  think  this  Bill  has  come  at  the
 right  time  now.  I  know  my  DMK
 friends  have  contributed  their  mite,
 their  share,  to  the  defence  of  the
 country.  Some  of  them  have  come
 forward  with  their  contributions.  They
 say  that  they  should  be  persuaded.  I
 persuade  them  today  that  they  should
 give  up  the  talk  about  secession  of
 Tamilnad  from  India.  I  think  that
 will  be  only  in  line  with  what  they
 have  been  doing  during  the  days  of
 the  emergency.

 Shri  S.  Kandappan:  For  that,  we  are
 rewarded  with  this  Bill.

 Shri  7,  0.  Sharma:  I  would  submit
 very  respectfully,  why  should  they
 think  that  this  cap  fits  them  only?
 Certainly  not.  This  cap  can  fit  many
 other  heads  also.  I  do  not  want  to
 enumerate  them,  because  it  will
 give  them  unnecessary  publicity  and
 unnecessary  importance.  I  think  in
 this  present  emergency,  in  this  trial
 of  our  country,  I  think  the  best  that
 Government  could  have  done  was  to
 bring  forward  this  Bill.

 The  hon.  Member  was  now  talking
 about  the  southern  philosophy,  about
 the  great  Acharyas,  etc.,  and  yet,  he
 was  trying  to  go  against  the  spirit  of
 that  philosophy.  If  I  have  understood
 the  Indian  philosophy  and  the  sacred
 works  of  Ramana,  Maharshi’  with
 whom  I  can  claim  a  little  acquaint-
 ance,  I  think  they  have  all  said  one
 thing  that  life  is  a  series  of  affirma-
 tions,  oaths  and  vows,  whether  the
 oaths  are  taken  in  the  religious  field,

 73444



 33445  Constitution

 political  field  or  any  other  field,
 Mahatina  Gandhi's  life  was  3  life  of
 oaths  and  vows.  When  we  went  to
 his  ‘Ashram,  we  had  to  take  some
 oaths.  Therefore,  oaths  are  a  perma-
 nent  and  inevitable  part  of  our  Indian
 philosophy,  Indian  culture  and  Indian
 way  of  thinking.

 I  think  if  this  Bill  says  that  we  must
 take  this  oath  or  affirmation,  it  is
 something  in  line  with  our  Indian  cul-
 ture  and  Indian  way  of  thinking.’  As
 I  said,  if  India  goes,  all  of  us  go,  whe-
 ther  we  belong  to  this  subha  or  that
 subha  this  area  or  that  area.  The  in-
 tegrity  anq  sovereignty  of  India  is
 something  which  is  not  to  be  tamper-
 ed  with;  it  is  not  something  to  be
 ‘bartered  away  or  tinkered  with  or  to
 be  given  away  for  any  cause.  If  we
 take  this  oath,  there  is  no  harm.  Only
 good  will  come  out  of  it.

 My  friend  was  talking  about  divi-
 sion  of  power  between  caste  and  caste,
 between  religions  and  between  com-
 munities.  We  have  been  saying  here
 all  the  time  that  we  should  not  in-
 ‘dulge  in  this  sort  of  thing;  we  should
 no,  develop  communal  or  _  regional
 consciousness.  We  have  been  saying
 all  that,  but  the  gentleman  comes  for-
 ward  and  says  that  this  power  should
 be  divided  like  this.  I  think  it  will  be
 @  very  sad  day  in  the  history  of  our
 «country  if  that  is  done.  I  do  want  that
 the  north  and  the  south  should  be
 equally  prosperous.  I  do  want  that
 every  citizen  of  India  should  have  a
 good  standard  of  living.  But  I  do  not
 want  that  India  should  become  a  para-
 dise  of  self-destroying  communities
 and  of  mutually  warring  religions  and
 ‘castes.  We  want  all  the  citizens  of
 India  to  prosper.

 With  these  words,  I  whole-hearted-
 ly  support  this  Bill.  I  believe  that
 this  is  the  right  thing  that  has  been
 done  and  I  hope  this  Bill  will  receive
 the  unanimous  vote  of  this  House.

 Some  Hon.  Members  rose—
 Mr.  Deputy-Speaker:  Shri  S.  C.

 Balakrishnan.

 An  Hon.  Member:  He  is  not  here.
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 Shri  Hari  Vishnu  Kamath:  It  scems
 you  are  going  by  the  list  before  you.
 It  will  not  be  in  keeping  with  the
 dignity  of  the  House,  Sir,  you  go  on
 calling  names  of  Members  and  they
 are  absent.  I  think  this  practice
 should  be  abandoned.  Unless  a  Mem-
 ber  standg  up  at  least  once  he  should
 not  be  called.  How  can  you  go  on
 calling  out  names  as  if  it  is  a  class
 room

 Mr,  Deputy-Speaker:  Yes;  Shri
 Subbaraman.

 Shri  Subbaraman  (Madurai):  Mr.
 Deputy-Speaker,  Sir,  I  thank  you  very
 much  for  the  opportunity  you  have
 given  me  to  speak  on  this  Bill.  The
 necessity  of  this  Constitution  (Six-
 teenth  Amendment  Bill)  will  be  ap-
 preciated  if  we  keep  before  our  minds
 the  situation  that  was  prevailing  in
 the  country  before  the  Chinese
 ageressed  a  portion  of  the  country.
 This  amending  Bill  has  been  brought
 to  meet  tendencies  of  disintegration.
 We  are  all  sorry  ang  we  should  ad-
 mit  that  there  have  been  tendencies
 directly  or  indirectly,  overt  or  covert,
 for  disintegration  in  the  name  of  re-
 gion,  language  etc.  We  had  the  very
 bitter  experience  of  disintegration  of
 the  country  in  the  name  of  religion.
 Its  effects  stil]  continue.  I  need  not
 say  and  everybody  knows  that  the
 division  of  the  country  and  the  for-
 mation  of  Pakistan  are  due  to  the
 movement  of  disintegration  carried  on
 by  the  Muslim  League  in  the  name
 of  religion.  The  relationship  between
 the  two  countries  is  not  happy  even
 now  after  the  lapse  of  5  years.  The
 partition  has  caused  the  death  of  lakhs
 of  people  and  moving  of  millions  of
 people  from  one  country  to  the  other
 which  were  one  whole.  Above  all,
 privations  and  sufferings  of  millions
 of  people  have  not  been  forgotten.  Be-
 sides,  inimical  feelings  are  stil]  preva—
 lent  in  Pakistan  with  all  friendship
 and  goodwill  on  the  part  of  our  coun-
 try.



 73447  Constitution

 (Shri  Subaraman]}
 All  these  should  be  kept  in  mind

 before  anybody  thinks  of  separation
 or  secession  of  any  part  of  the  coun-
 try.  Al]  these  terrible  consequences
 should  be  remembered  by  all  leaders
 and  representatives  of  the  people  be-
 fore  we  think  of  secession  of  any  part
 of  India.

 India  is  one  whole.  Though  there
 are  duterent  Janguages,  customs  and
 manners,  fundamentally  it  is  one,  Our
 traditions  and  literature  prove  and
 confirm  it.  Many  hon,  Members  who
 spoke  before  me  have  given  allustra-
 tions  to  prove  this  idea.  Centuries
 back  there  were  different  political
 units,  but  after  the  British  they  have
 all  come  under  one  central  Govern-
 ment  We  shoulg  take  advantage  of
 this.  The  world  is  shrinking.  The
 idea}  of  one  world  is  growing.  Such
 being  the  case  there  should  not  be  any
 idea  of  separation  or  secession,  The
 development  of  the  country  is  going
 on  with  Jong  strides.  In  all  aspects
 of  life—industry,  commerce,  agricul-
 ture,  social  amenities,  education,  pub-
 lic  health,  transport  ang  other  things
 —vast  improvements  are  being  car-
 ried  on.  New  India  is  being  built  up.
 Meanwhile,  this  agitation  or  this  move
 for  disintegration  is  giving  us  great
 worry.  It  affects  the  very  foundation
 of  our  country.

 Therefore,  this  idea  of  qdisintegra-
 tion  should  be  really,  carefully  and
 timely  dealt  with.  If  we  are  united
 our  progress  would  be  much  faster.
 Our  strength  lies  in  our  unity.  Fortu-
 nately,  the  Chinese  aggression  has
 broght  us  all  together.  It  is  good.  But
 it  is  only  the  negative  aspect.  Before
 the  Chinese  aggression  there  were  lot
 of  movements,  agitations  in  some
 parts  of  the  country  for  disintegration,
 After  the  Chinese  aggression,  fortu-
 nately,  I  would  like  to  repeat,  that
 feeling  of  separation  has  gone  and  a
 feeling  of  unity  has  come  in.  But  it
 shoulg  be  made  a  permanent  feeling.
 Unless  it  is  made  permanent  our
 country  will  not  be  strong  enough.
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 But  this  ig  a  very  delicate  question.
 This  should  be  dealt  with  very  care-
 fully.  In  certain  parts  og  the  country
 there  is  a  feeling  that  those  parts  are
 not  treateq  according  to  the  share
 that  they  deserve  ang  that  they  are
 neglected  and  suppressed.  Though
 there  may  not  be  any  justificaticn  for
 it,  this  should  be  carefully  studied  and
 dealt  with.  I  am  glad  the  representa-
 tive  of  the  DMK  Party  in  this  House
 expressed  his  views  and  Said  that  they
 are  prepared  to  discuss  this  matter,
 convince  and  convert  or  be  convinced
 and  converted.  If  they  have  such  an
 open  heart  and  without  prejudice,  I
 think  there  would  be  no  difficulty  to
 see  the  rea]  truth  of  the  facts,  We
 have  got  freedom.  We  have  the  Par-
 liament  and  legislatures  in  States.
 Everything  is  discussed  threadbare,  I
 do  not  know  how  there  could  be  such
 a  feeling  in  any  part  of  the  country,
 whether  it  be  the  souihern  States,  es-
 pecially  Tamilnad,  or  Punjab  or  the
 eastern-most  parts  of  India,  that  they
 do  not  get  their  due  share.  If  the
 figures  are  taken  and  compared  there
 cannot  be  any  justification  for  the
 feeling  that  Tamilnad  is  in  any  way
 neglected.  Take  any  aspect  of  life.
 In  every  aspect,  politically,  industrial-
 ly,  commercially,  agriculturally  or  in
 the  matter  of  education,  public  health
 or  transport  or  even  electricity,  the
 south,  especially  Tamilnad,  I  do  pot
 think  is  in  any  way  behing  any  other
 State.  Such  being  the  case,  there
 is  no  justification  to  put  forwarg  a
 demand  for  separation  or  secession.

 India  is  one  whole,  I  repeat.  The
 representative  of  the  DMK  Party  was
 quoting  our  Prime  Minister,  that  if
 anybody  wanted  separation  he  was
 prepared  to  concede  to  that.  We  have
 to  learn  by  experience,

 Shri  Paliwal  (Hindaun):  I  do  not
 think  he  said  that.

 Shri  Subbaraman:  I  am  not  sure.
 He  quoted  that  ang  I  am  only  re-
 peating  that,

 Shri  Rajaram  (Krishnagiri):  Even
 the  Prime  Minister  has  forgotten  what
 he  said  because  of  his  age.
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 Shri  Subbaraman:  We  learn  by
 experience.  Even  if  he  had  said  80,
 we  have  now  willingly  or  unwillingly
 concedeg  a  portion  of  our  country  to
 form  g  separate  State.  What  has  hap-
 pened?  As  I  said  in  the  beginning,
 millions  of  people  hag  to  suffer  and
 still  the  problem  has  not  been  solved.
 The  enemity  still  continues,  We  gene-
 rally  learn  by  experience.  There  is
 no  use  saying,  it  is  not  at  all  helpful.

 Sir,  I  will  say  one  word  more  and
 then  finish.  We  are  glad  to  learn  that
 our  friends,  the  representatives  of  the
 DMK  Party,  have  an  open  heart.  They
 will  surely  observe  things  that  are
 being  carried  on  here.  They  can  com-
 pare  the  progress  made  by  various
 States.  I  am  sure  they  have  got  an
 open  heart  and  mind  and  they  will
 surely  see  the  truth  of  the  facts.
 Tamilnad  is  not  neglected  in  any  way
 I  may  tell  them  that  we,  the  repre-
 sentatives  of  Tamilnad,  are  as  eager
 as  they  are  to  get  all  the  rights  and
 proper  share  in  the  Government,  With
 these  words,  I  support  the  Bill

 4  hrs,

 Shri  Narasimha  Reddy  (Rajampet):
 Mr,  Deputy-Speaker,  Sir,  I  am  at  one

 2  with  the  noble  sentiments  given  ex-
 pression  to  by  my  friend,  Shri  Hiren
 Mukerjee,  that  there  is  nothing  like
 north  and  south  in  our  country,  that
 the  whole  country  from  the  Himala-
 yas  to  Cape  Comorin  with  all  the  sac-
 red  rivers  which  are  mentioneq  in
 our  Vedas  ang  Puranas  are  the  em-
 blems  of  our  innate  integration,  and
 that  integration  could  not  be  brought
 about  by  these  paper  enactments  but
 shoulg  be  brought  about  by  oneness
 of  spirit  which  should  be  createg  by
 mutua]  tolerance  and  obligations,  I
 am  also  at  one  with  the  equally
 rational  view  taken  by  my  hon.  friend,
 Shri  Khadilkar  who,  as  I  sec,  holds  a
 responsible  position  in  the  Congress.
 He  is  also  of  the  view  that  these  con-
 tinuous  small  amendments  to  the
 Constitution  should  not  be  brought
 about  in  such  a  sporadic  manner  and
 that  a  committee  should  be  appoint-
 @q  once  and  for  all  to  find  our  what
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 I  am  not  one  with  those  who  want
 to  carve  out  a  separate  kingdom  in
 the  far  off  South,  nor  am  I  with  those
 who  desire  to  take  our  country  to
 the  foot-stool  of  either  Chinese  or
 Russian  Communism.  Sir,  extra-ter-
 ritorial  loyalties  and  idealism  which
 have  no  grass-roots  in  one  country
 are  as  dangerous,  if  not  more  danger-
 ous,  than  the  cry  of  cessation  which
 is  raised  in  some  parts  of  our  coun-
 try.  For  the  last  two  thousand  years,
 our  unfortunate  country  has  been  a
 prey  to  successive  invasions,  and  we
 succumbed,  not  on  account  of  the  ab-
 sence  of  any  military  talent  or  in-
 nate  valour,  but  on  account  of  the
 fact  that  we  were  disunited  which
 brought  about  our  undoing,  in  spite
 of  our  most  valiant,  powerful  and  res-
 pected  generals.  Now,  within  a
 periog  of  thirteen  years  after  inde-
 pendence  we  see  again  forces  of  dis-
 integration—not  only  the  cry  of  ces-
 sation—but  many  other  forces  of
 disintegration  raising  their  ugly
 heads—which  is  most  unfortunate.
 This  should  be  tackled,  not  by  taking
 ta  writing  out  some  amendments  on
 paper,  but  by  a  real  understanding  of
 the  situation  and  the  aspirations  that
 are  pulsating  in  the  hearts  of  the
 people.

 The  Chinese  invasion  has  been  a
 blessing  in  desiguise.  Tha  is  the  one
 thing  which  has  brought  round  those
 people  who  were  votaries  or  admirers
 of  the  Chinese  into  unequivocal  con-
 demnation  of  the  Chinese  invasion
 and  unqualified  adoration  of  Pandit
 Nehru,  who  stands  as  a  pivot  of  the
 democratic  system  of  Government.
 On  the  other  side,  those  people  who
 were  trying  for  cessation,  who  wanted
 to  go  out,  who  expressed  themselves
 to  have  a  kingdom  of  their  own,  they
 also,  prompted  by  this  impulse  of
 patriotism  to  defend  their  country
 against  an  outside  invasion,  which  in
 itself  is  an  expression  of  the  inner
 spirit  which  actuates  them  to  keep
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 [Shri  Narasimha  Reddy]
 our  country  intact  and  to  preserve  it
 integrity  have  anounced  that  during
 the  perio;  cf  the  emergency  they
 wuld  not  raise  any  of  their  pct  cries
 of  cessation  or  otherwise.  In  the  face
 of  this  down-right  assurance  of  the
 DMK  not  to  raise  their  voices
 during  the  period  of  the  emerg-
 ency,  which,  according  to  Shri  Nehru,
 may  last  as  long  as  fifty  years  or
 more.  The  Government  shoulq  7०
 have  hurried  forward  with  this  Bill.
 This  should  have  re-assured  the  Gov-
 ernment  that  at  any  rate  for  a  period
 of  fifty  years  there  is  no  danger  of
 any  discordant  voice  being  raised.
 Probably,  by  the  time  the  fifty  years
 lapse,  most  of  us  here,  and  even  my
 young  friends  of  the  DMK  who  are
 sitting  here,  might  have  passed  on  to
 that  country  from  whose  bourne  no
 traveller  returns.

 Shri  Hari  Vishnu  Kamath:  Why?
 They  can  live  for  more  than  one  hun-
 dred  years.

 Shri  Narasimha  Reddy:  [I  think  a
 period  of  fifty  years  from  now  is  too
 much  even  for  them.  So,  I  am  of  the
 opinion  that  our  Government  should
 have  kept  this  Bill  in  abeyance,  es-
 pecially  at  this  time  when  all  the
 people,  al]  the  discordant  and  diverg-
 ent  elements  have  come  together  with
 a  common  voice  and  a  common  deter-
 mination  to  defend  our  country
 against  the  Chinese  aggressor,

 This  Bill,  which  calls  itself  the
 Constitution  (Sixteenth  Amendment)
 Bill,  familiarly  known  in  the  Delhi
 circles  as  the  anti-cession  Bill,  and
 more  familiarly  known  in  Madras  as

 ‘the  anti-DMK  Bill,  is  primarily  in-
 tended  for  the  suppression  of  the
 DMK  organisation,  as  some  people
 think.

 श्री  च०  का०  भट्टा या यं  :  “ये  यथा  मां
 प्रपयन्ते  तास्तथंव  भजाम्यहम्‌”  v

 sit  हरि  विष्णु  करामत  :  “मम  वर्मन-
 बताते  मनुष्य:  पार्थ  स्वर:”  ।
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 Shri  Narasimha  Reddy:  Unfortu-
 nately,  the  DMK  organisation  has  in-
 curred  the  wrath  of  the  Congress
 party  in  Madras  for  having  given
 them  any  amount  of  headaehe  during
 the  last  elections  and  finally  emerg-
 ed  as  the  strongest  opposition  party
 in  that  Legislature.  The  Congress
 leaders  at  Madras,  tried  ang  trusted
 Men  in  their  spheres,  have  grown  old
 and  wearied  on  account  of  the  un-
 interrupted  enjoyment  of  office  and
 now  fcel  themselves  incompetent  to
 deal  with  the  young  DMK  race  horses
 on  the  electora]  forum,

 Shri  Shreekantan  Nair:  Nor  Rajaji:

 Mr.  Deputy-Speaker:  The  hon
 Member  should  conclude  now,

 Shri  Narasimha  Reddy:  Sir,  I  am
 the  only  spokesman  on  behalf  of  my
 party.

 Mr.  Deputy-Speaker:  There  are
 other  opposition  parties  whitch  also
 must  be  given  some  time.

 Shri  Narasimha  Reddy:  Sir,  I  have
 noticed  that  many  of  the  speakers
 who  preceded  me  have  taken  more
 than  fifteen  minutes.  I  have  taken
 barely  five  minutes.

 Shri  Hari  Vishnu  Kamath:  This  is
 a  Bill  to  amend  the  Constitution.  So,
 the  time  should  be  extended.

 Mr.  Deputy-Speaker:  He
 conclude  soon.

 should

 Shri  Narasimha  Reddy:  If  you  ask
 me  to  sit  down,  I  will  sit  down.  What
 else  can  I  do?

 Shri  Hari  Vishnu  Kamath:  Sir,  you
 go  rigid.  I  am  sorry  to  say  so,  with
 all  respect  to  you.  The  House  can
 extend  the  time  for  this  Bill,  if  it  is
 necessary.  It  is  a  Constitution  Amend-
 ment  Bill,  not  an  ordinary  Bill.

 Mr.  Deputy-Speaker:  I  have  to  give
 time  to  other  Members.  Then,  there
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 are  other  Bills  which  have  also  to  be
 passed.

 Shri  Hari  Vishnu  Kamath:  If  neces-
 Sary,  the  time  can  be  extended  _  till
 4  O'Clock,

 Shri  Himatsinhji  (Kutch):  Sir,  he
 is  the  only  spokesman  of  the  party.

 Shri  0.  K.  Bhattacharyya:  If  the
 time  is  extended,  we  may  also  claim
 to  speak.

 Mr.  Deputy-Speaker:  Members  of
 the  Congress  Party  also  should  be
 given  time,

 Shri  Hari  Vishnu  Kamath:  I  entirely
 agree  with  you.

 Mr.  Deputy-Speaker:  Whatever  limi-
 ted  time  is  there,  I  have  to  distribute
 it  equally.  Hon.  Members  should  be
 brief.

 Shri  Narasimha  Reddy:  So,  proba-
 bly,  the  Congress  leaders  at  Madras
 were  very  anxious  to  have  a  provi-
 sion  like  this,  which  would  bloster  up
 their  sagging  morale.  No  wonder
 that  in  the  cool  bracing  climate  of
 Cape  Comorin  with  the  blue  lashing
 waves  of  two  seas  and  a  mighty  ocean
 giving  them  a  hectic,  exotic  delight,
 they  were  thoroughly  prepared  to  go
 to  the  rescue  of  their  harassed  collea-
 gue,  the  Madras  Chief  Minister.  So,
 a  resolution  an  integration  was  passed.
 This  resolution  passed  in  that  family
 picnic  sounds  queer  when  we  consider
 that  after  their  dispersal  from  Cape
 Comorin  these  mature  rounded  Heads
 of  four  States  began  to  quarrel  like
 kilkenny  cats  for  river  waters  and
 for  border  disputes  imagining  them-
 selves  to  be  the  crowned  monarchs  of
 their  kingdoms  anxious  for  the  ex-
 pansion  of  their  territory.  Therc  is
 no  point  in  simply  blaming  the  DMK
 people  as  persons  who  are  responsi-
 ble  for  disintegration.  The  DMK  has
 grown  out  of  the  vicious  seeds  sown
 by  the  integrating  patriots  at  Delhi.
 The  day  on  which  the  Government
 decided  to  form  linguistic  provinces
 jig  a  black  day  in  the  history  of  our
 country  because  it  has  ruined  our
 unity  and  has  intr:duced  permanent
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 elements  of  disintegration  the  conse-
 quences  of  which  we  dread  to  foresee
 today.

 Is  the  DMK  organisation  really
 such  a  frightful  thing  as  to  call  for
 this  amendment.  The  Government  has
 simply  raised  the  cry  of  “Tiger,  tiger”
 whilst  we  see  only  a  meekeyed  lamb.
 It  is  only  a  sort  of  a  local  organisation
 to  meet  local  needs.  Just  as”  the
 Congress  adopted  the  socialistic  pat-
 tern  of  society  in  order  to  take  the
 wind  out  of  the  Communist  sails  in
 their  electoral  campaigns,  the  DMK
 also  adopted  this  cry  of  secession  in
 order  to  capture  the  imagination  of
 the  voters  of  tamilnad.  That  is  why
 I  say  that  it  is  nothing  but  a  mere
 cry  of  “Tiger,  tiger”  to  warn  of
 a  danger  that  is  non-existent.  I
 am  sure,  at  some  _  future  time
 when  the  muse  of  history  sits
 down  to  write  a  chapter  on  ‘India  and
 Disintegration’,  it  will  take  its  pen
 and  write  out  that  Pandit  Nehru  and
 his  liguistic  States  have  been  res-
 ponsible  for  the  greatest  act  of  dis-
 integration  in  this  century.

 I,  therefore,  appeal  to  the  hon.  Law
 Minister  to  withdraw  his  Bill,  go  home
 and,  like  a  sport,  order  for  a  tumbler
 of  coffee  or  any  other  liquid  that  he
 likes,  and  drink  lustily  to  the  physical
 and  mental  health  of  the  DMK  organi-
 sation  which,  I  am  sure,  will  revise
 their  ideas  at  some  future  times.

 Shrimati  Lakshmikanthamma
 (Khammam):  Mr.  Deputy-Speaker,
 Sir,  the  Constitution  (Sixteenth
 Amendment)  Bill  seeks  to  amend
 articles  19,  84  and  73  of  the  Cons-
 titution.  This  Bill  hag  been  brought
 forward  to  implement  the  recommen-
 dations  of  the  National  Integration
 Committee  as  also  the  Southern  Zonal
 Council]  which  made  a  specia]  plea  at
 Kanyakumari  towards  the  end  of  1962.
 The  purpose  of  this  Bill  is  to  appro-
 priate  powers  to  the  Government  to
 impose  restrictions  upon  those  indi-
 viduals  and  organisations  who  want  to
 make  the  disintegration  of  India  poli-
 tica]  issues  for  the  purpose  of  fighting
 elections.

 |
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 {Shrimati  Lakshmikanthamma]
 Our  hon.  friend  from  the  DMK  Party

 who  spoke  said  that  many  empires
 have  gone  to  the  grave  at  Delhi  and
 Shri  Bhattacharyya  has  rightly  said
 that  not  only  at  Delhi  but  all  over  the
 world,  even  in  the  South,  empires
 have  gone.  And  what  of  us?  I  would
 like  my  hon,  friend  to  read_  the
 Bhagwad  Gita  if  he  has  faith  in  it.
 Anything  which  has  8  beginning  has
 an  end  and  ultimately  every  one  of
 us  have  to  go  to  the  graveyard.  That
 ig  the  ultimate  reality.

 It  is  true  that  in  the  face  of  the
 cemmon  danger  the  country  has  stood
 as  one  man.  The  boatman  of  Kerala,
 the  fisherman  of  Goa,  the  artisan  of
 Kashmir,  the  peasant  of  Bengal—all
 have  stood  up  and  contributed  in
 order  to  stand  against  the  common
 danger  that  faces  this  country.

 My  hon.  friend,  Shri  Hiren  Mukerjee
 has  said  that  it  cannot  be  done
 through  mere  legislation.  I  agree  with
 Shri  Mukerjee  and  Shri  Khadilkar  that
 it  cannot  be  done  through  mere  legis-
 lation,  but  legislation  is  also  neces-
 sary.  I  agree  that  we  have  to  do
 many  more  things  than  merely  legis-
 late.  In  the  old  days  when  we  were
 fighting  for  freedom,  we  had  a  com-
 mon  cause.  Prior  to  947  the  country
 had  such  unity  against  the  common
 enemy.  Whatever  was  the  shortcom-
 ing  of  that  foreign  rule  in  this  country,
 the  country  stood  and  fought  against
 that.  Now,  after  independence  the
 bonds  of  unity  have  begun  to  loosen  a
 little.  It  is  true  that  the  unity  of  this
 country  is  embodied  in  our  Constitu-
 tion  and  in  the  political  institutions  of
 the  country.  With  exclusive  powers
 of  the  Central  Government  in  respect
 of  defence  and  external  affairs,  the
 political,  economic  and  administrative
 concomittants  of  national  unity  can  be
 brought  about.  But  is  is  written  by
 an  eminent  author  in  an  article  pub-
 lished  in  a  daily  of  Andhra  Pradesh,
 namely  ,—

 ae  in  the  very  nature  of
 things  since  the  post-Independence
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 period  was  preoccupied  mostly
 with  developmental  problemg  on
 a  local  or  regional  plane,  it  could
 not  but  result  in  the  emergence
 of  certain  centrifugal  tendencies.
 The  heterogenity  of  the  country  in
 respect  of  natura]  resources,  eco-
 nomic  condition  of  the  people,
 political  awakening  and  a  host  of
 other  vital  matters,  has  naturally
 given  rise  to  competing  claims
 and  demands  for  attention,  which
 thought  not  objectionable  in  them-
 selves,  have  sometimes  tendeg  to
 generate  inter-State  and  _  inter-
 regional  bickerings.  Added  to  all
 this  was  the  existence  of  hundreds
 of  castes  and  communities  in  the
 country  which  when  spelt  out
 politically,  resulted  in  unwhole-
 some  trends  of  casteism,  commu-
 alism  etc.”

 Before  this  Bill  went  to  the  Joint
 Committee  several  hon.  Member  had
 also  expressed  their  opinion  here  as
 to  how  casteism  and  other  forces  were
 working  for  the  disintegration  of  the
 country.

 Some  people  also  feel  that  the  re-
 organisation  of  States  has  also  to
 some  extent  weakened  the  national
 unity  but  there  igs  the  other  opinion
 that  it  has  done  good.  Without  going
 into  the  details  of  these  things  to  some
 extent  we  can  say,  as  Shri  Narasimha
 Reddy  has  just  now  said,  that  the
 fixing  of  inter-State  boundaries,  allo-
 cation  of  waters,  hydro-electric  pro-
 jects  and  industries  sponsored
 Centrally  have  to  some  extent  aroused
 State  patriotism  sometimes  resulting
 in  harmful  utterances  from  the  indivi-
 dual  States.  These  tendencies  have  to
 be  checked.  If  national  integration  has
 to  be  permanently  saved  from  the
 serious  dangers  in  the  near  future,
 effective  steps  should  be  taken  right
 now  with  the  dual  purpose  of  streng-
 thening  national  solidarity,  on  the
 one  hand,  and  minimising  the  centri-
 fugal  tendencies,  on  the  other.

 The  matter  has  to  be  tackled  with
 immediate  urgency.  I  have  got  some
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 suggestions  in  this  regard  to  make.
 Though  the  Chinese  aggression  has
 created  this  oneness,  it  is  not  enough
 to  be  satisfied  with  that.  This  unity
 has  to  be  permanently  based.  We  have
 to  work  out  the  permanency  of  this
 unity  which  has  been  achieved  by  us
 in  the  face  of  the  common  danger.
 Our  Parliament  is  a  political  and
 constitutional  symbol  of  national
 unity.  Usually  we  see  Members  hail-
 ing  from  certain  States  putting  for-
 ward  the  case  of  their  States.  We  have
 to  view  it  on  a  national  basis.  Spee-
 ches  reflecting  a  truly  national  out-
 look  should  be  made.  Even  here.
 charity  begins  at  home,  We  have  to
 start  national  unity  and  national
 integration  right  here  and  set  an  ideal
 to  the  whole  country.  Ac  “very  one
 knows,  we  have  got  free  passes.  We
 can  avail  of  them  and  go  to  the  diff-
 erent  parts  of  the  country  and  have
 first  hand  information  of  what  is
 going  on  in  the  different  parts  of  the
 country  and  study  these  problems  on
 a  national  basis,  apart  from  State
 basis  or  regional  basis.  We  shou’.  see
 from  the  point  of  view  of  ‘!:-  nation
 how  these  projects  will  go  a  long  way
 for  the  development  of  the  country.
 It  is  sometimes  pitiable  that  when
 questions  of  river  waters  are  discus-
 sed  or  big  undertakings  or  gigantic
 undertakings  are  discussed,  only
 people  hailing  from  those  States
 ‘have  to  represent  these  things.
 It  not  only  does  not  serve  the  purpose,
 it  even  minimises  the  greatness  of
 these  projecis  and  the  value  of  these
 projects.  Therefore,  I  suggest  that
 through  suitable  programmes,  Mem-
 bers  should  have  some  arrangement
 made  so  that  they  have  an  attitude  of
 a  national  character.

 I  would  also  suggest  that  a  few
 candidates  hailing  from  some  States
 should  contest  in  other  States.  All  the
 parties  should  agree  that  speeches  at
 those  meetings  should  not  rouse  re-
 gional  or  State  feelings.  This  experi-
 ment,  I  feel,  can  be  tried.

 National  integration  also  should
 start  with  the  nursery  schools.  Though
 the  mother  tongue  can  be  taught  at
 the  primary  stage  and  the  secondary
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 stage,  at  one  stage,  they  should  see
 that  some  other  Indian  language  is
 taught  in  the  primary  or  secondary
 schools.  They  should  also  have  good
 text  ovooks.  i  cxtbooks  should  be  writ-
 ten  by  a  committee  of  experts  appoint-
 ed  by  the  Central  Government.  The
 cultural  history  of  India  should  be  a
 subject  that  should  be  taught  in  the
 schools.

 73458

 Recently,  we  had  the  discussion
 about  the  official  language.  Here,  I
 want  to  bring  to  the  notice  of  the
 House  how  certaiii  people  do  more
 harm.  Here  is  the  Weekly  Sunday
 Issue  of  the  Hindustan  Times  of  28th
 April,  in  which  there  is  an  article,  with
 the  heading  Tempting  heavens.  It
 says:

 “Despite  a  certain  amount  of
 heat  inevitable  in  g  discussion  on
 language,  the  debate  on  the  official
 language  did  not  by  and  _  large
 evoke  un-controllable  passions.
 There  were  «'‘en  some  attempts  at
 noble  deeds,  »-ith  members  from
 the  South  speaking  in  Hindi  and
 members  from  t!:2  North  speaking
 in  English.  Well-meaning  though
 these  gestures  were,  the  impres-
 sion  left  wags  that  they  should
 really  not  do  such  things  to  human
 ears.

 There  is  no  law  against  the  prac-
 tice,  of  course,  but  surely  ethical
 considerations  cannot  entirely  be
 overlooked.  The  heavens  may  not
 fal]  when  Mrs.  Yashoda  Reddy
 speaks  in  Hindi  or  Dr.  Ram  Subhag
 Singh  in  English  but  should  we  go
 on  tempting  the  heavens?”

 This  is  what  they  have  written?  Is
 “this  the  way  they  want  to  help  Hindi?
 This  is  a  North  Indian  daily.  Cer-
 tainly  this  is  objectionable.

 Shrj  Hari  Vishnu  Kamath:  This  is
 an  article  written  by  a  South-Indian.

 Shrimati  Lakshmikanthamma:  What-
 ever  it  is,  heavens  may  not  fall  on
 Shrimati  Yashoda  Reddy  or  Dr.  Ram
 Subhag  Singh.  They  will  fall  on
 Hindi  if  such  writings  are  there.
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 [Shrimati  Lakshmikanthamma]
 Just  one  word  about  regional  im-

 balance,  about  which  some  Members
 have  spoken,  (Bell  rings):  I  will
 conclude  with  this.  Going  through
 the  debate  on  this  Bill  before  it  went
 to  the  Joint  Committee,  one  finds  that
 many  Members  spoke  about  casteigm.
 I  have  got  a  few  suggestions,  though
 there  is  no  shortcut  to  put  an  end  to
 these  casteisms.  Still,  we  can  find
 these  possible  lines:  Reorganisation  of
 society  with  greater  occupational
 mobility  ensuring  that  caste  and  oc-
 cupation  cut  across  each  other  as
 frequently  as  possible;  greater  em-
 phasis  of  political  ideology  ag  the
 accepted  differential  in  public  affairs;
 increasing  disapproval,  stautory  and
 other,  marriages  of  the  same  caste—
 something  akin  to  the  prohibited
 degrees  of  relationships  in  marriage.
 Of  course,  these  require  skill  and
 social  engineering  to  implement  these
 things.  nz

 Finally,  I  feel  that  this  Bill  is  neces-
 sary  at  the  present  juncture.  Funda-
 mental  Rights  does  not  mean  Funda-
 mental  right  to  go  about  preaching
 disintegration  of  the  country.  Any-
 how,  any  such  speeches  or  activities
 that  go  to  disintegrate  this  country
 should  be  severaly  dealt  with.  With
 these  words,  I  support  this  Bill.

 Shri  Hari  Vishnu  Kamath:  Mr.
 Denuty-Speaker,  as  I  listened  with
 rising  interest  to  the  near  passionate,
 professorial  discourse  of  my  good  old
 friend  Shri  H.  N.  Mukerjee,  of  the
 Communist  Party,......

 An  Hon.  Member:  Why  old?

 Shri  Hari  Vishnn  Kamath:  You
 know  the  phrase  good  old;  it  does  not
 mean  old  literally  ranging  as  it
 did  from  Vishnu  Purana  to  Siva  and
 Parvati  and  the  Acharyas  of  the

 An  Hon.  Member:  And  the  rivers.

 Shri  Hari  Vishnu  Kamath:  I
 began  to  cogitate  in  my  mind  as_  to
 what  the  possibilities  would  be  like
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 if  my  hon.  friend  Shri  H.  N.  Mukerjee
 were  to  bend  his  energies  to  the  rather
 formidable  task  of  educating  the
 Communist  countries  of  the  world  in
 the  new  ‘mystique  which  he  _  has
 developed,  which  he  has.  cultivated,
 which  he  hag  acquired  and  in  parti-
 cular  towards  the  Chinese  who  are  on
 our  border,  of  teaching  them  this  new
 mystique  so  that  they  may  lay  their
 hands  off  Mansarovar  and  Mount
 Kailas  where  Siva  and  Parvati  are
 supposed  to  reside....

 Shri  C.  K.  Bhattacharyya:  They  do
 reside.

 Shri  Hari  Vishnu  Kamath:  and
 if  he  succeeds  in  that  task,  without
 fight  we  would  at  least  recover  Kailas
 and  Mansarovar  from  the  dirty  hands
 of  the  Chinese.  I  wish  him  well  in
 this  task  and  I  wish  him  godspeed  also
 on  his  journey  and  in  this  endeavour.

 It  has  been  very  well  said  that  «here
 is  no  north  and  south.  May  I  add,
 there  is  neither  east  nor  west.  On  the
 earth,  in  this  sphcrica]  globe  of  ours,
 made  by  God,  in  this  world  which  is
 round,  rotating  on  its  own  axis  every
 day,  and  revolving  round  the  sun,  how
 can  there  be  a  north  or  south  or  east
 or  west?  It  is  only  a  man  made  con-
 cept.

 Shri  Tyagi  (Dehra  Dun):  Neither
 right  nor  left.

 Shri  Hari  Vishnu  Kamath:  It  is  un-
 fortunate  we  have  to  contend  with
 man-made  concepts.  The  great  histo-
 rian,  Edward  Gibbon  I  believe,  said,
 History  is  a  record  of  this  crimes,
 follies  and  misdemeanours  of  mankind.
 That  is  the  stuff  history  is  made  of.  I
 do  not  subscribe  to  such  a  pessimistic
 view.  But,  Jargely,  perhaps,  it  is  of
 that  texture.  Therefore,  however  much
 we  may  wish  to  ignore  the  north  and
 the  south  and  the  east  and  the  west,
 however  much  we  may  aspire,  strive
 hard  for  the  day  when  there  will  be
 a  world  State,  a  world  Parliament,
 when  controversies  of  the  north  and
 south,  east  and  west  will  finally  He
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 in  the  dust,  till  that  day  comes,  we
 will  have  to  face....

 Shri  C.  K.  Bhattacharyya:
 कानवा  :  सर्वे”

 Shri  Hari  Vishnu  Kamath:  “बसें
 कट  बक

 °
 oN

 till  that  auspicious  day  arrives,
 we  will  have  to  face  these  problems.
 Let  us  face  them  as  bravely,  as  coura-
 geously  as  we  can.  Let  us  hope  that
 by  God’s  grace  success  will  crown  our

 efforts  to  meet  them  in  such  a  man-
 ner  that  unity  and  harmony  is  pre-
 served,  peace  is  promoted  and  strength
 is  reinforced,

 While  agreeing  with  this  Bill,  Sir,
 in  principle,  there  are  certain  aspects
 of  jt  to  which  I  do  not  subscribe.  As
 my  friend  Prof.  Hiren  Mukerjee  has
 rightly  said,  legislation  is  not  the  only
 way  to  solve  these  problems,  to  face
 these  problems:  there  is  another
 better  way,  a  wiser  way,  of—what
 you  may  describe  as—creating  a  cli-
 mate.  What  has  the  Government,
 what  has  the  ruling  party  done  ६0
 create  this  climate  in  our  country,  so
 that  no  centrifugal  forces  could  have
 raised  their  head?  Let  them  not
 point  at  the  mote  in  somebody  else’s
 eye  while  they  do  not  look  at  the
 beam  in  their  own  eye.  How  can  this
 party,  the  Congress  Party,  which
 rules  the  roost  today,  which  holds  the
 reins  of  government  (An  Hon,  Mem-
 ber:  Unfortunate)  which  yielded  to
 the  Pakistan  demand,  yielded  without
 a  fight  to  the  Pakistan  demand,  which
 ceded  to  China  fourteen  thousand  or
 more  square  miles  of  our  _  territory
 without  a  fight,  without  firing  a  single
 shot,  how  can  this  party  defend  _  its
 position?  Because,  it  is  now  a  sort
 of  nemesis  which  has  overtaken  it.
 I  am  sorry  to  say  that,  while  support-
 ing  the  Bill  in  principle,  because  it  js
 the  repercussion  of  their  own  actions;
 to  every  action  there  is  a  reaction,  the
 karma,  theory  comes  into  operation
 There  are  other  forces  which  have
 raised  their  heads  today.

 What  after  all  is  the  DMK
 which  is  being  put  on  the  mat
 today?  The  DMK  is-  on  the
 sesrong  path  It  may  be  on  the

 “भारत  :
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 wrong  path,  but  what  is  the  DMK
 after  all  in  Madras?—a  progeny  or  an
 offshot  of  the  DK,  the  DK,  of  which
 Periyar  Ramaswami  of  Coimbatore-
 Salem  (An  Hon,  Member:  Erode)  I
 am  sorry,  Erode—of  which  Periyar
 Ramaswami  Avargal  of  Erode  is  the
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 founder,  the  head  today  also.  That
 DK  has  been  hugged  to  his  bosom  by
 Shri  Kamaraj  Avargal,  the  Chief
 Minister  of  Madras,  the  Congress
 leader  of  Madras.

 Shri  C.  K.  Bhattacharyya:  That  is
 news.

 Shri  Hari  Vishnu  Kamath:  Ah,  I
 am  glad  I  am  giving  you  rews.  Itis
 true.  And  in  every  Congress  campaign
 in  that  State  for  the  last  so  many
 years  the  Congress  Party  in  Mad-
 ras  headed  by  Shri  Kamaraj
 Avargal—there  is  no  Ramraj  in  this
 country,  Sir,  but  there  is  Kamraj  in
 Madras....

 The  Minjster  of  Law  (Shri  A.  Kk.
 Sen):  Some  people  may  take  excep-
 tion  to  it.

 Shri  Hari  Vishnu)  Kamath:  Shri
 Kamraj  Avargal  has  been  an  ally  of
 the  DK  leader.  DK  is  Dravida  Kazha-
 gam;  DMK  is’  Dravida  Munnetra
 Kazhagam;  munnetra  means  forward.
 The  Dravida  Kazhagam  headed  by
 Shri  Periyar  Ramaswami  Avargal  has
 been  campaigning  for  Shri  KamaraJ,
 for  the  Congress  Party  and  has  been
 instrumental  and_  responsible’  for
 winning  so  many  seats  for  the  Con-
 gress  in  Madras.  But  for  the  DK
 support  I  am  sure  the  DMK  wou!d
 have  won  more  seats  and  the  Con-
 gress  would  have  lost  seats’  in
 Madras.

 And  that  is  how  the  nemesis  has
 overtaken  the  Congress  Party  in
 Madras.  How  can  those  Congress
 leaders  lay  their  hands  on  their  hearts
 and  say,  “We  have  been  free  from
 this  poison,  we  have  been  pure,  we
 have  not  bolstered  these  very  forces
 which  we  now  want  to  put  down’?
 No,  it  does  not  lie  in  the  mouths  of
 the  Congres  leaders,  at  any  rate  in
 the  mouths  of  the  Congress  leaders  of
 Madras  to  damn  the  DMK.  Let  them
 look  into  their  own  hearts  and,  to  use
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 Gandhijj’s  words,  let  them  do  some
 inward  heart-searching  themselves
 before  they  raise  their  hands  and
 point  their  finger  at  somebody  else.
 I  do  not  hold  a  brief  for  the  DMK.
 But  I  want  to  impress  upon  the  Law
 Minister  how  it  is  their  own  action,
 the  action  of  the  Congress  Party,  of
 which  he  is  the  legal  iumjnary  herc,
 how  it  is  their  own  party’s  actions
 which  have  rebounded  गाव  recoiled
 on  them.  And  today  we  are  faced
 with  a  situation  and  the  Congress
 Government  has  sought  to  amend  arti-
 cle  9  of  the  Constitution.

 Article  9(])  (a),  (9),  (c)  reads
 thus:  ‘All  citizens  shall  have  the
 right  to  freedom  of  speech  and  ex-
 pressjon;  to  assemble  peaceably  and
 without  arms;  to  form  associations
 or  unions”.  Now,  these  have  already
 been  restricted  in  the  Constitution  for
 various  reasons,  fur  verious  reason-
 able  grounds.  A  new  ne  is  sought
 to  be  enacted  or  added  to  this  list,
 that  is  “sovereignty  and  integrity  of
 India”  wjth  th:  principle  of  which  no-
 jody  can  have  any  quarrel.  Nobcay
 can  have  any  quarrel  with  this  vrin-
 ciple  that  the  sovereignty  and  integ-
 rity  of  the  country  must  be  upheld
 and  maintained  by  every  citizen  of
 India.  But  there  are  other  aspects  of
 the  matter.  Are  you  listening,  Sir?

 Shri  Ravindra  Varma  (Thyruvella):
 The  House  is  listening  to  you  with
 rapt  attention.

 Shri  A.  K.  Sen:  We  are  listening.

 An  Hon.  Member:  Carry  on.

 Shri  Hari  Vishnu  Kamath:  Your
 cars  are  busy  elsewhere,  Sir.

 Mr.  Deputy-Speaker.  I  have  kept
 one  ear  for  you.

 Shri  Hari  Vishnu  Kamath:  Thank
 you,  Sir.  I  know  you  are  ambjdex-
 terous  and  you  can  use  one  ear  for  one
 and  another  ear  for  another,  even
 though  it  may  be  very  difficult  accord-
 ing  to  nature’s,  law.  Anyway,  I  was
 referring  to  this.
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 In  other  countries,  I  am  not  sure  of
 the  legal  position,  but  I  would  like  the
 Law  Minister  to  throw  some  light  on
 this  matter.  For  instance,  take  the
 United  Kingdom,  England.  It  is  my
 impression,  I  did  not  check  it  up  this
 morning,  but  some  time  ago  I_  read
 about  this  matter  and  the  impression
 lingers  in  my  mind,  that  even  today
 there  is  a  Scottish  Home  Rule  Party
 elected  on  that  ticket.  Eight  Members
 take  their  seats  in  the  House  of  Com-
 mons  as  equals  of  the  other  Members
 elected  from  England.  But  there  is  no
 ban  even  today  on  the  Scottisn  Home
 Rule  Party,  and  until  some  years  ago
 the  position  was  similar  in  Wales  also.
 And  in  Scotland  the  feeling  runs  to
 such  an  extent  that  tuis  particular
 party  refused  to  ca!l  Elizabeth  as
 Elizabeth  II;  because,  if  they  did  call
 Elizabeth  E.snbeth  ए  they  would
 thereby  give  recogaition  to  Elizabeth  I.
 And  those  who  have  read  British  his-
 tory  know  how  Elizabeth  I  condemned
 Mary,  queen  of  Scots  to  death.  And
 so  the  Scots  even  today  nurse  that
 grievance,  that  rancour  in  their  hearts
 and  so  they  do  not  call  the  present
 Elizabeth  as  Elizabeth  II.  To  that  ex-
 tent  they  are  feeling  their  hatred  of
 flizabeth  I.  But  even  those  Members
 of  the  Scottish  Home  Rule  Party  are
 allowed  to  campaign—till  some  years
 ago  that  was  the  position,  I  do  not
 know  the  present  position—for  their
 party  and  get  elected  to  the  House  of
 Commons  and  come.

 I  would  therefore  request  the  Min-
 ister  to  consider  to  what  extent  we
 should  go  in  upholding  this  great
 ideal,  the  supreme  ideal.  I  have  no
 doubt  on  that  point;  I  fully  subscribe
 wholeheartedly  to  that  principle;  I  be-
 lieve  in  the  sovereignty  and  integrity
 of  India.  But  there  are  also  elements
 in  the  Congress,  and  elements  in  the
 Communist  Party—I  am  sorry  to  say
 that  there  are  elements  both  in  the
 Congress  Party  and  in  the  Com-
 munist  Party,  fewer  elments  per-
 haps  in  the  Congress  Party  but
 many  elements  in  the  Communist
 Party—who  in  public  preach,  or  say
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 in  public—not  preach,  say  in  public—
 that  some  territory  in  the  Himalayan
 border,  perhaps  indefensible,  difficult
 to  defend,  and  therefore  there  is  no
 harm  if  it  is  ceded  to  China;  and
 some  say  that  the  McMahon  line  was
 never  well  defined,  as  an  excuse  for
 ceding  territory  there,  “we  do  not
 know  what  the  McMahon  line  is,  it  is
 not  on  the  ground,  it  is  somewhere
 in  the  air”;  and  about  Ladakh  “there
 is  no  well-defined  border”  and  so  on
 and  so  forth.  And  there  are  veiled
 implications,  veiled  hints  that  cession
 of  territory  to  China  would  not  be  so
 bad,  after  all,  in  the  national  interest.
 Will  this  also  come?  It  must  come.

 Shri  Tyagi:  No  Congressman  has
 ever  said  so.

 Shri  Hari  Vishnu  Kamath:  I  am
 glad  to  hear  that  from  Shri  Tyagi,

 Shri  A.  छू  Sem:  Spcak  for  others,
 not  for  the  Congress.

 Shri  Hari  Vishnu  Kamath:  |  know
 of  the  Congress  as  much;  I  know
 many  elements  in  the  Congress.  I  do
 not  accuse  the  Law  Minister  of  that.
 That  I  will  concede  readily.  The  Law
 Minister  has  never  said  that.

 Shri  Tyagi:  Such  Congressmen  have
 left  the  party.

 Shri  Hari  Vishnu  Kamath:  Have
 they?  I  hope  you  will  clean  up  fur-
 ther.

 Shri  Warior  (Trichur):  Say  some-
 thing  about  the  PSP  also,

 Shri  Hari  Vishnu  Kamath:  If  you
 accuse  me,  if  (ou  accuse  my  party,  I
 wili  listen  to  that  also.  My  hon.  friend
 need  not  be  perturbed  because  I  do
 not  accuse  my  friends  sitting  here.
 But  there  is  an  open  China  Faction  in
 the  party.  Tt  is  well  admitted.  Why
 snould  they  be  sorry  for  it?  I  only
 hope  that  my  friend  Prof,  Mukerjee
 with  his  new  mystique  will  convert
 them  also  completely  to  his  fold,  and
 I  will  be  happy  when  that  day  comes
 when  Prof.  Mukerjee  will  have  gathe-
 xed  the  lost  sheep  into  the  fold......
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 Shri  A,  हू,  Sen:  Very  difficult  task.
 Shri  Hari  Vishnu  Kamath:  Nothing

 is  difficult,  nothing  is  not  worth
 achieving.  It  is  only  difficult  task
 that  man  undertakes  and  might  and
 main  could  accomplish  it.
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 and  I  will  have
 done  for  the  present.  As  I  said  the
 question  is  how  far  mere  speech
 should  be  penalised.  If  speech  inciies
 to  action,  if  speech  incites  to  violent
 action  and  to  spreading  the  miasma  or
 the  poison  of  this  secession  inside  the
 country,  then  it  is  high  time  that  we
 should  take  action.  But  where  there
 is  no  incitement  to  action,  where  there
 is  no  incitement  to  violent  action,
 where  there  is  no  incitement  to  overt
 action,  on  behalf  of  this  principle,  on
 behalf  of  this  demand  for  the  seces-
 sion  of  any  part  of  India,  then,  cer-
 tainly,  I  am  sure,  the  strength  of  our
 country,  the  united  strength  of  our
 country,  of  the  millions  of  our  coun-
 try,  will  be  enough  and  sufficient  to
 meet  any  such  demand  or  any  such
 talk  of  secession.  No  law  as  such  is
 sufficieat.  pry  hae

 One  word  more

 Further,  the  emergency  througi
 which  we  are  passing  today  is  hardly
 the  time  for  bringing  forward  this
 Bill.  The  emergency  has  seen  the
 whole  nation  rise  as  one  man,  and
 even  the  DMK,  even  the  people  of  the
 DMK  who  have  postponed  or  deferred
 now  their  demand  for  secession  or  for
 a  separate  Tamil  Nad.  Including  them,
 we  have  seen  this  phenomenal  upsurge
 of  the  nation  in  the  face  of  the
 Chinese  aggression.

 It  has  been  well  said  in  politics,
 that  not  merely  the  act  but  the  timing
 of  the  act  or  the  action  is  the  essence
 of  the  matter.  The  timing  cannot  be
 divorced  from  the  act.  Is  today  the
 psychological  moment  for  bringing
 forward  this  Bill?  Certainly,  the
 Government  would  not  have  lost,  the
 heavens  would  not  have  fallen,  and
 the  Government  would  not  have  fal-
 len,  not  merely  the  heavens  but  even
 Government  would  not  have  fallen,—
 though  I  wish  it  docs  sometimes,—if
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 this  Bill  had  been  postponed  to  the
 next  session.  I  do  hope  that  the
 Prime  Minister  and  the  Law  Minister
 will  confer  together  during  the  next
 hour  or  so  and  see  their  way  to  post-
 pone  it  for  the  next  session,  we  are
 in  agreement  on  the  principle.  We
 May  try  to  amend  the  provision  relat-
 ing  to  candidates  to  election,  but  we
 are  in  agreement  on  the  principle.
 But  certainly,  during  this  emergency,
 when  they  also  have  dropped  their
 demand,  when  no  party  is  raising
 this  demand,  when  no  people  are
 raising  this  demand  for  secession  of
 any  part  of  India  from  the  mother-
 country,  this  is  hardly  the  time  or  the
 psychological  moment  to  bring  for-
 ward  this  Bil]  before  Parliament  and
 get  it  passed  into  law  merely  by  the
 force  of  brute  majority  here.

 Shri  C.  K.  Bhattacharya:  And  brute
 minority  there.

 Mr.  Deputy-Speaker:  Now,  the  hon.
 Law  Minister,

 Shri  N.  Sreekantan  Nair  (Quilon):
 May  I  just  make  one  submission?

 Mr.  Deputy-Speaker:  Order,  order.
 There  is  no  time  now,

 Shri  N.  Sreekantan  Nair:  If  even
 the  different  groups  in  the  Parliament
 are  not  being  permitted  to  speak  on
 a  Bill  which  seeks  to  amend  the  Cons-
 titution,  it  is  a  very  wrong  thing.

 Mr.  Deputy-Speaker:  I  am  sorry.
 There  is  no  time  now.

 Shri  A.  K,  Sen:  At  I  was  listening
 to  the  last  speech,  namely  that  of
 Shri  Kamath,  I  was  admiring  his  capa-
 city  to  draw  redherrings  on  anything.

 Shri  Hari  Vishnu  Kamath:  They
 are  not  edible.

 Shri  A.  हू,  Sen:  I  wish  I  had  that
 capacity.

 Shri  Warior:  Znen,  he  will  have  to
 sit  here.

 Shri  A.  K.  Sen:  And  he  was  almost
 covering  the  real  Reds  with  the  red-
 herring.
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 Shri  Hari  Vishnu  Kamath:  They
 are  behind  me.

 Shri  A.  छू,  Sen:  But  I  am  afraid  I
 cannot  agree  with  him  that  this  is
 not  the  appropriate  time  to  bring  this
 measure.  I  do  not  know  why  Shri
 Kamath  and  Shri  H.  N.  Mukerjee
 have  brought  in  the  DMK  or  the  DMK
 have  voluntarily  worn  the  cap.  If  I
 were  they,  and  if  I  were  believing  in
 what  they  protest,  I  should  have  never
 acknowledged  the  guilt  on  myself,  nor
 would  I  have  allowed  anyone  to  fit
 the  cap  on  my  head.  There  are
 others  too  who  openly  want  secession
 from  India  and  who  openlly  preach
 disintegration  of  India.  One  familiar
 example  is  the  rebel]  or  hostile  Nagas
 on  the  eastern  border.  Is  it  the  case
 of  Shri  Kamath  or  Shri  H.  N.  Muker-
 jee  that  there  are  no  hostile  Nagas  or
 they  have  given  up  their  demand  for
 a  separate  Nagaland  during  the  emer-
 gency?

 Shri  Hari  Vishnu  Kamath:  Now
 even  the  Nagaland  is  there.

 Shri  Rajaram:  They  are  least  wor-
 ried  about  all  these  things  or  about
 all  these  amendments.

 Shri  A,  K,  Sen:  It  will  be  our  bus-
 iness  to  see  that  people  worry  about
 the  Constitution,  in  fact,  not  only
 worry  about  it  but  respect  the  Consti-
 tution.

 Shri  Rajaram:  It  is  better  not  to
 poke  your  nose  into  others’  matters.

 Shri  A.  हू,  Sen:  In  fact,  this  is
 hardly  the  way  to  talk  about  the
 Constitution  either,  praticularly  for
 hon,  Members  who  have  pledged  them-
 selves  to  uphold  the  Constitution.  I
 think  that  ‘worry’  is  hardly  a  word
 which  should  be  used  in  our  refer-
 ences  to  the  Constitution.  We  res-
 pect  the  Constitution.  It  underlines
 our  life  and  it  regulates  our  way  of
 thinking.  I  hope  that  this  suggestion
 will  be  deeply  absorbed  not  only  by
 law  but  by  conviction.

 Shri  H.  N.  Mukerjee  thought  that
 Government  pinned  their  faith  entire-
 ly  on  this  measure  and  sought  to

 ,
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 bring  about  what  is  called  national  in-
 tegration  by  this  legal]  measure,  and
 he  built  up  a  volume  of  argument  on
 the  supposition  that  this  was  so,  and
 having  supposed  and  accepted  this  as
 the  major  premise,  he  buiit  up,  if  I
 may  say  so  with  respect,  a  completely
 fallacious  argument  that  this  measure
 alone  wil]  not  bring  about  integration.
 Whoever  has  claimed  that  a  legal  mea-
 sure  brings  about  national]  integration?
 I  do  not  think  that  Government  have
 ever  said  so,  nor  has  any  responsible
 man  here  has  said  so  here  or  outside.
 On  the  contrary,  when  certain  ten-
 dencies  became  rather  acute,  and
 there  were  communal  riots  not  only  in
 the  South—fortunately,  there  have
 been  no  communa]  riots  in  the  south,
 notwithstanding  a  few  outbursts  here
 and  there,  I  must  say  to  the  eternal
 credit  of  the  southerners  that  they
 have  not  allowed  any  racia]  or  com-
 munal  riots  to  take  ‘place  in  the
 south—but  in  some  parts  of  the  north
 where  unfortunately  our  history  has
 been  completely  blackened  by  what
 may  be  called  riots  between  different
 communities  belonging  possibly  to  the
 same  religion,  and  same  faith,  when
 some  of  these  tendencies  became  rat-
 her  distressingly  acute,  the  Prime
 Minister  himself  called  a  National
 Integration  Conference  ‘in  which  the
 leaders  of  all  the  parties  not  only
 in  Partiament  but  also  outside  were
 present,  and  a  comprehensive  scheme
 of  nationa]  integration  was  accepted,
 which  has  been  carried  out  faithfully,
 through  education  and  through  other
 forms  of  national  activity.  We,  there-
 fore,  never  thought  that  law  alone
 would  bring  about  national  integra-
 tion.

 In  fact,  I,  for  one,  believe  that  this
 expression  ‘national  integration’  is
 inappropriate.  There  is  already
 nationa]  integration.  Can  four  thou-
 sand  years  of  common  history,  com-
 mon  suffering,  common  achievement,
 common  language,  common  faith  and
 common  traditions  be  wiped  out  by
 a  few  fanatics?  In  fact,  the  way  of
 life  which  has  grown  up  in  this  vast
 continent,  from,  as  Shri  H.  N.  Muker-
 joo  hes  said,  the  Himalayas  right

 VAISAKHA  12,  885  (SAKA)  (Sixteenth  3470 Alinendments  Ll
 down  to  Cape  Comorin,  cannot  be  ob-
 literated  by  a  few  frenzied  utterances,
 however  strong  may  be  either  the  in-
 tensity  or  the  ambit  of  these  utter-
 ances.  I  think  that  the  bonds  of  com-
 mon  history,  common  culture  and
 civilisation  are  so  strong  that  they  can-_
 not  be  untied  by  anyone.  But  the
 purpose  of  legislation  is  to  prevent
 mischief  being  done,  to  prevent  dents
 being  created  not  only  in  times  of
 emergency  but  in  times  of  develop-
 ment.

 Some  hon.  Member,  |  think,  from
 the  DMK  has  referred  to  the  United
 States.  My  hon.  friends  forget  that
 notwithstanding  common  race,  com-
 mon  language,  common  history  and
 common  faith,  in  the  United  States,  a
 civil  war  lasting  for  years,  counting
 thousands  of  dead  who  had  been  kill-
 ed  by  their  own  brothers  in  the  civil
 war,  was  necessary  to  establish  a
 very  simple  constitutiona]  truth  name-
 ly  that  it  was  not  open  to  any  State  to
 secede.  That  very  simple  constitu-
 tional  doctrine  of  a  constituent  State:
 in  a  federal  constitution  not  having
 the  right  to  secede  had  to  be  establish-
 ed  by  a  civil  war.  Fortunately,  in  this
 country,  there  has  been  no  civil  war.
 All  that  we  do  is  to  prevent  mischief-
 makers  from  trying  to  create  condi-
 tions  tending  towards  it,  And  in  some
 areas,  there  were  almost  signs,  if  not
 of  civi]  war,  certainly  of  civil  strife
 lasting  for  a  fairly  long  period.

 It  is,  therefore,  our  intention  that
 while  the  bonds  of  history  and  culture
 remain  as  strong  as  ever  and  the  feel-
 ing  of  participation  in  a  common  ad-
 venture  continuously  enlightens  our
 common  life,  nevertheless  it  will  be
 our  determined  resolve  that  those
 who  try  to  put  into  action  forces  of
 disunity  and  disintegration  are  not
 tolerated.  Let  us  be  quite  clear  about
 it,  and  let  there  be  no  faltering  in  that
 resolve.

 I  am  really  sorry  that  whenever  we
 talk  of  nationa]  integration  or  of  curb-
 ing  the  forces  of  disunity,  we  talk
 of  the  DMK  or  of  the  south.  Prof.
 Mukerjee  rightly  thought—I  wholly
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 [Shri  A.  K.  Sen]
 agree  with  him—that  to  us  there  is
 no  south,  there  is  no  north.  Any
 studen’  of  history  who  has  taken
 pains  to  study  the  indelible  marks  of
 the  continuous  flow  of  Indian  thought
 and  culture  and  civilisation  cannot  but
 fail  to  observe  this  one  noticeable
 thing  which  has  run  through  the  web
 of  our  history  like  a  golden  t}.,ead,
 and  that  is  that  one  system  of  thought,
 belief  ang  action  have  bound  us  not-
 withstanding  the  differences  in  racial
 make-up.  in  language  and_  other
 things.

 Whenever  I  go  to  the  south,  and
 I  am  anywhere  near  Cape  Comerin,  I
 never  miss  an  opportunity  of  taking
 a  trip  to  Cape  Comerin.  I  usually  do
 not  like  to  go  into  emotional  flights,
 ‘ut  when  one  does  take  a  dip  in  the
 confluence  of  the  three  oceans  gird-
 ing  our  shores  and  remembers  th:
 background  of  thousands  of  years  of
 ancient  culture  and  civilisation  and
 faces  the  mighty  oceans  in  front,  one
 cannot  but  feel  the  oneness  of  India.  I
 always  have  a  dip  in  the  sea_  there
 where  Swami  Vivekananda,  very
 close  to  the  shores  of  Cape  Comerin,
 had  been  deeply  absorbed  in  medita-
 tion  for  wecks  before  he  went  on  his
 mission  to  Chicago  for  preaching  the
 lessons  of  Indian  civilisation.

 Shri  Hari  Vishnu)  Kamath:  Even
 now  the  Vivekananda  Rock  is  there.
 It  was  70  years  ago.

 Shri  A.  K,  Sen:  It  is  not  a  mere
 accident  of  history  that  the  shores  of
 Cape  Comerin  were  selected  by  Swami
 Vivekananda  for  his  deep  meditation
 before  he  undertook  the  journey  to
 the  west  to  resuscitate  and  re-educate
 the  world  about  India’s  history  and
 teachings.  But  it  is,  I  think,  a  very
 essential]  thing  of  our  life  that  many
 of  the  streams  of  Indian  thought  and
 culture  had  flowed  from  the  south.
 Prof.  Mukerjee  had  named  some  of
 the  glorious  names.  Perhaps  some
 would  cavil  at  their  being  those  of
 Brahmins  because  the  names  that  he
 mentioneq  were  those  of  Brahmins;
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 but  those  skilled  craftsmen  whose  deft
 fingers  had  wrought  marvels  on  dead
 stones  in  the  beautiful  temples  and
 Caves  of  the  south  were  possibly  all
 non-Brahmins,  were  Possibly  all  non-
 northerners,  if  I  may  use  that  ex-
 pression,  al]  southerners.  But  in
 working  marvels  and  giving  life  to
 dead  stones,  they  were  portraying
 Indian  thought  and  culture.  Shall  we
 fing  fault  with  them  on  the  ground
 that  they  were  done  by  men  from  the
 south?  Who  has  done  so?  In  fact,
 I  have  always  said  in  my  speeches  in
 the  south  that  all-India  lives  in  the
 south  even  today.  The  shocks  of  in-
 vation  and  the  destruction  which  the
 north  has  experienced  through  cen-
 turies  have  obliterated  much  of  the
 old  that  India  was  so  far  as  the
 north  is  concerned.  But  the  south
 lives  today  yet  a  living  picture  of  old
 India.  Therefore,  let  us  not  talk  of
 the  south  at  all.  Let  us  think  of  the
 great  culture  of  India  which  was  built
 up  by  south  and  north  together,  to
 which  possibly  the  contributions  of
 the  south  would  be  much  greater.

 It  is  said  by  Indologists—I  do  not
 pretend  to  be  an  expert  like  Prof.
 Mukerjee—that  much  of  the  Hindu  re-
 ligion  owes  its  source  to  Dravidian  be-
 liefs  and  practices,  and  the  old  vedic
 forms  of  worshipping  the  faccts  of
 nature  gave  place  to  certain  beliefs
 and  practices  which  had  their  origin
 in  Dravidian  life  and  culture.  What-
 ever  it  may  be,  it  is  now  one.  Whosc-
 ever  has  analysed  the  blood  that  flows
 in  the  Indion  vein  40  say  how  much
 is  alien  "ow  much  Dravidian,  how
 much  Mongolian  and  how  much  any-
 thing  else?  Shri  Krishna  Menon  al-
 ways  made  fun’  of  me  when  I  was  in
 England  as  a  student,  ‘You  are  a
 Mongoloi-Dravidian’,  because  a
 Bengali  was  supposed  to  contain  both
 Mongoloi  and  Dravidian  blood.

 Shri  Hari  Vishnu  Kamath:  He  him-
 self?

 Shri  Kapur  Singb  (Ludhiana):  You
 are  Indo-Tibetan?
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 Shri  A.  K.  Sen:  I  used  to  say,  ‘I
 belong  to  that  part  of  India  which  is
 calleq  Bengal’—in  those  da;s  Bengal
 was  united.

 Shri  Hari  Vishnu  Kamath:  He  is
 behind  you.

 Shri  A,  K.  Sen:  We  may  say,  ‘We
 belong  to  that  part  of  India  which  is
 called  Tami]  Nad’.  In  the  great  poem
 of  Tagore  called  Bharatiya  he  said
 this,  which  if  translated  into  English,
 would  read:

 “Arise,  awake  my  soul  on  a  pil-
 grimage  to  this  great  sea-shore  of
 ’umanity,  that  is,  Bharat’.

 Shri  Hari  Vishnu  Kamath:  Give  it
 in  Bengali—-

 “भारतेर  महामानव र  सागर तीरे”

 That  is  much  better  and  sweetcr.

 Shri  A.  K.  Sen:  Shri  Kamath  is  more
 erudite  than  myself.

 Shri  Hari  Vishnu  Kamath:  No.  no.

 4.58  hrs.

 (Mr.  SPEAKER  in  the  Chair]
 Shri  A  K,  Sen:  Arise.  awake  my

 soul  on  pilgrimage  to  this  great  sea-
 shore  of  humanity,  that  is,  Bharat—
 he  says,  and  in  this  has  mingled  all
 races  and  all  cultures.  But  today
 they  cannot  be  discerned;  they  are  all
 there  and  yct  are  not  there.  It  is  a
 great  sea  of  humanity  that  is  Bharat.
 That  is,  the  DMK  is  us  here.  The
 DMK  might  be  labelled  on  our  fore-
 head,  but  in  our  heart  of  hearts,  in
 our  veins,  the  stream  of  Indian  cul-
 ture  flows;  it  is  not  DMK  or  Bengal
 or  Maharatta  or  anything  else.  What-
 ever  you  may,  whatever  language  you
 may  employ,  the  essential  indelible
 marks  of  Indians  remain.  They
 are  there  and  would  always  remain
 there,  nothing  can  obliterate  them.

 I  had  to  delve  into  these  rather
 metaphysical  heights  because......
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 Shri  Hari  Vishnu  Kamath:  Depths
 rather.

 Shri  A.  K,  Sen:  Prof.  Muker-
 jee  doubted  my  interest  in  cultural
 pursuits,  I  would  occasionally  like  to
 engage  in  cultural  pursuits.  But  I  do
 not  like  to  do  so  at  the  cost  of  logic
 or  reason.

 Having  regard  to  these  facts,  I
 think  it  would  be  wholly  incorrect  to
 say  that  this  measure  is  designed
 either  against  anyone  party:  or  against
 any  one  region.  This  measure  is  de-
 signed  against  all  parties,  all]  regions,
 where  there  may  be  a  single  man
 who  does  not  accept  Indian  sove-
 reignty  and  the  essential  integrity  of
 India,—that  is  the  simple  truth—and
 unfortunately  there  are  still  some
 everywhere,  not  merely  in  the  South.
 This  answers,  I  think,  most  of  the
 criticisms  which  have  been  levelled
 against  the  Bill.
 5  hrs,

 The  next  question  that  arises  is:
 why  change  the  form  of  the  oath?  If
 we  believe  in  Indian  unity,  sovereign-
 ty  and  integrity,  I  think  it  is  absolute.
 ly  essential  that  those  who  try  to  come
 to  Parliament  or  Assembly  should
 take  the  oath  before  they  stand  and
 after  they  are  elected—before  they
 stand  for  the  simple  reason  that  they
 woulg  not  be  able  to  make  this  an
 election  issue,  as  it  has  been  done  in
 some  places.  Tomorrow  in  Nagaland
 if  this  is  not  forbidden,  there  would
 be  many  people  there  who  would
 make  separation  of  Nagalang  from
 India  an  election  issue.  That  is  pre-
 cisely  what  we  want  to  revent,  be-
 cause  parochial  issues  have  a  wonder-
 ful  tendency  of  having  regional  appeal
 everywhere.

 Shri  Kamath  raised  the  question  of
 the  Scottish  Freedom  Party.  Well,
 they  do  not  want  separation  from  the
 United  Kingdom.  They  want  home
 rule,  which  al]  our  regions  have.
 Madras  has  home  rule,  it  has  its  own
 legislature;  Nagaland  has  home  tule,
 it  has  its  own  legislature.

 Shri  Harj  Vishnu  Kamath:  Not  in
 the  same  sense.
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 Shri  A.  K,  Sen:  They  want  only
 home  rule  in  the  sense  of  regional
 autonomy.  But  even  then,  it  shows
 that  even  where  there  is  no  regional
 imbalance,  where  there  is  one  lan-
 guage  and  one  culture,  there  may  be
 these  regional,  parochial  issues  which
 might  sway  a  large  number  of  people.
 It  may  be  far  more  so  in  countries
 where  possibly  all  the  regions  are  not
 still  equally  developed  and  language
 and  other  things  still  separate  us  from
 each  other  more  than  in  other  coun-
 tries.

 These  are  my  submissions,  and  I
 still  appeal  to  everyone  to  pass  this
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 Mr,  Speaker;  Let  the  lobbies  be

 cleared  now.

 Shri  Hari  Vishnu  Kamath:  The
 Minister  appealed  there  should  be  no
 division  on  this.

 Mr,  Speaker:  In  spite  of  that,  we
 have  to  form  that  majority.

 Shrj  A,  K.  Sen:  I  meant  division
 not  in  the  technical  sense.

 Mr,  Speaker:  The  question  is:

 “That  the  Bill  further  to  amend
 the  Constitution  of  India,  as  re-
 ported  by  the  Joint  Committee,

 measure  without  any  division.

 Shri  Hari  Vishnu  Kamath:  Division
 there  is  going  to  be,  is  inevitable,  un-

 The  first  divi- der  the  Constitution.
 sion  is  coming  now.

 Division  No.  42]
 Abdul  Wahid,  Shri  T.
 Achal  Singh,  Shri
 Achuthan,  Shri
 Akkamma  Devi,  Shrimati
 Alagesan,  Shri
 Alva,  Shri  A.  S.
 Alva,  Shri  Joachim
 Ancy,  Dr.  M.  5.
 Anjanappa,  Shri
 Arunachalam,  Shri
 Azad,  Shri  Bhagwat  Jha
 Babunath  Singh,  Shri
 Bajaj,  Shri  Kamalnayan
 Balakrishnan,  Shri
 Balmiki,  Shri
 Barkataki,  Shrimati  Renuka
 Barua,  Shri  Hem
 Barupal,  Shri  P.  L.
 Basappa,  Shri
 Basumatari,  Shri
 Bhagat,  Shri  B.  R.
 Bhakt  Darshan,  Shri
 Bhanja  Deo,  Shri  L.  N.
 Bhanu  Prakash  Singh,  Shri
 Bhatkar,  Shri
 Bhattacharyya,  Shri  C.  K.
 Bhattacharya,  Shri  Dinen
 Bist,  Shri  J.  B.S.
 Borooah,  Shri  P.  C.
 Brahm  Prakash,  Shri
 Brajeshwar  Prasad,  Shri
 Brij  Basi  Lal,  Sbri
 Chakraverti,  Shri  P.  R.

 be  made?

 be  taken  into  consideration.”

 The  Lok  Sabha  divided:

 Mr,  Speaker:  Any  corrections  to
 Four  “Ayes”  and  one  “No”

 to  be  added.

 AYES
 Chanda,  Shrimati  Jyotsna
 Chandrasekhar,  Shrimati
 Chatterjee,  Shri  ्.  P.
 Chaturvedi,  Shri  S.  N.
 Chaudhry,  Shri  0.  L.
 Chaudhuri,  Shri  Sachindra
 Chaudhuri,  Shrimati  Kamala
 Chavan,  Shri  D.  R.
 Chavda,  Shrimati
 Chettiar,  Shri  Ramanathan
 Chuni  Lal,  Shri
 Dafle,  Shri
 Daljit  Singh,  Shri
 Das,  Dr.  M.  M.
 Das,  Shri  Sudhansu
 Dasappa,  Shri
 Dass,  Shri  G.
 Deo  Bhanj,  Shri  P.C.
 Deshmukh,  Shri  B.  D.
 Deshmukh,  Shri  Shivaji  Rao  S.
 Dhuleshwar  Meena,  Shri
 Dighe,  Shri
 Dinesh  Singh,  Shri
 Dixit,  Shri  G.  N.
 Dwivedi,  Shri  M.  L.
 Dwivedy,  Shri  Surendranath
 Gaekwad,  Shri  Fatehsinhrao
 Gahmari,  Shri
 Gajraj  Singh  Rao,  Shri
 Gandhi,  Shri  V.  B.
 Ganga  Devi,  Shrimati
 Ghosh,  Shri  Atulya
 Ghosh,  Shri  N.  R.

 [15.05  hrs.
 Gonj,  Shri  Abdu!  Ghani
 Govind  Das,  Dr.
 Guha,  Shri  A.  C.
 Hansda,  Shri  Subodh
 Hanumanthaiya,  Shri
 Hazarika,  Shri  J.  N.
 Hem  Raj,  Shri
 Jadhav,  Shri  M.  L.
 Jadhav,  Shri  Tulshidas
 Jamunadevi,  Shrimati
 Jayaraman,  Shri
 Jedhe,  Shri
 Joshi,  Shri  A.  eG
 Jyotishi,  Shri  J.  P.
 Kabir,  Shri  Humayun
 Kadadi,  Shri
 Kakkar,  Shri  Gauri  Shanker
 Kamath,  Shri  Hari  Vishnu
 Kamble,  Shri
 Kanungo,  Shri
 Kappen,  Shri
 Karuthiruman,  Shri
 Kayal,  Shri  P.  N.
 Kedaria,  Shri  C.  M.
 Keishing,  Shri  Rishang.
 Khan,  Shri  Osman  Ali
 Khanna,  Shi  Mehr  Chand
 Kindar  Lal,  Shri
 Kishan  Veer,  Shri
 Kripa  Shankar,  Shri
 Krishnamachari,  Shri  T.  T..
 Kunhan,  Shri  P.
 Kureel,  Shri  8.  N.
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 Lahri  Singh,  Shri  Shama,  Shri  A.  P.
 Lakshmikanthamma,  Shrimati

 Patel,  Shri  ९,  R.

 Lalit  Sen,  Shri
 Laskar,  Shri  N.  R.
 Laxmi,  Bai,  Shrimati
 Lonikar,  Shri
 Mahtab,  Shri
 Mahishi,  Shrimati  Sarojini
 Malaviya  Shri  K.  D.
 Malhotra,  Shri  Inder  J.
 Manaen,  Shri
 Mandal,  Dr.  P.
 Maniyangadan,  Shri
 Mantri,  Shri
 Mehrotra,  Shri  Braj  Bihari
 Mehta,  Shri  Jashvant
 Melkote,  Dr.
 Mengi,  Shri  Gopal  Datt
 Menon,  Shri  Krishna
 Mirza,  Shri  Bakar  Ali
 Mishra,  S  hri  Bibhuti
 Mishra,  Shri  Bibudhendra
 Misra,  Dr.  U.
 Misra,  Shri  Mahesh  Dutta
 Mohanty,  Shri  G.
 Mohiuddin,  Shri
 Morarka,  Shri
 More,  Shri  K.  L.
 More,  Shri  S.  S.
 Mukane,  Shri
 Mukerjee,  Shri  H.  N.
 Murmu,  Shri  Sarkar
 Murthy,  Shri  B.  S.
 Murti,  Shri  M.  ७.
 Muthiah,  Shri
 Naidu,  Shri  V.  G.
 Naik,  Shri  D.  J.
 Naik,  Shri  Maheswar
 Nair,  Shri  Vasudevan
 Nanda,  Shri
 Naskar,  Shri  P.  5.
 Nayak,  Shri  Mohan
 Nayar,  Dr.  Sushila
 Nehru,  Shri  Jawaharlal
 Nigam,  Shrimati  Savitri
 Paliwal,  Shri
 Pande,  Shri  K.  N.
 Pandey,  Shri  र,  S.
 Pandey.  Shri  Vishwa  Nath
 Pant,  Shri  K.  C.
 Paramasivan,  Shri
 Parashar,  Shri
 Patel,  Shri  Chhotubhai
 Patel,  Shri  Man  Sinh  P.

 Gounder,  Shri  Muthu
 Kandappan,  Shri  S.
 Manoharan,  Shri

 Patil,  Shri  D.  5.
 Patil,  Shri  J.  S.
 Patil,  Shri  M.  B.
 Patil,  Shri  S.  8.
 Patil,  Shri  S.  K.
 Patil,  Shri  T.  A.
 Patnaik,  Shri  B.C.
 Pattabhi  Raman,  Sh:  ©.  R.
 Pillai,  Shri  Nataraj
 Pratap  Singh,  Shri
 Puri,  Shri  D.  D.
 Raghunath  Singh,  Shri
 Rai,  Shrimati  Sahodrabai
 Raj  Bahadur,  Shri
 Raja,  Shri  C.  R.
 Raju,  Dr.  D.  S.
 Raju,  Shri  D.  B.
 Ram  Sewak
 Ram  Subhag  Singh,  Dr.
 Ram  Swarup,  Shri
 Ramakrishnan,  Shri  P.  R.
 Ramaswamy,  Shri  S.  V.
 Ramaswamy,  Shri  V.  K.
 Ranapjai  Singh,  Shri
 Rane,  Shri
 Rao,  Dr.  K.  L.
 Rao,  Shri  Jaganutha
 Rao,  Shri  Krishnamoorthy
 Rao,  Shri  Ramapathi
 Rao,  Shri  Rameshwar
 Rao,  Shri  Thirumala
 Rattan  Lal,  Shri
 Raut,  Shri  Bhola
 Ray,  Shrimati  Renuka
 Reddi,  Dr.  B.  Gopala
 Reddiar,  Shri
 Reddy,  Shrimati  Yashoda
 Sadhu  Ram,  Shri
 Saha,  Dr.  S.  K.
 Sahu,  Shri  Rameshwar
 Saigal,  Shri  A.  5.
 Samants,  Shri  5.  ०८,
 Samnani,  Shri
 Sanji  Rupji,  Shri
 Saraf,  Shri  Sham  Lal
 Sarma,  Shri  A.  T.
 Satyabhama  Devi,  Shrimati
 Sen,  Dr.  Ranen
 Sen,  Shri  A.  K.
 Shah,  Shri  Manabendra
 Shah,  Shri  Manubhai
 Shah,  Shrimati  Jayaben
 Shankaraiya,  Shri
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 Nair,  Shri  N.  Sreckantan
 Rajaram,  Shri
 Ramabadran,  Shri

 Sharma,  Shri  D.  C.
 Shashi  Ranjan,  Shri
 Shastri,  Shri  Lal  Bahadur
 Shastri,  Shri  Ramanand
 Sheo  Narain,  Shri
 Shinde,  Shri
 Shree  Narayan  Das,  Shri
 Shrimati,  Dr.  K.  L.
 Siddiah,  Shri
 Sidheswar  Prashad,  Shri
 Singh,  Shri  D.  N.
 Singhvi,  07.  L.  M.
 Sinha,  Shri  Satya  Narayan
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 Mr.  Speaker:  The  result  of  the  divi-
 sion  is:  Ayes:  26l;  Noes:  8.  The  “Ayes”
 have  it,  the  “Ayes”  have  it,  The  mo-
 tion  is  carried  by  a  majority  of  the
 total  membership  of  the  House  and  by
 a  majority  of  not  less  than  two-thirds
 of  the  Members  present  and  voting.

 The  motion  was  adopted.
 Clause  2—  (Amendment  of  article

 9)
 Shri  Hari  Vishnu  Kamath  rose—

 Mr,  Speaker:  Is  he  going  to  speak?
 Shrj  Hari  Vishnu  Kamath:  It  cannot

 be  done  so  quickly  as  all  that.  We
 have  not  spoken  on  this  aspect  of  the
 matter,

 Mr.  Speaker:  Normally,  when  there
 are  no  amendments,  we  do  put  it  to
 the  House.

 Shri  Hari  Vishnu  Kamath:  I  have
 got  an  amendment  not  to  this  clause,
 but  to  clause  5  dealing  with  the  Sche-
 dules.  By  oversight,  I  forgot  to  give
 an  amendment  to  this  clause,  but  it
 is  the  same  matter  covered  by  my
 amendment.

 Mr.  Speaker:  I  will  allow.  Shri
 Kamath,

 Shri  Hari  Vishnu  Kamath:  =  This
 clause,  clause  2  of  the  Bill,  seeks  to
 prescribe  an  oath  for  intending  candi-
 dates  for  legislatures,  the  Central
 legislature  and  the  State  legislatures.
 The  point  that  I  wish  to  raise  is  that
 there  is  no  oath  that  necd  be  prescrib-
 ed  for  intending  candidates  at  elec-
 tions.  The  Law  Minister  in  his  reply
 to  the  debate  referred  to  this  matter,
 but  disposed  of  it  rather  summarily.

 I  am  reminded  of  our  pre-indepen-
 dence  history,  I  concede  that  the
 case  igs  not  on  all  fours  with  the  pre-
 sent  one,  but  it  dccs  bear  some  sort
 of  paralle]  or  comparison,

 Before  we  attained  independence,
 before  India  became  free,  the  Congress
 Party,  under  the  illustrious  leadership
 of  the  present  Leader  of  the  House,
 took  office  in  937.  The  Party  also  de-
 cided  to  take  oath  inside  the  legisla-
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 tures  but  made  it  clear—I  remember
 the  Prime  Minister  as  leader  of  the
 party  at  that  time  made  it  clear  to  his
 partymen  and  to  others  in  the  country,
 —that  we  are  going  to  take  oath  under
 the  Government  of  India  Act  but  we
 are  going  to  enact  a  new  Constitution
 under  which  we  will  work.  The  point
 that  I  am  seeking  to  make  out  is  that
 the  oath  by  itself  has  no  _  intrinsic
 value  for  the  intending  candidates.
 Suppose  a  candidate  takes  an  oath  to
 get  himself  nominated,  What  about
 hig  workers,  what  about  his  own  per-
 sOna]  workers,  people  who  help  him
 in  the  elections,  Suppose  they  ga
 about  saying  that  they  are  not  gov-
 erned  by  this.  I  am  also  reminded  of
 another  cougtry—Ireland—where  De
 Valera  had  the  same  attitude  to  the
 oath,  Oath  to  him  wag  not  sacro-
 sanct;  it  was  to  be  taken  and  broken
 the  next  day  if  circumstances  so  dic-
 tated.
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 Now,  I  come  to  the  amendment
 which  I  have  sought  to  move,  This
 clause  says:  “such  authority  as  the
 Election  Commission  may  prescribe  .”

 Mr.  Speaker:  He  is  speaking  on
 amendment  to  clause  5,

 Shri  ‘Hari  Vishnu  Kamath:  If  I
 speak  now  on  this,  7  will  not  speak
 on  that,  I  remember,  Sir,  the  Election
 Commission—it  is  a  constitviional
 body—issued  a  handbook  laying  down
 certain  principles  and  certain  norms
 for  candidates.  They  have  laid  it
 down  as  a  rule  that,  generally  speak-
 ing,  almost  always  nominations  should
 be  easy.  Recently  they  made  the
 nomination  easy,  some  difficulties  and
 restrictions  were  removed,  and  some
 even  abolished.  Practically  anyone
 who  is  eligible  under  the  Constitution
 —citizen  of  India  and  having  the  other
 qualifications  prescribed  there—can  be
 nominated  without  difficulty,  Now,
 the  Election  Commission  is  the  pre-
 scribed  authority.  The  candidate  will
 have  to  go  before  that  authority.
 Maybe,  the  authority  will  be  differ-
 ent  from  the  returning  officer,  I  do
 not  know  who  will  prescribe—I
 thought  I  should  wait  for  your  ears.
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 Mr.  ,Speaker:  He  wants  only  my
 ears  and  nothing  else.

 Shri  Hari  Vishnu  Kamath:  I.  want
 your  eyes  and  ears  but  no  tongue  at
 present  please,  if  I  may  say  so  with
 respect,

 Mr.  Speaker:  I  will  give  that  mono-
 poly  to  him.

 Shrj  Hari  Vishnu  Kamath:  Thank
 you,  But  that  is  for  the  time  being
 only.  Later  on,  I  will  yield  ground  to
 you,

 I  submit  that  so  far  as  this  concerns
 the  election  of  candidates  to  the  legis-
 latures,  this  is  wholly  unnecessary  nor
 will  it  be  very  useful.  I  am_  not
 against  affirmations  and  al]  that  kind
 of  thing.  But  I  think  the  Prime
 Minister  himself  does  not  subscribe  to
 these  so  wholeheartedly,  I  mean  he
 does  not  make  a  fettish  of  these  things.
 If  that  is  in  the  heart  nothing  more  is
 necessary  if  it  is  not  in  the  mind  and
 in  the  heart,  oath  is  superfluous.  There-
 fore,  I  appeal  to  the  Law  Minister  to
 see  to  it  that  thig  provision  is  modi-
 fied  suitably,  For  intending  candi-
 dates  it  is  wholly  unnecessary  and
 wholly  superfluous  and,  may  I  also  say
 with  all  respect,  it  is  against  the  spirit
 of  the  Constitution,  If  at  al]  anything
 is  necessary,  I  would  urge  and  recom-
 mend  that  the  election  law,  the  Repre-
 sentation  of  the  People  Act  of  1951
 should  be  amended.  It  has  tried  to
 make  nominations  easy,  There  are
 certain  clauses  referring  to  communal
 propaganda,  religious  propaganda  etc.
 making  them  illegal  or  corrupt  prac-
 tices,  I  suppose.  You  can  amend  that
 law  for  this  purpose,  Why  should  you
 amend  the  Constitution?  Can  you
 not  amend  the  Representation  of  the
 People  Act  of  95  incorporating  this
 matter  there  so  as  to  make  a  provi-
 sion  that  this  activity  will  be  a  cor-
 rupt  practice  and  it  wil]  invalidate  the
 election  and  make  it  and  void.

 Shri  Bade  (Khargone):  Sir,  I  sup-
 port  Shri  Kamath  on  this  point.
 Sovereignty  ang  integrity  have  not
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 been  defined  in  the  Constitution  at  all,
 There  may  be  diffcrent  interpretations
 of  integrity,  Suppose  a  Member  says
 something  about  the  linguistic  States,
 the  High  Court  may  interpret  it  as
 going  against  integrity.  Suppose  a
 member  of  some  politica]  party,  says
 something  against  the  Congress  Gov-
 ernment,  says  that  it  is  acting  wrongly,
 there  may  be  objection  because  Con-
 gress,  like  the  King,  can  do  no  wrong.
 Congress  is  the  Ganges  to  them  and
 when  they  take  a  dip  in  that  Ganges,
 they  are  absolved  of  all  their  sins,  At
 least  the  hon.  Minister  should  define
 what  is  integrity,  Sovereignty,  peo-
 ple  can  understand,  I  support  Mr.
 Kamath  while  he  says  that  these
 things  should  not  be  included  in  the
 Constitution  but  in  a  separate  law....
 (Interruptions.)
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 Dr,  L.  M.  Singhvi  (Jodhpur):  I  will
 be  brief.

 Mr.  Speaker;  He  will  be  very  brief.

 Dr,  L.  M,  Singhvi:  I  started  by  say-
 ing  that  I  will  be  brief.

 Mr,  Speaker:  Therefore,  I  am  fore-
 wuraing  him;  he  has  just  started.

 Dr,  L.  M.  Singhvi:  When  I  say  I
 will  be  brief,  I  mean  to  be  brief.  I  am
 unable  to  agree  with  the  view  pro-
 pounded  by  my  friend  Shri  Kamath,
 If  an  oath  is  unecessary,  the  Constitu-
 tion  should  not  have  proceeded  to
 prescribe  the  oath  after  election.  After
 all  oath  is  a  token  of  certain  accep-
 ted  fecling  in  a  State  and  if  we  want
 to  created  an  indissoluble,  indivisible
 and  indestructible  union  in  our  coun-
 try  we  must  see  to  it  that  every  pos-
 sible  expedient  is  employed  to  ensure
 this.  Oath  is  only  one  of  the  exped-
 ients  and  I  therefore  heartily  agree
 with  my  predecessors  that  it  could  be
 secured  very  much  within  the  Legis-
 lative  framework,  especially  by  enact-
 ing  appropriate  laws  against  treason
 and  by  amending  the  electoral  laws
 in  the  country  and  what  is  of  the
 greatest  importance,  by  carrying  on
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 {[Dr.  L.  M.  Singhvi]
 ceaseless  propaganda  in  the  matter  of
 nationa]  integrity  ang  patriotism,

 Shri  A,  K.  Sen:  I  think  I  had  rep- lied  to  this  point  before  but  since  Mr.
 Kamath  with  his  indefatigable  energy succeeds  in  raising  the  point  over  and
 Over  again,

 Shri  Hari  Vishnu  Kamath:  I  am
 sorry;  you  have  got  a  bad  memory.
 J  had  not  raised  it  at  that  time,

 Shri  A,  K,  Sen:  If  for  nothing  else, in  deference  to  him  I  shall  answer  that
 Point.  It  is  no  use  sying  that  oath  is
 useless)  We  al]  take  oath  or  affirma-
 tion  when  we  become  Members,  I  do
 not  want  to  go  into  the  metaphysical
 question  about  the  utility  of  oath.
 But  it  does  remain  a  very  vital  part
 of  our  Constitution.  He  may  have  ob-
 jection  in  taking  an  oath  in  the  name
 of  God.  There  is  the  alternative—
 affirmation;  it  says:  I  do  solemnly
 affirm...

 Shri  Harj  Vishnu  Kamath,  From  my
 experience,  I  find  it  is  very  often  use-
 less,

 Shri  A,  K.  Sen:  It  still  remains  and
 in  our  views  serves  useful  purpose.
 In  this  particular  instance,  it  will
 serve  a  purpose,  namely,  that  anyone
 who  stands  as  a  candidate  either  to
 Parliament  or  to  State  legislature  has
 to  subscribe  this  oath  or  affirmation.
 and  thereby  pledge  himself  unequivo-
 cally  to  the  sacred  duty  of  upholding
 India’s  sovereignty  ang  integrity,  And
 therefore  there  is  no  chance  whatso-
 ever  of  his  ever  trying  to  ‘make  seces-
 sion  or  disintegration,  either  of  a  rigid
 or  any  other  nature,  an  item  in  the
 election  campaign.  That  is  precisely

 Division  No.  43]
 Abdul  Wahid,  Shri  T.

 Achal  Singh,  Shri
 Achuthan,  Shri
 Akkamma  Devi,  Shrimati
 Alagesan,  Shri
 Alva,  Shri  A.  5.
 Alva,  Shri  Joachim

 Bade,  Shri

 MAY  2,  963

 AYES
 Ancy,  Dr.  M.S.
 Anjanappa,  Shri
 Arunachalam,  Shri
 Azad,  Shri  Bhagwat  Jha
 Babunath  Singh,  Shri

 Bajaj,  Shri  Kamalnayan

 (Sixteenth  Amendment)  73484
 Bill

 what  We  all  want  to  prevent,  I  think
 that  in  that  point  both  Shri  Kamath
 and  we  here  are  completely  united,

 Shri  Hari  Vishnu  Kamath:  Absolu-
 tely,

 Shri  A.  K,  Sen:  It  is  therefore  a
 question  of  either  giving  way  to  what
 one  considers  as  useless  or  what  re-
 mains  as  part  of  our  daily  routine  life
 even  now  in  courts,  legislatures  and
 elsewhere,  Under  these  circumstances,
 I  think  it  will  be  on  the  balance  much
 more  advantageous,  to  subserve  the
 purpose,  if  we  have  this  oath  or  affir-
 mation,

 Mr,  Speaker;  The  lobbies  will  be
 cleared.

 Shrimati  Renu  Chkaravartty;  I  do
 not  know  whether  there  is  the  ring-
 ing  of  the  bell,  I  have  seen  that  in
 the  Notice  Office  the  bel]  did  not  ring.
 I  was  told  that  already  the  voting  was
 taking  place,

 Mr.  Speaker:  Every  hon,  Member  is
 aware  that  these  bells  are  tested
 every  morning,  Then  too  there  is  a
 possibility  of  failure;  at  some  moment
 there  might  be  some  defect  or  failure.
 It  is  also  the  job  of  the  Whips  to  keep
 the  Members  informed.  Even  if  for
 sometime  the  bells  do  not  ring,  that
 does  not  invalidate  the  result  of  the
 division;  it  does  not  affect  it.  The
 Whips  also  have  to  be  active  in  that
 respect,  I  hope  the  bells  must  be
 ringing  just  now,

 The  question  is:

 “That  clause  2  stand  part  of  the
 Bill”,

 The  Lok  Sabha  divided.
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 Reo,  Shri  Remeshwer
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 Mr.  Speaker:  The  result  of  the
 division  is:

 Ayes:  293;  Noes

 The  Ayes  have  it,  the  ‘Ayes’  have
 it.  The  motion  is  carried  by  a  majo-
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 Sheo  Narain,  Shri
 Shinde,  Shri
 Shree  Narayan  Das,  Shri
 Shrimali,  Dr.  K.  L.
 Siddiah,  Shri
 Sidheshwar  Prasad,  Shri
 Singh,  Shri  D.  N.
 Singhvi,  Dr.  L.  M.
 Sinha,  Shri  B.  P.
 Sinha,  Shri  Satya  Narayan
 Sinha,  Shrimati  Tarkeshwari
 Sinhasap  Singh,  Shri
 Sonavane,  Shri
 Srinivasan,  Dr.  P.
 Subbaraman,  Shri
 Subramaniam,  Shri  C.
 Subramanyam,  Shri  T.
 Surendra  Pal  Singh,  Shri
 Swamy,  Shri  M.  P.
 Swamy,  Shri  Sivamurthi
 Swaran  Singh,  Shri
 Tahir,  Shri  Mohammad
 Tantia,  Shri  Rameshwar
 Thengondar,  Shri
 Thevar,  Shri  U.M.

 NOES
 Marandi,  Shri
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 Thimmaieh,  Shri
 Thomas,  Shri  A.  M.
 Tiwary,  Shri  D.  N.
 Tiwary,  Shri  K.  N.
 Tiwary,  Shri  R.  5.
 Tombi,  Shri
 Tripathi,  Shri  Krishna  Dee
 Tyagi,  Sbri
 Uikey,  Shri
 Ulaka,  Shri
 Upadhyaya,  Shri  Shiva  Dutt
 Vaishya,  Shri  M.  B.
 Valvi,  Shri
 Varma,  Shri  Ravindre
 Veerabasappa,  Shri
 Veerappa,  Shri
 Verma,  Shri  Balgovind
 Verma,  Shri  K.  K.
 Vidyalankar,  Shri  A.  N
 Vyas,  Shri  Radhela)
 Wadiwa,  Shri
 Werior,  Shri
 Wasnik,  Shri  Balkrishna
 Yadab,  Shri  N.  P.
 Yadav,  Shri  Ram  Harkh
 Yadava,  Shri  B.  P.
 Yashpal  Singh,  Shri
 Yusuf,  Shri  Mohammad

 Clause  B  stands  part  of  the  Bill.
 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill.

 Mr.  Speaker:  The  question  is:
 Nil.

 “That  qdlause  4  stand  part  of
 rity  of  the  total  membership  of  the
 House  and  by  a  majority  of  not  less
 than  two-thirds  of  the  Members
 present  and  voting.

 the  Bill.”

 Let  the  Lobby  be  cleared.

 The  Lok  Sabha  divided.
 Division  No.  44]

 Abdul  Wahid,  Shri  T.
 Achal  Singh,  Shri
 Achuthan,  Shri
 Akkamma  Devi,  Shrimati
 Alagesan,  Shri
 Alva,  Shri  A.  S.
 Alva,  Shri  Joachim
 Aney,  Dr.  M.  S.
 Anjanappa,  Shri
 Arunachalam,  Shri
 Azad,  Shri  Bhagwat  Jha
 Babunath  Singh,  Shri
 Bade,  Shri
 Bajaj,  Shri  Kamalnayan
 Balakrishnan,  Shri
 Balmiki,  Shri
 Barkataki,  Shrimati  Renuka

 AYES
 Barupal,  Shri  P.  L.
 Basappa,  Shri
 Basumatari,  Shri
 Baswant,  Shri
 Berwa,  Shri  Onkar  Lal
 Bhagat,  Shri  B.  R.
 Bhakt  Darshan,  Shri
 Bhanja  Deo,  Shri  L.  N.
 Bhanu  Prakash  Singh,  Shri
 Bhatkar,  Shri
 Bhattacharyya,  Shri  C.  K.
 Bist,  Shri  J.  8.  S.
 Borooah,  Shri  P.  O.
 Brahm  Prakash,  Shri
 Brajeshwar  Prasad,  Shri
 Brij  Basi  Lal,  Shri
 Chakravartty,  Shrimati  Renu

 [15.35  brs,
 Chakraverti,  Shri  P.  R.
 Chanda,  Shrimati  Jyotena
 Chandrasekhar,  Shrimati
 Chatterjee,  Shri  H.  P.
 Chaturvedi,  Shri  S.  N.
 Chaudhry,  Shri  C.  L.
 Chaudhuri,  Shri  Sachindra
 Chaudhuri,  Shrimati  Kamla
 Chavan,  Shri  D.  R.
 Chavda,  Shri  mati
 Chettiar,  Shri  Ramanathan
 Chuni  Lal,  Shri
 Colaco,  Dr.
 Dafle,  Shri
 Daljit  Singh,  Shri
 Das,  Dr.  M.  M.
 Des,  Shri  Sudhanse
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 Dasappa,  Shri
 Dass,  Shri  G.
 Deo  Bhanj,  Shri  P.  ८.
 Deshmukh,  Shri  B.  D.
 Deshmukh,  Shri  Shivaji  Rao,  S.
 Dhuleshwar  Meena,  Shri
 Dighe,  Shri
 Dinesh  Singh,  Shri
 Dixit,  Shri  0.  N.
 Dubey,  Shri  R.  G.
 Dwivedi,  Shri  M.  L.
 Firodia,  Shri
 Gaeckwad,  Shri  Fatehsinhrae
 Ghamari,  Shri
 Gaitonde,  Dr.
 Gajraj  Singh  Rao,  Shri
 Gandhi,  Shri  V.  B.
 Ganga  Devi,  Shrimati
 Ghosh,  Shri  Atulya
 Ghosh,  Shri  N.  R.
 Gokaran  Prasad,  Shri
 Goni,  Shri  Abdul  Ghani
 Govind  Das,  Dr.
 Guha,  Shri  A.  C.
 Gupta,  Shri  Badshah
 Gupta,  Shri  Priya
 Gupta,  Shri  Ram  Ratan
 Haneda,  Shri  Subodh
 Hanumanthaiya,  Shri
 Haq,  Shri  M.  M.
 Hazarika,  Shri  J.  N.
 Heda,  Shri
 Hem  Raj,  Shri
 Iqbal  Singh,  Shri
 Jadhav,  Shri  M.  L.
 Jadhav,  Shri  Tulshidas
 Jagjivan  Ram,  Shri
 Jain,  Shri  A.  P.
 Jamunadevi,  Shrimatj
 Jayaraman,  Shri
 Jedha,  Shri
 Joshi,  Shri  A.  2.
 Jyotishi,  Shri  J.  P.
 Kabir,  Shri  Humayun
 Kadadi,  Shri
 Kekkar,  Shri  Gauri  Shanker
 Kanungo,  Shri
 Kappen,  Shri
 Karuthiruman,  Shri
 Kayal,  Shri  P.  N.
 Kedaria,  Shri  C.  M.
 Keishing,  Shri  Rishang
 Khan,  Shri  Osman  Ali
 Khanna,  Shri  Mehr  Chand
 Kindar  Lal,  Shri
 Kisan  Veer,  Shri
 Kripa  Shankar,  Shri
 Krishnamachari,  Shri  T.  T.
 Kureel,  Shri  B.  N.
 Lahri  Singh,  Shri
 Lakshmikanthamma,  Shrimati
 Lalit  Sen,  Shri
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 Laskar,  shri  N.  R.
 Laxmi  Bai,  Shrimati
 Lonikar,  Shri
 Mahtab,  Shri
 Mahishi,  Shrimati  Sarojini
 Maimoona  Sultan,  Shrimati
 Malaviya  Shri  K.  D.
 Malhotra,  Shri  Inder  J.
 Mallick,  Shri
 naen.S
 Mandal,  Dr.  P.
 Maniyangadan,  Shri
 Mantri,  Shri
 Marendi,  Shri
 Mehdi,  Shri  5.  A.
 Mehrotra,  Shri  Braj  Bihari
 Mehta,  Shri  J.  R.
 Melkote,  Dr.
 Mengi,  Shri  Gopal  Datt
 Menon,  Shri  Krishna
 Mirza,  Shri  Baker  Ali
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  Bibudhendra
 Miera,  Dr.  U.
 Misra,  Shri  Mahesh  Dutta
 Mohanty,  Shri  G.
 Mohiuddin,  Shri
 Mohsin,  Shri
 Morarka,  Shri
 More,  Shri  K.  L.
 More,  Shri  S.  5.
 Mukane,  Shri
 Mukerjee,  Shri  H.  N.
 Mukerjee,  Shrimati  Sharda
 Murmu,  Shri  Sarkar
 Murthy,  Shri  B.  S.
 Murti,  Shri  M.  S.
 Musafir,  Shri  G.  8.
 Muthiah,  Shri
 Naidu,  Shri  V.  G.
 Naik,  Shri  D.  J.
 Naik,  Shri  Maheswar
 Nair,  Shri  Vasudevan
 Nanda,  Shri
 Naskar,  Shri  P.  5.
 Nayak,  Shri  Mohan
 Nayar,  Dr.  Sushila
 Nehru,  Shri  Jawaharlal
 Nigam,  Shrimati  Savitri
 Paliwal.  Shri
 Pande,  Shri  K.  N.
 Pande,  Shri  R.  5.
 Pandey,  Shri  Vishwa  Nath
 Panna  Lal,  Shri
 Pant,  Shri  K.  C.
 Paramasivan,  Shri
 Parashar,  Shri
 Patel,  Shri  Chhotubhai
 Patel,  Shri  Man  Sinh  P.
 Patel,  Shri  P.  R.
 Patil,  Shri  D.  S.
 Patil,  Shri  J.  5.
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 Patil,  Shri  M.  8.
 Patil,  Shri  S.  B.
 Patil,  Shri  S.  K.
 Patil,  Shri  है  A.
 Patnaik,  Shri  B.  C.
 Pattabhi  Raman,  Shri  C.  R.
 Pillai,  Shri  Nataraja
 Pratap  Singh,  Shri
 Puri,  Shri  0.  0.
 Raghunath  Singh,  Shri
 Raghuramaiah,  Shri
 Rai,  Shrimati  Sahodrabai
 Raj  Bahadur,  Shri
 Raja,  Shri  0.  R.
 Raju,  Dr.  D.  S.
 Raju,  Shri  D.  B.
 Ram  Sewak,  Shri
 Ram  Singh,  Shri
 Ram  Subhag  Singh,  Dr.
 Ram  Swarup,  Shri
 Ramakrishnan,  Shri  P.  R.
 Ramaswamy,  Shri  S.  द
 Ramaswamy,  Shri  V.  K.
 Ramdhani  Das,  Shri
 Rampure,  Shri  M.
 Rananjai  Singh,  Shri
 Rane,  Shri
 Ranga  Rao,  Shri
 Rao,  Dr.  K.  L.
 Rao,  Shri  Jaganatha
 Rao,  Shri  Krishnamoorthy
 Rao,  Shri  Muthyal
 Rao,  Shri  Ramapathi
 Rao,  Shri  Rameshwar
 Rao,  Shri  Thirumala
 Rattan  Lal,  Shri
 Raut,  Shri  Bhola
 Ray,  Shrimati  Renuka
 Reddi,  Dr.  B.  Gopala
 Reddiar,  Shri
 Reddy,  Shrimati  Yashoda
 Roy,  Dr.  Saradish
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Saha,  Dr.  S.  K.
 Sahu,  Shri  Rameshwac
 Saigal,  Shri  A.  S.
 Samanta,  Shri  S.  C.
 Samnani,  Shri
 Sanji  Rupji,  Shri
 Saraf,  Shri  Sham  Lal
 Sarma,  Shri  A.  T.
 Satyabhama  Devi,  Shrimati
 Sen,  Dr.  Ranen
 Sen,  Shri  A.  K.
 Sen,  Shri  P.  G.
 Shah,  Shri  Manabendra
 Shah,  Shri  Manubhai
 Shah,  Shrimati  Jayaben
 Sham  Nath,  Shri
 Shankaraiya,  Shri
 Sharma,  Shri  A.  P.
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 Sharma,  Shri  D.  C.
 Shashank  Manjari,  Shrimati
 Shashi  Ranjan,  Shri
 Shastri,  Shri  Lal  Bahadur
 Shastri,  Shri  Ramanand
 Sheo  Narain,  Shri
 Shinde,  Shri
 Shree  Narayan  Das,  Shri
 Shrimali,  Dr.  K.  L.
 Siddiah,  Shri
 Sidheshwar  Prasad,  Shri
 Singh,  Shri  D.  N.
 Singhvi,  Dr.  L.  M.
 Sinha,  Shri  Satya  Narayan
 Sinha,  Shrimati  Tarkeshwar
 Sinhasan  Singh,  Shri
 Sonavane,  Shri
 Srinivasan,  Dr.  P.
 Subbaraman,  Shri
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 Subramaniam,  Shri  C.
 Subramanyam,  Shri  T.
 Surendra  Pal  Singh
 Swamy,  Shri  M.  P.
 Swamy,  Shri  Sivamurthi
 Swaran  Singh,  Shri
 Tehir,  Shri  Mohammad
 Tantia,  Shri  Rameshwar
 Thengondar,  Shri
 Thevar,  Shri  V.
 Thimmaiah,  Shri
 Thomas,  Shri  A.  M.
 Tiwary,  Shri  0.  N.
 Tiwary,  Shri  K.  N.
 Tiwary,  Shri  R.  5.
 Tombi,  Shri
 Tripathi,  Shri  Krishna  Deo
 Tyagi,  Shri
 Uikey,  Shri

 NOES
 NIL

 Ulaka,  Shri
 Upadhyaya,  Shri  Shiva  Dutt
 Vaishya,  Shri  M.  B.
 Valvi,  Shri
 Vama,  Shri  Ravindrr
 Veerabasappa,  Shri
 Vecrappa,  Shri
 Verma,  Shri  Balgovind
 Verma,  Shri  K.  K.
 Vidyalankar,  Shri  A.  N.
 Vyas,  Shri  Radhelal
 Wadiwa,  Shri
 Warior,  Shri
 Wasnik,  Shri  Balkrishna
 Yadab,  Shri  N.  P.
 Yadav,  Shri  Ram  Harakh
 Yadava,  Shri  B.  P.
 Yusuf,  Shri  Mohammad

 Mr.  Speaker:  The  result  of  the  present  and  voting.
 division  is:  The  motion  was  adopted,

 Clause  3  was  added  to  the  Bill.
 Mr.  Speaker:  The  question  js:

 “That  clause  4  stand  part  of
 the  Bill.

 Let  the  Lobby  be  cleared.
 The  Lok  Sabha  divided:

 Aye  293;  Noes:  Nil.
 The  ‘Ayes’  have  it,  the  ‘Ayes’  have

 it.  The  motion  is  carried  by  a  majo-
 rity  of  the  total  membership  of  the
 House  and  by  a  majority  of  not  less
 than  two-thirds  of  the  Members
 Division  No,  45]
 Abdul  Wahid,  Shri  T.
 Achal  Singh,  Shri
 Achuthan,  Shri
 Akkamma  Devi,  Shrimati
 Alagesan,  Shri
 Alva,  Shri  A.  5.
 Alva.  Shri  Joachim
 “Ancy,  Dr.  M.S.
 Anjanappa,  Shri
 Arunachalam  Shri
 Azad,  Shri  Bhagwat  Jha
 Babunath  Singh,  Shri
 Bade,  Shri
 Bajaj,  Shri  Kamalnayan
 Balkrishnan,  Shri
 Balmiki,  Shri
 Barkataki,  Shrimati  Renuka
 Barupal,  Shri  P.  L.
 Basappa,  Shri
 Basumatari,  Shri
 Baswant,  Shri
 Berwa  Kotah,  Shri
 Bhagat,  Shri  8.  R.
 Bhakt  Darshan,  Shri
 Bhanja  Deo,  Shri  L.  N.
 Bhanu  Prakash  Singh,  Shri
 Bhatkar,  Shri
 Bhattacharyya,  Shri  C.  Kk.
 Bist,  Shri  J.B.S.
 Borooah,  Shri  P.  C.

 AYES
 Brahm  Prakash,  Shri
 Brajeshwar  Prasad,  Shri
 Brij  Basi  Lal,  Shri
 Chakravartty,  Shrimati  Renu
 Chakraverti,  Shri  P.  R.
 Chanda,  Shrimati  Jyotsna
 Chandrasekhar,  Shrimati
 Chatterjee,  Shri  ह  P.
 Chaturvedi,  Shri  S.  N.
 Chaudhry,  Shri  C.  L.
 Chaudhuri,  Shri  Sachindra
 Chaudhuri,  Shrimati  Kamala
 Chavan,  Shri  D.  R.
 Chavda,  Shrimati
 Chettiar,  Shri  Ramanathan
 Chuni  Lal,  Shri
 Colaco,  Dr.
 Dafie,  Shri
 Daljit  Singh,  Shri
 Das,  Dr.  M.  M.
 Das,  Shri  Sudhansu
 Dasappa,  Shri
 Dass,  Shri  G.
 Deo  Bhanj,  Shri  P.  C.
 Deshmukh,  Shri  B.  D.
 Dhuleshwar  Meena,  Shri
 Dighe,  Shri
 Dinesh  Singh,  Shri
 Dixit,  Shri  G.  N.
 Dubey,  Shri  R.  G.

 [5.27  hrs,
 Dwivedi,  Shri  M.  L.
 Firodia,  Shri
 Gaekwad,  Shri  Fatehsinhrao
 Gahmari,  Shri
 Gaitonde,  Dr.
 Gajraj  Singh  Rao,  Shri
 Gandhi,  Shri  V.  B.
 Ganga  Devi,  Shrimati
 Ghosh,  Shri  Atulya
 Ghosh,  Shri  N.  R.
 Gokaran  Prasad,  Shri
 Goni,  Shri  Abdul  Ghani
 Govind  Das,  Dr.
 Guha,  Shri  A.  G.
 Gupta,  Shri  Badshah
 Gupta,  Shri  Ram  Ratan
 Hansda,  Shri  Subodh
 Hanumanthaiya,  Shri
 Haq,  Shri  M.  M.
 Hazarika,  Shri  J.  N.
 Heda,  Shri
 Hem  Raj,  Shri
 Iqbal  Singh,  Shri
 Jadhav,  Shri  M.  L.
 Jadhav,  Shri  Tulshidas
 Jagiivan  Ram,  Shri
 Jain,  Shri  A.  P.
 Jamunadevi,  Shrimati
 Jayaraman,  Shri
 Jedha,  Shri
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 Joshi,  Shri  A.  C.
 Jyotishi,  Shri  J.  P.
 Kabir,  Shri  Humayun
 Kadadi,  Shri
 Kakkar,  Shri  Gauri  Shanker
 Kanungo,  Shri
 Kappen,  Shri
 Karuthiruman,  Shri
 Kayal,  Shri  P.  N.
 Kedaria,  Shri  C.  M.
 Keishing,  Shri  Rishang
 Khan,  Shri  Osman  Ali
 Khanna  Shri  Mehr  Chand
 Kindar  Lel,  Shri
 Kisan  Veer,  Shri
 Kripa  Shankar,  Shri
 Krishnamachari,  Shri  T.  T.
 Kunhan,  Shri  P.
 Kureel,  Shri  B.  N.
 Lahri  Singh,  Shri
 Lekshmikanthamma,  Shrimati
 Lalit  Sen,  Shri
 Lasker,  Shri  N.  R.
 Laxmi  Bai,  Shrimati
 Lonikar,  Shri
 Mahtab,  Shri
 Mahishi,  Shrimati  Sarojini
 Mamoona  Suiten,  Shrimati
 Malaviya,  Shri  K.  D.
 Malhotra,  Shri  Inder  J.
 Mallick,  Shri
 Manaen,  Shri
 Mandal,  Dr.  P.
 Maniyangadan,  Shri
 Mantri,  Shri
 Marandi,  Shri
 Mehdi,  Shri  S.  A.
 Mebrotra,  Shri  Braj  Bihari
 Mehta,Sbri  Jashvant
 Melkote,  Dr.
 Mengi,  Shri  Gopal  Datt
 Menon,  Shri  Krishna
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  Bibhudendra
 Misra,  Dr.  U.
 Misra,  Shri  Mahesh  Dutta
 Mohanty,  Shri  G.
 Mohbiuddin,  Shri
 Mobsin,  Shri
 Morarke,  Shri
 More,  Shri  K.  L.
 More,  Shri  S.  5.
 Mukane,  Shri
 Mukerjee,  Shri  H.  N.
 Mukerjee,  Shrimati  Sharda
 Murmu,  Shri  Sarker
 Murthy,  Shri  8.
 Murti,  Shri  M.  S.
 Musafir,  Shri  G.  S.
 Muthia,  Shri
 Muzaffar  Husain,  Shri
 Naidu,  Shri  V.  G.
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 Naik,  Shri  D.  J.
 Naik,  Shri  Maheswar
 Nair,  Shri  Vasudevan
 Nanda,  Shri
 Naskar,  Shri  P.  5.
 Nayak,  Shri  Mohan
 Nayar,  Dr.  Sushila
 Nebru,  Shri  Jawaharlal
 Nigam,  Shrimati  Savitri
 Pande,  Shri  K.  N.
 Pandey,  Shri  R.  S.
 Pandey,  Shri  Vishwa  Nath
 Panna  Lal,  Shri
 Pant,  Shri  K.  C.
 Paramasivan,  Shri
 Parashar,  Shri
 Patel,  Shri  Chhotubhai
 Patel,  Shri  Man  Sinh  P.
 Patel,  Shri  P.  ्,
 Patil,  Shri  0.  S.
 Patil,  Shri  J.  S.
 Patil,  Shri  M.  B.
 Patil,  Shri  5.  8.
 Patil,  Shri  S.  K.
 Patil,  Shri  T.  A.
 Patnaik,  Shri  B.  C.
 Pattabhi  Raman,  Shri  C.  R.
 Pillai,  Shri  Nataraja
 Pratap  Singh  ,  Shri
 Puri,  Shri  D.  D.
 Raghunath  Singh,  Shri
 Raghuramaieh,  Shri
 Rai,  Shrimati  Sahodrabai
 Raj  Bahadur,  Shri
 Raja,  Shri  0.  R.
 Raju,  Dr.  D.  S.
 Raju,  Shri  D.  B.
 Ram  Sewak,  Shri
 Ram  Singh,  Shri
 Rain  Subhag  Singh,  Dr.
 Ram  Swarup,  Shri
 Ramakrishnan,  Shri  P.  R.
 Ramaswamy,  Shri  S.  V.
 Ramaswamy,  Shri  V.  K.
 Ramdhari  Das,  Shri
 Rananjai  Singh,  Shri
 Rane,  Shri
 Ranga  Rao,  Shri
 Rao,  Dr.  K.  L.
 Rao,  Shri  Jaganatha
 Rao,  Shri  Krishnamoorthy
 Rao,  Shri  Muthyal
 Rao,  Shri  Ramapathi
 Rao,  Shri  Rameshwar
 Reo,  Shri  Thirumala,
 Raut,  Shri  Bhola
 Ray,  Shrimati  Renuka
 Reddi,  Dr.  B.  Gopala
 Reddiar,  Shri
 Reddy,  Shrimati  Yashoda
 Roy,  Dr.  Saradish
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
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 Saha,  Dr.  5.  K.
 Sahu,  Shri  Rameshwar
 Saigal,  Shri  A.  S.
 Samanta,  Shri  S.  com
 Samnani,  Shri
 Sanji  Rupji,  Shri
 Saref,  Shri  Sham  Lal
 Sarma,  Shri  A.  T.
 Satyabhama  Devi,  Shrimati
 Sen,  Dr.  Ranen
 Sen,  Shri  A.  K.
 Sen,  Shri  P.  5.
 Shah,  Shri  Manabendra
 Shah,  Shri  Manubhai
 Shah,  Shrimati  Jayaben
 Sham  Nath,  Shri
 Shankaraiya,  Shri
 Sharma,  Shri  A,  P.
 Sharma,  Shri  D.  con
 Shashank  Manjari,  Shrimati
 Shashi  Ranjan,  Shri
 Shastri,  Shri  Lal  Bahadur
 Shastri,  Shri  Ramanand
 Sheo  Narain,  Shri
 Shinde,  Shri
 Shree  Narayan  Das,  Shri
 Shrimali,  Dr.  K.  L.
 Siddiah,  Shri
 Sidheshwar  Prasad,  Shri
 Singh,  Shri  D.  N,
 Singhvi,  Dr.  L.  M.
 Sinha,  Shri  Satya  Narayan
 Sinha,  Shrimati  Tarkeshwari
 Sinhasan  Singh  Shri
 Sonavane,  Shri
 Srinivasan,  Dr.  P.
 Subbaraman,  Shri
 Subramaniam,  Shri  com
 Subramanyan,  Shri  T,
 Surendra  Pal  Singh,  Shri
 Swamy,  Shri  M.  PL
 Swamy,  Shri  Sivamurthi
 Swaran  Singh,  Shri
 Tahir,  Shri  Mohammad
 Tantia,  Shri  Rameshwar
 Thengondar,  Shri
 Thevar,  Shri  U.  M.
 Thimmaieh,  Shri
 ‘Thomas,  Shri  A.  M.
 Tiwary,  Shri  D.  N.
 Tiwary,  Shri  K.  N.
 Tiwary,  Shri  R.  S.
 Tombi,  Shri
 Tripathi,  Shri  Krishna  Dee
 Tyagi,  Shri
 Uikey,  Shri
 Ulaka,  Shri
 Upadhyaya,  Shri  Shiva  Dutt
 Vaishya,  Shri  M.  B.
 Valvi,  Shri
 Varma,  Shri  Ravindra
 Veecrabasappa,  Shri
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 Vecrappa,  Shri
 Verma,  Shri  Balgovind
 Verma,  Shri  K.  K.
 Vidyalankar  *Shri  A.  N.

 Wadiwa,  Shri
 Warior,  Shri

 NOES
 NIL

 Some  Hon,  Members:  The  total
 shown  is  wrong.

 An  Hon.  Member:  The  total  does
 not  tally

 Mr.  Speaker:  There  is  some  defect
 there.

 Shri  Harj  Vishnu  Kamath:  Zero
 error.

 Mr.  Speaker:  The  result  of  the
 division  is:

 Ayes:  291;  Noes:  Nil.
 The  ‘Ayes’  have  it,  the  Ayes’  have

 it.  The  motion  is  carried  by  a  majo-
 rity  of  the  total  membership  of  the
 House  and  by  a  majority  of  not  less
 than  two-thirds  of  the  Members
 present  and  voting.  Clause  4  stands
 part  of  the  Bill.

 The  motion  was  adopted.
 Clause  4  was  added  to  the  Bill.

 Clause  5—(Amendment  of  Third
 Schedule)

 Mr.  Speaker:  Then  we  come  to
 clause  5.  The  question  is:

 “That  caluse  5  stand  part  of
 the  Bill.”

 But  there  are  two  amendments  tabled
 by  Shri  Kamath,  Is  he  moving  them?

 Shri  Hari  Vishnu  Kamath:  No,  Sir;
 now  they  fall  through  because  the
 earlier  clauses  have  been  passed.

 थ्री  शिव मृत  स्वामी  (कोप्पल)  :

 अध्यक्ष  महोदय,  चुनाव  के  पहले  जो  हम  शपथ

 लेते  हैं  उसके  बारे  में  बहुत  कुछ  कहा  गया  है  ।

 इसमें  जो  शपथ  की  धारा  शामिल  की  गयी

 है  उसका  मैं  प्रतीक  समर्थन  करता  हूं  ।  कुछ
 भाई  पहले  शपथ  लेते  हैं  कौंर  बाद  में  उसपर

 झ्र मल  करने  से  बाज  रहते  हैं  ,  इसी  से  हमारी
 राष्ट्रीय  एकता  में  बाघा  भाती  है।  मैं  यहां
 पर  एक  सूचना  कर  देना  चाहता  हूं  प्रौढ़

 अपने  भाईयों  से  और  सदन  के  नेत  से  यह
 प्रियंका  करना  चाहता  हूं  कि  राष्ट्रीय  एकता

 Vyas,  Shri  Radhclal

 Wasnik,  Shri  Balkirshaa
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 Yadab,  Shri  N.  P.
 Yadav,  Shri  Ram  Harkh
 Yadava,  Shri  8.  P.
 Yusuf,  Shri  Moharanad

 *  @

 उस  वक्‍त  तक  कायम  नहीं  रह  सकेगी  जब
 तक  कि  हम  यह  परम्परा  न  डालें  कि  अपने
 रीजन  या  कम्युनिटी  या  स्टेट  की  मांग
 पेश  करने  के  साथ  राष्ट्रीय  एकता  का  ध्यान
 रखें  कौर  उसमें  बाधा  न  जाने  दें  ।  हमको
 देखना  होगा  कि  हमारे  देश  में  एकता  में  क्‍या
 चीज  बाधक  रही  है  |  पुराने  जमाने  में
 जाति  पांत  इसमें  बाधक  थी  क्योंकि  एक  जाति
 यह  समझती  थी  कि  प्यार  दूसरी  जाति
 बढ़ेगी  तो  हमारा  नुकसान  होगा  ।  पर  राज
 भी  हम  देखते  हैं  कि  दलों  में  इसी  तरह  की
 भावना  है।  भ्र पोजीशन  वाले  समझते  हैं  कि
 जब  तक  कांग्रेस  वाले  रहेंगे  हमारी  उन्नति

 नहीं  हो  जाती  कौर  कांग्रेस  स  वाले  समझते
 हैं  कि  अपोजिशन  वाले  बनेंगे  तो  हमको  हानि
 पहुंचेगी  ।  तो  इन  विचारों  से  तकसीम  की
 वात  ञ्  सकती  है  और  देश  को  एकता  में
 बाधा  पड़ती  है।  इसलिये  मेरा  निवेदन  है  कि
 जब  तक  इस  चीज  को  दूर  नहीं  किया  जायेगा
 तब  तक  एकता  कायम  नहीं  हो  सकती  ।

 अप्रत्यक्ष  महोदय  :  यह  कहने  की «  अब
 जरूरत  नहीं  है  ।

 श्री  शिवमणि  स्वामी  :  इस  में  कहा  गया
 हैः

 “I  will  uphold  the  sovereignty
 and  integrity  of  India  and  that  I
 will  faithfully  discharge  the  duty
 upon  which  I  am  about  to  enter.”

 प्रत्यक्ष  महोदय  :  जो  कलाम  पहले  पास

 हो  चुके  उनके  बाद  यह  अपने  श्राप  फोलो
 करता  है  ।

 श्री  शिवमूर्ति  स्वामी  :  मेरा  कहना  यह
 है  कि  जब  तक  यद  पक्षपात  की  भावना  दूर
 नहीं  होगी  एकता  नहीं  कायम  रह  सकती  ।
 इसको  दूर  करके  एकता  लाना  हमारा  फर्ज

 है

 **One  name  could  not  be  recorded,
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 Mr.  Speaker:  Doeg  the  Law  Minis-
 ter  want  to  say  anything?

 को  mo  Fo  सेम  :  कुछ  भी  नहीं  कहना
 है  1

 Mr.  Speaker:  Let  the  lobbies  be
 cleared  again.  Amendments  Nos.2
 and  3  are  withdrawn  with  the  leave

 VAISAKHA  12,  885  (SAKA)  (Sixteenth
 Amendment)  Bill

 of  the  House.  I  take  it  that  the  hon.
 Member  has  the  leave  of  the  House
 to  withdraw  them,  I  shall  now  put
 the  clause  No,  5  to  the  vote  of  the
 House,  The  question  is:
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 “That  clause  5  stand  part  of
 the  Bill.”

 The  Lok  Sabha  divided:

 Division  No.  46]
 Abdul  Wahid,  Shri  T.
 Achal  Singh,  Shri
 Achuthan,  Shri
 Akkemma  Devi,  Shrimati
 Alagesan,  Shri
 Alva,  Shri  A.S.
 Alva,  Shri  Joachim
 Aney,  Dr.  M.S.
 Anjanappa,  Shri
 Arunachalam,  Shri
 Azad,  Shri  Bhagwat  Jha
 Babunath  Singh,  Shri
 Bade,  Shri
 Bajaj,  Shri  Kamalnayan
 Balkrishnan,  Shri
 Balmiki,  Shri
 Barkataki,  Shrimatik  Renuka
 Barupal,  Shri  P.  L.
 Basappa,  Shri
 Basumatri,  Shri
 Baswant,  Shri
 Berwa  Kotah,  Shri..
 Bhagat,  Shri  B.  R.
 Bhakt  Darshan,  Shri
 Bhanja  Deo,  Shri  L.  N.
 Bhanu  Prakash  Singh,  Shri
 Bhatkar,  Shri
 Bhattacharyya,  Shri  C.  K.
 Bist,  Shri  J.  B.S.
 Borooah,  Shri  P.  C.
 Brahm  Prakash,  Shri
 Brajeshwar  Prasad,  Shri
 Brij  Basi  Lal,  Shri
 Chakraverti,  Shri  P.  R.
 Chanda,  Shrimati  Jyotena
 Chandrasekhar,  Shrimati,
 Chatterjee,  Shri  हल  P.
 Chaturvedi,  Shri  S.  N.
 Chaudhry,  Shri  C.  L.
 Chaudhuri,  Shri  Sachindra
 Chaudhuri,  Shrimati,  Kamala
 Chevan,  Shri  D.  R.
 Chavda,  Shrimati
 Chettiar,  Shri  Ramanathan
 Chuni  Lal,  Sbri
 Colaco,  Dr.
 Dafie,  Shri
 Daljit  Singh,  Shri
 Das,  Dr.  M.M.

 . AYES
 Das,  Shri  Sudhansu
 Dassappa,  Shri
 Dass,  Shri  G.
 Deo  Bhanj,  Shri  P.  C.
 Deshmukh,  Shri  B.  D.
 Desmukh,  Shri  Shivaji  Rao,  S.
 Dhuleshwar  Meena,  Shri
 Dighe,  Shri
 Dinesh  Singh,  Shri
 Dixit,  Shri  G.  N.
 Dubey,  Shri  R.  G.
 Dwivedi,  Shri  M.  L.
 Dwivedy,  Shri  Surendranath
 Firodia,  Shri
 Gaekwad,  Shri  Fatehsinhrao
 Gahmari,  Shri
 Gaitonde,  Dr.
 Gajraj  Singh  Rao,  Shri
 Gandhi,  Shri  V.  B.
 Ganga  Devi,  Shrimati
 Ghosh,  Shri  Atulya
 Ghosh,  Shri  N.  R.
 Gokaran  Prasad,  Shri
 Goni,  Shri  Abdul  Ghani
 Govind  Das,  Dr.
 Guha,  Shri  A.  C.
 Gupta,  Shri  Badshah
 Gupta,  Shr’  Ram  Ratan
 Hansda,  Shr!  Subodh
 Hanumanthaiya,  Shri
 Haq,  Shri  M,  M.
 Hazarika,  Shri  J.  N.
 Heda,  Shri
 Hem  Raj,  Shri
 Iqbal  Singh,  Shri
 Jadhav,  Shri  M.  L.
 Jadhav,  Shri  Tulsdihas
 Jagjivan  Rem,  Shri
 Jain,  Shri  A.  P.
 Jamunadevi,  Shrimat
 Jedhe.  Shri
 Joshi,  Shri  A.  C.
 Jyotishi,  Shri  J.  P.
 Kabir,  Shri  Humayun
 Kadadi,  Shri
 Kakker,  Sri  Gauri  Shanker
 Kamath,  Shri  Hari  Vishnu  §
 Kamble,  Shri
 Kanungo,  Shri

 [1525  brs,
 Kappen,  Shri
 Karuthiruman,  Shri
 Kayal,  Shri  P.N.
 Kedaria,  Shri  C.  M.
 Keishing,  Shri  Rishang.
 Khadilkar,  Shri
 Khan,  Shri  Osman  Ali
 Khaona,  Shri  Mehr  Chand
 Kindar  Lal,  Shri
 Kisan  Veer,  Shri
 Kripa  Shankar,  Shri
 Krishnamachagi,  Shri  T.  T.
 Kunhan,  Shri  P.
 Kureel,  Shri  B.  N.
 Lahri  Singh,  Shri
 Lakhshmikanthamma,  Shrimati
 Lalit  Sen,  Shri
 Laskar,  Shri  N.  R.
 Laxmi  Bai,  Shrimati
 Lonikar,  Shri
 Mahtab,  Shi
 Mahishi,  Snrimati  Sarojini
 Maimoona  Sultan,  Shrimati
 Malaviya,  Shri  K.  D.
 Malhotra,  Shri  Inder  J.
 Mallick,  Shri
 Manaen,  Shri
 Mandal,  Dr.  P.
 Mandal,  Shri  J.
 Maniyangadan,  Shri
 Mantri,  Shri
 Marandi,  Shri
 Maruthiah,  Shri
 Mehdi,  Shri  S.  A.
 Mehrotra,  Shri  Braj  Bihari
 Mehta,  Shri  Jashvant
 Melkote,  Dr.
 Mengi,  Shri  Gopal  Datt
 Menon,  Shri  Krishna
 Mirra,  Shri  Bakar  Ali
 Mishra,  hri  Bibhuti
 Mishra,  Shri  Bibudhendra
 Misra,  Dr.  U.
 Misra,  Shri  Mahesh  Dutta
 Mohanty,  Shri  G.
 Mohiuddin,  Shri
 Mohsin,  Shri
 Morarka,  Shri
 More,  Shri  K.  L.  ]
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 More,  Shri  S.  5.
 Mukane,  Shri
 Mukherjee,  Shri  H.  N.
 Murmu,  Shri  Sarkar
 Murthy,  Shri  BL  5.
 Murti,  Shri  M.  5.
 Musafir,  Shri  G.  5.
 Muthbiah,  Shri
 Muzaffar  Hussain,  Shri
 Naidu,  Shri  V.  G.
 Naik,  Shri  D.  J.
 Naik,  Shri  Maheswer
 Nair,  Shri  Vasudevan
 Nanda,  Shri
 Naskar,  Shri  P.  5.
 Nath  Pai,  Shri
 Nayak,  Shri  Mohan
 Nayar,  Dr.  Sushila
 Nehru,  Shri  Jawaharlal
 Nigam,  Shrimati  Savitri
 Paliwal,  Shri
 Pande,  Shri  K.  N.
 Pandey  Shri  R.  5.
 Pandey  Shri  Vishwa  Nath
 Panne  Lal,  Shri
 Pant,  Shri  K.  com
 Paramasivan,  Shri
 Parashar,  Shri  §
 Patel,  Shri  Chhotubhai
 Patel,  Shri  Man  Sinh  ए.
 Patel,  Shri  P.  R.
 Patil,  ShriD.S.  4
 Patil,  Shri  J.  5.
 Patil,  Shri  M.  8.
 Patil,  Shri  S.  8.
 Patil,  Shri  S.  K.
 Patil,  Shri  ा,  A.
 Patnaik,  Shri  B.  C.
 Pattabh  iRaman,  Shri  com  R.
 Pillai.  Shri  Nateraja

 ratai  Sngh,  Shri
 Puri,  Shri  0.  0.
 Raghunath  Singh,  Shri
 Raghuramaiah,  Shri
 Rai,  Shrimati  Sahodrabai
 Raj  Bahadur,  Shri
 Raja,  Shri  C.  R.
 Raju,  Dr.  D.  S.
 Raju,  Shri  De  8.
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 Ram  Singh,  Shri
 Ram  Subhag  Singh,  Dr.
 Ram  Swarup,  Shri
 Ramakrishnan,  Shri  P.  R.
 Ramaswamy,  Shri  S.  V.
 Ramaswamy,  Shri  V.  K.
 Ramdhani,  Das,  Shri
 Rananji  Singh,  Shri
 Rane,  Shri
 Ranga  Rao,  Shri
 Rao,  Dr.  K.  L.
 Rao,  Shri  Jaganatha Rao,  Shri  Krishnamoorthy
 Rao,  Shri,  Muthyal
 Rao,  Shri  Ramapathi
 Rao,  Shri  Rameshwar
 Rao,  Shri  Thirumala
 Rattan  Lal,  Shri
 Raut,  Shri  Bhola
 Ray,  Shrimati  Renuka
 Reddi,  Dr.  B.  Golpala
 Reddiar,  Shri
 Reddy,  Shrimati  Yashoda
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Saha,  Dr.  S.  K.
 Sahu,  Shri  Rameshwar
 Saigal,  Shri  A.  S.
 Samanta,  Shri  S.  C.
 Samnani,  Shri
 Sanji  Rupji,  Shri
 Saraf,  Shri  Sham  Lal
 Sarma,  Shri  A.  T.
 Satyabhama  Devi,  Shrimati
 Sen,  Dr.  Ranen
 Sen,  Shri  A.  K.
 Sen,  Shri  P.  G.
 Shah,  Shri  Manabendra
 Shah,  Shri  Manubhai
 Shah,  Shrimati  Jayaben
 Sham  Nath,  Shri
 Shankaraiya,  Shri
 Sharma,  Shri  A.  P.
 Sharma,  Shri  0.  C.
 Shashank  Manjari,  Shrimati
 Shashi  Ranjan,  Shri
 Shastri,  Shri  Lal  Bahadur
 Shastri,  Shri  Ramanand
 Sheo  Narain,  Shri

 Bill
 ghree  Narayan  Das,  Shri
 Shrimali,  Dr.  K.  L.
 Siddiah,  Shri
 Sidheshwar  Prasad,  Shri
 Singh,  Shri  D.  N.
 Singhvi,  Dr.  L.  M.
 Sinha,  Shri  Satya  Narayan
 Sinha,  Shrimati  Tarkeshwari
 Sinhasan  Singh,  Shri
 Sonavane,  Shri
 Soy,  Shri  H.  ८.
 Srinivasan,  Dr.  P.
 Subbaraman,  Shri  C.
 Subramanyam,  Shri  T.
 Surendra  Pal  Singh,  Shri
 Swamy,  Shri  M.  P.
 Swamy,  Shri  Sivamurthi
 Swaran  Singh,  Shri
 Tahir,  Shri  Mohammad
 Tantia,  Shri  Rameshwar
 Thengondar,  Shri
 Thevar,  Shri  U.  M.
 Thomas,  Shri  A.  M.
 Tiwary,  Shri  D.N.
 Tiwary,  Shri  K.  N.
 Tiwary,  Shri  R.  5.
 Tombi,  Shri
 Tripathi,  Shri  Krishna  Deo
 Tyagi,  Shri
 Uikey,  Shri
 Ulaka,  Shri
 Upadhyaya,  Shri  Shiva  Dutt
 Vaishya,  Shri  M.  B.
 Valvi,  Shri
 Varma,  Shri  Ravindra
 Veerabasappa,  Shri
 Veerappa,  Shri
 Verma,  Shri  Balgovind
 Verma,  Sbri  K.  K.
 Vidyalankar,  Shri  A.  N.
 Vyas,  Shri  Radhelal
 Veerappa,  Shri
 Wadiwa,  Shri
 Warior,  Shri
 Wasmik,  Shri  Balkrishna
 Yadab,  Shri  N.  P
 Yadav,  Shri  Ram  Harkh
 Yadava,  Shri  B.  P.
 Yashpal  Singh,  Shri
 Yusuf,  Shri  Mohammad

 Shinde,  Shri  NOES
 Rem  Sewek,  Shri  Shivananjappa,  Shri  Nil

 Mr,  Speaker:  The  result  of  the  Mr.  Speaker:  Now  I  put  clause  l,
 division  is:  Ayes  297:  Noes  nil.  The
 ‘Ayes’  have  it;  the  ‘Ayes’  have  it.  The
 motion  is  carried  by  a  majority  of  tion  is:
 the  total  membership  of  the  House
 and  by  a  majority  of  not  less  than
 two-thirds  of  the  Members
 and  voting.

 present

 the  Enacting  Formula  and  the  Title
 to  the  vote  of  the  House,  The  ques-

 “That  clause  l,  the  Enacting
 Formula  and  the  Title  stand  part
 of  the  BilL”

 The  motion  was  adopted,
 Clause  5  was  added  to  the  Bill.  The  motion  was  adopted.
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 Clause  l,  the  Enacting  Formula  and

 VAISAKHA  12,

 the  Title  were  added  to  the  Bill.
 Shri  A,  K.  Sen:  I  beg  to  move:

 “That  the  Bill,  as  reported  by
 Joint  Committee,  be  passed.

 Division  No,  47]
 Abdul  Wahid,  Sbri  T.
 Achal  Singh,  Shri
 Achuthan,  Shri
 Akkamma  Devi,  Shrimati
 Alagesan,  Shri
 Alva,  Shri  A.S.
 Alva,  Shri  Joachim
 Aney,  Dr.  M.S.
 Anjanappa,  Shri
 Arunachalam,  Shri
 Azad,  Shri  Bhagwat  Jha
 Babunath  Singh,  Shri
 Bade,  Shri
 Bajaj,  Shri  Kamalnayan
 Balkrishnan,  Shri
 Balmiki,  Shri
 Barkataki,  Shrjmatj  Renuka
 Barupal,  Shri  P.  L.
 Basappa,  Shri
 Basumatari,  Shri
 Baswant,  Shri
 Berwa  Kotah,  Shri
 Bhagat,  Shri  B.  R.
 Bhakt  Darshan,  Shri
 Bhanja  Deo,  Shri  L.  N.
 Bhanu  Prakash  Singh,  Shri
 Bhatkar,  Shri
 Bhattacharyya,  Shri  C.  K,
 Bist,  Shi  J.  8.  5.
 Borooah,  Shri  P.  C.
 Brahm  Prakash,  Shri
 Brajeshwar  Prasad,  Shri
 Brij  Basi  Lal,  Shri
 Chakravartty,  Shrimatj  Renu
 Chakraverti,  Shri  P.  R.
 Chanda,  Shrimati,  Jyotsna
 Chandrasekhar,  Shrimati,
 Chatterjee,  Shri  H.  P.
 Chaturvedi,  Shri  S.  N.
 Chaudhry,  Shri  C.  L.
 Chaudhuri,  Shri  Sachindra
 Chaudhuri,  Shrimati  Kamala
 Chavan,  Shri  D.  R.
 Chavda,  Shrimati
 Chettiair,  Shri  Ramanathan
 Chuni  Lal,  Shri
 Colaco,  Dr.
 Dafle,  Shri
 Daljit  Singh,  Shri
 Das,  Dr.  M.M.
 Das,  Shri  Sudhansu
 Dassappa,  Shri
 Dass,  Shri  6.

 AYES

 Deo  Bhanj,  Shri  P.  C.
 Deshmukh,  Shri  B.  D.
 Deshmukh,  Shri  Shivaji  Rao  S.
 Dhuleshwar  Meena,  Shri
 Dighe,  Shri
 Dinesh  Singh,  Shri
 Dixit,  Shri  05.  N.
 Dubey,  Shri  R.  G.
 Dwivedi,  Shri  M.  L.
 Dwivedy,  Shri  Surendranath
 Firodia,  Shri
 Gackwad,  Sh'i  Patehsinhrao
 Gahmari,  Shri
 Gaitonde,  Dr.
 Gajraj  Singh  Rao,  Shri
 Ganapati  Ram,  Shri
 Gandhi,  Shri  V.B.  8
 Ganga  Devi,  Shrimati
 Ghosh,  Shri  Atulys
 Ghosh,  Shri  N.  R.
 Gokaran  Prasad,  Shri
 Goni,  Shri  Abdul  Ghani
 Govind  Das,  Dr.
 Guha,  Shri  A.  C.
 Gupta,  Shri  Badshah
 Gupta,  Shri  Priya
 Gupta,  Shri  Ram  Ratan
 Haneda,  Shr!  Subodh
 Hanumanthaiya,  Shri
 Haq,  Shri  M.  M.
 Hazarika,  Shri  J.  N.
 Heda,  Shri
 Hem  Raj,  Shri
 Iqbal  Singh,  Shri
 Jadbav,  Shri  M.  L.
 Jadhav,  Shri  Tulsdihas
 Jagjivan  Ram,  Shri
 Jain,  Shri  A.  P.
 Jamunadevi,  Shrimati
 Jedhe,  Shri
 Joshi,  Shri  A.  C.
 Jyotishi,  Shri  J.  P.
 Kabir,  Shri  Humayun
 Kadadi,  Shri
 Kakkar,  Shri  Gauri  Shanker
 Kamath,  Shri  Hari  Vishne
 Kamble,  Shri
 Kanungo,  Shri
 Kappen,  Shri
 Karuthiruman,  Shri
 Kayal,  Shri  P.  N.
 Kedaria,  Shri  C.  M.
 Keishing,  Shri  Rishang
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 Mr.  Speaker:  The  question  is:
 “That  the  Bill,  as  reported  by

 the  Joint  Committee,  ‘be  passed.”

 The  Lok  Sabha  divided:

 .  [15.37  hrs.

 Khadilkar,  Shri
 Khan,  Shi  Osman  Ali
 Khanna,  Shri  Mehr  Chand
 Kindar  Lal,  Shri
 Kisan  Veer,  Shri
 Kripa  Shankar,  Shri
 Krishnamachari,  Shri  T.  Tr. Kunhan,  Shri  P,
 Kureel,  Shri  B.  N.
 Lahri  Singh,  Shri
 Lakhshmilanthamma,  Shrimati Lalit  Sen,  Sbri
 Laskar,  Shri  N.R,
 Laxmi  Bai,  Shrimati
 Lonikar,  Snri
 Mabtab,  Shri
 Mahishi,  Shrimati  Serojini
 Maimoona  Sultan,  Shrimati
 Malaviya,  Shri  K.  D.
 Malhotra,  Shri  Inder  J.
 Mallick,  Shri
 Manaen,  Shri
 Mandal,  Dr.  P.
 Mandal,  Shri  J.
 Maniyangaden,  Shri
 Mantri,  Shri
 Marandi,  Shri
 Maruthiah,  Shri
 Mehdi,  Shri  S.  A.
 Mehrotra,  Shri  Braj  Bihari
 Mebta,  Shri  Jashvant
 Melkore,  Dr.
 Mengi,  Shri  Gopal  Datt
 Menon,  Shri  Krishna
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  Bibudhendra
 Misra,  Dr,  U.
 Misra,  Shri  Mahesh  Dutta
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 ‘Muzaffar  Hussain,  Shri  Remdhani  Das,  Shri  Sidheshwar  Prasad,  Shri
 Naidu,  Shri  V.  G.  Rananjai  Singh,  Shri  Singh,  Shri  D.  N.
 Naik,  Shri  D.  J.  Rane,  Shri  Singhvi,  Dr.  L.  M.
 Naik,  Shri  Maheswar  Ranga  Rao,  Shri  Sinha,  Shri  Satya  Narayan
 Nair,  Shri  Vasudevan  Rao,  Dr.  K.  L.  Sivha,  Shrimati  Tarkeshwari
 Nanda,  Shri  Rao,  Shri  Jaganatha  Sinhasar  Singh,  Shri
 Naskar,  Shri  P.  5.  Rao,  Shri  Krishnamoorthy  Sonavane,  Shri
 Nath  Pai,  Shri  Rao,  Shri  Muthyal  Srinivasan,  Dr.  P.
 Nayak,  Shri  Mohan  Rao,  Shri  Ramapathi  Subbaraman,  Shri  C.
 Nayar,  Dr.  Sushila  Rao,  Shri  Rameshwar,  Subramanyam,  Shri  T.
 Nehru,  Shri  Jawaharlal  Rao,  Shri  Thirumala  Surendra  Pal  Singh,  Shri
 Nigam,  Shrimati  Savitri  Rattan  Lal,  Shri  Swamy,  Shri  M.  P.
 Paliwal,  Shri  Raut,  Shri  Bhola  Swamy,  Shri  Sivamurthi
 pande,  Shri  K.  N.  Ray,  Shrimati,  Renuka  Swaran  Singh,  Shri
 Pandey,  Shri  R.  S.  Reddi,  Dr.  B.  Golpala  Tahir,  Shri  Mohammad
 Pandey,  Shri  Vishwa  Nath  Reddiar,  Shri  Tantia,  Shri  Rameshwar
 Panna  Lal,  Shri  Reddy,  Shrimati  Yashoda  Thengondar,  Shri
 Pant,  Shri  K.  C.  Roy,  Dr.  Saradish  Thevar,  Shri  U.  M.
 Paramasivan,  Shri  Roy,  Shri  Bishwanath  Thimmaiah,  Shri
 Parashar,  Shri  Sadhu  Ram,  Shri  Thomas,  Shri  A.  M.
 Patel,  Shri  Chhotubhai  Saha,  Dr.  S.  K.  Tiwary,  Shri  D.  N.
 Patel,  Shri  Man  Sigh  P.  Sahu,  Shri  Rameshwar  Tiwary,  Shri  K.  N.
 Patel,  Shri  P.  R.  Saigal,  ShriA.  5.  Tiwary,  Shri  R.  S.
 Patil,  Shri  D.  S.  Samanta,  Shri  S.  C.  Tombi,  Shri
 Patil,  Shri  J.  S.  Samnani,  Shri  Tripathi,  Shri  Krishna  Deo
 Patil,  Shri  M.  B.  Sanji  Rupji,  Shri  Tyagi,  Shri
 Patil,  Shri  5.  B.  Saraf,  Shri  Sham  Lal  UVikey,  Shri
 Patil,  Shri  S.  K.  Sarma,  Shri  A.  T.  Ulka,  Shri
 Patil,  Shri  T.  A.  Satyabhama  Devi,  Shrimati  Upadhyaya,  Shri  Shiva  Dutt
 Patnaik,  Shri  B.  C.  Sen,  Dr.  Ranen  Vaishya,  Shri  M.  B.

 Pattabhi  Raman,  Shri  C.  R.  Sen,  Shri  A.  K.  Valvi,  Shri
 Pillai,  Shri  Nataraja  Sen,  Shri  P.  (3.  Varma,  Shri  Ravindra
 Pratap  Singh,  Shri  Shah,  Shri  Manabendra  Veerabasappa,  Shri
 Puri,  Shri  D.  D.  Shah,  Shri  Manubhai  Veerappa,  Shri
 Raghunath  Singh,  Shri  Shah,  Shrimati  Jayaben  vermis  Shri  Balgovind
 Raghuramaish

 Shri  Sham  Nath,  Ss  hei  Vidyalankar,  Shri  A.  N.
 Rai  Shrimati  abodrabai  Shankaraiya,  Shri  Vyas,  Shri  Radhelal
 Raj  Bahadur,  Shri  Sharma,  Real  ALP.  Wadiwa,  Shri
 Raja,  Shri  C.  R  Sharma,  Shri  D.  C.  Warior,  Shri
 Raju,  Dr.  D.  Ss.  Shashank  Manjari,  Shrimati  Wasmik,  Shri  Balkrisbos
 Raju,  Shri  0.  a  Shashi  Ranjan,  Shri  Yadeb,  Shri  N.  P. Ram  Sewak,  Shri  Shastri,  Shri  Lal  Bahadur  Yadav,  Shri  Ram  Harkh Ram  Singh,  Shri  Shastri,  Shri  Ramanand  Yadava,  Shri  B.  P.
 Ram  Subhag  Singh,  Dr.  Sheo  Narain,  Shri  Yashpal  Singh,  Shri Ram  Swarup,  Shri  Shinde,  Shri  Yusuf,  Shri  Mohammad
 Ramakrishnan,  Shri  P.  R.  Shree  Narayan  Das,  Shri  NOES Ramaswamy,  Shri  S.  V.  Shrimati,  Dr.  K.  L.
 Ramaswamy,  Shri  V.  K.  Siddiah,  Shri  Nil

 Mr.  Speaker:  The  result  of  the  5.40  hrs.
 Division  is:  Ayes  300,  Noes  nil  EXPORT  (QUALITY  CONTROL

 This  is  a  unanimous  vote  and  AND  INSPECTION)  BILL
 certainly  we  ought  to  congratulate  The  Minister  of  International  Trade
 Gurselves.  The  +

 ‘Ayes’  have  it,  the  in  the  Ministry  of  Commerce  and ‘Ayes’  have  it,  The  motion  is  carried
 Industry  (Shri  Manubhaj  Shah):  Sir,

 and  the  Constitution  (Sixteenth  I  be  g  to  move:
 Amendment)  Bill,  963  is  passed  by
 a  majority  of  the  total  membership  “That  the  Bill  to  provide  for
 of  the  House  and  by  a_  majority  of  the  sound  development  of  the
 not  less  than  two-thirds  of  the  Mem-  export  trade  of  India  through bers  present  and  voting.  quality  control  and  _  inspection

 and  for  matters  connected  there- The  motion  was  adopted.
 with  be  taken  into  consideration.”
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 The  hon.  Members  are  already
 aware  of  the  need  for  foreign  ex-
 change  for  implementing  the  various
 development  schemes  of  our  Five
 Year  Plans,  To  meet  this  need,  our
 earnings  from  exports  have  to  be
 stepped  up.  Of  the  various  measures
 necessary  to  increase  our  exports,  one
 of  the  most  important  ones  relates  to
 quality  control  and  pre-shipment
 inspection  of  export  goods.  Further-
 more,  in  order  to  increase  the  sale
 of  our  goods  abroad,  the  goods  have
 not  only  to  be  of  high  quality  but  the
 overseas  importers  should  be  con-
 vinced  of  that  quality.  In  other
 words,  a  reputation  for  the  quality  of
 our  export  products  has  to  be  esta--
 blished.  Mere  absence  of  complaints
 is  no  test  of  the  quality  of  our  pro-
 ducts,

 In  the  present  context  of  growing
 competition  in  the  _  international
 market  and  even  to  maintain  the
 volume  of  trade  on  traditional  items,
 our  goods  have  to  be  made  attractive
 to  the  foreign  buyers  and  compe-
 titive  with  the  products  of  more
 advanced  countries,  We  cannot,  there-
 fore,  hope  to  achieve  this  position
 unless  concrete  steps  are  taken.  It  is
 only  through  specific  measures  of
 quality  contro]  at  the  stage  of  pro-
 duction  and  careful  inspection  prior
 to  exportation  that  the  quality  and
 reputation  of  the  products  can  be
 established  and  maintained  in  over-
 seas  markets,

 The  question  of  quality  control  on
 goods  exported  has  been  under  con-
 stant  review  of  the  Government,
 since  949  when  an  Export  Promo-
 tion  Committee  appointed  in  that  year
 recommended  that  something  direct
 and  positive  should  be  done  to  main-
 tain  the  quality  of  India’s  merchan-
 dise  abroad.  Another  Export  Promo-
 tion  Committee  in  957  also  examined
 this  aspect.  In  960  the  Government
 appointed  an  ad  hoc  committee  on
 quality  control  and  pre-shipment
 inspection  for  the  purpose.  of
 examining  the  entire  question
 of  quality  control  and_  pre-ship-
 ment  inspection  of  India’s  export
 goods  and  suggesting  steps  for  im-
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 provement.  This  committee  found
 that  several  different  kinds  of  quality
 control  were  being  applied  to  differ-
 ent  kinds  of  commodities;  and  agen-
 cies,  official  as  well  as  non-official,
 were  engaged  in  administering  quality
 control  and  pre-shipment  inspection
 schemes.  Some  of  these  schemes
 were  mandatory  under  certain  legis-
 lative  enactments  while  others  were
 in  the  nature  of  voluntary  service  to
 those  who  wanted  to  take  advantage
 of  it.  On  the  whole,  the  position  was
 far  from  satisfactory.  These  differ-
 ent  schemes  had  becn  brought  into
 effect  in  an  ad  hoc  manner  and  con-
 sequently  suffered  from  lack  of  proper
 co-ordination.

 The  mandatory  schemes  have  been
 deriving  their  powers  either  from
 Drugs  Act,  Fruit  Products  Control
 Order  under  the  Essential  Commodi-
 ties  Act;  Prevention  of  Food  Adultera-
 tion  Act,  etc.,  or  prohibition  of  export
 of  goods  under  the  Customs  Act  un-
 less  the  goods  carry  certification
 marks  under  the  Agricultural  Produce
 (Grading  &  Marking)  Act,  ISI  Certi-
 fication  Marks  Act  and  the  like.  In
 the  case  of  a  few  other  commodities
 the  schemes  of  quality  control  and
 pre-shipment  inspection  have  _  been
 purely  voluntary  without  the  backing
 of  a  legislative  enactment,  with  the
 result  that  a  considerable  part  of  the
 exports  have  continued  without  ad-
 hering  to  quality  standards.  The  ad
 hoc  committee,  therefore,  rightly  felt
 that  the  provisions  of  the  Customs  Act
 not  having  been  designed  to  deal
 with  quality  control  or  pre-shipment
 inspection  were  inadequate  to  deal
 with  all  aspects  of  quality  control.  In
 order  to  remove  such  deficiencies  and
 weaknesses  in  the  measures  for
 quality  contro]  and  pre-shipment  ins-
 pection,  it  has  been  considered  neces-
 sary  to  move  the  present  Bill  which
 is  comprehensive  and  is  particularly
 directed  to  ensure  not  only  the  quality
 of  our  products  but  that  the  exports
 be  made  only  of  those  products  which
 satisfy  the  requisite  standards.

 It  has  also  been  felt  that  for  the
 ultimate  objective  of  improving  the
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 quality  of  all  Indian  exports  and  for
 establishing  increasing  demands  for
 Indian  goods  abroad,  Government
 should  have  the  advice  of  a  Council
 comprising  individuals  and  officials
 who  are  intimately  concerned  with  the
 problems  of  quality  control  of  indi-
 genous  products  and  with  export  pro-
 motion.  By  a  provision  of  the  Bill,
 the  Government  will  be  empowered
 to  establish  a  Council  to  be  known  as
 the  Export  Inspection  Council  with  a
 Chairman  and  fifteen  members.  This
 Council  will  advise  the  Government
 regarding  measures  for  enforcement
 of  quality  control  and  inspection  in
 relation  to  commodities  intended  for
 export  and  draw  up  programmes  in
 this  regard.  The  Council  will  be  a
 body  corporate  and  it.  can  receive
 grants  from  the  Government  and
 donations  from  bodies  or  institutions
 approved  by  the  Central  Government,
 thus  having  its  own  funds.  With  the
 concurrence  of  the  Central  Govern-
 ment,  the  Council  will  also  be  able  to
 make  grants-in-aid  to  the  agencies
 established  or  recognised  for  exercis-
 ing  quality  control  and  pre-shipment
 inspection.

 Ag  a  central  authority  for  adminis-
 tering  quality  control  and  pre-ship-
 ment  inspection,  and  for  the  purpose
 of  coordinating  various  activities  in
 this  behalf,  the  legislation  provides  for
 the  appointment  of  a  Director  of
 Quality  Control  and  Inspection  by
 the  Central  Government.  This  Direc-
 tor  will  also  be  the  member-secretary
 of  the  Export  Inspection  Council.

 Under  the  authority  of  the  proposed
 legislation,  the  Government,  after
 consulting  the  Council,  will  be  able  to
 notify  the  commodities  which  shall  be
 subject  to  quality  control  and  inspec-
 tion  prior  to  export,  and  specify  the
 types  of  quality  control  or  inspection
 that  will  be  applied  to  the  notified
 commodities.  The  legislation  will
 enable  the  Government  to  establish
 new  standards  or  adopt  or  recognise
 existing  ones  for  ensuring  quality
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 control  of  export  goods  and  prohibit
 export  unless  the  notified  commodities
 carry  recognised  certification  marks
 or  seals  in  token  of  conformity  of  the
 goods  to  the  specified  standards,  and
 to  establish  or  recognise  agencies  for
 the  purpose  of  exercising  quality  con-
 tro]  and  inspection.

 I  am  sure  that  hon.  Members  will
 agree  that  export  of  sub-standard  or
 spurious  goods  damages  the  country’s.
 reputation  and  hence  it  is  necessary
 to  take  stringent  action  against  per-
 sons  found  guilty  of  contravening  the
 provisions  of  the  Act.  Penalties  have,
 therefore,  been  provided  for  export  of
 sub-standard  goods  extending  to  im-
 prisonment  upto  two  years  or  fine  of
 Rs.  5000  or  both.  In  case  of  second
 and  subsequent  offences,  the  legisla-
 tion  contemplates  a  heavier  punish-
 ment,  i.e.  a  minimum  term  of  impri-
 sonment  and  also  a  fine.

 While  it  is  not  our  intention  to  in-
 terfere  with  the  existing  regulations
 under  which  quality  control  and  pre-
 shipment  inspections  are  being  exer-
 cised  over  a  number  of  export  com-
 modities,  the  hon.  Members  will,  I
 hope,  agree  that  Government  should
 have  the  authority,  should  the  need
 arise,  to  bring  any  such  commodity
 within  the  ambit  of  this  comprehen-
 sive  legislation.  An  enabling  clause
 has,  therefore,  been  incorporated  in
 the  Bill  by  virtue  of  which  the
 arrangement  for  quality  control  and
 pre-shipment  can  be  modified  for  a
 notified  commodity  even  though  the
 existing  arrangements  may  be  under
 some  legislative  provisions.

 Here  I  want  to  assure  the  trading
 community  of  the  country  that  while
 enforcing  quality  control  and  pre-
 shipment  inspection,  we  shall  try  to
 accommodate  all  such  international
 export  contracts  under  which  specified
 qualities  and  specifications  are  agreed
 upon  between  the  sellers  in  India  and
 the  buyers  abroad.
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 It  is  hoped  that  with  this  enactment,
 it  will  be  possible  to  ensure  that
 India’s  export  commodities  are  looked
 upon  with  the  highest  esteem  in  the
 international  market  and  that  foreign
 buyers  having  been  assured  of  the
 quality  of  India’s  products,  will  buy
 India’s  goods  in  larger  quantities.  As
 I  said  earlier,  not  only  is  quality  con-
 trol  beneficial  and  in  the  country’s
 interests,  but  quality  pays.  We  have
 seen  that  our  experience  in  the  last
 four  months  since  we  brought  several
 measures  of  quality  control  has  been
 very  good.  As  the  House  is  aware,
 since  January  1963,  we  have  brought
 about  39  major  commodities  of  India’s
 export  under  some  system  of  quality
 control.  We  have  brought  under
 quality  control  practically  all  the  agri-
 cultural  products,  textiles,  woollen
 textiles,  silk  textiles,  sugar  and  various
 other  products.  Some  of  the  quality
 controls  are  being  exercised  under
 the  Agricultural  Marketing  Act.  Re-
 cently  we  have  brought  cashew  under
 the  quality  control  of  the  Export
 Promotion  Council.  It  is  hoped  that
 in  the  coming  year  or  two,  we  shall
 be  able  to  bring  under  the  ambit  of
 this  Bill  the  major  export  items  which
 play  a  vital  role  in  India’s  exports.

 I  can  assure  the  trading  community
 that  with  their  fullest  cooperation  and
 with  a  pragmatic  approach  to  this
 problem,  we  want  to  bring  in  a  new
 sense  of  quality  contro]  during  the
 current  year.  The  year  963  in  India’s
 history  of  foreign  trade  will  go  down
 as  the  “quality  control  year”,  in  which
 the  trading  community  of  this  country,
 the  business-houses  and  the  commer-
 cial  community  have  fully  cooperated
 with  the  Government  and  with  this
 House  in  bringing  out  a  correct  image
 of  India  abroad,  by  way  of  mainte-
 nance  of  quality  standards  in  its  com-
 modities.  I  shall  not  take  further
 time  of  the  House.

 Sir,  I  move.

 Mr.  Speaker:  Motion  moved:

 “That  the  Bill  to  provide  for  the
 sound  development  of  the  export
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 trade  of  India  through  quality
 control  and  inspection  and  for
 matters  connected  therewith,  be
 taken  into  consideration.”

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  What  is  the  time  allotted  for
 this  Bill?

 Mr.  Speaker:  Two  hours.

 Shri  Warior  (Trichur):  Mr.  Speaker,
 I  fully  support  the  measure  brought
 forward  by  the  Minister  of  Interna-
 tional  Trade.  This  is  a  problem  which
 should  be  tackled,  but  it  is  a  very
 difficult  problem  to  tackle  with.  The
 main  point  is  that  our  export  promo-
 tion  has  not  gathered  as  much  momen-
 tum  as  it  should  have  been.  Our
 Statistics  show  that  the  export  of  our
 country  is  standing  at  a_  stagnant
 figure  of  around  Rs.  600  crores  per
 year.

 5.5  hrs.

 [Suri  KHADILKAR  in  the  Chair]

 Last  year,  the  figure  had  shown  some
 improvement,  and  it  went  up  to
 something  like  Rs.  662  crores.  We  do
 not  know  what  will  be  the  position
 this  year,  because  some  of  the  eco-
 nomic  journals  say  that  this  year
 there  will  be  a  deficit  of  Rs.  30  crores
 to  40  crores  from  the  targeted  figure
 of  Rs.  720  crores.  So,  we  cannot
 under-estimate  the  importance  of
 quality  control  at  this  juncture  when
 we  are  straining  every  nerve  to  im-
 prove  our  export  promotion.

 We  have  to  search  for  new  markets
 for  our  goods  because  we  find  it  very
 difficult  to  sell  our  goods  in  the  tradi-
 tional  markets  on  account  of  _  stiff
 competition  from  other  countries  and
 because  of  their  own  indigenous  pro-
 duction.  So,  all  these  things  have
 their  effect  on  our  export.  Therefore,
 the  attention  and  energy  of  the  entire
 economy  has  to  be  turned  in  the
 direction  of  promoting  exports  to  such
 an  extent  that  we  will  get  the  badly
 needed  foreign  exchange  in  spite  of
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 facing  competition  from  other  coun-
 tries.

 Therefore,  I  am  glad  that  this  mea-
 sure  has  come,  though  none  too  early.
 Then,  when  it  is  a  question  of  foreign
 exchange,  the  import  trade  must  also
 receive  some  more  scrutiny.  It  has
 come  to  the  notice  of  the  Public  Ac-
 counts  Committee,  at  least  in  the  case
 of  two  purchases  that  we  had  of
 sleepers  from  America  and  Australia,
 that  we  had  lost  lakhs  of  rupees  be-
 cause  of  the  supply  of  sub-standard
 quality  goods,  though  it  was  expressly
 provided  in  the  contracts  that  such
 things  should  not  be  supplied.  It  has
 become  an  international  practice,  es-
 pecially,  with  big  importers  and  ex-
 porters,  to  supply  sub-standard
 qualities  ang  then  go  for  long-winded
 arbitration  of  disputes.  In  that  way,
 we  are  losing  quite  a  lot  of  foreign
 exchange.  Therefore,  quality  control
 is  very  important  not  only  for  export
 but  also  for  import.

 As  far  as  quality  contro]  is  concern-
 ed,  there  are  one  or  two  aspects.  At  |
 present,  the  Indian  market  is  very
 fertile  market,  which  is  expanding.  It
 has  become  more  or  less,  according  to
 economigts,  a  sellers  market.  So,  any
 sub-standard  goods  is  saleable  in  the
 Indian  market  and  good  profits  can
 be  made.  Therefore,  some  way  must
 be  found  to  prevent  the  sale  of  sub-
 standard  goods  for  internal  consump-
 tion  also.  Unless  that  is  done,  there
 is  no-incentive  for  people  to  export
 good  quality  material.  Because,  why
 should  they  bother  about  all  the  diffi-
 cult  procedures,  al]  the  administrative
 impediments  to  export  when  there  is
 an  open  market,  a  free  market  within
 the  country  where  they  can  sell  all
 sorts  of  sub-standard  goods.

 Not  only  that.  By  manufacturing
 sub-standard  goods,  they  exploit  not
 only  the  consumers  but  also  the  wor-
 kers.  The  workers  are  paid  very  poor
 salaries.  Unless  and  until  Govern-
 ment  come  forward  to  help’  the
 workers  organise  their  trade  unions
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 more  and  more  and__  thereby
 strengthen  the  collective  bargaining
 capacity  of  the  workers,  I  do  not  think
 there  is  any  possibility  of  eliminating
 from  our  market  all  these  sub-stand-
 ard  and  useless  goods  which  are  now
 placed  at  the  disposal  of  our  people.
 Now  this  tendency  has  spread  to  the
 export  market  also,  and  the  traders
 are  indulging  in  it  wherever  possible.

 Some  time  back  we  heard  a  discus-
 sion  on  the  distinction  between  honest
 and  dishonest  businessmen.  I  do
 not  know  where  the  question  of  hon-
 esty  or  dishonesty  comes  in,  so  far  as
 business  is  concerned,  because,  when
 it  is  a  question  of  profit,  everybody
 is  in  the  same  category,  There  is  no
 question  of  distinction  between  honest
 and  dishonest  businessmen,  when  the
 question  of  profit  is  involved.

 The  worst  sufferers  in  this  country,
 so  far  as  traditional  items  are  con-
 cerned,  are  the  agriculturists,  It  is
 very  easy  to  control  the  standard  of
 export  goods,  because  the  items  are
 limited,  about  25  or  so,  although  the
 Minister  has  saiq  that  we  have  already
 extended  quality  control  to  about  30
 or  40  items.

 Though  there  are  25  items  in  this
 list,  40  per  cent  of  the  export  is  cov-
 ered  by  jute,  tea  and  cotton  textiles.
 There  is  competition  between  tea  and
 jute  as  to  which  is  to  rank  first.  Who
 ig  controlling  these  markets?  Some
 people  corner  al]  the  produce  avail-
 able  in  the  country  and  ship  it  to  the
 export  market.  Who  is  controlling
 them.  In  jute,  for  instance,  as  every-
 body  knows,  there  has  been  debate
 here  many  a  time  and  questions  were
 asked,  in  the  jute  market  the  worst
 suffers  are  the  agriculturists  and  the
 best  harvesters  are  the  middlemen.
 The  rea]  price,  or  a  major  share  of
 the  price,  is  not  going  to  the  agricul-
 turist  who  produces  the  raw  jute  or
 the  worker  who  processes  it,  though
 it  is  one  of  the  main  items  of  export
 ang  we  are  getting  a  good  price  for
 it  in  the  international  market.  of
 course,  now  even  in  the  foreign  mar-
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 ket  other  types  of  hessians  are  also
 eoming  at  competitive  rates  and  our
 jute  market  is  becoming  more  and
 more  difficult.

 Then  I  come  to  tea.  I  know  it  is  a
 ery  in  the  wilderness  to  ask  that  the
 entire  tea  industry,  from  the  produc-
 tion  stage  to  the  consumption  stage
 should  be  controlleqg  by  Government.
 Even  now,  in  spite  of  the  stiff  com-
 Petition,  cut  throat  competition,  in  the
 continental  Europe,  we  have  got  a
 very  good  and  potential  market  in
 Europe,  As  far  as  I  know,  the  com-
 plaint  from  the  Europgan  countries
 is  that  they  do  not  get  quality  goods
 in  tea.  So  far  as  the  internal  market
 of  tea  is  concerned,  the  less  I  speak
 the  better.  We  are  getting  only  dust.
 Sand  and  dust  is  passed  on  as  tea.  I
 agree  with  the  view  that  the  best  tea
 has  to  be  exported,  But  it  does  not
 mean  that  sub-standard  tea  should  be
 suppjied  for  the  home  market.

 Now,  our  entire  export  of  tea  is
 channeliseg  through  Great  Britain,
 with  the  result  that  Britain  gets  a
 commission  on  every  sale.  Whenever
 any  tea  goes  to  the  Continent  from
 India,  they  open  and  close  it  and  gcta
 commission,  and  we  ]oSe  in  the  trans-
 action.

 Therefore,  so  far  as  the  tea  indus-
 try  is  concerned,  I  am  of  the  firm
 opinion  that  unless  and  until  the  tea
 industry  is  taken  over  by  the  Gov-
 ernment,  if  that  is  not  possible,  at
 least  controlled  by  Government,  no
 remedy  is  possible  to  rectify  the
 present  bad  situation,  I  am  saying
 this  because  I  have  visited  all  the
 hill  stations  in  our  place,  So  far  as
 the  Kannan  Dewan  Tea  estates  are
 concerned,  what  is  the  position?  The
 workers  are  not  properly  paid,  they
 are  not  properly  housed  and  all  the
 labour  regulations  of  our  country
 are  ignored  by  the  tea  bosses,  who  are
 getting  huge  amounts  in  the  form  of
 allowances.  They  get  allowances
 even  for  raisings,  But  they  do  not
 provide  the  workers  with  even  ordi-
 nary  common  habitation,  So,  I  do  not
 understand  why  all  the  exports  to  the
 foreign  countries  should  be  channel-
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 led  through  Britain.  Therefore,
 unless  we  control  tea  production  and
 tea  marketing,  I  do  not  think  we  will
 get  that  much  foreign  exchange  which:
 we  expect  from  tea.

 As  far  ag  textiles  are  concerned,  I
 neeg  not  mention  about  it,  It  is  all  in.
 a  muddle.

 6  hrs.

 Now  coming  to  other  produce,  spic-
 es  etc.,  formerly  we  had  reports  that
 pepper  which  comes  first  among
 spices  exported,  was  detained  in
 USA  some  time  back.  Now-a-days,
 it  is  reported,  it  is  not  seized.  But
 actually  there  is  very  much  of  adul-
 teration  in  pepper.

 Shri  Hari  Vishau  Kamath:  छा
 everything.

 Shri  Warior:  Our  people  even  do
 not  know  why  pepper  is  exported  and
 what  use  pepper  has  got  in  the  USA
 in  such  bulk  quantity,  Kerala  is  the
 best  pepper-producing  part  in  this
 country  and  I  know  the  ins  and  outs
 of  this  trade  not  only  here  but  in  Java
 also,  Pepper  is  useq  in  the  packing
 houses  in  Chicago  and  other  places
 in  the  United  States  in  order  to  cover
 meat  because  if  meat  is  packed  soak-
 ed  in  pepper  powder  it  will  not  ger-
 minate,  But  we  have  a  competitor  in
 Indonesia  which  also  produces  pepper
 and  which  is  called  white  pepper.
 Our  pepper  is  called  black  pepper.
 Our  pepper  is  actually  more  pungent
 than  that  of  Indonesia,  But  how  can
 this  pepper  be  exported?  We  cannot
 have  genuine  pepper,  All  sorts  of
 small  seeds  available  from  forests  and
 bushes  are  included  in  this.  There  is
 a  great  amount  of  adulteration.

 But  more  than  that,  pepper  which
 is  taken  in  the  months  of  December,
 January  and  February  is  cornered’
 by  certain  interested  parties,  that  is,
 middlemen  and  big  trading  houses  in
 Cochin,  Calicut  and  other  sea  ports  of
 Kerala  and  they  keep  it  there  for
 some  time,  that  is,  until  the  market
 rises,  Because  of  the  poverty  the
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 peasants  who  produce  pepper  sell  it
 even  before  the  harvest  season,  They
 Sell  it  in  advance  so  that  they  may  get
 the  money  easy  enough.  They  take
 it  before  the  pepper  is  mature,  This
 raw  pepper  which  is  taken  prema-
 turely  is  not  dried  properly  before  it
 is  exported,  When  it  goes  to  the
 United  States  and  is  unpacked  there,
 they  see  the  mould  there  because  of
 the  moisture  that  remains  in  the
 pepper,  Thus,  the  market  has  gone
 down  and  we  have  lost  and  our  agri-
 culturists  have  lost  so  much.

 This  is  the  state  of  affairs  of  all  the
 hill  produce,  that  is  cardamom,  gin-
 ger,  turmeric—everything.  Hence,  I
 will  suggest  that,  in  order  to  have  a
 better  quality  for  export,  we  should
 at  least  try  to  have  auction  gale  in
 any  of  the  major  ports,  like  Cochin.
 If  we  have  an  auction  room  in
 Cochin  for  this  hill  produce  including
 pepper,  it  will  give  some  more  lift  to
 the  actual  producers,  Then  at  least
 the  producers  can  wait  unti]  the  mar-
 ket  rises,  the  foreign  markets  also.
 They  can  keep  the  stock  with  them

 till  then  and  can  sell  it  when  actually
 a  good  price  is  coming  forth  instead
 of  mortgaging  the  entire  crop  in  the
 hands  of  these  middlemen,  take  7
 prematurely  and  get  the  most  sub-
 standarg  stuff,  Therefore  if  there  ig
 an  auction  room  where  the  agricul-
 turists  can  also  get  credit,  I  think,
 much  can  be  done  for  making  the
 quality  better.  We  can  do  that  for  all
 the  hill  produce.

 In  this  connection,  I  will  say  that
 apart  from  these  agricultural  and
 traditional  stuffs  that  we  are  market-
 ing,  we  must  try  for  more  and  more
 new  things  to  be  taken  to  foreign  mar-
 kets.  I  do  not  think  that  we  can  rely
 upon  the  traditional  materials  like  jute
 or  for  that  matter,  even  tea.  Tea  is  also
 having  very  stiff  competition  from
 countries  like  Ceylon  and  other  plac-
 es,  So,  it  is  high  time  that  we  supply
 the  foreign  markets  with  goods,  like
 manufactured  goods,  engineering

 goods  or  some  other  stuff.  For
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 instance,  the  South-East  Asian  market
 is  still  a  potential  market  for  us  for
 these  things.  It  will  not  take  much  time
 for  them  also  to  have  their  indigenous
 manufacture  and  industrialisation,  but
 by  that  time  our  industries  wil]  also
 be  in  a  position  to  tackle  these  things.
 This  is  the  position  as  far  as  I  can  see
 about  the  export  market,

 While  I  welcome  this  Bill,  one  or
 two  things  must  be  said  as  a  precau-
 tion,  Firstly,  there  is  always  the  pos-
 sibility  of  these  inspecting  agencies
 harassing  the  small  holders.  There
 are  very  many  exporters  who  are  at
 the  mercy  even  now  of  the  big  mono-
 polistic  concerns.  As  far  85  our  part
 of  the  country  is  concerned,  I  know
 that  the  whole  pepper  trade  is  cor-
 nered  by  three  or  four  people.  You
 will  be  amazed  to  know,  Sir,  that  the
 biggest  pepper  cornerer  in  that  part
 of  the  world  is  Volkart  Brothers,  a
 Swiss  firm  with  German  _  traditions
 having  a  second  head  office  started
 after  starting  it  in  Europe  at  Bom-
 bay,  Another  firm  is  Pearce,  Leslie
 and  Company.  They  are  the  dictators
 of  the  market.  They  are  monopolists
 of  the  market  ang  jhe  small  growers
 and  exporters  are  at  their  merrcy.  This
 sort  of  thing  must  not  be  transported
 to  this  checking  and  inspecting  busi-
 ness  also,  The  smal]  people  must  be
 protected  and  there  should  be  no
 harassment,  The  biggest  possibility  is
 that  of  delaying  the  exports.  If  the
 exports  are  delayed,  that  may  con-
 travene  the  agreements  entereq  into
 with  exporters  and  people  on  the
 other  side,  The  inspection  may  cause
 very  much  delay  in  exports  and  it
 will  mean  harassment.  That  should  be
 done  away  with.  Certainly,  I  will  sug-
 gest  that  for  the  bigger  people  there
 should  not  be  any  laxity  in  impos-
 ing  punishment,  For  instance,  in
 Japan,  I  am  told,  it  is  “three  years”
 whereas  we  have  put  it  at  “two
 years”,  Japan  is  a  country  which  is
 well  ahead  in  the  export  market.
 Japan  is  8  country  which  has  already
 established  itself  in  the  markets  of
 almost  all  South-East  Asia  and  is  ex-
 panding  up  to  Europe  whereas  our
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 country  is  even  now  limping  in  the
 export  market,  So,  why  should  we  be
 more  lenient  than  those  people  who
 can  afford  to  be  lenient?  I  do  not
 know  why  it  is  put  as  “two  years’  im-
 prisonment.”  Even  then,  the  minimum
 is  not  given  there.  I  fear  that  the
 minimum  will  be  one  month  or  less
 because  for  the  second  offence  the
 minimum  is  put  as  “three  months.”
 So,  naturally,  for  the  first  offence  it
 must  be  something  less  than  three
 months  and  Rs.  1,000|-  or  something  as
 fine.  I  think,  more  than  the  fine,  im-
 prisonment  will  be  the  more  deterrent
 punishment  because  that  will  exclude
 them  from  the  market  for  some  time
 and  they  will  not  be  able  to  have  their
 business  carried  on.  These  people  are
 just  like  smugglers.  If  we  impose  a
 fine  even  of  Rs.  |  lakh,  the  smugglers
 do  not  mind  it;  they  will  pay  it.  But
 one  day’s  imprisonment  is  much  more
 than  that  for  them.

 Mr.  Chairman:  The  hon.  Mem-
 ber’s  time  is  up.

 Shri  Warior:  I  do  not  think  there
 will  be  many  more  hon,  Members  to
 speak.

 Mr.  Chairman:  He  has
 taken  20  minutes.

 already

 Shri  Warior;  Two  hours  have
 been  allotted  for  this  Bill.  There  is
 not  much  dispute  about  the  clauses.
 So,  let  us  bring  out  all  these  things  a’.
 least.

 Shri  Sham  Lal  Saraf  (Jammu
 and  Kashmir):  I  think,  the  hon.  Mem-
 ber  is  trying  to  distribute  the  time
 between  himself  and  the  hon.  Minis-
 ter.  He  should  know  that  there  are
 other  hon.  Members  also  who  are  an-
 xious  to  speak.

 Shri  Warior:  I  do  not  exclude
 them.  If  I  speak,  they  will  only  have
 to  support  the  major  portion  of  it  and
 it  will  be  an  easy  job  for  them.  I  do
 not  want  to  monopolise.

 Shri  Hari  Vishnu  Kamath:  As  the
 hon.  Minister  said,  quality  is  impor-

 533  (Ai)  LSD—7.

 VAISAKHA  12,  885  (SAKA)  (Quality  Control  73578
 and  Inspection)  Bill

 tant.  His  speech  has  got  quality;  so,
 let  him  continue.

 Shri  Warior:  Thank  you  very
 much,  The  provision  about  the  forma-
 tion  of  the  council  is  also  an  impor-
 tant  provision  in  this  Bill.  When  we
 form  this  council,  due  attention  must
 be  paid  to  giving  sufficient  represen-
 tation  to  those  people  whose  voices
 are  not  usually  heard  in  the  higher
 circles.  ‘They  must  also  be  given,  be-
 cause  I  fear  that  most  of  these  nomi-
 nations  will  go  to  representatives  of
 Chambers  of  commerce.  Other  asso-
 ciations,  if  at  all  they  are,  they  will
 be  neglected.  Until  and  unless  the
 Government  makes  up  its  mind  to  ask
 these  small  holders  and  merchants  and
 exporters  to  form  their  own  associa-
 tions  and  come  into  their  own,  there
 will  not  be  any  hope.  Encouragement
 must  be  given  for  small  exporters
 and  manufacturers  to  have  their  own
 associations  and  then  the  Government
 must  encourage  them  by  giving  them
 more  representation  in  the  councils.

 About  the  agencies  also,  there  is
 that  fear  that  unless  the  Government
 sees  that  most  of  the  Promotion  coun-
 cils  are  not  entrusted  with  this  work
 of  checking,  pre-shipment  inspection
 as  well  as  arbitration,  I  think,  there
 will  be  difficulty  for  these  people.  This
 must  be  borne  in  mind,  About  arbitra-
 tion  also,  I  must  say  a  word.  Always  I
 do  not  think  that  the  importers  are
 correct  and  right  in  disputing  the
 quality  of  our  stuff.  At  times,  the
 market  situation  may  give  them  the
 reason  for  that.  Suppose  the  market
 is  very  dull  and  the  consignment
 comes  at  that  time,  these  people  have
 a  tendency  to  dispute  the  quality  so
 that  it  can  be  kept  at  abeyance  and
 some  reduction  can  be  forced  on  the
 exporter  who  is  at  their  tender  mercy.
 Naturally  these  disputes  are  taken  up.
 The  Government  agencies  concerned
 must  see  that  proper  protection  is
 given  to  our  people.  This  much  pro-
 tection  is  given  by  all  other  Govern-
 ments.  I  have  seen,  attending  the
 Pp.  A.  0,  meetings,  when  we  scrutinis-
 ed  the  timber  business,  the  highest
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 representatives  of  the  foreign  countries
 intervened  on  behalf  of  those  mer-
 chants  who  sent  us  spurious  material
 here.  They  intervened  and  squared
 up  the  whole  affair  to  their  advantage
 and  to  our  disadvantage,  The  sleepers
 are  still  sleeping  in  the  dockyards  and
 they  are  cracking.  We  lost  lakhs  of
 rupees.  This  protection  must  be  given
 to  our  exporters  whenever  there  is  a
 possibility  of  fraudulently  picking  up
 some  quarrels  or  disputes.  This  must
 be  borne  in  mind..  All  are  not  honest
 there  also  and  here  also.  There  are
 also  possibilities  of  our  people  being
 at  the  mercy  of  so  many  elements,  for
 instance,  the  shipping  element,  agents
 and  all  these  things.  This  also  must
 be  taken  care  of.

 We  are  not  properly,  scientifically
 equipped  for  exporting  all  these  mate-
 rials.  For  instance,  perishables.  If
 they  are  properly  packeq  and  sent,
 there  will  be  protection  for  them.
 Where  is  the  scientific  equipment  for
 that?  Our  biggest  deficiency  is  in  fish
 exports.  Suppose  we  have  sufficient
 equipment  and  co-operation  from
 Government  for  fish  exports,  what
 will  be  the  nature  of  our  fish  export?

 Mr.  Chairman:  You  have  taken  25
 minutes.

 Shri  Warior:  Five  minutes  more.
 Quality  will  be  better.

 Mr.  Chairman;  Others  also  ‘ave
 quality  in  their  contributions.

 Shri  Warior:  All  these  things
 must  be  borne  in  mind.  It  is  not  in
 the  processing  of  legislation,  but  in  the
 implementation  of  legislation  that
 more  care  should  be  taken.  I  hope
 that  by  these  measures,  our  exports
 will  go  up  at  least  by  a  few  more
 crores  this  year.

 Shri  V.  B.  Gandhi  (Bombay—Cen-
 tral  South):  Mr.  Chairman,  I  thank
 you  for  this  opportunity  to  speak.
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 The  measure  that  is  before  the  House
 today  is  the  result  of  the  recommenda-
 tions  of  the  ad  hoc  committee  appoint-
 ed  by  the  Government  in  November,
 960  to  consider  the  question  of  qua-
 lity  control  and  pre-shipment  inspec-
 tion.  The  committee  worked  with  re-
 cord  speed,  and  in  a  short  time  pro-
 duced  a  very  useful  document.

 Among  the  chief  recommendations
 of  the  committee  can  be  mentioned,
 firstly,  that  they  recommended  sepa-
 rate  legislation  covering  all  aspects
 of  the  quality  control  and  inspection
 regarding  export  commodities;  the
 next  recommendation,  a  very  impor-
 tant  recommendation,  is  about  the  com-
 position  of  the  export  inspection  coun-
 cil.  This  council  is  to  have  a_  chair-
 man  and  5  members.  The  composi-
 tion  seems  to  me  to  be  of  a  very  8209
 character,  and  it  offers  a  fair  propor-
 tion  of  representation  to  officials  whe
 would  possess  specialised  knowledge
 in  their  respective  fields.  There  are
 to  be  four  such  officials.  That  leaves
 ll  to  be  considered.  There  will  be
 three  out  of  these  ll,  who  would  be
 representing  the  agencies  to  be  set  up.
 That  still  leaves  8  to  be  considered.
 I  hope  in  considering  these  remaining
 eight,  the  hon.  Minister  will  consider
 the  claims  of  private  inspection  agen-
 cies  like  surveyors  and  such  others.

 I  am  glad  to  say  that  all  these  years
 our  Government  have  been  quite  ac-
 tive  in  the  export  field,  active  in  con-
 sidering  measures  of  export  promo-
 tion.  I  can  give  an  account  of  a  hur-
 ried  list  here,  a  kind  of  a  resume  of
 what  Government  have  been  doing
 about  export  promotion  lately.

 It  will  be  appreciated  here  in  the
 first  place  that  whatever  we  are  say-
 ing  here  is  in  the  context  of  our  ex-
 port  trade.  Here  is  the  list  of  what
 Government  have  been  doing.  Export
 control  has  been  liberalised.  Incentives
 for  export  promotion  schemes  have
 been  offered.  Freight  concessions  with
 railway  priority  claims  for  export
 have  been  arranged.  |  Drawback  re-
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 bates  have  been  offered,  rebates  in
 respect  of  Central  excise  duties  and
 customs  duties

 ang  such  others.  Indus-
 trial  licensing  has’  been  oriented  for
 exports,  that  is,  for  increasing  the  ex-
 Port  potential  of  the  industries.  Re-
 cognition  of  export  houses  has  been
 granted,  and  that  is  a  kind  of  a  new
 scheme  which  takes  notice  of  business-
 houses  of  a  new  class  altogether,  Cre-
 dit  facilities  have  been  extended,  and
 actually,  as  we  know,  we  find  that
 new  credit  institutions  like  refinance
 corporations  and  others  have  been
 functioning  satisfactorily.  Then,  assis-
 tance  to  Chambers  of  Commerce  in
 various  forms  including  grants-in-aid
 has  also  been  established.  Then  mi-
 nimum  prices  of  export  commodi-
 ties  in  certain  schemes  have  been
 fixed.  Bilateral  trade  agreements  with
 28  countries  have  been  negotiated  and
 are  actually  functioning  satisfactorily;
 most  of  these  have  been  made  through
 our  State  Trading  Corporation.  Finally,
 we  all  read  in  our  newspapers  about
 a  large  number  cf  trade  delegations
 moving  all  over  the  world  in  the  inte-
 rest  of  promotion  of  our  export  trade.
 This,  I  think,  should  be  considered
 quite  an  impressive  list  and  we  would
 congratulate  Government  on  the  pro-
 gress  made  so  far,

 But  we  do  not  like  to  allow  our-
 selves  to  forget  that  our  s‘ghts  have
 to  be  set  higher.  In  the  Third  Five
 Year  Plan,  the  estimated  requirements
 of  export  earnings  have  been  set  at
 something  between  Rs.  3,700—3,800
 crores.  That  is  not  a  very  large  tar-
 get,  but  a  target  yet  to  be  achieved.

 I  need  hardly  say  that  this  is  a  legis-
 lation  which  is  essential  and  has  been
 overdue  for  quite  sometime  and  it  wil)
 help  complete  the  good  work  that  has
 so  far  been  done.

 Before  I  close,  I  would  support  some
 of  the  things  that  Shri  Warior  had  to
 say,  particularly  in  respect  of  the  at-
 tractions  that  domestic  trade  stil]  has
 in  our  home  market.  Some  kind  of  a
 restraint  is  called  for.  I  do  not  know
 how;  I  have  no  precise  idea  of  what
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 kind  of  restraint  we  can  devise,  but  I
 might  just  pass  it  on  to  the  Minister  for
 his  consideration.  We  find  that  domes-
 tic  trade  is  still  very  attractive  to  our
 people  and  something  must  be  done.
 A  few  days  ago  I  think  I  made  ३  sug-
 gestion  in  this  House  that  it  is  even
 worthwhile  to  consider  a  scheme  in
 which  some  kind  of  compulsion  could
 be  introduced  and  our  exporters  made
 to  allocate  a  certain  percentage  in
 selected  export  items  for  export  only.

 Finally,  I  would  say  that  we  must
 have  a  first-rate  reputation  in  our  ex-
 port  markets.  Our  material  and  work-
 manship  must  be  attractive.  Prices,
 above  all,  are  an  important  thing  and
 they  must  be  right  and  even  competi-
 tive.  Goods  must  be  such  as  will
 squarely  meet  the  claims  made  in
 their  behalf.  Understatement  sMould
 be  considered  a  good  form  of  adverti-
 sement  especially  when  we  advertise
 abroad.  Above  all,  let  us  not  lower
 our  standards  of  quality,  let  us  not
 cheapen  our  quality.  That  is  a  wrong
 thing  to  do.  We  know  that  before  the
 war,  Japan  had  a  reputation  for  cheap
 quality.  But  we  know  that  Japan  has
 learnt  its  lesson  and  today  it  is  one
 of  the  outstanding  examples  of  coun-
 tries  that  produce  very  high  quality
 and  expensive  products  like  cameras
 and  such  other  things—absolutely
 high  class  products.  There  is  saying
 in  the  export  world,  which  I  shall  re-
 peat  and  end  my  speech.  They  always
 say  that  quality  is  remembered  long
 after  price  is  forgotten.

 Thank  you.
 Shri  A.  C.  Guha  (Barasat):  I  think

 this  House  will  generally  welcome
 this  Bill,  and  will  consider  that  the
 Government  has  been  rather  late  in
 bringing  a  Bil]  of  this  nature.  It  was
 long  over-due.

 As  the  previous  speaker  stated,  an
 ad  hoc  committee  was  appointed  in
 960  to  go  into  this  question,  and  it
 promptly  submitted  its  report,  re-
 commending  enactment  of  a_legisla-
 tion  of  this  nature.  I  do  not  know
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 why  Government  should  have  taken
 near  about  three  years  to  draft  a  small
 legislation  of  this  nature,

 Shri  Gauri  Shankar  Kakkar
 (Fatehpur):  It  appears  the  hon.  Mem-
 bers  are  not  very  much  interested  in
 export  quality  that  is  being  discussed.
 There  is  hardly  any  quorum  in  the
 House.

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 Members  are  sitting  outside.

 Mr.  Chairman:  Does  he  chal-
 lenge?

 Shri  Gauri  Shankar  Kakkar:  I  chal-
 lenge  it  especially  because  both  the
 whips  happen  to  be  present  in  the
 House,  and  it  is  a  pity  that  still  there
 is  no  quorum  in  the  House.

 Shri  Satya  Narayan  Sinha:  We
 are  going  to  remedy  that  position  to-
 morrow,  with  your  help.  We  are  going
 to  take  up  that  Bill  tomorrow  to  re-
 move  this  lack  of  quorum  which  is  a
 running  sore.

 Mr.  Chairman:  The  bell  is  being
 rung.  Now  there  is  quorum.

 The  hon.  Member,  Shri  Guha,  may
 continue,

 Shri  A.  C.  Guha:  Some  time  back
 the  matter  came  to  the  notice  of  this
 House  that  purchasers  abroad  very
 often  refused  our  goods  on  account  of
 quality,  that  there  was  such  a  lack  of
 commercial  morality  prevailing  in  the
 country  that  often  the  exported  goods
 were  below  the  specifications  or  not
 according  to  the  samples  previously
 supplied.

 Further,  the  foreign  purchasers  often
 refused  to  accept  the  ISI  mark  or  the
 AGMARK.  It  was  a  question  of  our
 national  prestige  that  the  two  stan-
 dard  marks  so  long  prevalent  in  the
 country  were  not  recognised  by  our
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 foreign  purchasers.  So,  it  should  have
 been  the  duty  of  &e  Government  to
 rectify  this  position  at  least  for  the
 vindication  of  our  national  honour  and
 our  commercial  prestige.  Of  course,
 the  question  of  exports  is  surely  there.

 For  the  last  few  years  our  foreign
 exchange  position  has  been  rather  pre-
 carious,  and  the  urgency  of  increasing
 our  export  earnings  has  been  repea-
 tedly  mentioned  in  this  House  and
 outside.  Still,  the  percentage  of  our
 total  export  to  world  trade  has  re-
 mained  more  or  less  static.  I  think  it
 has  not  increased.  Even  though  there
 might  have  been  some  increase  recen-
 tly  in  the  total  amount  of  our  export
 earnings,  compared  to  the  total  world
 trade,  our  share  has  not  increased.
 There  are  two  factors  responsible  for
 this:  quality  and  price.  Both  the  pre-
 vious  speakers  referred  to  the  domestic
 market.  The  commercial  community
 has  got  here  a  protected  market,  very
 lucrative.  They  do  not  care  for  any
 foreign  market  or  for  improvement  in
 the  quality  or  for  reducing  the  price.
 In  spite  of  the  protection  for  the  ‘ast  0
 or  2  years,  several  of  the  protected
 industries  have  not  improved  their
 quality  or  reduced  the  cost  of  produc-
 tion.  Some  have  done  so  but  most  of
 them  have  not  done  so.  Many  consu-
 mers  here  would  like  to  have  fcreign
 products  in  preference  to  Indian  pro-
 ducts.  Take  for  instance,  paper,  news-
 print  or  art  paper  or  even.  ordinary
 white  paper.  The  quality  of  newsprint
 or  art  paper  is  deplorable.  Even
 Pakistan  has  a  much  better  quality  in
 her  newsprint.

 Even  now  most  of  our  exports  are
 of  primary  commodities—vres,  jute,
 tea,  oil  seeds,  etc.  Manufactured  or  in-
 dustrial  goods  constitute  a  small  per-
 centage  of  our  products.  Government
 has  to  be  very  vigilant  and  see  that
 the  quality  and  price  of  our  manufac-
 tured  goods  can  compete  in  the  world
 market  and  their  export  can  be  pro-
 moted.

 There  are  three  main  items  of  tradi-
 tional  exports:  tea,  jute  and  textiles.
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 Textile  exports  had  been  going  down
 primarily  on  account  of  the  price  and
 quality.  Japanese,  or  even  Chinese
 textiles  are  competing  with  us  in  the
 nearabout  markets.  We  have  neen
 holding  good  position  in  respect  of
 jute.  Jute  and  tea  are  our  two  biggest
 items  of  export.  Competition  in  jute
 is  becoming  keener  every  year  because
 Pakistan  is  setting  up.  jute  mills.
 Hardly  anything  has  been  done  about
 quality  improvement  of  jute.  The
 Indian  farmers  have  increased  the  out-
 put  by  about  300  per  cent  but  for  qua-
 lity  improvement,  one  depends  upon
 Government,  Attention  showd  be
 paid  to  this  if  we  are  to  continue  our
 jute  exports,  Otherwise,  we  may  be
 ousted  by  Pakistan  jute  goods  in  not
 very  distant  future.

 In  quality  and  price  of  tea  we  are
 facing  competition  from  Ceylon,  Kenya
 and  cther  countries,  Two  years  ago,
 I  mentioned  in  this  House  about  the
 deteriorating  quality  of  Indian  tea.
 Tex  Industry  is  gradually  passing  into
 the  hands  of  a  commercial  community
 which  is  not  su  keen  about  maintain-
 ing  its  quality  or  even  a_  business
 standard,  The  Government  should  be
 vigilant  about  the  quality  of  tea  also.

 In  this  connection,  I  would  like  to
 refer  to  the  remark  made  by  the  Min-
 ister  of  Health  that  in  India  there  are
 fact-ries  which  have  been  producing
 adulteration  materials  to  be  mixed
 wiih  drugs  and  food  articles,  including
 tea.  If  this  state  of  affairs  can  be
 allowed,  how  can  we  expect  the  qua-
 lity  of  our  commodities  either  for  in-
 ternal]  use  or  for  export  purposes,  to
 be  improved  or  to  be  maintained  at  a
 proper  standard?

 I  now  come  to  some  of  the  provi-
 sions  of  the  Bill,  The  Council  that
 this  Bill  proposes  to  set  up,  I  am
 afraid,  may  be  a  bit  costly  affair.  Our
 export  commodities  are  even  now,  I
 am  afraid.  higher  in  price  than  the
 foreign  commredities.  But  now  I  hope
 the  Government  will  see  that  in  view
 of  thfs  Council  and  other  parapher-
 nalja  of  inspection  the  cost  may  not  be
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 further  increased  and  may  not  creaie
 a  handicap  for  our  export.

 The  financial  memorandum  says:
 “It  is,  however,  anticipated  that

 a  substantia]  portion  of  the  re-
 curring  expenditure  that  may  be
 incurred  on  such  agencies  and
 authorities  will  be  recouped  by  the
 fees  charged  under  clause  7(2)
 and  the  rules  made  under  clause
 4  Pua

 This,  I  am  afraid,  may  create  some
 difficulties  for  our  export  by  increas-
 ing  the  price  of  our  commodities.  It
 has  been  stated  that  every  rule  made
 by  the  Centra]  Government  shall  be
 laid  as  soon  as  may  be  after  it  is  made
 before  each  House  of  Parliament.  But
 besides  these  rules,  I  think  there  is
 pr.vision  for  some  notifications  being
 issued  by  the  Government  which  may
 not  be  just  in  the  form  of  rules.
 Clause  47  says  that  the  Central  Gov-
 ernment  may,  by  notification  in  the
 Official  Gazette,  make  rules.  That  is
 quite  clear  and  the  notification  will  be
 2sovered  by  the  rules.  But  clause  3
 says:

 “The  Central  Government  may,
 by  notification  in  the  Official
 Gazette,  direct  that  any  power
 exercisable  by  it  under  this  Act
 shall,  in  relation  to  such  matters
 and  subject  to  such  conditions,  if
 any,  as  may  be  specified  in  the
 direction,  be  exercisable  also
 by—.”

 and  then  it  mentions  the  authorities.
 6.38  hrs.

 [Mr.  Deputy-SpEAKER  in  the  Chair]
 This  delegation  of  powers  may  96
 simply  by  notification.  I  am  not  sure
 if  this  also  will  be  called  rules,  If  not,
 such  notifications  should  also  be  laid
 before  the  Parliament.  This  delega-
 tion  cf  power  which  in  Parliamentary
 {erminology  may  be  called  subordi-
 nate  legislation  should  not  be  done
 without  bringing  it  to  the  notice  of
 Parliament.  I  would  suggest  that
 either  this  may  be  made  clear  in  clause
 3  that  this  notification  should  also  be
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 considered  as  a  rule  or  it  may  be  laid
 down  in  sub-clause  (3)  of  clause  77
 that  every  rule  made  and  notification
 issued  by  the  Central  Government
 should  be  Jaid  before  Parliament.

 With  these  words,  I  commend  this
 Bill,  and  I  hope  that  Government  will
 surely  try  to  improve  the  quality  not
 enly  for  export  but  also  for  internal
 consumption  and  to  reduce‘the  cost  of
 prccuction  also.  I  am  not  sure  if  the
 Government  have  got  adequate  powers
 to  control  or  check  or  examine  the
 cost  cf  production  of  any  industrial
 goods  in  the  country.  Taking  advan-
 tage  of  the  protected  western  market,
 the  manufacturers  have  been  putting
 up  sometimes  very  high  prices  for
 their  commodities.  Had  there  heen
 any  alternative  source  of  getting  these

 commodities  through  import,  there
 would  have  been  some  urge  for  the
 manufacturers  both  to  improve  their
 quati‘y  and  also  to  reduce  the  price.
 I  hope  Government  will  see  to  this
 afid  carry  out  the  provisions  of  the
 Act  in  a  wav  which  will  increase  the
 exports  of  our  country.

 श्री  श्रोकारलाल  बैरवा  (कोटा)
 उपाध्यक्ष  महोदय,  मैं  इस  बिल  का  समर्थन
 करता  हूं  ।  अगर  इस  बिल  को  उसी  समय
 लाया  गया  होता,  जब  कि  हम  ने  स्वतंत्रता
 प्राप्त  की  थी,  तो  हमारा  एक्सपोर्ट  इतना  न
 गिरता  ।  आज  हमारा  साठ  परसेंट  एक्सपोर्ट
 गिर  गया  है  और  इस  कारण  हम  को  काफी

 नुक्सान  हो  रहा है  हमें  मिलने  वाली  विदेशी

 मुद्रा  में  भी  कटौती  हो  गई  है  मगर  सवेरे
 का  भूला  हुआ  शाम  को  भी  घर  श्र  जाता

 है,  तो  उसे  भूला  हुआ  नहीं  मानना  चाहिये
 क्योंकि  अगर  कोई  गलती  करता  है  कौर  बाद
 में  उसकी  दवा  ढूंढता  है,  तो  वह  उचित  ही
 है  |  भ्रमर  इस  बिल  को  पहले  ही  लाया  जाता,
 तो  हमारे  माल  की  क्वालिटी  इतनी  न  गिरती
 कौर  एक्सपोर्ट  भी  न  कम  होता  |

 हमारे  यहां  से  विदेशों  में  माल  का  जो
 सैम्पल  भेजा  जाता  है,  बाद  में  माल  उस  सैम्पल

 MAY  2,  963  (Quality  Control  and  73528
 Inspection)  Bili

 के  विपरीत  भेजा  जाता  है,  जिससे  हमारे
 देश  की  बदनामी  होती  है  और  इस  के  साथ  ही
 माल  लेने  वाले  भी  उस  सौदे  से  मुकर  जाते
 हैं  1

 सरकार  का  विचार  जांच  करने  के  लिये
 एक  समिति  बनाने  का  है।  हमें  तो  यह  चाहिये
 कि  कारखाने  के  ऊपर  ही  ऐसे  एक्सपर्ट
 इंजीनियर  या  एक्सपर्ट  अाफिसर  रखे  जायें,
 ताकि  वहां  पर  माल  के  बनते  ही  उस  को
 देख  लिया  जाये  अगर  वह  माल  निश्चित
 क्वालिटी  से  नीचे  हो,  तो  उसे  उसी  वक्‍त
 डिस् मेंटल  कर  के  कम्पनी  को  वापस  कर  दिया
 जाये  ।  सरकार  की  ओर  से  कहा  गया  है  कि  माल
 की  प्रीशिपमेंट  इंस्पैक्शन  की  व्यवस्था  की
 जायगी  शर  माल  की  क्वालिटी  खराब  होने
 पर  उसे  कम्पनी  को  वापस  भेज  दिया  जायगा
 मैं  समझता  हूं  कि  इस  में  गवर्नमेंट  का  भी

 बहुत  खर्च  होगा  और  कम्पनी  वालों  का  भी

 बहुत  खर्च  पड़ेगा  ।  इसलिये  बेहतर  यही
 होगा  कि  एक्सपर्ट  आफिसर  कारखाने  पर
 हा  माल  को  एग्जामिन  कर  के  आवश्यकता
 पड़ने  पर  वहीं  पर  उसको  कम्पनी  को  वापस
 कर  दें  I

 यह  समिति  बनाने  से  एक  तो  खराब
 माल  नहीं  बनेगा,  दूसरे,  देश  की  बदनामी

 नहीं  होगी,  और  तीसरे,  उद्योगपतियों  को
 प्रेरणा  मिलेगी  कि  ये  अच्छा  माल  बनायें,
 ताकि  दूसरे  देशों  में  हमारे  माल  की  इज्जत
 हो  ।  मैं  आप  को  बताना  चाहता  हूं  कि  कुछ
 दिन  पहले  जापान  का  माल  हमारे  यहां  काफी
 तादाद  में  जाता  था,  लेकिन  उस  की  कोई
 कद्र  नहीं  थी,  कोई  इज्जत  नहीं  थी  ।  सब  उस
 माल  को  ठुकराते  थे,  लेकिन  उस  के  मुकाबले
 में  इंग्लैंड  के  बने  हुये  माल  को  पसन्द  करते
 थे,  क्‍योंकि  इंग्लैंड  वाले  अपनी  चीजों
 को  इतना  अच्छा  बनाते  थे  कि  वे  सालों  तक
 चलती  थीं  जब  कि  जापान  का  माल  दो  चार

 महीनों  में  दूर  फूट  जाता  था  1  राज  हमारे
 माल  की  भी  वर्दी  स्थिति  है  मगर  हम  पहले
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 से  इस  बारे  में  ध्यान  रखते,  तो
 इंग्लैंड  और  फई  दूसरे  देशों  की  तरह  हम  भी
 झपना  नाम  कमा  सकते  थे  ।  उदाहरण  के
 लिये  हम  ने  लेंड मास्टर'  ट्रक  बनाया,  लेकिन
 चूंकि  वह  कुछ  दिनों  के  बाद  खराब  हो  जाता
 है  और  नहीं  चलता  है,  इसलिये  लोग  उसको
 “बेंड मास्टर'  कहने  लगे  हैं  -  क्वालिटी  खराब
 होने  से  हमारे  देश  की  बदनामी  होती  है  ।

 हम।री  एक  गलती  यह  भी  है  कि  जितनी
 इंडस्ट्रीज  कौर  फैक्ट्रिज  इरादी  हैं,  उन  पर
 साइन  बोर्ड  लगा  दिया  जाता  है,  जवाहर
 फैक्ट्री,  गांधी  फैक्ट्री,  गांधी  आइसक्रीम,
 जवाहर  सोप,  गांधी  सोप  आदि  ।  इन  नामों
 को  आधार  बना  कर  उन  पौक्ट्रीज  का  उदया-
 टन  किसी  मिनिस्टर  साहब  से  करा  लिया
 जाता  है।  उस  के  बाद  वे  लोग  अंट-शंट
 माल  बनाते  हैं  और  समझते  हैं  कि  मिनिस्टर

 साहब  से  उद्घाटन  तो  करा  ही  लिया  है,
 ब  हमारे  खिलाफ  क्‍या  कार्यवाही  होगी  ।
 मेरे  विचार  में  ऐसी  कम्पनी  पर  ज्यादा

 निगाह  रखनी  चाहिये  ।  हम  को  केवल
 क्वालिटी  की  तरफ  ही  ध्यान  नहीं  देना

 चाहिये,  बल्कि  उस  के  साथ  साथ  क्वालिटी
 भी  प्राणी  बनाये  रखनी  चाहिये  |  चाय,  जूट
 बीर  ईक्स्टाइल  वगैरह  जो  चीजें  हम  एक्सपोर्ट
 करते  हैं,  उनकी  क्वालिटी  अच्छी  होनी
 चाहिये  ।  क्वालिटी  अ्रच्छी  न  होने  की  वजह
 से  हमारा  एक्सपोर्ट  गिरता  जा  रहा  है  कौर
 करोड़ों  रुपयों  का  नुकसान  हो  रहा  है।  कुछ
 समय  पहले  हमारे  वहां  से  रूस  को  जूतों  का
 जो  सैम्पल  भेजा  गया,  जूते  उस  संम्पल  से
 भिन्न  भेजे  गये,  जिसका  परिणाम  यह  हुआ
 कि  उन्होंने  आधे  जूते  खराब  कह  कर  वापस
 कर  दिये  ।  ऐसी  बातों  से  हमारे  देश  की  बद-

 नामी  होती  है

 इसलिये  जो  जांच  कमेटी  बनाई  जा  रही
 है,  उसका  मैं  स्वागत  करता  हूं,  लेकिन  मैं
 देखता  हूं  कि  उस  कमेटी  में  सिफ  सरकारी
 क्र मं चारी  ही  रखे  गये  हैं  श्र  बाहर  के  लोगों
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 या  पालियामेंट  के  सदस्यों  को  उस  में  स्थान
 नहीं  दिया  गया  है  1  मैं  समझता  हूं  कि  उस  में
 इस  वारे  में  जानकारी  रखने  वाले  बाहर  के
 लोग  भी  होने  चाहियें  । गराज  तक  यह  देखा
 गया  'है  कि  जितना  जांच  समितियां  बनी  हैं,
 उतना  ही  भ्रष्टाचार  बढ़ा  है।  इसलिये  मेरा
 निवेदन  है  कि  इस  जांच  समिति  में  ऐसे
 आदमी  नहीं  होने  चाहियें,  जिन  के  कारण
 भ्रष्टाचार  बढ़े  ।  यह  न  हो  कि  जांच  समिति
 भ्रष्टाचार  कर  के  अंट  शंट  माल  को  चलाती
 रहे  ।  इसलिये  उस  पर  ऐसी  निगरानी  रखनी
 चाहिये  कि  उस  जांच  समिति  के  लिये  भी
 किसी  और  जांच  समिति  को  न  रखना  पड़े  ।
 भ्रष्टाचार  को  खत्म  करने  के  लिये  इस  जांच
 समिति  पर  भी  कुछ  प्रतिबन्ध  होना  चाहिये,
 ताकि  अंट  चांद  माल  बाहर  न  भेजा  जा  सके
 गौर  हमारा  देश  बदनाम  रहो।

 Shri  Priya  Gupta  (Katihar):  Sir,  I
 rise  to  support  the  Bill.  This  is  a
 pointer.  The  loss  in  the  national

 ‘Character  has  been  timely  cautioned
 by  this  ad  hoc  committee  that  has
 been  set  up.  I  am  glad  the  Govern-
 ment  has  taken  action  according  to
 its  recommendation,

 I  have  two  or  three  observations  to
 make,  One  is  that  sample  checking  of
 export  goods  should  not  be  resorted  tw.
 Let  there  be  some  expenditure,  !  do
 not  mind,—not  the  expenditure  as  has
 been  provided  for  the  director’s  post,
 fir  the  top-heavy  organisation  sugzest-
 ed  in  this  Bill—I  mean,  just  as  it  is
 done  in  the  Excise  Department  in  the
 manufacture  of  safety  matches,  a  vigi-
 lant  watch  should.  be  kept  at  the  site
 of  productign  itself.  It  should  be
 ascertained  from  the  very  beginning
 what  would  be  the  quality  that  would
 be  exported,  what  would  be  the
 amount  réquired  fo  be  exported  etz.,
 and  they  should  -be  packed  safely
 according’  to  ‘Specifications.  The
 standard  quality  of  materials  should
 be  packed’  and  everything  should  be
 made  ready  from  the  site  of  produc-
 tion  itself’;  IT  am  not  in  favour  of
 having  only  a  sample  checking  and
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 then  checking  again.  All  the  goods
 going  outside  India  should  be  checked
 individually.

 Secondly,  I  am  afraid,  just  as  it  hap-
 pens  in  most  of  the  organisations,
 people  have  a  slant  to  this  capiialist
 group  or  that  capitalist  group.  They
 must  be  evenly  sorted  out  in  the
 matter  of  export  materials.  If  the
 committee  members—I  do  not  make
 any  castigation  about  anybody—have
 a  slant  towards  a  particular  capitalist
 group  that  might  lead  to  the  cancel-
 lation  of  articles  pertaining  to  that
 group  for  exports.  That  should  be
 kept  a  very  close  watch  upon,

 Thirdly,  the  penal  actions  proposed
 shonld  be  very  severe.  We  have  seen
 how  our  trade,  how  our  export  nas
 suffered  in  tea  and  other  commodities.
 Shri  Warior  and  others  made  a  refer-
 ence  to  it,  The  companies,  the  manu-
 facturers  or  the  industrialists  must  be
 made  known  as  to  what  should  be  the
 standard  specifications,  what  should  be
 the  particulars  in  respect  of  the  gocds
 for  export,  what  should  be  the  pack-
 ing  assistance  to  be  utilised,  etc.  All
 these  things  must  be  ready  and  made
 known  to  them  also  and  then  only
 penal  actions  to  be  proposed.

 Lastly,  I  hail  this  Bill,  this  step  of
 the  Government  to  put  a  check  on  ins-
 pection  and  quality  on  the  export  of
 inanimate  items.  I  am  looking  for  the
 day  when  Government  will  exercise
 control  over  the  animate  exports  in
 respect  of  quality,  I  mean  samples  of
 men  who  are  sent  out  of  India  in  the
 shape  of  High  Commissioners,  Ambas-
 sadors,  etc.  I  mean  there  should  ke
 quality  control  on  animate  exports
 also.

 Shri  Gauri  Shankar  Kakkar:  Mr.
 Deputy-Speaker,  I  rise  to  support  this
 measure,  It  is  very  encouraging  that
 items  of  export  are  being  scrutinised
 and  the  quality  of  such  items  is  being
 looked  into.  Here  I  would  like  to  say
 one  thing.  Simple  enactment  of  cer-
 tain  measures  without  proper  imple-
 mentation  will  not  help  the  improve-
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 ment  of  quality.  As  a  matter  of  fact,
 the  quality  of  such  items  has  to  be
 scrutinised  and  judged  at  the  very
 initial  stage  of  manufacture.  It  would
 not  help  if  the  checking  takes  place  at
 the  time  when  they  are  brought  for
 being  exported.

 A  perusal  of  the  export  report  which
 has  been  supplied  to  us  will  show  that
 out  of  the  8  items  of  export,  in  the
 case  of  l]  items  the  figure  has  already
 become  a  minus  figure.  It  is  very
 shocking  that  at  this  juncture  when
 our  country  is  in  need  of  foreign  ex-
 change  very  badly,  many  of  the  items
 are  being  priced  out.  It  shows  that
 there  is  scme  fundamental  defect
 somewhere,  Therefore,  very  great
 caution  is  necessary  in  the  case  of  our
 items  of  export  so  that  they  can  com-
 pete  with  the  exports  of  other  coun-
 tries,

 Secondly,  though  the  quality  of  the
 exportable  items  has  to  be  given  pri-
 mary  importance,  there  is  competition
 of  prices  offered  or  quoted  by  coun-
 trices  exporting  similar  commodities.
 For  example,  very  recently,  China  and
 other  countries  have  come  forward  to
 supply  the  same  items  which  we  are
 supplying  at  cheaper  rates.  So,  this
 is  the  second  aspect  we  have  to  keep
 m  view.  The  items  that  are  exported
 should  be  not  only  of  ftne  quality  but
 they  should  be  cheaper  in  price  s9  that
 they  can  compete  with  other  countries
 which  are  also  attempting  to.  export
 similar  commodities,

 Then,  there  is  a  general  tendency
 among  many  of  the  manufacturers  to
 use  base  materials  and  then  try  to  get
 better  prices  for  such  items.  This,  of
 course,  relates  to  the  moral  side  of  the
 people  who  are  engaged  in  manufac-
 ture.  Strict  measures  should  be  adopt-
 ed  whenever  such  malpractices  come
 to  the  notice  of  the  authorities,  The
 quality  should  be  guaranteed  at  the
 initial  stage  of  manufacture.  Then
 ‘rere  should  be  some  legislation
 whereby  the  manufacturers,  whether
 in  the  public  sector  or  private  sector,
 should  conform  to  quality  and  in  case
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 they  fail  in  their  attempt  or  indulge
 in  malpractices  they  should  not  be
 allowed  to  continue  to  manufacture.

 While  supporting  the  Bill,  I  again
 submit  that  it  is  the  actual  implernen-
 tation  of  the  measure  which  is  more
 impoitant  than  the  passing  of  it,  and
 I  hope  that  it  will  be  implemented  in
 the  spirit  in  which  it  is  enacted  so
 that  it  will  encourage  our  export
 trade  in  a  big  way.

 Shri  T.  Abdul  Wahid  (Vellore):  Mr.
 Deputy-Speaker,  Sir,  I  rise  to  welcome
 this  very  important  Bill  which  aims  at
 promotion  of  exports  of  our  country
 and  aise  to  establish  a  name  for  our
 country  and  for  our  exports.  While
 welcoming  this  Bill,  I  have  to  say  that
 it  is  a  very  delicate  and  a  very  diffi-
 cult  Bil!  to  administer.  It  should  be
 adininistered  very  cautiously,

 Its  intention  is  to  promote  exports
 and  not  to  put  any  kind  of  harassment
 or  obstruction  in  the  way  of  our  ex-
 ports.  The  export  business  is  a  very
 intricate  business.  its  handling  is  very
 difficult.  For  example,  I  will  take
 hides  and  skins.  Hides  and  skins  is  a
 commodity  which  is  exported  to  the
 tune  of  about  Rs.  30  crores  and  we  are
 all  at  it  to  see  that  its  export  is  fur-
 ther  promoted  and  that  the  quality
 improves  as  also  the  value  increases.
 But  while  applying  quality-control
 and  pre-inspection  to  this  commodity,
 one  has  to  be  extremely  cautious  as  it
 js  a  very  intricate  and  difficult  com-
 modity  to  handle.

 The  malpractices  in  it  may  be  of
 many  kinds.  It  may  be  regarding
 pelts,  An  exporter  may  sell  southern
 pelts  which  cost  double  the  northern
 pelts  and  export  mixed  pelts  or  purely
 northern  pelts  and  get  complaints  re-
 garding  quality.  Then  there  may  be
 malpractices  in  selection,  A  man  may
 sell  run-selection  and  pack  inferior
 grade  of  run  or  it  may  be  purely
 fifths,  Or,  he  may  sell  fifths  and  pack
 purely  inferior  fifths.

 Tanned  hides  and  skins  have  got
 various  qualities,  Each  centre  pro-
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 duces  its  own  quality..  For  example,
 sheepskins  produced  in  Salem  and
 Coimbatore  cannot  be  produced  in
 Ambur,  Goatskins  that  are  produced
 in  Ambur  cannot  be  produced  in  any
 other  place.  Cowhides  that  are  pro-
 duced  in  Ranipet  cannot  be  produced
 in  Permambut.  What  can  be  produced
 in  Pernambut  cannot  be  produced  in
 Pailavaram,  So,  there  are  different
 qualities.  Each  mark  is  known  by  its
 quality  and  all  that.

 Then,  there  js  adulteration  and
 various  kinds  of  malpractices.  If  we
 try  to  have  quality  contro]  on  one  par-
 ticular  thing  that  will  not  satisfy  the
 whole  thing.  For  example,  at  present
 we  have  got  voluntary  quality  control
 and  control  on  malpractices  about
 adulteration.  But  this  adulteraticn  is
 practised  only  by  5  to  0  per  cent.  of
 smal]  tanners.  Because  5  to  l0  per
 cent,  cf  small  tanners  practise  it,  all
 the  other  people  have  to  suffer.  So,
 what  |  suggest  is  that  while  adminis-
 tering  this  quality-control,  extreme
 caution  has  to  be  practised  and  the
 trade  to  which  it  is  applied  should  be
 thoroughly  consulted  and  its  advice
 taken,  Quality  control  should  be
 administered  with  full  co-operation  of
 the  trade  to  which  it  is  going  to  be
 applied.

 This  Bill  is  a  welcome  Bill  because
 it  will  promote  our  exports.  While
 speaking  of  export  promotion,  some
 hon.  Member  here,  I  think,  Shr
 Warior,  said  that  our  exports  had  not
 made  eny  kind  of  progress  despite  all
 our  export  promotion  measures.  I
 might  tell  him  that  last  year  our  ex-
 ports  were  of  the  tune  of  Rs.  720  crores
 and  not  Rs,  600  crores.  They  are  not
 stagnant  as  he  mentioned,  Our  ex-
 ports  under  the  dynamic  personality
 of  Shri  Manubhai  Shah  as  the  Minis-
 ter  for  foreign  trade  are  making  very
 geod  progress  and,  I  am  sure,  they
 will  show  still  more  progress  this  year
 and  in  the  coming  year  and  we  wil
 be  able  to  fulfil  our  target  for  the
 Third  Five  Year  Plan.

 Mr.  Deputy-Speaker:  The  hon.  Min-
 {ster.
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 Shri  Manubhai  Shah:  Mr.  Deputy-
 Speaker,  ...+¢  wale

 Shrj  Gaur}  Shankar  Kakkar:  How
 Icng  the  House  will  sit?  It  is  5  o’clock.

 Mr.  Deputy-Speaker:  He  will  just
 begin  and  continue  tomorrow.

 Shri  Sinhasan  Singh  (Gorakhpur):
 Are  you  closing  the  general]  discussion
 today?

 Mr.  Deputy-Speaker:  Only  forty
 minvtes  are  left.  Two  hours  was  the
 time  allotted.

 MAY  2,  963  (Quality  Control  and  73536
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 Shri  Sinhasan  Singh:  Three  hours.

 Mr.  Deputy-Speaker:  Two  hours.

 Shri  Manubhai  Shah:  I  am_  very
 grateful  to  the  hon.  House  for  the  una-
 nimous  way  in  which  this  Bill  is  being
 supported  by  al]  hon.  Members,

 Mr,  Deputy-Speaker:  He  will  conti-
 nue  tomorrow.

 7.00  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday,
 May  3,  963/Vaisakha  13,  885  (Saku).
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 ORAL  ANSWERS  TO  QUES-
 TIONS  3325—66

 S.Q.  Subject
 No.  CoLuUMNS

 II32  Smuggling  on  Rajasthan-
 Pakistan  border  3325—29

 II33  Indians  travelling  abroad  ‘13329—31
 734  Mouth  cancer  centre  at

 Agra  (1333237,
 35  Students  studying  abroad  3337—42
 7736  D.V.C.  '13342—47,
 7737  Sub-scil  water  in  Nimri  3347—49
 1138  Plant  for  iodisation  of

 salt  .  .  73349--57
 739  Small-pox in  Delhi  335I—55
 ‘1140  Hirakud  Dam  Project  13355-56
 ‘TI4r  Family  Planning  13357—61
 S.N.Q. Ne
 io  Drinking  —ater  Supply

 Board  7  13362—66

 WRITTEN  ANSWERS  TO
 QUESTIONS  +  33366—400

 5.0.
 No.

 II42  Nationalised  Indian
 banks  in  Burma  I3366

 ‘1143,  School  Health  Committee  73367
 ‘TI44  Kolar  Gold  mines  I3367-68
 ‘AI4S:  Scaricity  of  water  in

 Delhi  3368-69,
 746  Discharge  of  filthy  water

 by  sugar  mills.  I3369
 747  Conference  of  Chairmen

 of  State  Electricity
 Boards  73369-70

 748  Improved  water  supply
 plan  33370-7I

 749  Ceiling  on  consumption
 of  water  and  electricity
 by  Ministers  73377

 ‘TISO  AllIndia  Water  Grid  I337I-72
 ‘LIST  Permanent  Indus  Com-

 mission  मु  73372

 U.S.Q.
 No.

 2626  Loans  from  National
 Credit  Funds  3372-73

 2627  Central  Excise  Depart-
 ment  quarters  at  Cut-

 ck  and  Rayagada  5  3373

 DAILY  DIGEST  73538

 [  Thursday,  May  2,  1963/Vaisakha  '12,1885(Saka)]  ]
 WRITTEN  ANSWERS  TO
 QUESTIONS—contd,

 U.S.Q.  Subject  CoLUMNS
 No,
 2628  State  Bank  branches  in

 Orissa  n  ‘13373-74
 2629  Nursing  Home  Charges  +13374-75,
 2630  Cost  of  living  index  in

 Delhi  73375
 263r  Extension  of  Income

 Tax  Act  to  Goa  3375-76
 2632  Inter-State  Sales  tax  3376
 2633  Central  Sales  Tax  73377
 2634  Central  Sales  Tax  13377-78
 2635  Multipurpose  river  valley

 and  power  projects  3378-79
 2636  Smallsavings  3379
 2637  Outofturnallotment  13379-80
 2638  Milk  powder  from  UNI-

 CEF  I3380
 2639  Defence  production  in

 private  sector  3380-8r
 2640  Soyabeens  for  protein

 needs  73387
 (2641  Travelagency  ‘13381-82
 2642  Wooden  sleepers  washed

 away  towards  Pakistan  1338283
 2643  Empire  of  India  Life  As-

 surance  Co.,  Ltd.  I3383
 2644  Liquidators  for  Empire

 of  India  Life  Assurance
 Company  73383

 2645  Customs  hold-up  of  Ti-
 betan  wool  on  Indo-
 Nepal  border  73384

 2646  Unauthorised  cultiva-
 tion  of  tobacco  +13384-85

 2647  Filaria  Eradication  in
 Andhra  Pradesh  13385-86,

 2648  Distribution  of  Krishna
 and  Godavari  waters  I3386

 2649  Micro-hydelsets  73386
 2650  Monkey  and  rat  menace

 in  North  and  South
 Avenues,  New  Delhi  73387

 2657  New  Medical  colleges  13387-88
 2652  High  powered  Flood  Con-

 trol  Board  for  Assam  3388
 2653  Foreign  exchange  for  stu-

 dents.  73389
 2654  Construction  of  field

 channels  +  73389
 2655  Integrated  Cenral

 Excise  Offices  13389-90



 73539  {Damy  Dicesr]  73540

 WRITTEN  ANSWERS  TO  CoLuMNS
 QUESTIONS—contd.  BILL  PASSED  :  3409—sol

 US.Q.  Subject  CoLuMNS
 No  The  Minister  of  Law  (Shri  A.

 g
 Sen)

 moved
 for  the  con-

 sideration  of  the  Constitu- 2656  Cradle  73390  tion  (Sixteenth  Amend-
 2657

 pea  BA
 of  gold  at

 4339  or  ehe  |
 1963,  as  reported wali  y  the  Joint  Committee.

 2658  Judicial  powers  for  Es-  i  een  was  conclu-
 tates  Officer  +  13391-92  ed  and  the  motion  was  ad-

 26  Senior  Engineering  Offi-  opted  "by  im  majority  0  Hie
 59

 cas  ore  Te
 &

 43362  total
 membership  of  the

 ouse  and  by  a  majority  of
 2660  Senior  Officers  joining  not  less  than  ewo-thinds  of

 commercial  concerns  33393  the  members  present  and  vo-
 ting:  Ayes  (2613,  Noes  8. 3667  Kolar  Gold  Mining  Un  After  clause-by-clause  con- dertakings  रे  13393-94  sideraticn,  the  Bill,  as  re- 2662  Kolar  Gold  Field  13394-95,  Ported  by  the  Joint  Com-

 2663  Kolar  Gold  Field  Hos-  mittee,  hid  pasted
 by  a  ma-

 ital  I  jority  of  the  total  member-
 2664  Kolar  Gold  Mines  vases  ship  of  the.  House  ood

 bee
 majority  of  not  less  than  two-

 2665  Anti-sea  erosion  projects  thirds  of  the  members  pre- in  Kerala  +  33396  sent  and  voting,  the  results  of
 2666  Opium  cultivation  in  ts  divisions  being  as  un-

 Kotah  13396-97  87००
 2667  Heart  operation  by  Rus-  Clause  2:  Ayes  295;  Noes  r

 sian  doctor  73397  Clause  3:  Ayes  293;  Noes
 2669  Diversion  of  Funds  for  nil

 housing.  3397-98  Clause  4:  Ayes  (2915  Noes
 2670  Delhi  Kennel  Club  33398  nil.
 2671  Central  Excise  Inspectors  13398-99  Clause  5:  Ayes  297;  Noes
 2672  Donation  of  eyes  in  In-  nil.

 ne  f  i  L  73399  Motion  to  pass,  as  reported 2673  Income  of  companies  13399-400  by  the  Joint  Committee:
 MESSAGE  FROM  RAJYA  Ayes  3003  Noes  nil.

 SABHA  :  '13400-01
 Secretary  reported  a  message  BILL  UNDER  CONSIDE-

 from  Rajya  Sabha  that  Rajya  RATION  :  3505—36
 Sabha  had  concurred  in  the  hi
 seco

 of  ak  Teg
 Minne of  Tperpational Sab  to  nominate  seven

 members  to  associate  with  Commerce  and_  Industry
 the  Committee  on  Public  (S

 ae
 ee  Shah)  mov-

 Accounts  of  Lok  Sabha  for  ed  for  the  consideration  of
 1963-64.  the  Expert  (Quality  Control

 and  Inspection)  Bill,  1963.
 REPORT  OF  COMMITTEE  aie  aiscustion

 was  not  con-
 ON  GOVERNMENT  ASSU-  cluded.

 P.
 RANCES

 PRESENTED.  I340I  AGENDA  FOR  _  FRIDAY, First  Report  was  presented  MAY  3,  963/VAISAKHA  ‘133,
 MOTION  RE:  _  TERMI  2585  (SAKA):
 NATION  OF  SUSPENSION  Further  discussion  and  passing OF  MEMBER.  13401—¢  9  of  the  Export  (Quality  Con-
 Further  consideration  of  the

 motion  re:  termination  of
 suspension  of  Shri  Kachha-
 vaiya  moved  by  Shri  Bade
 on  the  rst  May,  3963  conti-
 nued.  After  some  discussion,
 further  consideration

 of  the  motion  was  post-
 poned.

 trol  and  Inspection)  Bill,
 1963.

 Consideration  and  passing  of
 the  Government  of  Union
 Territories  Bill,  1963,  as  re-
 ported  by  the  Joint  Com-
 murcee

 on  Private  Members’
 All.
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